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LOKSABHADEBATES 

LOK SABHA 

Monday, August 12, 1991/Sravana 21, 
1913 (Saka) 

The Lok Sabha met at 
Eleven of the C lod  

[MR. SPEAKER in the Chair] 

[ Transla tion] 

SHRl RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, heinousatrocities are being 
committed on Harijans in Uttar Pradesh, 
Bihar and other States such as Haryana and 
Andhra Pradesh. I have given a notice for 
Adjournment Motion. This is a very serioirs 
matter. Harijans are being burnt alive. Their 
children are being thrown into fire. Such 
incidents are not confined to any one place. 
Incidents of atrocities are being reported 
from all parts of the country. I would request 
the hon. Speaker to suspend the Question 
Hour and take up this item right away. Will 
you allow discussion on this issue. 

(Interruptions) 

MR. SPEAKER: Shastriji, please take 
your seat first. 

(Interruptions) 

Pradesh, Uttar Pradesh etc. This is a very 
serious matter. 

(Interruptions) 

[ Translation] 

MR. SPEAKER: Please take your seat. 

SHRl RAJNATH SONKAR SHASTRI: 
That I will do. But where should the Harijans 
of this country go to seek justice? Whenever 
I raise this matter, you ask me to sit. 

MR. SPEAKER: A would not help if you 
alone continue to speak. First you listen to 
me and for that you should resume your 
seat. 

[English] 

We will take it up at the proper time. 

(Interruptions) 

SHRl BASU DEB ACHARIA: Please 
suspend the Question Hour. 

DR. RAM CHANDRA DOME: We want 
a detailed discussion in this House. Please 
allow it. 

(Interruptions) 

SHRl BASU DEB ACHARIA: The Har- 
ijans are being killed. Please allow a discus- 
sion on this issue. 

(Interruptions) 
[English) 

SHRl BASU DEB ACHARIA: Please 
suspend the Question Hour and allow a 
diScussionontheki\lingsof Harijans in Andhra 

MR. SPEAKER: H is not like this. This 
cannot go on like this. 

(Interruptions) 
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(Intenqtbns) 

SHRl RAJNATH SONKAR SHASTRI: 
All right, I shall resume my seat. 

MR. SPEAKER: You just listen to what 
I am saying. Please take your seat. 

MR. SPEAKER: The point which you 
have raised is no doubt important and every- 
body heartily support you, but unless you 
listen to others viewpoint. no solution could 
be fobnd. Therefore, I would request you that 
the issue which you have raised.. . 

[English] 

MR. SPEAKER: At aproper time we will 
take it up and we will discuss it. Please don't 
go on l i e  this now. 

( Intenqtkns) 

[ Translation] 

SHRI RAJNATH SONKAR SHASTRI: 
When will the discussion take place. 

[English] 

MR. SPEAKER: You cannot dictate 
terms like this. This is very unreasonable. 

[ Translation] 

SHRl KALKA DAS: Mr. Speaker, Sir, 
we would like to know whether this subject 
would be taken up for discussion or not? 

MR. SPEAKER: Please take your seat. 

MR. SPEAKER: Please take your seats 
Mr. Acharia and Mr. Sonkar. Sonkarji, since 
you were the first to raise this issue, you 
should be the first to give them a hearing. 

(Intenqtbns) 

SHRl RAJNATH SONKAR SHASTRI: I 
am listening to what you are saying. 

[English] 

MR. SPEAKER: Please sit down first. It 
is not correct. 

[Translation] 

MR. SPEAKER: When you listen, you 
should take your seat. When I am on my 
legs, you should take your seat according to 
rules. 

SHRl RAJNATH SONKAR SHASTRI: I 
had resumed my seat in deference to your 
direction, but you did not accept my submis- 
sion. 

MR. SPEAKER: You are not folbwing 
what I am saying Sonkarji. 

Mr. SPEAKER: This is no way to make 
your submission. 1 do not understand whether 
you want a dixussion on this issue or you 
want to involve yoursel in arguments with 
me. 

SHRl RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir. underthe rules, discussion 
should take place and the Question Hour 
should be suspended. (htenrgtions) 

SHRl KALKA DAS: Mr. Speaker, Sir, 
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one fourth of our country's population com- 
prises Harijans, but injustice has been done 
to them all along. 

MR. SPEAKER: Nothing can be done 
unless you take your seat. 

[English] 

SHRl BASU DEB ACHARIA: I have 
already given notice for the suspension of 
the Question Hour. 

SHRl SRIKANTA JENA(Cuttack): Ithink 
all sections of the House will agree to sus- 
pend the Question Hour and take up this 
issue. 

[ Translation] 

MR. SPEAKER: Please sit down. You 
are asking questions, but when I am on my 
legs to reply to your question, you are not 
prepared to listen. How can we carry on like 
this? Please take your seat. 

MRSPEAKER: You have raised a very 
valid point and I appreciate it. I am telling you 
that a discussion can be allowed on this 
issue, but you are seeking point by point 
explanation about the time and all that. 

[English] 

MR. SPEAKER: Point by point explana- 
t i n  you want. You know the rulesas to when 
it can be done; we will do it axording to the 
rules. When I have said this much, it should 
be more than sutficiint. 

SHRl RAM VllAS PASWAN: Mr. 

Speaker, Sir, let the leader of the House say 
something on this subject. 

(Interruptions) 

SHRl KALKA DAS: This is not the first 
time that such incidents have taken place. 
Atrocities on Harijans are taking place wher- 
ever the Congress party is in power. This is 
a burning issue. A discussion on this issue 
must be held. 

MR. SPEAKER: Discussion can be al- 
lowed only under the rules. 

SHRl KALKA DAS: Rules can be sus- 
pended. Rules have been framed to protect 
the people and not to kill them. Discussion 
on this sub@ should be taken up forthwith. 

SHRl MUKUL WASNIK: Sir, it is totally 
incorrect to say that such incidents are tak- 
ing place only in the states ruled by the 
Congress Party. What is happening in Uttar 
Pradesh and West Bengal today? W h i i  
parties are in power in these States? 2000 
Harijans are living in forests in Midnapore. 
What is their condition? What treatment is 
being meted out to Harijans in Uttar Pradesh 
today? Therefore, the shmission of the 
hon. Minister that such incidents are taking 
placeonly in States where Congress party is 
in power is totally incorrect. 

SHRl BASUDEB ACHARIA: No, no. It is 
baseless. Let the Question Hour be sus- 
pended and then we will have a discussion 
on this. 

(htenyotions) 

SHRl K A W  DAS: Mr. Speaker. Sir. 
please albw a discussion on this issue. 
People are being killed. It is a serious matter. 
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SHRl RABl RAY: Mr. Speaker, Sir, I 
was about to request you. My submission is 
that we have discussed about the atrocities 
on Harijans in the 9th Lok Sabha as well. Mr. 
Speaker, Sir, you will agree that for the last 
few days in succession in different states, 
there are reports of atrocities on Harijans. I 
don't want to give out the names of the 
states ... that is why I say different states. It is 
not an ordinary situation. 

(Interruptions) 

SHRI RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, it is a serious matter ... 

MR. SPEAKER: Please take your seat. 

SHRl RAJNATH SONKAR SHASTRI: 
Mr. Speaker, Sir, we will sit down on the floor 
of the House. Harijans are being killed in the 
country and you are not listening to my 
submission. I am asking you to suspend the 
Question Hour. 

(Interruptions) 

SHRl RABl RAY: It is not an ordinary 
situation. It has become extraordinary. That 
is why I am telling you. I wish that the leader 
of the House Shri Arjun Singh would say 
something after seeing the resentment of 
the people of the Congress and Lok Dal. He 
will definitely speak something and favour a 
discussion for me same. That is my subniis- 
sion. 

SHRI ATAL BlHARl VAJPAYEE: Mr. 
Speaker, the problem of atrocities on Har- 
ijans is really a national problem. We only 
blame one Government or the other. But the 
problem is more serious than that and it is but 
natural that if newspapers are reporting and 
Harijans are being killed there is some an- 
ger, and this anger is reflected in this House 
also. I wish you fix up time for discussion. 
This should be discussed at length and in 
depth. Some concrete suggestions should 
come to stop these killings. 

SHRl RAM VILAS PASWAN: Mr. 

Speaker, Sir, I have been to that place. 
Recently, I had been to Andhra Pradesh. 
MPs belonging to ihe Left Front and the 
National Front had also gone there. I believe 
any person *ill be moved after witnessing 
that incident. O(ne doctor named Ravi Chan- 
de'r Kumar committed suicide after the inci- 
dent. He was 29 years of age and was 
carrying out post mortem. I believe such a 
heart-rending incident had not happened 
anywhere in the world, not to speak of India. 
On the one hand police is arresting the 
people and on the other landlords amputate 
the limbs and throat of people, put them in 
gunny bags and throw them in water. 

MR. SPEAKER: Please talk about the 
time. 

SHRl RAM VlLAS PASWAN: Mr. 
Speaker, Sir, it is not the question of time. 
Tragedy is that today Shri Arjun Singh is 
standing for it. We had met Arjun Singhji on 
7th and the incident took place on 6th. We 
met him on 7th as the Leader of the House 
and we jointly requested him to give a state- 
ment to inform the House. Even on the 9th, 
the Home Minister on your direction said that 
he was discussing it with the Chief Minister 
and the Chief Minister had no information 
then Chief Minister would go there and in- 
form the House. 

MR. SPEAKER: Paswanji, not like this. 
You may speak about the time. 

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, this would have been consid- 
ered a serious matter if the Government 
would have given a suo molu statement, but 
I know what the Government is going to do. 
Therefore. I would submit that we havegiven 
an Adjournment notice, and for the first time 
the adjournment notice was given by Shri 
V.P. Singh. We demanded that there should 
be a discussion on this issue after suspend- 
ing the nuestion Hour. Besides, there is no 
other important issue before this House that 
;ne fourth of India's population is living a life 
!.JII of fear. Therefore, we would request to 
suspend the Question Hour and directly al- 
\OW a discussion on this subject. 
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We have given the Adjournment Motion 
and a discussion may be held on the same. 
That day you had given an observation and 
I do not want to discuss it. You had said that 
it was a matter of the State Government. The 
matter of Scheduled Castes is not a state 
subject rather it comes under the purview of 
the Central Government. So, the Central 
Government is directly responsible for it. 
Therefore, I would request you that a discus- 
sion may directly be held on Adjournment 
Motion and the Government may be asked 
to reply. 

(Interruptions) 

[English] 

SHRl B.N. REDDY (Miryalguda): Sir, it 
is actually a question of involvement of the 
police. (Interruptions) 

This is a grave aspect of that incident. 
(Interruptions) 

The landlords have murdered. (Inter- 
ruptions). Such a massacre never took place 
in Andhra Pradesh. (Intenuptions). 

[ Translation] 

MR. SPEAKER: Mr. Sonkar, please take 
your seat. 

SHRl RAlNATH SONKAR SHASTRI: I 
won't sit down today even if you will try toturn 
me out with the help of Marshal. I will keep 
standing on one leg until the Question Hour 
is not suspended.. . 

(Interruptions) 

[English] 

SHRl B.N. REDDY: The Deputy 
Speaker, who is the concerned MLA. is 
involved in this. (Interruptions) 

Idemand the arrest of thecircle Inspector. In 
this conspiracy. both the Circle Inspector 

and the Sub-lnspedorthemselves sentthese 
pepple. (Interruptions) 

[Translation] 

MR. SPEAKER: That is right. We are 
saying that we wiil be fixing time for discus- 
sion. You are believing that the discussion is 
going on. 

(Interruptions) 

[English] 

SHRl B.N. REDDY: Sir, I want an ad- 
journment of the Question Hour. (Interrup- 
tions) I demand an immediate discussion. 
(Interruptions) This is a very grave massacre 
and police are actively involved in it. # is not 
a question of casual approach. Actualty, the 
police had acted in connivance with the 
landlords. 

(Interruptions) 

[ Translation] 

SHRl BASU DEB ACHARIA: Mr. 
Speaker. Sir, we never demand the suspen- 
sion of the Question Hour except urgent 
issues. Today we are pressing for it because 
the incidents took place not once but on two 
days in succession. 

[English] 

In Andhra Pradesh, more than 60 Harijans 
were brutally butchered. Then. in Far- 
rukhabad. Uttar Pradesh, six Harijans have 
been killed yesterday. Harijans are being 
killed every day. We do not want to politicise 
this issue like the Congress (I) Members. 
They want to politicise this issue. (Intenup- 
tions) Because of the urgency of this matter. 
we want you to suspend the Question Hour 
and discussion on killings of the Harijans 
should be taken up immediately. 

PROF VENKATESHWARLU 
UMMAREDDY: Sir, there is no other urgent 
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matter than this which involves the problem 
of atrocities on Harijans. 

(Intenuptions) 

More than20 people have been killed in 
~ n d h r a  Pradesh and whereabouts of more 
than 20-23 people are not known. (Intenup- 
tioml The fact of the problem is that the 
poli& were in league when the totalcarnage 
was gqing on (Intenuptions) 

MR: SPEAKER: We are talking about 
the time to be fixed. 

(Interruptions) 

PROF. VENKATESHWARLU 
UMMAREDDY: Sir, under these circum- 
stances I urge upon you to suspend the 
Question Hour immediately and then take up 
the issue of atrocities on Harijans. This is an 
important issue. (Interruptions) 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): Kindly let me have my say also. 

concerned.. . (Inter~ptions) we would not like 
to desist from helping them or watching their 
interests at any level under any circum- 
stances. We have the same feelings as the 
other Hon. Members have. I request you to 
fix time, let it be decided today itself, and 
there should be a detailad discussion. We 
are eager for it. You yourself fix the time, it 
depends on you. 

(Interrupfions) 

[English] 

SHRl SRIKANTA JENA: Sir, the Leader 
of the House has already suggested that you 
can fix up any time by even suspending the 
Question Hour and all sectionsof the House 
want tne sucspension of Question Hour and 
discussion on this issue be taken up imme- 
diately. So, Sir, you can suspend the Ques- 
tion Hour and take up this issue for discus- 
sion immediately. (Interruptions) 

SHRl B. W A Y  KUMAR RAJU: Sir, we 
demand the suspension of the Question 
Hour and discussion on this issue 
immediately.. .(interruptions). . . 

[ Translation] 
[ Translation] 

SHRl RAJ NATH SONKAR SHASTRI: I 
wll not sit. 

SHRl ARJUN SINGH: I do not want to 
trouble you. 

[English] 

MR. SPEAKER: What Mr. Rajnath 
Sonkar Shastri says, will not go on record. 

(Interruptions)' 

SHRI ARJUN SINGH: Mr. Speaker, Sir, 
on behalf of my party and on behalf of the 
entire House I would humbly and firmly say 
that as far as the oppression of weaker 
sections, Harijans and Adivasis is 

SHRl KALKA DAS: The Question Hour 
has been suspended on various important 
issues. It is a serious issue and it is a ques- 
tion related to the oppression of one fourth of 
the population of the country. Therefore, as 
the leader of the House said, this issue 
should be discussed just now atter suspend- 
ing the Question Hour. 

MR. SPEAKER: Pleasedo not repeat. tl 
you have tosay anything, say it just now. Shri 
Sonkar, you also have to say something. 

SHRI RAJNATH SONKAR SHASTRI: I 
request you that if you are agreed with what 
we say and the Leader of the House is also 
agreed, and all the Hon. Members present 
here have got some sympathy towards 
Harijans, then why a discussion is not being 

'Nos recorded. 
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held after suspending the Question Hour? 

MR. SPEAKER: Now, will you listen 
while standing or sitting? 

SHRl RAlNATH SONKAR SHASTRI: 
We will listen while standing on one leg. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GULAM NAB1 AZAD): We 
have heard that the cock has one leg but for 
the firsttime we have heard that an M.P. has 
one leg. 

(Interruptions) 

atrocities committed on Harijans and taking 
a serious note of it. 

[English] 

SHRl AWUN SINGH: Sir, the House is 
painfully aware of being in the midst of the 
impasse which is to no one's liking. All of us 
want the Parliament to fundion in the larger 
interest of the country. I consider it my duty, 
therefore, to request you Sir, since you are 
the repository of the trust of this House, todo 
whatever you deem fit to resoke this issue 
so that all of us may continue to perform our 
patrioticduty for which we have been elected 
to this House. 

[English] 
[ Translation] 

SHRl NIRMAL KANTl CHATTE; JSE: 
Sir, every section of the House wants that 
the discussion on this issue be started 
immediately. Now, my submission IS that. il 
necessary, you can adjourn the House tor 
five minutes. Let us all sit with you and f i x  up 
the time immediately so that the discussion 
can be taken up without further delay. (Inter- 
ruptions) 

MR. SPEAKER: I will see to it. 

(Interruptions) 

MR. SPEAKER: H seems that there IS a 
consensus. 

[ Translation] 

MR. SPEAKER: I think there is a con- 
census that it should be done but we have to 
think about the way it has to be done. The 
hon. Home Minister should be involved in the 
discussion in this regard. We will call him. If 
a discuss~on is necessary today we wd! do it 
today. I wdl inform you about the time. 

SHRl RAJNATH SONKAR SHASTRI: I 
agree with you and will wart. Kindly allow a 
discussion by today evening. We areobliged 

L to you for giving a patient hearing to the 

SHRl LAL. K. ADVANI (Gandhinagar): 
Mr. Speaker. Sir, the Leader of the House 
has mentioned about the impasse that was 
created here last Tuesday and because of 
which the proceedings of the House could 
not continue Members of my Party and mysd 
staged a walkout on Friday. Ifully agree with 
the Leader of the House that none is happy 
over this impasse and if the proceedings of 
the House are stalled we would not be able 
to discuss the burning problems inihecoon- 
try, for which we have been elected here. 
Just now, a mention was made about atroci- 
ties being committed on Harijans in different 
parts of the country and similar other prob- 
lems which should bediscussed in the House. 
Members of my party and myself would 
definitely like to express our views on it. 
When we axpressed our anger and agitation 
on last Thursday, we thought that the Gov- 
ernment would try to identity the reasons 
behind our agitation and find out a suitable 
solution. There were some discussions on it 
here in the House and with the Government 
separately also. 

Mr. Speaker, Sir. when all the Parties 
met in your chamber to resoke the issue we 
realized that Government is unable to come 
up to the expectations under these circum- 
stances. There might be some limitations 
Bu: at the same tune we fel that ii this 
impasse continues it would be detrimental to : 
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the interests of Parliament and Parliamen- 
tary conventions and therefore, we accepted 
the proposal of the leader of the House that 
the matter should be left to the Chair. You 
may do whatever you cleem fit to resolve this 
issue. We had high expectations from the 
Government but when those were not ful- 
fiUed we left at it. That is why Shri Jaswant 
Singh said at today,s All Party meeting that 
now we have no expectations from the 
Government, nor will we demand anything 
from it. We have left the matterwith you. You 
may do whatever you deem fit. We will 
discuss the matter outside the House and I 
am sure that the way you will dispense 
justice, people will also listen to us and do 
justice. 

MR. SPEAKER: I would like to say that 
we all appreciate what has been said by the 
Leader of the House Shri Arjun Singh and by 
the Opposition Leader Shri L.K. Advani and 
what has been done by the Leaders of other 
parties in the Chamber and outside this 
House to see that this impasse is over. We 
appreciate what they have done and I would 
like to say that we would like to thank them 
also for the understanding they have shown 
in this matter. 

What has happened outside, what has 
happened inside the House, what has been 
said outside the House, what has been said 
inside the House is all known to us. We 
would not like to go into the details and 
analyse the things. 

I think you have reposed your confi- 
dence in the Presiding Officer to take an 
appropriate decision in this matter; and the 
Presiding O n i r  should take an appropriate 
decision in this matter. While doing so, jus- 
tice would be done. No party would be let 
down; no individual would be let down and 
an appropriate decision would be taken. I 
would not express what the decision would 
betaken here on the Fkor of the House, but 
I would take a decision and then we will put 
a MI slop to this matter in the interest of the 

friendly functioning of this House and in the 
interest of creating a condition which is 
conducive for friendly, congenial and demo- 
craticworking. I think we would all leave this 
matter behind and should proceed to do the 
business in the House. Many important 
matters are going to come before us and we 
would be required to discuss them, as has 
been said by Mr. Lal K. Advani and other 
Members also; we would be doing that. I 
thank you very muchfor resolving this matter 
in this fashion. 

SHRI NIRMAL KANTl CHAlTERJEE: 
This is one more proof of better late than 
never. 

MR. SPEAKER: That is why democracy 
in India is strong and functioning. 

ORAL ANSWERS TO OUESTIONS 

[English] 

Augmentation Of Water Supply To 
Hyderabad 

'386. SHRI DATTATRAYA BANDARU : 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether any scheme for diversion of 
Krishna waters to augment water supply to 
Hyderabad is under consideration d the 
Union Government; 

(b) if so, since when; and 

(c) the reasons for delay in according 
clearance to the sche~e? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). A 
Projed Identification Repon for World Bank 
assistance was receivedfrom the StateGovt. 
in February, 1991. The proposal is under ' 
examination. 
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[ Translation] 

SHRl DATTATRAYA BANDARU: Mr. 
Speaker, Sir. I would like to submit to the 
hon. Minister that today the population of 
Hyderabad city is c/o lakhs and there are 
3000 slums. There are many colonisers but 
there is acute drinking water problem. Lot of 
agitations have been launched for it. Under 
these circumstances will the Central Gov- 
ernment make efforts to solve the drinking 
water problem of Hyderabad city and pro- 
vide special assistance under a Central 
Project? 

[English] 

THE MINISTER OF URBAN DEVEL- 
OPMENT (SHRIMATI SHEILA KAUL): As 
per the census figure of 1990-91, the popu- 
lation of Hyderabad is 42.73 lakh and not 40 
lakh. The water supply for these two cities 
comes from Osman Sagar, Himayat Sagar 
and Manjira river. The total supply of water 
through these sources is 547 MLd. For daily 
use of one person, it comes to 12 litres 
excluding the industrial area. The full supply 
needd for one individual should be be- 
tween 150-200 IPCD. We know that there is 
a shortage of water supply in these two 
cities. So, we are trying to start different 
projects. One of the projects is Manjira Proj- 
ect; and this Project was started for the 
supply of water last year; and this is an on- 
going project. It will take time to complete it; 
maybe in 1994 this Project will be com- 
pleted. 

[ Translation] 

SHRl DATTATRAYA BANDARU: Mr. 
Speaker. Sir, I have not got reply to my 
question. I had asked a specific question 
about Krishna Water Diversion Scheme but 
my question has not been replied to by the 
hon. Minister. My submission is that even 
after the completion of Manjeri Phase-ll, 
there is acute drinking water problem in the 
twin cities of Hyderabad and Secunderabad. 
from where I have been elected. I had asked 
from the hon. Minister the time by which 
water would be supplied from Krishna Water 

Diversion Scheme and whether any Central 
Assistance would be provided for this proj- 
ect? 

MR. SPEAKER: Mr. Minister will Cen- 
tral assistance be provided for Krishna Water 
Diversion Scheme. 

[English] 

SHRIMATI SHEILA KAUL:The Hydera- 
bad Metropolitan Water Supply Board has 
proposed a project, which is called the Krishna 
River Water Supply scheme for which the 
water is drawn from the Nagarjunasagar 
Dam. The water supply will come from that 
dam. It will augment the supply of water to 
the twin cities of Hyderabad and Secundera- 
bad. This will involve drawing of water from 
a distance of 138 kilometres and it will go 
through four stages. 

The first phase of the project will cost 
Rs. 1,030 crores. The break-up will consti- 
tute strengthening and improvement of wa- 
ter supply and distribution system at acost of 
Rs. 257 crores, of the sewerage at a mst of 
Rs. 258 crores, and of conveyance and 
treatment of water at a cost of Rs. 514 
crores. This amount of Rs. 1,030 crores is 
proposed to be invested in one city only and 
the provision for the Eighth Plan for w h i i  
the various components are yet to be final- 
ised, for urban water supply sanitation in the 
Seventh Plan was Rs. 138 crores. For the 
current year it is Rs. 34.6 crores forthe whole 
of Andhra Pradesh. 

That is the money that is coming. But we 
have to have adequate Plan provision fmm 
the State also. And if adequate Man provi- 
sion is not made available, then of course. 
the whole projed is likely to be delayed. But 
we are trying to find out what we can do to 
supply water as early as we can. 

I Translation] 

SHRl DATTATRAYA BANDARU: Mr. 
Speaker, Sir, nothing has been said about 
Central assistance. 
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SHRl ANNA JOSHI: Mr. Speaker. Sir. 
he has not received the reply to his question. 

[English] 

SHRl RAM KAPSE: Is the Central 
Government thinking of taking this projectto 
the World Bank for assistance? 

SHRlMATl SHEILA KAUL: The project 
will go through many technical formalities, 
and to begin with, this will have to come to 
the Ministry and then it will go to the Planning 
Commission, then to the Finance Ministry 
and from there it should gotothe World Bank 
to find out whether it would be possible to be 
included for World Bank funding. When the 
World Bank is satisfied an approval mission 
will be sent for finalising the whole matter. 
Once it is finalised to the satisfaction of the 
World Bank, the Government of lndia and 
the State Government and all the terms are 
agreed to, a firm agreement will be entered 
into for extension of the World Bank loan. 
That is how it is going to work and that is why 
it is delayed. k is not delayed by our depart- 
ment because it came to us only in February 
this year. The whole matter will take some 
time. 

SHRl K.P. REDDAIAH YADAV: Sir, the 
hon. Minister gave the reply about the turn- 
key project. The main issue is this. In the last 
two years, during summer season, water 
was supplied in the twin cities for only two to 
three hours. We are not asking about a 
comprehensive scheme for drainage and all 
that. Iwant to knowfrom the Minister whether 
the State Government has sent a speclic 
proposal to bring Nagarjunasagar water and 
store it in the existing reservoir so that the 
immediate water supply praem to the twin 
cities will be solved. I also want to know 
whether that scheme is within the reach of 
the State Government and the Central 
Government. How much time will it take to 
dear that project with your grants and the 
matching grants by the State Government? 

SHRlMATl SHEILA KAUL: Sir, for clear- 
ance of this scheme, it will take 1 112 to 2 

years. Then, the whole thing will come into 
process. So, this is going to be a bngl 
process. The counterpart funds are to be 
provided by the State Government. 

SHRl RAMA KRISHNA KONATHALA: 
Sir, there was a report that no water is 
available in Krishna river to supply drinking 
water to Hyderabad city. Is there any other 
proposal wlh the Central Government orthe 
State Government to divert water from 
Godavari river for supplying drinking water 
to Hyderabad twin cities? I think, this is a 
better proposition.. . (Interruptions) 

MR. SPEAKER: Please put the ques- 
tion. 

SHRl RAMA KRISHNA KONATHALA: I 
want to know whether the Government has 
any proposal to that extent and also whether 
the Central Government is extending any 
financial assistance to this project or not. 

SHRlMATl SHEILA KAUL: We have no 
such proposal. 

SHRl RAM NAIK: Sir, it appears that we 
are relying more and more on the World 
Bankorthe IMF and this will take along time. 
Presuming that we would not get the finan- 
cial assistance from outside lndia agencies, 
will the Government of lndia give some fi- 
nancial assistance directly to the State 
Government so that the scheme can come 
up? 

SHRlMATl SHEILA KAUL: We will get it 
examined. 

Alr Pollution In Delhi 

'387 SHRl SRIBALLAV PANERAHI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Union Government have 
made any survey with regard to air pollutbn 
caused by the vehiclos in Delhi during the 
early hours i.e. 5 am to 7 av.; and 
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@) if so, the steps proposed to be taken 
to reduce such pollution? 

THE MINISTER OF. STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and 
(b). A statement is given below. 

STATEMENT 

(a) Yes, Sir. The Central Pollution Control 
Board conducts regular surveys of auto 
exhaust emission in Delhi. According to these 
surveys the level of carbon monoxide, a 
major pollutant from automobiles has been 
found to be 1/75 ppm, during 5 a.m. to 7 a.m. 
for the year 1990. This is within the limits 
prescribed. 

(b) Steps takenlproposed to be taken to 
reduce pollution from motor vehicle include:- 

(1) Gross emission standards for all 
types of on-the-road vehicles have been 
notified under the Motor Vehicles Rules, 
1989, and these have come into force from 
March 1. 1990. 

(2) The Ministry of Surface Transport 
have advised the various state transport 
directorates to enforce the gross emission 
standards. 

(3) Every manufacturer of motor ve- 
hicles is required to submit the prototype of 
the vehicle manufactured for test by an 
agency specified by the government, and 
give a certificate of conformity of production 
on the compliance of the provisions of the 
Rules including emission standards. This 
provision has come into effect from April 1. 
1991. 

(4) The mass emission standards for 
vehicles have been notified under the Motor 
Vehides Rules 1989. Thestandardsfor petrol 
driven vehicles have come into force from 
April 1,1991, and standardsfor diesel driven 
vehicles shall come into force from April 
1,1992. 

(5) The Petroleum industry has been 

asked to bring down the lead content in 
petrol to 0.15 gmsl litre, by 1993. 

(6) The Indian Institute of Petroleum, 
Dehradun, is preparing a report on a long 
term vehicular emission strategy in the wun- 
try. 

(7) The Central Pollution Control Board 
hasconstituted an expert committee in March. 
1991 to evolve mass emission standards for 
vehicles (both petrol and diesel driven) for 
the period 1995 and 2000; and to identify the 
nature of changes required in engine design. 
including any devicesto be installed, to meet 
the proposed standards. 

(8) The National Environmental Engi- 
neering Research Institute, Nagpur, is en- 
gaged in developing an indigenous catalytic 
convertor for controlling exhaust emissions 
for on the road vehicles. 

(9) Public awareness campaigns about 
vehicular pollution have been launched. 

SHRI SRIBALLAV PANIGRAHI: Sir, 
according to Air Quality Survey, the main 
factors responsible for air pollution in Delhi 
are industries and motor vehicles and in 
Delhi the contribution of vehicular exhaust to 
air pollution level ranges from 50 to 60 per 
cent. What the Minister has steted in his 
reply relates to the period, early hours from 
5 a.m. to 7 a.m. He has said that the pres- 
ence of carbon monoxide is 11.75 ppm and 
that is well within the limit. But this is very 
much disputed. 

I want to know, whether ii is afad that in 
some crowded and market areas, because 
of parking of a large number of old model. 
outdated trucksand busesduring nighttime, 
air is polluted and the lsvel is much higher 
causing toxic as they take time to start and all 
that. What action the Government of India is 
taking to keep atleast Delhi, which is a very 
beautiful city and capital of India, free from 
Delhi air pollution? 

SHRI KAMAL NATH: The hon. Member 
has directed his question on pollution in 
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Delhi between 5 a.m. and 7 a.m. However, 
we undoubtedly share the concern about the 
level of pollution in Delhi. The level of pollu- 
tion in Delhi is the highest in the country and 
is 871.92 tonnes per day of pollutant. It is true 
that in certain inter-sections specially when 
vehicles are idling, the pollution level is the 
highest. Vehicular pollution accounts for 
between 55 per cent and 60 per cent of 
pollution in Delhi. 

SHRl SRIBALLAV PANIGRAHI: Sir, are 
you satisfied with the answer? We are all 
staying in Delhi. This is our own capital city. 
he has left the answer half way. He says that 
it is a matter of concern. That is all. But I 
wanted to know the steps being taken by the 
Government to check this ever-increasing 
air pollution in Delhi. To that he agreed about 
the contribution of vehicular traffic etc. in 
this. 

MR. SPEAKER: Please ask the ques- 
tion. 

SHRl SRIBALLAV PANIGRAHI: Is the 
Government thinking to earmarksome place 
outside Delhi city for parking of' private ve- 
hicles like buses, trucks, etc.? Is the Govern- 
ment thinking of introducing battery oper- 
ated vehicles in Delhi in order to contain 
pollution? The Government has fixed some 
standards about pollution and they have 
notified it. But who is implementing and 
monitoring it? There are 18 lakh vehicles in 
Delhi 13 lakhs are three-wheelers and two- 
wheelers which are contributing to this pollu- 
tion in a big way. 

MR. SPEAKER: You please ask the 
question. 

SHRl SRIBALLAV PANIGRAHI: Which 
is the agency which is implementing it and 
monitoring it? How many checks have been 
conducted during the last six months? In 
how many cases there were prosecutions 
ending in cancellation of registration, etc.? 

MR. SPEAKER: These statistics if you 
have, give it to him; otherwise, send it to him 
in writing. 

SHRl KAMAL NATH: I can give it to him. 
I am adequately prepared provided you give 
me the time. 

The DTC has set up a comprehensive 
action plan about its buses. This action plan 
consists of getting new buses, reducing the 
number of over-aged buses, reducing over- 
loading, equipthe buses with smoke meters 
to check the smoke level. Delhi Administra- 
tion has launched a publicity campaign and 
has initiated action on Government vehicles 
and buses of DTC. The Delhi Administration 
through the Transport Department has been 
implementing a planned scheme for control 
of air pollution from exhaust of motor ve- 
hicles. There have been free facilities of 
checking between a particular period and 
gas analysers, etc. have been provided. The 
Department has formulated a detailed 
scheme in Delhi in 1990 for certification of 
pollution standards. A total of 10.35 lakh 
vehicle owners have availed of the pollution 
checking facility. 1.32 lakh vehicle owners 
have been issued with warning slips. 2900 
vehicles have been prosecuted till June, 
1991. Thecertificatesof fitness in thecaseof 
3250 vehicles have been cancelled. 

[ Translation] 

SHRl MADAN LAL KHURANA: Just 
now the hon. Minister said that the DTC has 
set up a comprehensive action plan. I would 
like to know the percentage of reduction in 
the number of old buses by the DTC during 
last 6 to 10 years. Statistics show that the 
percentage of old buses in the DTC fleet has 
been increasing. Also, what action has been 
taken against the DTC which is responsible 
for pollution in Delhi to a great extent. Part 
(B) is more important. I agree that the Gov- 
ernment has taken various measures to 
check pollution. The hon. Minister has given 
some figures in this connection. Though 
same work has been done in this regard, yet 
I feel that it is not physically possible for the 
staff of the Transport Department to attend 
to this work. It takes 15 minutes to check a 
vehicle and accordingly you can estimate 
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the number of vehicles that can be checked 
in a minute. 

(Intenuptions) 

MR. SPEAKER: What is part (b) of your 
question? 

SHRl MADAN LAL KHURANA: Sir, in 
part (b) of my question I have pointedoutthat 
the arrangements that have been made to 
check pollution are bogus. The plans are on 
paper only and there is a lot of bribery in the 
process.. . (Interruptions). . . My point is that it 
does not look feasible. The new system has 
given rise to corruption. It is not possible for 
one man to check so many vehicles. Is the 
Government thinking of reviewing the sys- 
tem? 

[English] 

SHRl KAMAL NATH: Sir, I do agree that 
the DTC plays a major contributory role in 
pollution in Delhi. But, I am the Min~ster of 
Environment and Forests afid not of Trans- 
port and I am not the Home Minister. We 
have laid out the norms The enforcement of 
these norms is for Delhi Police and for the 
Home Ministry. 

As far as the question of phasing out of 
buses that including is new buses, it is a 
matter with the Transport Minister and not 
with me. Unfortunately, I do not hold these 
two portfolios. I shall shortly be holding a co- 
ordination meeting with various authorities 
on this subject which will includes the Delhi 
Police and the Surface and Transport Minis- 
try and I shall also invite Shri Madan Lal 
Khurana to that meeting (Interruptions) 

SHRl SOBHANADREESWARA RAO 
VADDE: Sir, through you, I would like to 
know from the hon. Minister whether this 
pollution percentage is detrimental to the 
interests of people between 5.00 PM and 
7.00 P.M. when there is a maximum traffic 
and whether a study has been made mto the 
aspect of the effect of release of exhaust 
gases from the trucks, transport vehicles at 
apoint near the ground or at a quite far away 

k 

from theground, as is thecase in someother 
foreign countries. If that is so, will the Gov- 
ernment take appropriate steps to bring 
changes in the design of the engine or the 
exhaust pipe so that the air pollution will be 
minimum and it will not be detrimental to the 
interest of the citizens? 

SHRl KAMAL NATH: Sir, the Central 
Pollution Control Board has been monitoring 
the ambient levelsof lead which isoneof the 
major pollutants from vehicles increase of 
heavy traffic movement and during peak 
hours. This question is directed only to from 
5.00 AM and 7.00 A.M., the hon. Member 
has referred to between 5.00 P.M. and 7.00 
P.M. Nevertheless, this has been done and 
it has been found that the levels range from 
300 to 600 monograms of lead per cubic 
meter of air. It has also reached a stage of 
1500 in certain areas and at certain times it 
is 1500 monograms, the permitted norm of 
this being is a maximum of 1000. 

As regards the second part of the ques- 
tion, we are continuously in the process of 
checking air pollution, vehicular and,other- 
wise, and we are in the process of taking 
effective steps in this regard. 

[ Translation] 

SHRl KALKA DAS: Sir, Delhi is third 
among the most polluted cities in the world. 
The hon. Minister has admitted that the level 
of pollution in Delhi isthe highestof all places 
in the country. As a result of that the Delhites 
suffer the most. What steps are being taken 
by the Government to check pollution in 
Delhi? What has been the percentage of 
reduction in the level of pollution by these 
measures? If there has been no reduction, 
what stepsthe Government contemplates to 
take to check pollution and reduce its ad- 
verse effect in Delhi, in future? 

[English] 

SHRl KAMAL NATH: Sir, this is a very 
sweeping question but, nevertheless, I will 
try and condense it as much as possible in 
the answer. 
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Sir, pollution in Delhi is undoubtedly a 
majorconcern. Pollution in Delhi isoneof the 
highest in the world and unless it is con- 
trolled, we shall be in great trouble, there is 
no doubt about that. Many steps have been 
taken to control vehicular pollution, which I 
was just trying to enumerate. With regard to 
industrial pollution also, we have got two 
thermal power stations nearby-Badarpur and 
one more. Steps have been taken to see that 
their pollution level is also brought down 
Various equipment have been installed. 
There has been a substantial decrease from 
thesetwothermal stations. Atthe sametime. 
with the increase of industrial activity, with 
the increase of vehicles, this is a continuous 
process. We are taking effective steps and I 
am confident that we will be able to control 
pollution in Delhi. 

house, I am a direct victim of air pollution 
because of vehicles. I am staying in NOIDA. 
Wheneverthere is a breakdown of onevehicle 
on the road, all other vehicles slow down and 
it takes more than one hour to pass through 
that route of ten kilometres. So, I would like 
to know whether a provision will be made or 
amendment will be made in the law to the 
effect that if there is a breakdown of a vehicle 
because of negligence in maintenance by 
the owner and if it causes bottleneck in 
traffic, such negligent owners will be pun- 
ished, just as we punish these who drive at 
more than fifty kilometres per hour speed. 

MR. SPEAKER: As far as amendment 
to the law is concerned, well, I do not know 
whether ... 

(Interruptions) 
MR. SPEAKER: Shri Vijay Naval Patil. 

[ Translation] 

SHRl KALKA DAS: Sir, my question 
remains unanswered I wanted to know 
whether the measures have reduced pollu- 
tion. If not, then ...... 

[English] 

MR. SPEAKER: I would have disal- 
lowed your question because it was so wide. 

[ Translation] 

Thequestion is related tovehicles. There 
are others also who will put their question. 

SHRl KALKA DAS: Delhi is the most 
polluted city in the country. The steps taken 
by the Government earlier have failed. Then 
what furthersteps the Government proposes 
to take in this regard? 

[English] 

SHRl VMAY NAVAL PATIL : Sir. it is a 
known fact that even one vehicle breaking 
down on that road causes one-hour delay to 
every other vehicle. 

MR. SPEAKER: As far as amendment 
is concerned, we do not do it during the 
Question Hour. 

SHRl KAMAL NATH: Sir, there is greater 
pollution from vehicles when they are idling. 
Hthere is a breakdown,:he traffic will be held 
up.. .(Interruptidns). I cannot help it il there is 
a breakdown. 

SHRl VMAY NAVAL PATIL : Is there is 
provision to punish those who are negligent 
and will immediate action be taken against 
them?. . . (Interruptions) 

SHRl KAMAL NATH: Sir,l can only say 
that when a vehicle is idling, it is at that 
moment that the pollution load isthe highest, 
and if action is to be taken against that 
vehicle, it is lor the Home Department to 
consider and not for us. 

MR. SPEAKER: Shri Vijay Naval Patil. 
[ Translation] 

SHRl VUAY NAVAL PATIL: Mr. 
Speaker, Sir, as the hon. Urban Develop- 
ment Minister has not yet allotted me a 

SHRl JASWANT SINGH: Sir if vehicles 
account for 60% pollution in Delhi, then will 
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the hon. Ministerplease let me know whether 
there is any proposal in which vehicles wili 
stop plying one day in a week in Delhi? 

SHRI KAMAL NATH: Sir, if the hon. 
Member makes any such suggestion, we will 
certainly consider it. But as of today there is 
no such move. 

SHRI JASWANTSINGH: I have already 
made.. .(Interruptions) 

AN HON.MEMBER:ls the Government 
going to consider it? 

( Interruptbns) 

SHRI KAMAL NATH: Sir, his question is 
whether such a proposal is under considera- 
tion or not? I would like to say that if the hon. 
Member makes such a suggestion, A - cer- 
tainly be considered. 

WRllTEN ANSWERS TO QUESTIONS 

[ Translation] 

Auction 01 Sal Seeds 

'389. DR. P.R. GANGWAR: Will the 
Minister of EtJVlRONMENTAND FORESTS 
be pleased to state: 

(a) whether sal seeds are being auc- 
tioned by Pilibhit Forest Division, Uttar 
Pradesh; 

(b) if so, the quantity of seeds auctioned 
and the amount realised therefrom during 
the last three years, year-wise; 

(c) whether the sal seeds were not 
auctioned this year; and 

(d) if so, the reasons therefor? 
[English] 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): I think the House must be grateful 
to the hon. Minister of Environment and 
Forests because, I think. for the first time, he 
has given the figures of pollution in metric 
tonnes. 

THE MINISTER OF STATE OF M E  
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) Yes, 
Sir. 

(b) The quantity of sal seeds auctioned 
and amount realised therefrom during the 
last three years in Pilibhit North and South 
Divisions are as under:- 
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(c) and (d). In Pilibhit (North Division) 
during 1991 -92 the total quantity of sal seeds 
auctioned was 13.901 Qtl. and revenue 
realised was Rs. 15.75 lakhs. 

[English] 

Prohibition Of Dowry 

'390. SHRI P. C. THOMAS: Will the 
Minister of HUMAN RESOURCE DEVEL- 
OPMENT be pleased to state: 

(a) whether the evil practice of dowry is 
still prevalent in the country; 

(b) if so, the steps proposed to be taken 
by the Government to prohibit the same; 

(c) the incentives proposed to be given 
to encourage marriages without dowry; and 

(d) whether the Govemment propose to 
finance those institutions and voluntary or- 
ganisatiinswhichocganisemaniagesofpmr 
persons without domy? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AWUN 
SINGH): (a) Yes, Sir. 

@) Government have initiated various 
steps to discourage the giving and taklng of 
dowry. These indude: 

i) Amendments were made to Dowry 
Prohibition Act. 1961 in 1 984 and 1986 and 
consequential amendments were made in 
the Criminal Laws, such as the W i n  Penal 
Code. Criminal Procedure Code and the 
M i n  Evidence Ad. the Domy P r o h i i  
Act has since been reviewed again in Jam- 
ary 1991. 

ii) Instructions have been issued to the 
State Governments and UT Administrations 
b effectively enforce legislation relating to 
crime against women. 

I 

iii) Mass media mmpaigns against the 
social evil of dowry have also been stepped 
up. Through the programmes of electronic 
media social awareness regarding the evil is 
being disseminated. 

iv) a number of schemes for training. 
income generation economic development 
and various supportive services for women 
are being implemented by the Government 
to enable women to become econom'lcally 
independent so that they can withstand 
demands for &wry. 

v) Schemes for awareness generation 
are being implemented through women's 
voluntary organisations, institutions and 
Universities for organking camps. legal liter- 
acy programme and other adiviiies lor cre- 
ating awareness of women's rights. 

(c) There is no proposal to give incen- 
tives for dowryless marriages. 

(d) No, Sir. 

Integrated Development Of Smal And 
Medium Toms 

'391 DR. LAXMINARAYAN PAN- 
DEYA: 
SHRI ATAL BlHARl 
VAIPAYEE: 

WtII the Minister of URBAN DEVELOP- 
MENT be pleased to state: 

(a) whether any amount was sandioned 
by the Union Government b the State Gov- 
ernments of Madhya Pradesh. Rajasthan, 
Himachal Pradesh and U.P. under the cen- 
trally sponsored Integrated Devebpment of 
Smal and Medium Towns Scheme during 
the year 1990-91 ; 

@) if so, the amounts sanctioned and 
actually released during that year, spa= 
rately; and 
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(c) the allocations made to these States 
for the year 1 991 -92? 

M E  MINISTER OF URBAN DEVEL- 
OPMENT(SHR1MATI SHEllA KAUL): (a) to 
(c). The following amounts were sanctioned 
and released under Integrated Development 
of Small 8 Medium towns during the year 
1990-91 : 

1) Madhya Pradesh Rs. 185 lakhs 

2) Rajasthan Rs. 82.5 lakhs 

3) Uttar Pradesh Rs. 198.5 lakhs 

No schemes were sanctioned for Hima- 
chal Pradesh during 1 990-91. 

No statewise allocation of funds is made 
under Integrated Devebpment d Small 8 
Medium Towns. Project Reports from the 
State Governments have not yet been re- 
ceived for sanction of schemes during the 
current year. 

Regularisation of Forest Land in Kerab 

'392 SHRI MAYlL JOHN ANJALOSE: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Union Government have 
received any representation from the gov- 
ernment of Kerala regarding regularisation 
of the forests land occupied priir to January 
1,1977 ; 

(b) if so, the details thereof ; and 

(c) the adion taken by the Union gov- 
ernment thereon? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF ENVlRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) to (c). A 
propod was received from the State Gov- 
ernment of Kerala during July, 1986 for 

assignment of forest land to the extent of 
28,588.1 59 hectares in Triiur, Emakulam, 
Mukki, Pathanamthma and Quibn districts 
in favour of encroachers who were in pos- 
session of these lands prior to 1.1.77. Prior 
to receipt of the proposal in the Ministry, 
Public Interest Protection Association Mun- 
nar had filed an CMP No. 33827184 dated 
30.5.85 in O.P. No. 10797 of 1984-H in the 
High Court of Kerala seeking stay of all 
proceedings to make assignment of forest 
land or issue of patta in Mukki distrii during 
pendency of the O.P. the Honourable Court 
had granted interim stay vide their order 
dated 30.5.85 which was subsequently made 
absolute vide their order dated 30.10.85. 
Now the Honourable Kerala High Court have 
finally disposed of the0.P. on 3.4.91 stating 
that Government of India has to take appro- 
priate action under the forest (Conservation) 
Act keeping in view the merit of the case. On 
receipt of the judgement the proposal was 
examined and the State Government has 
been requested on 2.8.91 to turnish material 
information. On receipt of the full informa- 
tion, the proposal will be processed for final 
decision. 

DDA Fkts To Retlrlng Government 
Servants 

'393 SHRI ROSHAN LAL: 
SHRl MADAN lAL KHUR- 
ANA: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether DDA has invited epplica- 
tions from Government servants registered 
under various housing schemes who have 
retired or are due to retire by Oecember 31, 
1993 for allotment of flats on priority basis; 

(b) if so, the details thereof; and 

(c) 1 not, the reasons therefor? 
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THE MINISTER OF URBAN DEVEL- 
WMENT (SHRIMATI SHEILA KAUL): (a). 
Yes. Sir. 

(b) The DDA has recently invited appli- 
cations for prioriiy allotment of DDA flats to 
such publicservants who have retired or are 
likely to retire on or before 31 st December, 
1993 and are awaiting allotment under the 
New Pattern Scheme. 1979 and Sth, 61h 8 
6th-ASelf Financing Schemes. The last date 
for receipt of applications is 30th August. 
1991. 

(c) Question does not arise. 

World Bank Assistance For Rural 
Hospitals in Andhra Pradesh 

'394. SHRI D. VENKATESWARA RAO: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government of Andhra 
Pradesh has sent a project report to the 
Union Government regarding World Bank 
assistance for the development of rural 
hospitals; and 

(b) if so. the progress made in the matter 
so far? 

M E  MINISTER OF HEALTH AND 
FAMILY WELFARE (SHR1M.L. FOTEDAR): 
(a) Yes Sir. 

@) The proposal has recently been 
cleared by the Planning Commission and 
the same is being processed for World Bank 
assistance. 

Shortage 01 B.C.G. Vacdne 

'395. SHRI VISHWANATH SHASTRI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether attention of the Union Gov- 
ernment has been drawn to the newsitem 
captioned 'BCG Tion Ki Apurti Main Kami' 
appearing in Nav Bharat of June 3.1991 ; 

(b) if so, the reasons for the shortage d 
BCG vaccine; and 

(c) the remedial measures being taken 
by the Government in this regard? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRIM-L. FOTEDAR): 
(a). Yes, sir. 

(b) and (c). On m u n t  of the expansion 
and modernisation of the BCG Vaccine 
Laboratory, Madras. there was temporary 
suspension of indigenous produdion d the 
BCG Vaccine. this shortfall was proposed to 
be made up by utilising of existing st& and 
higher imports through UNICEF. However. 
due to gbbal shortage UNICEF was unaMe 
to supply increased quantities which led to 
temporary shortages in certain areas in the 
first quarter of this financial year. The B.C.G. 
Vaccine Laboratory Madras has resumed 
production from May this year and the situ- 
ation is expected to normalise shortly. 

Houses for the Houseless 

' 396. SHRI ARJUN CHARAN SETHI: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state the total amount sanc- 
tioned to the States by the Housing and 
Urban Development Corporation during the 
last two years for construction of houses for 
the houseless. year-wise and State-wise? 

THE MINISTER OF URBAN DEVEL- 
OPMENT(SHRIMAT1 SHEILA KAUL): State- 
ments I and II indicating amounts sandioned 
during 198990,1990-91 respectively have 
been attached. 
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Vocational Education Programmes 

' 397. DR. C. SILVERA: Will the Minis- 
terof HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether the Government propose to 
involve industrial houses to finance voca- 
tional education programme; 

(b) if so, the details thereof alongwith 
the reasons therefor; 

(c) whether any progress hasbeen made 
in this regard; and 

(d) if so, the detailsthereof and i f  not, the 
reasons therefor? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). The National Policy on 
Education (NPE) 1986, inter aha, envisages 
that the establishment of vocational courses 
or institutions will be the responsibility of the 
Government as well as employers in the 
public and private sectors. 

A Centra!ly Sponsored Scheme of 
Vocationalisation of Secondary Education 
was starid with effect from February, 1988, 
under which substantial financial assistance 
is provided to StatesNnion terriiories for 
running vocational courses at the +2 level. 
Upto the end of 1990-91, 10,316 vocational 
sedions have been approved in 27 States1 
UTs. 

No scheme has been evolved so far for 
involvement of public and private sectors to 
finance vocational education programme. 
However, p b  linked vocationalcourses have 
been started in General Insurance and Life 
hsurance in collaboration with General In- 
surance Corporation and Life lnsurance 
Corporation in some schools. A course for 
Railway Commercial Staff, some para medi- 
cal courses and vocational courses in the 

handicrafts sector are being started during 
the academic session 1 991 -92. Efforts are 
continuing to establish links with other De- 
partmentsKIrganisations. 

Efforts are also being made to forge 
linkages with industry for creatinglenhanc- 
ing avenues of employment for the voca- 
tional passouts. 

Literacy Rate h Chandigarh 

'398. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the present literacy rate in Chandi- 
garh; 

(b) whether the position of the Union 
Terriiory of Chandigarh has fallen from 2nd 
to 3rd place amongst the Union Territories 
as regards the literacy rate; and 

(c) if so, the steps taken to promote 
literacy in the Union Territory of Chandi- 
garh? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AWUN 
SINGH): (a) According to the provisional 
figures of 1991 census, literacy rate for the 
population aged 7 years and above in the 
Union Territory of Chandigarh was 78.73%. 

(b) According to 1981 census the Union 
Territory of Chandigarh ranked first amongst 
the Union Territories with regard to the liter- 
acy rate. Even though the lieracy rate in the 
Union Territory in the last decade has in- 
creased from 74.81% to 78.73%, it now 
ranks second, amongst the Union Territo- 
ries, the first being Lakshadweep with lier- 
acy rate of 79.23 percent. 

(c) The U.T. Administration has chalked 
out a programme for achieving total literacy 
in as short a period as possible. The Central 
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Government would provide financial assis- 
tance according to the prescribed pattern if 
such assistance is sought. 

Backward Communities in SCIST Lists 

'399. SHRI KODIKKUNNIL SURESY: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether there is any proposal to 
include backward communities in the Sched- 
uled Castes/Scheduled Tribes lists; 

(b) if so, the details thereof; 

(c) whether any State Government has 
recommended the inclusion of any back- 
ward community in these lists: and 

(d) it so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) to (d). Any amend- 
ment in the existing lists of Scheduled Castes 
and Scheduled Tribes can be made only 
through an Act of Parliament as laid down in 
Articles 341 (2) and 342(2) of the Constitu- 
tion. 

The details of proposals received can- 
not be disclosed in the public interest. 

[ Translation] 

Foetlcide Cases 

'400. SHRI ASHOK ANANDRAO 
DESHMUKH: 
SHRI PRAKASH V. PATIL: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be please to state: 

(a) whether the Government are aware 
about the recent cases of foeticide in the 
country; 

(b) if so, the steps taken by the Govern- 
ment to check this evil practice; 

(c) the names of clinics in the country 
which perform amniocentesis tests; 

(d) whether the Government propose to 
ban such tests; and 

(e) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
(a) to (e). The Government are aware of the 
misuse of the pre-nataldiagnostictechniques 
for determination of the sex of the foetus 
leading to cases of female foeticide in differ- 
ent parts of the country. 

A Central legislation to regulate pre- 
natal diagnostic techniques and to ban the 
misuse thereof for determination of the sex 
of the foetus, is under active consideration. 

Information relating to dinics perform- 
ing amniocentesis tests is not being moni- 
tored by the Government of India as there is 
no Central Law regulating such tests. 

[English] 

Resources For Housing Needs 

'401 SHRI VlJAY NAVAL PATIL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the resources required per annum 
for meeting the housing needsofthe country 
by the end of this century; and 

(b) the details of fiscal and other incen- 
tives the Government propose to provide for 
land development and housing? 

THE MINISTER OF URBAN DEVEL- 
OPMENT (SHRIMATI SHEILA KAUL): (a) 
and (b). The Working Group for the Vlll F i e  
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Year Plan has projected that the total invest- 
ment required for the Plan period (1 990-91 
to 1994-95) would be of the order of Rs. 
77,500 crore of Rs. 15,500 crore per annum. 
No separate estimate of the resources re- 
quired per annum for the further period has 
been made. 

2. In addition to steps taken earlier, a 
number of fiscal incentivesfor investment in 
housing have been proposed in the Budget 
for 1991 -92. 

3. In keeping with the thrust of the draft 
National Housing Policy, the Government 
would play acatalytic, promotional and facili- 
tative role to encourage larger investment in 
housing by the private sector, cooperatives 
and individuals. Towards this end, several 
measures are envisaged which include 
amendment of the Urban Land (Ceiling and 
Regulation) Act, finalisation of the National 
Housing Policy, amendments in the Rent 
Control Act, amendment of the constitution 
to enable setting upof Rent Tribunals, stream- 
lining and rationalisation of stamp duty and 
registration procedures etc. 

Cutting Of Forests By State Forest 
Corporations 

'402. SHRI K. PRADHANI: W~ll the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the union Government pro- 
pose to stop the cutting of forests by the 
State Forest Corporations; 

(b) if so, the details thereof; 

(c) whether the Government also pro- 
pose to stop Podu cultivation/shifting cultiva- 
tion; and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) and (b). 
There is no proposal of the Central Govern- 
ment to stop harvesting of matured crop by 
the Forest Corporations in the States with a 
view to discontinue the sale of timber. How- 
ever, the Central Government have issued 
guidelines to the State Governments asking 
them to consider imposing certain restric- 
tions on felling of trees. 

The Forest Policy 1988 lays emphasis 
on environmental stability and maintenance 
of ecological balance, and in keeping with 
this principal aim, in the guidelines, Govern- 
ment of India have asked the State Govern- 
ments to consider banning felling of trees in 
hills above 1000 meters, at least for some 
years. In very special cases, however, where 
such fellings are inevitable for silvicultural 
considerations for restoration of natural 
regeneration, it is restricted to 10 ha. in the 
hills, and 25 ha. in the plains. 

(c) and (d). Government of India, through 
the Ministry of Agriculture. have been pro- 
viding Central Assistance to the State Gov- 
ernments for implementation of a scheme 
for control of shifting cultivation. 

Death Due To T.B. 

'403. SHRI DATTATRAYA BAN- 
DARU: 
SHRI MAHESH KANODIA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether a large number of persons 
die of T.B. every year; 

(b) if so, the reasons therefor; 

(c) whether the death rate in Andhra 
Pradesh and Maharashtra is high; 
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(d) if so, the latest death rate in each check thedisease, particularly in Maharash- 
State from this disease and particularly in tra, Andhra Pradesh and Uttar Pradesh during 
rural areas; 1990-91 till date? 

(e) whether the Government propose to 
open more hospitals for treatment of T.B. THE MINISTER OF HEALTH AND 
patients in each district of the aforesaid FAMILY WELFARE (SHRI M.L. FOTEDAR): 
State; and (a) to (1). A Statement is laid on the Table of 

(f) the steps taken by theGovernment to the House. 
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However, the actual number of deaths 
from TB may be many more as this data do 
not cover deaths outside hospitals and 
medical institutions. 

(e) Under the National TB Control Pro- 
gramme the emphasis is on giving domicil- 
iary treatment. The Central Govt, do not 
have any proposal to open any hospital for 
treatment of TB patients anywhere in the 
country. 

(f) Under the National TB Control Pro- 
gramme, which is in operation since 1962, 
district TB Centres are being established in 
each of the districts of the country to organ- 
ise countrywise TB Control Programme in 
association with the existing district heakh 
infrastructure. So far 378 district TB Centres 
have been set up in the country. These 
Centres areequipped with Laborata j equip- 
ments and staffed by medical and para 
medical personnel trained at the National TB 
Institute, Bangalore. Under the Programme 
Anti-TB drugs are supplied free of cost by the 
Centre to all the StateslUTs. Microscopes, 
X-ray equipments and vehicles are also 
supplied to selected District TB Centres to 
strengthen the Programme. Heakh educa- 
tion is an important element -of the Pro- 
gramme and the people are being educated 
about the various aspects of prevention and 
treatment of TB through printed materials, 
Radio Spots, Television Spotsetc. The States 
of Maharashtra, Uttar Pradesh and Andhra 
Pradesh are also suitably covered by the 
above National Programme. 

Central Assistance for Tree Plantation 

'404 PROF. K.V. THOMAS: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the Central assistance given to vari- 
ous States for tree planting schemes during 

the last three years and the current year; 

(b) the targets given to each State for 
tree plantation during the ab0h  peri i ;  

(c) whether the targets were achieved; 

(d) if, not the reasons therefor; and 

(e) the steps taken to achieve the tar- 
gets? 

THE UNION MINISTER OF STATE OF 
THE MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) The 
State-wise outlays for afforestatiowlree plant- 
ing activities underthe 20-Point Programme, 
including the Central assistance during the 
last three years (i.e. 1988-89, 1989-90 8 
1990-91) and for the current year (i.8. 1991 - 
92), are given in Statement I. 

(b) and (c).The targets and achieve- 
ments for afforestationhree planting under 
20- Point Programme during the last three 
years and targets for 1991-92 is given in 
Statement II. the targets have been achieved; 
except for seedlings distribution in the year 
1990-91. 

(d) The State Governments have re- 
ported that the bwer achievement in seed- 
lings distribution has resulted from a lack of 
demand for seedlings among the farmers. 

(e) Keeping in view the consultations 
held with the State Governments, whereas 
the target of area coverage has been in- 
creased 0.55 million hectares in 1990-91 to 
1.05 million hectares in 1991 -92, the target 
for seedlings distribution has been reduced 
from 250 more seedlings in 1990-91 to 150 
crore seedlings in 1991 -92. The State Gov- 
ernments have been requested to achieve 
the targets set for the year 1991 -92. 
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Observance Of Opening And Closlng 
Hours By Shopkeepers in Delhl 

'405. SHRI V. SREENIVASA 
PRASAD: 

SHRl M. V. CHAN- 
DRASHEKARA MURr 
THY: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whether the Delhi Administration 
has recently issued orders under the Delhi 
Shops and Establishments Act. 1954 for 
observance of opening and closing hours 
strictly by shopkeepers in the capital; 

(b) if so, whether despite the orders 
several shop ownerslmanagers in the capi- 
tal are not observing the timings thereby 
exploiting the employees to work for longer 
hours without any extra payment; 

(c) if so, the number of shopkeepers1 
establishments found violating the orders 
during the current year; and 

(d) the action Government propose to 
take against those found guilty? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA): 
(a) to (d). No fresh orders have been issued 
recently by the Delhi Administration regard- 
ing the opening and closing hours of shops 
and commerciai establishments. The orders 
issued last in July, 1979 are still extant. 
According to the Delhi Administration most 
shops and commercial establishments ad- 
here to the prescribed opening and closing 
hours. Due vigilance is however being main- 
tained in this regard and action is taken 
wherever called for. During the period from 
1.1.91 to 31.7.91, prosecution was launched 
in respect of over 11.000 shops for contra- 
vention of the provisions relating to the 
opening and dosing hours and cbse day 

contained in the Delhi Shops and Establish- 
ments Act. The Delhi Administration has 
further stated that the Commissioner for 
Workmen's Compensation is designated as 
the authority under the Delhi Shops and 
Establishments A d  to decide daims arising 
out of delayed payment or non-payment of 
earned wages of a person employed in a 
shop or an establishment. 

Academic Calendar Followed By 
Various Universities 

'406. SHRI BHOGENDRA JHA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to the Starred Question No. 25 on 
July 15, 1991 and state: 

(a) the aspects of academic Calendar 
being followed by various Universities in the 
country and particularly in Bihar; 

(b) the numberof yearsfor whichexami- 
nations and the results had been delayed in 
various Universities in Bihar; and 

(c) the steps being taken to remedy this 
situation? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The Model Academic 
Calendar, circulated by University Grants 
Commission for implementation by the Uni- 
versities from the Academic year 1990-91. 
inter-aha, provides for last date of admis- 
sion; last date for completion of examination 
and declaration of resub; and a minimum 
number of 180 teaching days every year. 
According to the information furnished by 
the Commission, six Universities induding 
Magadh University in Bihar. have agreed to 
adopt the Model Academic Calendar. 

The Commission has further stated that, 
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as per information f w n i s M  by Government 
d Bihar. there is a backkg of one to two 

ears in degree level examinations and two k three years m Master's level examinations i ikr various State Univenlies in Bihar except 
K.S. Darbhanga Sanskrit University. The 
State Government is considering a proposal 
to declare one or two years as non-vacation 
years to clear the backlog. The State Gov- 
ernment has also issued instructions to ail 
Universities that the UGC's stipulation of 
180 teaching days in an academic year 
should be strictly adhered to. 

Navodaya Vidyabyas in Rented 
Buildings 

2541. SHRI DAU DAYAL JOSHI: Will 
the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) the number of Navodaya Vialayas 
opened, Statswise; and 

@) the details of such Vialayas which 
are running in rented abd donated buiidings. 

THE MINISTER Of  HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AWUN 
SINGH): (a) 275 Navodaya Viyahyas have 
been opened in the country so far. The 
State-wise breakup is attached as State- 
ment-I. 

(b) The details are attached as State 
ment-ll. 
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List of Vidyalayas running in rented/ 

ANDHRA PRADESH 

Distt. Chittoor 

Medak 

Khammam 

Cuddapah 

Srikakulam 

West Godavari 

Vizianagram 

A & N ISLAND 

8. Distt. Car Nicobar 

9. " South Andaman 

ARUNACHAL PRADESH 

10. Distt. Dibang Valley 

11. " Lohit 

12. " Tirap 

13. " Upper Subansiri 

BlHAR 

14. Disn. Munger 

15. " West Champaran 

16. " Ranchi 

17. " Saharsa 

18. " Patna 

19. " Darbhanga 

20. Distt. Purrlea 

21. ' Lohardega 

22. " Godda 

23. " Vaishali 

CHANDIGARH 

24. Disn. Chandigarh (UT) 

DAMAN 8 DIU 

25. Disn. 

DELHl 

26. Delhi 

GUJARAT 

27. Distt. 

28. " 

29. " 

GOA 

30. Distt. 

HARYANA 

31. Distt. Rohtak 

32. " Bhiwani 

33. " Mahendergarh 

HIMACHAL PRADESH 

34. Distt. Ladakh 

35. Sirmour 

36. " Kinnaur 

Kutch 

Jamnagar 

Amreli 

North Goa 
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37. Distt. Kangra 59. Distt. 

38. " Una 60. " 

39. " '  Hamirpur 61. " 

JAMMU 8 KASHMIR 62. " 

40. Distt. Distt. Ladakh 63. " 

41. " Rajouri MAHARASHTRA 

42. " Anantnag 64. Distt. 

43. " Srinagar 65. " 

45. " Poonch 66. " 

46. " Kargil 67. " 

KARNATAKA 68. ' 

47. Distt. North Canara 69. " 

48. " C o w  70. " 

49. " Gulberga 71. " 

50. " Charwad 72. " 

5 1 . .  ' Chitradurga 73. " 

MADHYA PRADESH 74. ,# 

52. Distt. Shivpuri MANIPUR 

53. lndore 75. Distt. 

5a. Sagar 76. " 

55. Damoh 77. " 

56. ' Sidhi 78. " 

57. " Mandsaur 79. " 

58. " Semi 80. " 

Written Answers 1 00 

Khargaon 

Rajgarh 

Guna 

Datia 

Chhattarpur 

Osmanabad 

Beed 

Thana 

Dhule 

Jalgaon 

Nasik 

Wardha 

Bhandara 

Yavatmal 

Parbhani 

Chandrapur 

Thoubal 

Bishnupur 

Churchandpur 

Senapeti 

Chandel 

Ukhrul 
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MlZORAM 97. Distt. Mathura 

81. Distt. 

1 MEGHALAYA 

82. Distt. 

83. " 

84. " 

NAGALAND 

85. Distt. 

ORISSA 

86. Distt. 

87. " 

88. " 

89. " 

90. " 

PUNJAB 

91. Distt. 

PONDICHERRY 

92. Distt. 

93. 

RAJASTHAN 

94. Distt. 

UrrARPRADESH 

95. Distt. 

96. " 

Lunglei 

East Garo Hills 

West Garo Hills 

East Khasi Hills 

Kohima 

Dhenkanal 

Koraput 

Phulbani 

Balasore 

Kalahandi 

Mahe 

Yanam 

[English] 

Housing Factlttks For Penskners 

2542. SHRI 'SUSHIL CHANDRA 
VARMA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether there is any scheme for 
extending housing facilities to such all India 
Central and State Service cadre of f i i rs  
after retirement who have no houses of their 
own or of their dependents; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and @). To 
promote greater access to housing for Cen- 
tral Government Empbyeesof diierenl Cate- 
gories, an organisation namely, Central 
Government Employees Welfare Housing 
Organisat ion registered under the Societies 
Registration Act of 1860 has been set up by 
this Ministry. The Organisation is respon- 
sibJe for undertaking construdion of houses 
at no-profit-no-bss basis for the Central 
Government Employees serving andlor re- 
tired, and for spousesol the deceased Central 
Government employees. The details regard- 
ing housingfauliiesfor stateservice ofkers 
are not available. 

[ Translation] 

Development of Ranthambore as 
Tourlst Centre 

Chamoli 

Tehri Garhwal 

2543. SHRI KUNJEE LAL: WIH the 
MINISTER OF ENVIRONMENT AND 
FORESTS be pleased to state: 
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(a) whether there is any scheme to 
develop Ranthambore, district Sawai Mad- 
hopur into a tourist centre; 

(b) if so, the progressof workdone sofar 
under this scheme; 

(c) the future plan envisaged in this 
regard; 

(d) whether the Government are devel- 
oping Ranthambore Tger Project, i f  so, the 
steps taken thereon; 

(e) the future plan envisaged in this 
regard; 

(f) whether any assistance is being 
soughl from some foreign institutions there- 
for; and 

(g) if so, the details thereof? 

M E  MlNiSTER OF STATE FOR MIN- 
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) No, Sir. 

@) and (c). Do not arise. 

(d) Government is developing Ranth- 
ambore T i e r  Project. The current manage- 
ment plan includes provision for the follow- 
ing devebpmental activities:- 

devebpment of water resources, 
to improve wildlife habitat; 

development of infrastructure to 
improve protection of wildlife 
habitat; 

em development of the buffer 
area for sustained multiple use; 

establishment of veterinary units 
to improve the live stock condi- 
tion in the surrounding villages; 

(v) development of fuelwood plots; 

(vi) shifting of remaining 4 villages; 

Work has been initiated in the above 
development activities. 

(e) the future plan envisages: 

(i) eco development works in 11,000 
hectare area. This will include developing of 
pasture land 8 water retention structures; 

(ii) fuelwood lotsover 1300 hectare area; 

(iii) developing of'network of check posts; 

(iv) developing of water resources in the 
core as well as in the buffer by developing 
anicuts and ponds; 

(v) developing communication facilities; 

(1) No, Sir. 

(g) Does not arise. 

Hockey Tournament in the Memory of 
Dhyan Chand 

2544. SHRI VISHWANATH SHARMA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to 
hold an annual Hockey tournament of inter- 
national standard in the memory of World's 
greatest hockey player Padmavibhushan 
Dhyan Chand; and , 

(b) if not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENTDEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS AND THE DE- 
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA 
BANERJEE): (a) and (b). There is no such 
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proposal at present. Such proposals are 
sent by autonomous sports bodies as per 
Government Guidelines. In this instance 
proposal has to come from Indian Hockey 
Federation. Government have not received 
any such proposal from Indian Hockey 
Federation. 

Reconstitution of Central District 
Labour Advisory Board 

2545. SHRI HARADHAN ROY: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Government propose to 
reconstitute the Central Contract Labour 
Advisory Board; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Yes, Sir. 

(b) The nominations representing vari- 
ous interests concerned have already been 
invited. 

[Translation] 

Navodaya VMyalayas In Eastern 
Champaran District 

2546. SHRI KAMLA MISHRA 
MADHUKAR: WIN the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
b state the number of Navodaya Vidyalayas 
in Eastern Champaran district of Bihar and 
whether all posts of teachers in these 
Vialayas have been filled up? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SHGH): No Navodaya Vidyalaya has been 
rpened in Eastern Champaran District of 
War. 

Assistance Under CentraVCentrally 
sponsored Scheme 

2548. DR. KARTIKESWAR PATRA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whetherthere is any Central scheme/ 
Centrally sponsored scheme under which 
assistance is to be given to Sub-Divisional 
HospitalslDistrii Hospitals for construction 
of free transit homes for the attendants of 
indoor patients; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) No. Sir. 

@) Does not arise. 

[ Translation] 

Steps to Remove Illiteracy from 
Chotanagpur (Bihar) 

2549. SHRI BHUBANESHWAR 
PRASAD MEHTA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether maximum number of illiier- 
ales in Bihar are in Chotanagpur and San- 
that Pargana (Jharkhand) area; 

(b) whether the Scheduled Tribes popu- 
lation is dominant in this area; and 

(c) the steps Government propose to 
take to make the people of this area literate? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AFUUN 
SINGH): (a) As per 1991 Census. the dk- 
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t r i is  of Dhanbad, Lohardaga, Ranchi. 
Gumla. Paschim Singhbhum and Purb 
Singhbhum forming parts of Chotanagpur - 
Santhal Pargana have higher literacy rate 
than average literacy rate for Bihar as a 
whde. Similarly, the districts of Palamu, 
Hazariigh, Giridih, Deoghar, Dumka, 
Shahib Ganj and Godda have lower than 
average lieracy rate of Bihar as a whole. 

@) Over 91% of the total tribal popula- 
tion of Bihar live in Chotanagpur-Santhal 
Pargana area. However. of the total popula- 
tion in the area, the trbals constitute slightly 
wer 30%. 

(c) Universalisatin of Elementary 
Education and universal retention of chil- 
dren upto 14 years of age in schools in a 
programme of Non-Formal Education and 
the National Lieracy Mission which aims at 
imp- functional lieracy to 80 millpn 
aduA illiterates in the 15.35 year age group 
by 1995, form an integral part d a larger 
programme for eradication of iltieracy in the 
country. including the State of Bihar. Be- 
sides these measures, total literacy cam- 
paigns in two distriis of the region and the 
Bihar Education Project to be mplemented 
in phases with partial UNICEF assistance 
awstih8e additional efforts in the direction. 

base Hold rights of Slum Tenaments 
in Delhi 

2550. SHRI KALKA DAS: Will the 
Minister d URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of Slum Tenaments in 
Union Territory of Delhi in resped of which 
notification for lease-hold rights had been 
issued in 1984; 

(b) the amount of charges likely to be 
rerovered from said Slum Tenarents as per 

the notification and the criteria thereof; and 

(c) the manner in which the costs deter- 
mined for the Slum Tenaments constructed 
in Swamy Dayanand Colony, Chan- 
drashekhar Azad Cobny, Ambabagh and 
Padam Nagar, Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM) : (a) to (c). Delhi 
Admiration havereported that 13212 slum 
tenements including those mentioned in Part 
(c) of the Question are covered by the Gov- 
ernment of India order dated 11.6.1984 for 
conferring lease hold rights on the albtteesl 
occupants. 

The cost of these slum tenements is 
fued as 20 times the annual economic li- 
cence fee. The alkttees have represented 
against the liquidation cost which is under 
consideration of the Government. The 
amount d charges likely to be reawered 
from the slum tenements would be known 
only after the cost has been finalied. 

2551. SHRI SYED s ~ w u m m :  WIII 
the Minister of ENVIRONMENT 8 FOR- 
ESTS be pleased to state: 

(a) the present status of implementalion 
d the Ganga M i o n  Plan in terms d outby 
and progress of mapr schemes; 

@)the impact of the plan by 31 st March. 
1991 in terms of the puriiy level of the wders 
of mid-stream Ganga relative to the state of 
purity before the Plan came into operatbn; 
and 

(c) the revised estimated the total cost 
of the Plan and the likely date of its comple- 
tion? 



1 09 Written Answers SRAVANA 21.191 3 (SAKA) Written Answers 1 1 0 

MINISTER OF STATE OF M E  MINIS- 
TRY OF ENVIRONMENT AND FORESTS: 
(SHRI KAMAL NATH): (a) and (c). 261 
schemes have been sanctioned under the 
Ganga Action Plan (GAP) for which the 
revised outlay is Rs. 356.72 crores. Out of 
these, 172 schemes had been completed till 
June. 1991 with av 2. enditureof Rs. 245.02 
crores. The likely date cf completion of all the 
schemes is December. 1993. 

(b) the objective of pollution abatement 
works of river Ganga was to divert 873 
million litres per day (mld) of waste water 
from 25 Class I towns on the main-stream of 
Ganga and to improve the water quality in 

termsof BiochemicalOxygen Demand (BOD) 
and Dissolved Oxygen (DO) to the 'Bathing' 
Class. As a result of completed schemes. 
about 368 mld of waste water has so f ar been 
diverted. Studies carried out by the Central 
Pollution Control Board reveal that there has 
been an improvement in BOD levels and 
hencethe pur i i  level of water in the stretches 
of the river abng all the towns where GAP 
works had been completed. A comparative 
statement of BOD and DO of rher water for 
Pre-GAP (1 986) and June 1990 levels ob- 
served in 20 water quality monitoring sta- 
tions is given in the statement:. attached. 
The full impact on water quality can be 
assessed only after the completion of all the 
schemes. 
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[ Translation] 

Cities Developed Under Urban bask 
Services Scheme In Bihar 

2552. SHRl LALlT ORAON: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of the cities developed 
under the Urban Basic Services Scheme in 
Bihar during the year 1988-89,1989-90 and 
1990-91 ; and 

(b) the details of the cities selected for 
the implementation of the said scheme in 
Bihar during 1991-92 and the total funds 
allocated for this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
{SHRl M. ARUNACHALAM): (a) and (b). 
During the years 1988-89 and 1989-90 twelve 
towns were taken up under the Urban Basic 
Services Scheme in Bihar namely: Patna, 
Danapur. Khagaul, Bazh. Mokamah, Fatuha. 
Khashroopur, Masaurhi, Maner, Phulwar- 
isharif. Bakhtiarpur. Danapur Cantonment. 

For the implementation of the Scheme 
of Urban Basic Services for the poor during 
1990-91 and 1991 -92 seventeen new towns 
namely Muzaffarpur, Darbanga, Munger, 
Chapra, Bokaro, Simdega, Jamtara. Tehar, 
Kharwawa, Ranchi, Gaya, Bhagalpur, Bihar 

harif, Jamshedpur, Arah. Katihar and 
anbad have been selected by the State 
vernment. An amount of Rs. 145.50 lakhs 
s been tentatively allocated to the State of 
ar for implementation of the Scheme 

Industrial Potkrtion In Kanpur 

2553. SHRl KESRl LAL: Will the Minis- 
of ENVIRONMENT AND FORESTS be 
ased to state: 

(a) whetherthe Union Government have 
conducted any survey in respect of the pol- 
lution being caused by industrial units and 
cement factoriis at Ghatampur in Kanpur; 

@) if so. the details thereof; 

(c) the number of units which have in- 
stalled pollution control devices; 

(d) the names of units which have not 
installed such devices so far and the action 
taken against such units; and 

(e) the steps taken by the government to 
ensure the setting up of pollution control 
devices in a stipulated time? 

THE MINISTER OF STATE OF M E  
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS: (SHRI KAMAL NATH): (a) to (c). the 
Uttar Pradesh Pollution Control Board has 
conducted a survey of the industrial units in 
Ghatampur. Kanpur. There are three big 
units in Ghatampur namely M/s. Vikram 
Cements (P) Ltd.. MIS. Krishna Fertilizers 
(P) Ltd., MIS. lndus Laminaters (P) Ltd. and 
one big water polluting unit namely M/s. 
Ghatampur sugar Go. Ltd. All these indus- 
trial units have installed adequate pollution 
contml devices. 

(d) and (e). do not ariie. 

[English] 

AllocatbnlAchievement Under 
I.D.S. & M.T. Scheme 

2554. SHRl AMAL DATA: Will the Min- 
ister of URBAN DEVELOPMENTbe pleased 
to state: 

(a) the target, allocation and achieve- 
ment of the centrally sponsored scheme for 
the Integrated Development of Small and 
Medium Towns during the Sixth and Sev- 
enth F i e  Year Plans periods, with State- 
wise break-up; 



THE MINSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT. 
(SHRI M. F: (a). Schemes 
~UlSMTareSandionedonthebasisof 
cmmd krdgetary dbcation br the scheme 
in eadr year. the projed repats sent by the 
State govemmemts and the prioritation for 
variws towns indicated by the concerned 
State Govemrnents. No lagds are fied for 
thisAstatmentndicatingthenumberof 

@) Funds for the EDSMT Schsme are 
pmvidedintheannudkrdgetoftheMinii 
of 'Jrban Develapmerrt and also that d the 
State Governments and Union Terribry 
Adminiirationsamcemed. Funding pattern 
is udorm for all States. As per the existing 
pattern. 50% d the projed srrbjed to a 
maximum of Rs. 46 lakhs is released to the 
State Governments in instahents on a 
matching basis. The money is released in 
the form d bng term ban re-payable in 25 
yeas with an interest at the rate of 10.25% 
and moratorium for 5 years. 

(c) and (d). Yes Sir. The budget alloca- 
tionfortheyear 1990-1991 is&. 15crores. 
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@) if so. the details thereof? 

THE MISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRMATI D.K. MARA DEW 
SDOHMWA): (a) and (b). Union Govem 

! ~isnotandennganysuchschemefor 
i - . Honrever. Delh~ Administra- 
jfibn=hllI)pond.hesHI 
' ~ i n a l l t h e ~ l n d u d i n g J h u g g i  
-dusters.- havese#upanmberof 

' hoq&&. polyclinics, dispensaries and 
healhoerlres. Fwther, inthe identified jhqgi 
jhopn dusters, m e d i i  facili i  are pro- 
vided by them through 20 mobile health 
clinics. Whrrther. they have also contfnued 
the Pbn scheme underwhich 4 health centres 
are opened ewery year to provide medml 
facibbestothebwerstartadsociety. 

2s6. snm BHAGWAN SHANKAR 
RAWAT: WU tho fh iskr  d WELFARE be 
pleawdbstde: 

for which hnrQ had beensancfionedand the 
number d new schoo'.; opened: 

(e)themmberdschoolsinUIEr 
Pradesh lorthe amsh&b drrhich money 
has so far been granled? 

@) to (e). OuedPn does nd arise. 

2557. WRI DHARAM PAL SItrKW 
MAUK: Wi  the W e r  d WIBAAl 
DEVELOPMENT b!e pleased ID S M e  : 

THE WISTER OF STATE IN THE 
L1BWISTFW OF WlBAN DEVELOfMM 
(SHS(I M. ARWACHALAM): M). yes, sir. i 
is rrpocted thrt 486 plots were aRotled lo 
Schdrled CastedTfibes under 20 Point 
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Pmgramme in 1975-76 at Ambedkar Nagar 
Extension, Haiderpur, Delhi. No civic ameni- 
ties have been provided as reported by the 
Municipal Corporation of Delhi. 

@) and (c). The information is being 
collected and will be laid on the Table of the 
Sabha 

Voluntary Organkmth Working For 
Eradication Ol Illiteracy In West Bengal 

2558. SHRI ZAINAL ABEDIN: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether some voluntary organisa- 
tions have been working for eradication of 
illiteracy in West Bengal; 

(b) i f  so, the names of such organisa- 
tions along with the penods of their services 
in this field; 

(c) how many centres for eradication of 
lliteracy are being run by such organisations 
and detaiis of their kcat'ins; 

(d) whether these organisalbhs have 
been provided with financial assistance by 
the Union Government to execute mass 
education pmja in West Bengal; 

(e) 1 so, the amount released so far and 
the details of the pedormances of such or- 
ganisatiins; 

(1) whether misuse of funds by these 
organisations has been roticedby the Union 
Government; and 

(g) if so, the details thereof? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a). Yes, Sir. 

(b) and (c). A statement showing names 
of voluntary agencies apprwed grants-in- 
aid for Adult Education Centres. Jana Shk- 
shan Nilayams and Total Lieracy Cam- 
paigns; size of the project and area of opera- 
tion since the launching of National Literacy 
Mission in May, 1988 is attached. 

(d) The assistance has been provided 
for functional literacy and post literacy sew- 
ices to the neo-literates, as per objectives of 
the Scheme. 

(e) Grants-in-aid released so far is as 
folbws:- 

Year Amount (in Rupees) 
- 

1988-89 76,46,339/- 

198490 38.20.3361- 

1990-91 15,67.73,243/- 

1 991 -92 1,96,20,9031- 

(upto 
31s July, 1991) 

Performance of voluntary agencies b 
whom centre-based programme has been 
sanctioned is monitored through prescribed 
progress reports. Projectsof voluntary agen- 
cies to whom Total Lieracy Campaigns have 
been sanctioned will be evaluated by the 
Indian Institute of Management, Calcutta. 

(1) No, Sir. 

(g) Does not a r i i .  
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[ Translation] 

Shifling of Government/Public Under- 
takings Offices Outside Delhi 

2559. PROF. PREM DHUMAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether theGovernment have shied 
some of the offices of Government~Public 
Sector Undertakings from DelhiNew Delhi 
to the cities identified under the National 
Capital Region plan to avoid congestion in 
Delhi; 

(b) if so, the details thereof, separately; 

(c) the details of offices of Government 
and Public Sector Undertakings which have 
yet to be shifted, separately and town-wise; 
and 

(d) the reasonsfor delay in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). As 
per details given in the statement. 
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[English] 

Children Homes And Remand Homes 

2560. SHRI C.P. MUDALAGIRIYAPPA: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether any policy has been laid 
down for attending to the problems of ac- 
cammodation and training of children in 
remand homes; and 

(b) if so, the details therefor? 

THE MINISTER OF WELFknr (SHRI 
SITARAM KESRI): (a) Juvenile Justice Act, 
1986 provides for Observation Homes for 
temporary reception of juveniles dur~ng the 
pendence of any inquiry regarding them. 
The Observation Home has to provide ac- 
commodation, maintenance, facilities for 
medicalexamination and treatment and also 
with facilities for useful occupation. 

(b) While the administration of the Juve- 
nile Justice Act, 1986 is the responsibility of 
the State GovernmentsRITs, the Govern- 
ment of India has initiated a Scheme of 
Prevention and Control of Juvenile Social 
Maladjustment under which 50% of the 
expenditure on the setting up of and up 
gradation of services in Observation Home 
is met by the Central Government. 

[ Translation] 

#opaul To Start CGHS (Allopathic) 
Dlspenmrles In Shifts 

2561. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

l 

a) whether Government propose to stan 
dispensaries (Allopathic) in morning 
ening shifts as were used to be open 

'er in order to help the patients; 

(b) if so, the details thereof and the 
policy and guidelines being adopted by 
Governrrmt in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) to (c) A proposal for 
structuring the working hours of dispensa- 
ries is under consideration. No guidelines 
have, however, been finalised so far. 

[English] 

~ a b a l ~ u r  Project 

2562. SHRI SHRAVAN KUMARPATEL: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whethertheGovernment of Madhya 
Pradesh had submitted a "Jabalpur Habitat 
Improvement Project* envisaging collabora- 
tion with West Germany in the year 1989; 

(b) if so, the details of the projed; and 
the action taken so far in the matter: and 

(c) the time by which the project is likely 
to be taken up for implementation and the 
details of the amount to be spent thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) :- Yes, Sir. 
A proposal for financing Habitat Improve- 
ment Projects in four cities including Jabalpur 
was sent by the Government of Madhya 
Pradesh during 1989. 

(b) Keeping in view the poor perform- 
ance of the on gohg Habiiat Project at In- 
dore the Union Government did not consider 
it feasible to pose the project for external 
assistance. The government of Madhya 
Pradesh were advised to demonstrate better 
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performance in respect of the lndore Project 
Morethe question of posing a furlher Habitat 
Projed for external assistance could be 
considered. 

(c) Does not arise. 

Funds Under Nehru Rozgar Yojana 

2563. SHRI SAIYAGOPAL MISRA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the amount released so far, for Nehru 

Rozgar Yojana during 1990-91 and 1991 - 
92, State-wise; and 

(b) the actual allocation todifferent State/ 
Union Territories for the said scheme during 
1 990-91 and 1 991-92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT. 
(SHRI M. ARUNACHALAM): (a) and (b). A 
statement showing the central funds alb- 
cated and released during 1990-91 and alb- 
cated tentatively for 1991-92 is attached. 
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[Translation] 

New Technique In Bullding 
Construction 

2564. SHRI SHIV SHARAN VERMA: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether Government are aware that 
CKC Porex, a new technique, is being used 
in building construction in Maharashtra; 

(b) whether the Governmerit have any 
scheme to devebp this technique through- 
out the country, particularly in Delhi to expe- 
dite the processof building construction, ana 

(c) i f  so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIM. ARUNACHALAM):(a)Governrnent 
is not aware of any product named as 'CKC' 
Porex'. However, a ligM weight graded cel- 
lular concrete structural material under the 
trade name of SIPOREX is being manufac- 
tured by a firm at Pune, Maharashtra. 

(b) and (c) I; ,o far as evernment 
construction +rnces like the Central Public 
Works Department are concerned, there is 
no scheme at present to adopt or develop 
this technique. However, the Building mate- 
rials & Technology Promotion Council set up 
by the Government recently as a reg~stered 
Saciety, have been making sustained efforts 
to promote prefabricated technology for the 
constmion of houses. The Hindustan Pre- 
fab Limited is ako engaged in the manufac- 
ture of prefab components under the trade 
name of Vayutan. Similar types of prefab 
technologies are being devekped in other 
Paas of the amtry also. . 

[English] 

Natlonal Marhe Park At Rameshwaram, 
Tamil Nadu 

2565. DR. V. RAIESHWARAN: Will the 
MINISTER OF ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government have any 
proposal for setting up of a national marine 
park near Rameshwaram in Tamil Nadu and 
thereby develop tourism in the State; 

(b) if so, the details thereof; and 

(c) i f  not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FOREST (SHRI KAMAL NATH): (a) to (c). 
The Government of Tamil Nadu have noti- 
fied their intention to constitute a marine 
national park comprising 21 islands in the 
Gulf of Mannar near Rameshwaram, with 
the objective of consewing the ecology of 
the area, including the marine biodiversity. 

[ Translation] 

Cultural Expansion Schemes 

2566. SHRI GlRDHARl LAL 
BHARGAVA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the cultural expansion 
schemes were to be formulated during the 
Seventh F i e  Year Plan under the National 
Heritage Project; 

@) i f  so, whether these schemes have 
been formulated; and 

(c) if so. the details thereof? 
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THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AIUUN 
SINGH): (a) and (b). No Cultural Expansion 
Schemes under the National Heritage Proj- 
ect were either to be formulated or framed 
during Vltth Five Year Plan by the Archaeo- 
logical Survey of India. 

(c) Question does not arise. 

Back-Waters Around Pichavaram 
Forest 

2567. DR. P. VALLAL PERUMAN: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Government propose to 
launch a scheme to keep clean the back- 
waters around Pichavaram forest in South 
Arcot Distrii of Tamil Nadu; 

(b) i f  so, the details thereof; 

(c) whether the Government propose to 
desilt and deepen the water course enabling 
to tourists to reach Pichavaram by sea; and 

(d) i f  so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) and (b). For 
environmental protection in the back-waters 
of Pichavaram, ascheme has been launched 
under the programme on conservation of 
mangroves. Fencing around mangrove 
vegetation, dredging of shalbw channels. 
desilting and clearance ol debris and regen- 
eration of mangroves are among the activi- 
ties undertaken in the scheme. During 1988- 
89, the Union Government has sanctioned 
an amount of Rs. 2.87 lakhs to the State 
Gwmment for implementation of the 
scheme. 

(c) At present, there is no such pro- 
posal. 

(d) Does not arise. 

[ Translation] 

Land For Nehru Planetorium 

2568. SHRI W A N  SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to stae: 

(a) the name of the Ministry which had 
alb?ted land for the construction of Nehru 
Planetorium within the premises of Teen 
Murti Bhawan. New Delhi; and 

(b) the conditions prescribed therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The information is being collected and will be 
laid on the Table of the House. 

Shortage of Drlnklng Water in Uttar 
Pradesh 

2569. SHRI RAJVEER SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of towns where there 
was shortage of drinking water in Unar 
Pradesh during the year 1989-90 and 1990- 
91; 

(b) whether any financial assistance 
was provided to the State Government by 
the Union Government lor overcoming the 
said shortage of drinking water during the 
above mentioned period; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As per 
available information. 276towns were facing 
shortage of drinking water in Uttar Pradesh 
as on March, 1989. 

(b) and (c). During the year 1989-90, a 
ceiling of expenditure of Rs. 24.92 crores. 
which included an amount of Rs. 18.27crores 
for drinking water programmes in thedrought 
afl ected areas, was approved to the Govt. of 
Uttar Pradesh for drought relief. 

From 1 990-91. a Calamlty Relief fund 
which includes inter-alia provision for drink- 
ing water, has been constituted for each 
State under which an amount of Rs. 90 
crores had been allocated to Uttar Pradesh 
out of which Rs. 67.5crores wascontributed 
by the Central Government during 1990-91. 

(d) Does not arise. 

[English] 

Drive Against hoardings In Delhi 

2570. SHRI TARA CHAND KHAN- 
DELWAL: 

SHRI RAJNATH SONKAR 
SHASTRI: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government have re- 
cently intensified its drive to remove un- 
authorised hoardings; and bill boards in Delhi: 

(b) whether a large number of private 
advertisers are engaged in installing hoard- 
ings or bill boards: 

(c) if so, the details thered and whether 

the permission from NDMCMCD was taken 
before installing the hoardings; and 

(d) if not, the action proposed to be 
taken by the Gmernment against those 
advertisers which installed hoardingshll 
boards illegally? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) The New Delhi MunicipalCommittee 
has reported that a few advertisers are 
engaged in this activity on Government/pri- 
vate land. Cantonmer~t b r d ,  Delhi Canton- 
ment, has reported that only one private 
advertiser has been selected to put up ad- 
vertisements on electric lamp posts. The 
Municipal Corporation of Delhi have reported 
that unauthorised hoardings or bill boards 
are removed as and when foticed. 

(c) Statement of hoardings by private 
parties in NDMC area is enclose. No permis- 
sion has beentaken however from theNDMC. 
A number of advertisers have obtained stay 
orders from different courts for not removing 
the hoardings. The Municipal Corporation of 
Delhi have reported that hoarding siteshill 
boards are allotted to the registered Adver- 
tising Agencies only in an open auction. 

(d) The NDMC bye-laws relating to 
Control and Regulation of Advertisements 
notified in 1960, were struck down by the 
Delhi High Court. The NDMC has prepared 
fresh bye-laws which are yet to be notified by 
the competent authority. 

The MCD have stated that illegallun- 
authorised hoardings1 bill boards are re- 
moved. An intenslied drive has also been 
launched to prosecute private hoardings 
displayed on private buildings. 
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Ikhking Waw Supply Schemes in 
Kemla with Foreign Cdlaborath 

2571. SHRI V.S. VUAYARAGHAVAN: 
W~llthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether w y  major drinking water 
supply scheme with foreign dhboration 
has been submitted by the Government of 
Kerala and is pending with the Union Gov- 
ernment; and 

@) if sa, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN M E  
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and 0). 
TheGovt. of Kerala has recently submitted a 
preliminary project report on the Kerala Urban 
Development Project at an estimated cost of 
Rs. 31 6.5 crores for posing for WorM Bank 
assistance. The proposal envisages urban 
infrastructure development. trafficand trans- 
portation and water supply in the cities of 
Kochi. Kozhkode. and Thiruvananthapuram. 

As there is already an ongoing Kerala 
Water Supply Projed which is under exten- 
sion and restructuring. the question of fur- 
ther water supply aqponents under the 
new xheme has been referred to the State 
Government for reconsideration. before the 
projed in its present form is posed for World 
Bank Assistance. 

2572. SHRI VILASRAO NAG- 
NATHFUO GUNDEWAR: Wd the Minister 
d ENVlAONMEHT AND FORESTS be 
phlrrwd b stale: 

(a) whether there is any plan to control 
poilutiion caused by variius steel plants in 
Maharashtra; 

@) if so. the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY Of ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH) : (a) and @). 
Yes, Sir. The folbwing steps have been 
taken to control pollution caused by various 
steel plants in Maharashtra : 

The Bombay Metropolitan Region 
and industrial areas d Tarapur, 
Roha and Patalganga have been 
declared as 'Air Pdknion Control 
Area' under Sedin 19(1) of Air 
(Prevention a d  Control of Pdlu- 
tion) Ad. 1981. The Iron and Steel 
Industrial Units in Maharashtra have 
been given time-bound programme 
for air pollution control and they 
have been directed to comply with 
the prescribed standards by 
31.12.91; 

Eff ken1 and emission standards 
have been prescrbed under the 
Environment (Prdedion) Ad. 19W; 

(iii) Networlc of ambient air q u d i  and 
ambienl water qualily monitoring 
stations have been set up; 



105 Written Answen SRAVANA 21,191 3 (SAKA) Written Answers 1 86 

[ 'Em1 

hpkmenta tkn  of Prohbitkn in Tamil 
Nadu 

2573. SHRI R. JEEVARATHINAM: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether the Government of Tamil 
Nadu has requested the Union Government 
for any compensation for rhe loss sustained 
by the Tamil Nadu Government on imple- 
menting prohibition policy in the State; and 

(b) if so, the reaction of theGovernment 
there to? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes. Sir. 

@) The proposal is under exammation 
of the Government of India. 

[ Translation] 

lmplernentatbn of Prohibition 

2574. SHRI RAM PWAN PATEL: Will 
the Minister of WELFARE be pleased to 
state: 

(a) whether Government propose to 
honour the sentiments of their Father of the 
Nation by implementing prohibition in the 
country; and 

(b) if so. the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a). Necessary meas- 
ures for the introduction of prohibition are to 
be taken by the State Governments. 

(b) Detailed guidelines stipulating 
immediate end kng term step to be taken 
for enforcement d prohibition have been 

1 sent to the State govern men!^. 

[English] 

Denudation of Forests 

2575. KUMARI UMA BHARTI: Will the 
Minister d ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the area which has become barren 
due to denudation of forests, State-wise 
during the last three years; 

(b) whether denudation of forests in 
Madhya Pradesh is maximum, particularly, 
in Khajuraho dist i i ;  

(c) if so, the reasons therefor; and 

(d) the steps taken to contain the denu- 
dation of forests? 

M E  MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) Forest 
Survey of India carries out assessment of 
forest cover in the country by visual interpre- 
tation of satellite imageries every second 
year which is brought out in a report called 
'The State of Forest Report'. According to 
the State of Forest Report 1989' the actual 
forest cover has decreased in the stated 
U.T. of Andhra Pradesh. Assam, Bihar, 
Gujarat, Haryana, JBK, Karnataka, Kerala, 
Maharashtra, Meghalaya, Mizoram, Orissa, 
Tamiinadu, Tripura. West Bengal and Dadra 
& Nagar Haveli. 

(b) and (c). The actual forest cover in 
Madhya Pradesh, as per the above report 
has increased by 4.25% 

(d) 1. Guidelines have been issued to 
the State/U.T. Governments from time to 
time, 

(i) to consider banning of tree felling in 
the hillsabove 1.000 meters, adleast 
for some years. 
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(ii) to avoid clear felling of natural for- 
ests and where such fellings are 
inevitable for restoration of crop or 
other silvicultural considerations, it 
should be limited to area not ex- 
ceeding 10 ha. in hills and 25ha. in 
the plains. 

2. Acentrally sponsored scheme is under 
implementation to help the states for devel- 
opment of infrastructure for protection of 
forests against biotic interference. 

3. Alternative sources of energy are 
being developed to replace fuel wood in 
domestic and commercial sectors. 

[ Translation] 

Public Health Centrestsub-Centres in 
Haryana 

2576. SHRI RAM PRAKASH 
CHAUDHARY: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether Public Health Centres and 
Sub-Centres have not been opened in Har- 
yam particularly in Ambala district, as per 
the guidelines of the Union Government. 
thereby creating greatdifficulties for the rural 
people in getting medical facilities; 

(b) if so, the reasons therefor; and 

(c) the details of the Public Health 
Centres and Sub-Centres to be opened in 
H q a n a  during the year 1991 -92? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) In the State of Haryana 
including distrii Ambala as per guide-lines 
of the Union Government of Indb 365 Pri- 
mary Health Cenrtres (Im of the then 
target) and 2293 SubCentres (92.7% 01 
Wgd) have been opened. The location of 

these centres is decided by the State Gov- 
ernment. In the District of Ambala all of the 
required 146 Sub-Centres and 23 Primary 
Health Centres have been opened. 

Rural people are being provided medi- 
calfaciliiies through sub-centres and PHCs. 
In addition as per our information there are 
41 Community Health Centres and 8 rural 
hospitals in that State. 

(b) In view of (a) above, question does 
not arise. 

(c) Targets for opening new PHCs in 
1991-92 have not been fixed by Planning 
Commission for Haryana as they had al- 
ready achieved targets for PHCs. Sub- 
Centres are funded by the Central Govern- 
ment. Due to financial constraints Central 
funding for new Sub-Centres is not yet con- 
templated anywhere in the country during 
1991-92. 

[English] 

Protection of Endangered Wild Anlmals 

2577. SHRI RAJENDRA KUMAR 
SHARMA: Will the MINISTER OF ENVI- 
RONMENT AND FORESTS be pleased to 
state: 

(a) whether the number of lions and 
rhinos have increased in the sanctuaries of 
the Country; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government 
to protect the endangered species of wild 
animals? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) and (b). 
Two consecutive census figures of lions and 
rhinos in the country show and increase in 
their number: 
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Lion 239 (1 985) 284 (1 990) 

Rhinos 1200 (1 984) 1591 (1 989) 

(c) Steps taken by the Government to 
protect the endangered species include: 

Hunting of endangered species 
and trade in articles made of 
such species has been banned 
under the provisions of the Wild 
Lie (Protection) Act, 1972. 

Internationaltrade in endangered 
species of plants and animals 
and articles made thereof has 
been banned under the provi- 
sions of the Convention on Inter- 
national Trade in Endangered 
Species of Wild Fauna and Flora 
(CITES). 

Central Assistance is provided 
to StatesRlnion Territories for 
strengthening of their anti-poach- 
ing infrastructure true. 

A network of 41 1 wildlife sanctu- 
aries and 70 national parks, 
covering about 4.19% of geo- 
graphical area has been setup in 
the country for conservation ol 
wild flora and fauna. Financial 
assistance is provided by the 
Central Government for devel- 
opment of national parks and 
sanctuaries. 

Special schemes for protedion 
and conservation of tigers and 
him are being implemented. 

Cbse coordination is maintained 
with the P o l i  at state level and 
with Customs Department, Di- 
rectorate 01 Revenue Intelli- 
gem, Contra1 Bureau of Inves- 

tigation, Coast Guards and Army 
at Government of India level 
regarding anti-poaching meas- 
ures. 

vii) A Centrally Sponsored Scheme 
for "Captive Breeding of Endan- 
gered Species" is being imple- 
mented. 

viii) A syste,m of cash rewards has 
been introduced for getting 
in telligence about poachers 
and illegal traders. 

National Youth Pollcy 

2578.SHRI HANNAN MOLLAH: Willthe 
Minister of HUMAN RESOURCE DEVEL- 
OPMENT be pleased to state: 

(a) whether the Government propose to 
formulate a National Youth Policy; 

(b) if so, the details thereof; 

(c) how it will be implemented; and 

(d) whether the youth organisation will 
be consulted in formulating and implement- 
ing youth policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND THE DE- 
PARTMENT Of WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANEREE) : (a) and (b). There is already a 
National Youth P o l i  which was laid in 
Parliament during 1988. 

(c) tt is being implemented through the 
active cooperation and participation of State 
Governments, Voluntary Organisations and 
Youth Organisations under Government. 

(d) Y outh Organisaths were consulted 
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in formulating the National Youth Policy. 
They are also being inuolved in the imple- 
mentation of the programmes. 

[Translation] 

Civil Amenities In Authorlsed and Un- 
Authorlsed colonies In Delhi 

2579. SHRI RAM BADAN: Will the 
. Minister of URBAN DEVELOPMENT be 

pleased to state: 

(a) whether civic amenities are being 
provided by the Government in authorised 
and unauthorised colonies of Delhi during 
the current year; 

(b) if so, the details thereof separately; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). Delhi 
Administration has reported that provision of 
civic amenities are being carried out, in un- 
authorised regularised colonies as bebw:- 

Construction of puccalbrick 
paved roads;, 

Construction of drains; . 

Laying of water supply lines; 

Laying of sewer lines; and 

proviskn of parks and other 
community facilities wherever 
land is available. 

The Administration has also decided 
that in unauthorisedcobnies which had come 
into existence prior to 1.1.1 981 and which 
have not been regularisad. water supply and 
rClrebridpy facility may b provided. 

[English] 

National Commisson for Welfare of 
Backward Classes 

2580. SHRI ANBARASU ERA: Will the 
Minister of WELFARE be pleased to state: 

(a) whefherthe Government propose to 
set up a National Commission for the Wel- 
fare of backward classes; and 

(b) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) No. Sir, Rather, 
Government is considering to set up a back- 
ward classes Development Corporation. 

(b) The details of the backward classes 
Development Corporation are being worked 
out. 

Housing Projects In A.P. with HUDCO . 
Assistance 

2581. SHRI SOBHANADREESWARA 
RAO.YADAV: Will the Minister of URBAN. 
DEVELOPMENT be pleased to state: 

(a) the details of the projects under 
consideration of HUDCO to meet the hous- 
ing problem of Vijayawada city of Andhra 
Pradesh; and 

(b) the details of the proposals pending 
with HUDCO for sanction relating to date of 
Andhra Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Two 
schemes for construction of Night Shelters 
for Footpath Dwellers for a ban of Rs. 2.14 
crores submitted by Vijayawada Municipal 
Corporation have been submitted to Hous- 
ing and Urban Devebpment Corporation 
(HUDCO). 
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(b) 41 housing schemes for a ban 
amount of Rs. 17.60 mores and one urban 
infrastructure scheme for a ban amount of 
Rs. 11 -20 crores from various agencies in 
the State of Andhra Pradesh are at various 
stages of processing in HUDCO. In addition, 
123 schemes for a loan amount of Rs. 1 22.20 
crores are pending wi!h various borrowing 
agencies in the State of Andhra Pradesh for 
compliance of various requirements as per 
HUDCO guidelines. 

Juvenile Courts 

2582. SHRl VIRENDRA SINGH: 
SHRl RAMESH CHAND 

TOMAR: 
SHRI BHAGWAN SHANKAR 

RAWAT: 
SHRlMATl MAHENDRA 

KUMARI: 

Will the Minister of WELFARE be 
pleased to state: 

(a) the names of the States where Jwe- 
nile Courts and reforms houses have so far 
been set up for juvenile delinquents under 
Juvenile Justice Act; 

(b) whether most of the State Govern- 
ment have not taken any action in this re- 
gard; and 

(c) if so. the steps being taken by the 
Union Government in this regard? 

M E  MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) According to the in- 
formation available Juvenile Courts have 
been established in the States af Haryana 
Karnataka, Mizoram. Punlab. Nagdand. 
Union Terriiory of Delhi. Lakshadweep and 
Pondiirry. 

Where no Juvenile Court has been 
establlshedkrany erea.the powers under 

the JwenileJustice Act, 1986 shall be exer- 
cised in that area by the District Magistrate, 
or the Sub-Divisional Magistrate or Judicial 
Magistrate of the first class, as the case may 
be. 

Reform houses for juvenile delinquents 
are not set up under the provisions of the Act. 
However. Observation Homes. Special 
Homesand After care institutions are set up 
under the Act. 

@) and (c). The implementation of the 
Juvenile Justice Act, 1986, vests with the . 

StatesN.Ts. The matter is pursued with the 
StatesN.1~ to set up Juvenile Courts in 
accordance with the provisions of the Act. 

Demand to Increase Seats in LLM 
Courses in Delhi University 

. 2583. SHRI RAMESH CHANDTOMAR: 
Will the Minister of HUMAN RESOClRCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government are aware 
that a large number of students are unableto 
get admission in U M  in the Delhi Universily; 

(b) whether there is a demand for in- 
creasing the seats of LLM course; 

(c) if so. the action contemplated by the 
Government in tbis regard; 

(d) whether the Government also pro- 
pose to albw students who secured more 
than 55 per cent mark in LLB to appear in the 
entrance test for LLM; 

(e) if so. the details thereof; and 

(f) il not, the reasons therefor? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPhENT (SWI AWUN 
S W ) :  (a) to (f). kcordiing to the inionna- 
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tion furnished by the University of Delhi, all 
students securing 55%or more marks in LLB 
examination are eligible to appear in the 
entrancetest conducted by the Universityfor 
admission to LL.M. The University has fur- 
ther informed that 193 students appeared in 
the LL.M. entrance test this year. In re- 
sponse to the demand for increase in seats, 
the university has increased the intake ca- 
pacity of the LL.M. course from 50 to 65 
seats in the current academic session. 

Status of Hindi in Non-Hindi Speaking 
States 

2584. SHRI ANADl CHARAN DAS: Will 
the Minister of HUMAN RESOURCE DE- 
VELOPMENT be pleased to state: 

(a) whether Hindi is tanght as compul- 
sory or optional subject at secondary level in 
non-hindi speaking States, particularly in 
Orissa; 

@) whether it is according to National 
Policy on Education; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) In thestatesof Andhra Pradesh, 
Arunachal Pradesh. Goa, Gujarat. Kerala. 
Maharashtra, Mizoram, Orissa, Punjab and 
Sikkim, Hindi is being taught as a compul- 
sory subject at the Secondary stage. How- 
ever, in the States of Assam Jammu 8 
Kashmir, Karnataka, Manipur, Nagaland, 
Tamil Nadu. Triiuraand West Bmgal, Hindi 
is being offered as an optional subject at the 
Secondary stage. 

(b) The National P o l i  on Education, 
1986 endorsed the stipulations of the Na- 
tional Polcy on Education1 1968, which 
envisaged that at the Secondary stage, the 
State Governmsnts should adopt and vigor- 
ously implement the Three Language For- 

mula. In respect of non-Hindi speaking States, 
the Formula providesfor study of Hindi abng 
with the regional language and English. As 
such, the Formula provides for compulsory 
study of Hindi, regional language and Eng- 
lish at the Secondary stage in non-Hindi 
speaking States. However, in the eight non- 
Hindi speaking States as mentioned in reply 
to part (a) of the question. Hindi is being 
offered as an optional subject at the secon- 
dary stage. 

(c) School education is primarily looked 
after and managed by the State Govern- 
ments. The State Governments and State 
Boards of Secondary Education are respon- 
sible for prescribing curriculum, syllabi and 
textbooks for all subjects. including the lan- 
guages at the school stage. 

[ Translation] 

Expenditure on Family Welfare Pro- 
gramme in Madhya Pradesh 

2585. KUMARI VlMLA VERMA: 
SHRI SUSHIL CHANDRA 

VERMA: 

Will the Minister of HEALTH AND 
FANMILY WELFARE be pleased to state: 

(a) the extent of fall in 'population growth 
rate' registered in Madhya Pradesh so far; 

(b)theexpendiure incurred by the Union 
Government and Government of Madhya 
Pradesh on the implementation of Family 
Wetfare programme d u r i i  the last three 
years and the results achieved therefrom; 

(c) whether the r e d s  achieved were 
not satisfactory in terms of targets; 

(d) if so, the reasons therefor; and 

(e) the steps b e i i  taken by theGovern- 
men! to achieve satisfadory resubs? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI MATI D.K. THARA DEVl 
SIDDHARTHA): (a) Based on thecensuses, 
the decadal growth rates of population for 
Madhya Pradesh during 1951 -61,1961 -71, 
1971 -81 and 1981 -91 were respectively 
24.17%. 28.67%, 25.27% and 26.75%. 

(b) and (c). The amount of assistance 
given bytheGovernment of lndia(bothCash 
and Kind) to the State of Madhya Pradesh 
and the expenditure incurred by that State 
for the implementation of Family Welfare 
Programme during the last three years viz. 
1988-89. 1989-90 and 1990-91 is given in 
the attached Statement-I. A statement giv- 
ing method-wise targets fixed and achieve- 
ments made ulider various activities of the 
Family Welfare Programme in the last three 
years is given in the attached Statement - II. 

(d) and (9). In order to curb the high 
population growth, it is considered impera- 
tive to undertake pew initiatives; In this 
context, all aspects of implementation of the 

Family Welfare Programme are being looked 
into. This involves gearing up the entire 
implementation machinery in close consul- 
tation with StateNT governments, greater 
emphasison Maternal and Child Health Care 
Programmes, improvement in the quality of 
services, better arrangement sforsupply and 
distribution of contraceptives at the door- 
steps ,d acceptors, increased coverage of 
younger couples with high fertility potential 
under spacing methods of &ntraception, 
institutionalisation of mechanisms for inter- 
sectoral coordination, initiatives to seek in- 
volvement of non-governmental oganisa- 
tions in supplementing and complementing 
Government efforts in the delivery of Family 
Welfare services and generation of demand 
for these services. Area Development Proj- 
ects with the assistance from the external 
funding agencies have been taken up in the 
Stateof Madhya Pradesh, to augment Health 
and Family Welfare infrastructure and train- 
ing. An innovative. Information, Education 
and Communication Project is being imple- 
mented in a phased manner to improve the 
Family Welare Programme in selected dis- 
tricts. 
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Objects of Informal Education and 
National Uteracy Mlssbn 

2586. SHRl SATYA NARAYAN JATIYA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the names of the States in which the 
objects and programmes of Informal cduca- 
tion and National Literacy Mission are being 
implemented; 

@) when this programme was started; 
and 

(c) the details of the target fixed, and 
achievements made and expenditure in- 
curred under the said programmes? 

M E  MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The programmes of Informal 
Education, known as Non-formal Education 
ki in operation in21 StatedTs. These States/ 
UTs. are: Andhra , Assam, Bihar, Chandi- 
gartt. Dadra 8 Nagar Haveli, Delhi, Gujarat, 
Halyana, Himachal ~radesh, J 8 K, Karna- 
taka, Kerala, Madhya Pradesh, Maharash- 
tra, Manipur, Mizoram, Orissa, Rajasthan, 
Tamilnadu, War Pradesh and West Bengal. 
The programme of National Literacy Mission 
is in operation in all the 32 StatesNTs. 

@) The programme of Non-formal 
Education was started in the 9 educationally 
W w a r d  states in 1979-80. Arunachal 
Pradesh was added as the 10th State in 
1987-88. By the end of 1990-91, 1 1 otier 
S ta tdTs ,  started implementing the pro- 
gramme in their urban slums, hilly, desert 
and tribal areas where there are concentra- 
tion of working children. The National Liter- 
acy Mission was launched on May 5,1988. 

(c) Under Non-formal Education 
Scheme, no target was fixed prior to 1987- 
88. In 1 987-88,1988-89,1989-90 and 1900- 
91, tbe targets of opening 2.00 Idchs, 2.75 

lakhs, 3.55 lakhs and 3.55 lakhs centres 
respectively were fixed. In most cases, the 
achievement, exceeded the target. A tola! 
sum of Rs. 22910 crores have been spent 
for the promotion of Non-formal Education 
since 1979-80. In case of National Literacy 
Mission, there is a target of making 80 million 
Adult Learners in 15-35 year age-group liter- 
ate by 1995. The Programme is making 
headway with the introduction of total liter- 
acy campaign in 45 districts, Kerala, Goa 
and Pondicherry. A total sum of Rs. 302.48 
crores have been spent on various schemes 
since the inception of the National Literacy 
Mission for promotion of the programme. 

[English] 

Indo-U.S. Education Centre 

2587. SHRlMATl BASAVARAJES- 
WARI: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a Centre for Indo-US edu- 
cation is being set up in India; 

(b) to what extent United States Gov- 
ernment has agreed to provide aid and 
assistance in setting up this Centre; 

(c) whether the Centre is intended to be 
a leading source of public education and 
dialogue on India and United States; 

(d) the details of other objectives of this 
Centre; and 

(e) the name of the places where more 
such Centres are likely to be set up? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No. Sir. 

(b) to (e). Do not arise. 
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[Translation] 

Kendriya VMyabyas in Harijan Colony 
and Tribal Areas 

2588. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Union government's atten- 
tion had been drawn tothe demand of Orissa 
Government to set up Kendriya Vidyalayas 
particularly in Harijan Colonies and tribal 
areas; 

(b) if so. the outcome thereof; 

(c) whether Government propose to set 
up such more Vidyalayas; and 

1 
(d) ii so, the details thereof? 

M E  MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). The scheme of Kendriia 
Vidyalayas does not envisage proposals for 
establishment of Kendriya Vidyalayas on the 
basis of location in Harijan Colonies or tribal 

areas. The proforma for such proposals 
lherefore does not cover this point. The 
relevant considerations are concentration of 
employees of the Central Government and/ 
or Central Government Undedakings corn- . 
mitment of State Government to provide 
land and also buildings for initial use, etc. 
The opening of Kendriya Viyalayas de- 
pends on the availability of funds, the spon- 
sorship of suitable proposals and adminis- 
trative considerations. 

[English] 

Agriculural Labour 

2589. SHRI SlVAJl PATNAIK: Will the 
Minister LABOUR be pleased to state the 
number of agricultural labour and their per- 
centage with regard to rural population of 
those States. Statewise? 

M E  EPUTY MINISTER IN M E  
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): The number of agri- 
cultural labour and their percentage with 
regard to rural population of the States, 
according to the 1981 Census, isgiven at the 
statement enclosed. 
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Norms for Constituting Managlng Com- 
mittees for Regbnal Engineering CoC 

legm 

2590. SHRI E. AHAMED : Will the Min- 
ister of HUMAN RESOURCE DEVELOP- 
MENT be pleased to state: 

(a) the details of norms of constituting 
the Managing Committees for Regional 
Engineering Colleges; and 

(b) the details of the members of gov- 
erning body of Regional Engineering Col- 
lege of Chettramagalam. Calicut in Kerala? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The composition of the Board of 
governors of all the Regional Engineering 
Colleges is uniform and has been laid down 
by the Central Government on the advice of 
the All lndia Council for Technical Education 
and in consultation with the State Govern- 
ments; 

(b) the details of the Board of Governors 
of Regional Engineering College, Calicut in 
Kerala is given in the Statement attached. 

STATEMENT 

Composition of the Board of Governors of 
the Regional Engineering College, Calkut 

(1) Chairman to be appointed by the 
State Government of Kerala with the ap- 
proval of the Central Government (Minister 
in Charge of Technical Education in the 
State Government of Kerala is ex-offiiio 
Chairman). 

(2) to (4) Three nominees of the State 
Government of Kerala. 

(5) to (7) Three nominees of the Central 
Government. 

(8) A representative of the All lndia 
Council for Technical Education. 

(9) Vice-Chancellor or a University 
Professor nominated by the Vie-Chancel- 
b r  of the University of Calicut to which the 
college is affiliated. - 

(1 0) to (1 1) Two industrialistsnechnolo- 
gists (Non-off icial 
region to be 

ernment of Kerala. 

(1 2) A nominee of the Indian Institute of , 

Technology, Madras. 

(13) A nominee of the University Grants 
Commission. 

(1 4) to (1 5) Two representatives of the 
Faculty of the Regional Engineering Col- 
leges. Calicut. 

(1 6) Principal of the Regional Engineer- 
ing College Calicut as ex-officii Member , 
Secretary. 

Incentives to Government Employees 
Undergoing Sterilization Operati: - 

2591. SHRI CHINNASAMY SRINI- 
VASAN: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the incentives given to the eligible 
Government servants or their spouses who 
undergo sterilization operation for family 
planning; 

(b) whether the Government propose to 
give other concessionstfinancial benefits to 
such employees; if so, the details thereof; 
and 

(c) 1 not, the reasons therefor? 
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THE MINISTER OF STATE IN THE 
MNWRY OF HEALTH AND FAMILY 
WELFARE (SHCH MATI D.K. THARA DEVl 
m T H A ) :  (a) The folkwing incentives 
m bdng gkon to Government servants, 
whh thr- or k# number of children in the 
wml of thy themsdves of their spouses 
undergoing sterilation: 

(i) A rpecial increment tn the form 
of personal pay not to be ab- 
mrbd in future incremesot pay; 

(ii) Redudion by half percent, of the 
rated interest on house building 
advance; 

(iii) Special casual leave upto seven 
days in respect of male empby- 
ees and upto fourteen days in 
respect of female employees. 

(b) and (c). No further concessionsl 
fimnchd benefits to such employees are 
propo+od to be given as the existing ones 
am amsidered edequate. 

2592. SHRI SURYA NARAYAN 
SINGH: 

SHRI PHOOL CHAND 
VERMA: 

WM the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
rrOly given to Unstarred Question No. 1779 
M March 6,1991 and state: 

(a) whether any of the demands of the 
M hdia Kondriya VidydPyas Teachers 
AsmcWm have s h e  been boked into by 
n , d w n m e e ; e n d  

THE MINISTER OF H W  RE- 
SOURCE DEVELOPMENT ( M I  MUUN 
SlNatl): (a) and (b). The doputy Commls- 
s b w n  and Assistant Cammisshn  In ~k 
Headquarters have an arrangement to sh in 
an informal Committee or Working &up to 
examine the dtfferent mattenof the Mmhi- 
stratkn of the Kendriya VialayaSangcdhan 
including the demands of various aosocia- 
tion. This is a standing arrangement to bok 
into such matters as they arise from time to 
time and, therefore, cannot be quantifii in 
termsof results. This informal Working Group 
has dkcussed issws like demands for in- 
crease in promotion quota, openiwof pro. 
motional avenues for miscellaneous cat^ 
rims, time-bound promotion after 8 yoan, 
matters relating to transfer policy, constitu- 
tion of the Council under Joint Consuttative 
Machinery scheme, etc. etc. 

2593. SHRl BHAGEY GOBARWAN: 
Will the Minister of WELFARE be pleased to 
state: 

(a)the list of persons bekngingb sched- 
uled castes and Scheduled T r i i  who were 
given financial assistance by tho NathaI 
Scheduled Castes and Sdmluk Trlks 
Finance and Development Copomtion dur- 
ing 1989-90 and 1990-91 (end 0s Juw): 

(b) the composition of the bard of 
management of the CorpMatiin; and 

@)the scope of activ#iesof thecorpota- 
tian? 
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tion ti4 tha end of June, 1991 an: Scheduled Castes end Schd- 
198880 *.. 955 uled Tribes by providing dm- 
1990.91 5477 tional and tralning fadlltles, snd 

.,, 

1991 -92 ... 1 9577 Scheduled Tribe entrepreneurs (4) to assist Scheduled Caste and 

(till June, 1991) by arranging working capital 
@)The present cornpositinof the Board loansherm loans from C~mmer- 

of Directors, of NSFDC is as follows: cia1 Banks at lower rates and 
1. Shri B.R. Basu, IAS, Develop- Term LoanslEquity Capital from 

ment Commissioner, Small Scale State-level SCIST Corporations. 
Industries-Director. Deaths of Trlbals Due to Braln F e w  

2. Shri C.K. Modi, IAS, Develop- 2594. SHRl BRAJA KISHORE TRIPA- 
merit (=ommissher, Small Scale THY: Will the Minister of HEALTH AND 
Industries-Director. FAMILY WELFARE be pleased to state: 

(a) whether a large number of tribals 3' Smt' Anita Das, IAS, Financial and inhabitants of the tribal areas of the Mvis'r. ""'W of We'are-Di- rnuntnl die of brain fever every year. rector. (b) if so, the number of tribals and in- 
4. Shri S-E- Aranha, Managing Di- habitants, who died during the last three 

rectorl Agkukure Fhance h n -  years, year and State-wise; and 
sultants Ltd, Director. (c) the steps taken by the Union Gov- 

(c) The scope of activities of the Corpo- ernment in this regard? 
ration is THE MINISTER OF STATE IN THE 

(1) to generate employment for MINISTRY OF HEALTH AND FAMILY 
scheduled Castes and sched. WELFARE (SHRIMATI D.K. THARA DEVl 
uled f i i .  SIDDHARTHA): (a) and (b). Japanese En- 

cephalitis is prevalent among both tribals 
(2) to ~rovideef l re~re~ur ia l  assis- and non-tribah in rural areas and the inci- 

tance W d u l e d  Castes and dence is more among the people associabed 
Scheduled Castes and Sched- with Pig rearing. At national level, monitor* 
uled Tribes. of JE is being done on area basis only. The 

(3) to prwide and upgrade the led. State-Wise incidence of the last three YeuS 
nical knowledge and skill of is given below: 

SI. No. States 1988 1 989 1990 (Pmv.) 
Cases Death Cases Deaths Cases Deeths 

1. Assam 1 02 56 1310 453 28 1 116 
2. Andhra Pradesh 135 50 3 2 667 293 
3. Bihar 201 53 212 76 229 72 
4. Ooa 18 2 7 - 1 G 2 
5. Havana - - - - 294 205 
6. Urnataka 81 27 49 18 130 - 43 
7. Manipur 8 13 3 33 - - 8 
8. ~ ~ h t r a  1 1 - - 
9. Olissa - - 254 102 - - 

10. TIlnilNadu 247 122 321 1 94 243 1 70 
11. Utter Pradesh 4465 1413 1574 548 1 83 73 
12. WestBengal 1590 681 2745 1025 849 309 

T d  6867 2404 6489 2422 2916 1291 
(c)~k#a#ngstepshawbaentaken 2. H e a l t h e d u c a t i m ~  in- 

k r t k ~ a n d ~ o t d a p s n e s e  tensified. Quidti, p#nghlr~l, 
-:. leaflets act. hav. 

1. kcbt  m&d through inserdi- p r r d - d ~ 8 q @ i o d ~ a d Y k r -  
way. eM stas: 
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3. J.E. Vaccines have also been 
supplied to States. 

4. Portable fogging machines have 
been supplied to highly affected States for 
fogging operations. 

[ Translation] 

(c) and (b). In the Sulabh Souchalhya, 
only nominal charge of 20 paise in charged 
for each adult male members. However, 
women and children are exempt from any 
charge. Moreover, there are 28 lavatory 
blocks with 674 seats which are free for use. 
The Municipal Corporation of Delhi have 
reported that they have not increased the 
service charges. 

Sewer Connection in Nand Nagri, Delhi 
[English] 

2595. SHRI RAM NlHOR RAI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the reasons for not providing con- 
nection in those sewer lines so far which 
were constructed five years ago in Nand 
Nagri rehabilitation colony; 

(b) the reasonsfor closing down the use 
of free public latrines in this colony; 

(c) the reasons for sudden hike in serv- 
ice charges by 150 per cent in "Sulab- 
Souchalya" functioning under Municipal 
Corporation of Delhi; and 

(d) the alternative arrangements made 
by the Government for the people unable to 
pay the service charges? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The Delhi 
Water Supply and Sewage Disposal Under- 
taking has reportedthat internalsewers were 
not commissioned as peripheral/outfall 
sewers were not laid. Workon the peripheral 
sewers up to Man Sarovar Park Sewage 
Pumping Station is in progress. 

(b) The Municipal Corporation of Delhi 
has reported that nine out of 37 lavatory 
blocks having 398 seats which were in dilapi- 
dated conditions and were not fit for public 
use have since been cbsed and are to be 
dismantled. 

Setting up of Central University in 
Assarn 

2596. SHRI NURUL ISLAM: Will the 
Minister of HUMAN RESOURCE DEVEL- 
OPMENT be pleased to state: 

(a) whether the Government propose to 
set up a Central Universly at Dhubri Goal- 
para in Assam to cater the needs of the 
districts of Dhubri, Goalpara, Kakrashar,' 
Borpeta including Meghalaya and part of 
North Bengal; 

(b) if so, the steps Government propose 
to take in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) At present the higher education needs 
of Assam are being met by three State 
Universities. Legislation for establishing a 
Central University at Silchar has been en- 
acted. The higher education needsof Megha- 
laya and North Bengal are being met by the 
North-Eastern Hill University at Shillong and 
the North Bengal University at Darjeeling 
respectively. In view of the above and the 
severe constraint of resources, there does 
not appear to be sufficient justification for 
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, . establishment of another Central University 

in Assam. 

[Translation] 

To k answered on Monday, the 12th 
August, 1991 

uled Castes and Scheduled Tribes persons 
registered with the Employment Exchanges 
as on 31 st December, 1989 were 19.9 lakhs 
and 5.1 lakhs respectively. All registered are 
not necessarily unemployed and all unem- 
ployed are not registered with Empbyment 
Exchanges. 

2597. SHRI MORESHWAR SAVE: Will 
the Minister of ENVIRONMENT AND FOR- 
ESTS be pleased to state: 

(a) whether any decision has been taken 
to set up Envoirment Tribunals; and 

@) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) and (b). 
The matter is under consideration. 

Unemployed SCslSTs 

2598. SHRI K.D. SULTANPURI: Will 
the Minister of LABOUR be pleased to state: 

(a) the number of educated unemployed 
persons bebnging to Scheduled Castes and 
Scheduled Tribes in the country; 

(b) whether any concessions are being 
given to them for different jobs in resped of 
prescribed qualification; and 

(b) No concession is being given to 
Scheduled Castes and Scheduled Tribes as 
far as prescribed minimum educational 
qualification is mncerned. However, the 
experience required can be relaxed for 
Scheduled Castes and Scheduled Tribes. 

(c) Does not arise. 

[ Translation] 

Management of Navodaya Vidyalryas 

2599. SHRI SANTOSH KUMARGANG- 
WAR: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the procedure adopted for manage- 
ment of Navodaya Viyalayas; 

(b) the manner in which funds allocated 
are utilised on these Viiyalayas and stu- 
dents; 

(c) whether edibles distributed in Na- 
vodaya Vidyalayas are tested and if so, how; 

(d) whether any committee to look into 
all such afl airs has been consituted; and 

(c) if so, the details thereof? 
(e) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
WNlSTRY OF LABOUR (SHRI PABAN 
SMGH GHATOWAR): (a) No precise infor- 
mation in resped of educated unemployed 
persons bebnging to Scheduled Castes and 
Scheduled Tribes in the country is available. 
However the number of educated Sched- 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARIUN 
SINGH): (a) Navodaya Viyalayaa are 
managed by NoMdaya Viyalaya Semiti at 
New Delhi and 7 Regional Offices located at 
Chandiarh, Bhopal, Hyderabad, PUM, 
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Lucknow. Shillong and Jaipur. In addition, 
there is a Vidyalaya management commit- 
tee in each Vidyalaya under the Chairman- 
ship of the Distrii MagistrateICollector of 
the District. 

(b) The funds allotted are utilised on 
Vidyalayas and Students in terms of guide- 
lines and norms prescribed by the Samiti, 
relating to permissible expenditure on differ- 
ent items, procedural norms etc. 

(c) The staff Nurse of the Vidyalaya 
checks the edibles before they are served to 
the students. 

(d) and (e). Yes, Sir. there is avidyalaya 
Management Committee under the Chair- 
manship of District MagistrateICollector of 
the District with 5 other members as under:- 

1. 

2. 

3. 

4. 

5. 

6. 

[English] 

District Education Officer. 

Executive Engineer of State 
P.W.D. (Building). 

Principal of Local College or 
Senior Secondary School 
preferabley a residential School. 

Senior most teacher of Navodaya 
Vidyalaya. 

Distrii Medical Officer. 

Principal Jawahar Navodya 
Vidyalaya. 

Affalrs of Central Council for Research 
in Ayurveda and Siddha 

2600. SHRl BASUDEB ACHARIA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

fa) whether an enquiry Committee was 

appointed to inquire into the affairs of the 
Central Council for Research in Ayurveda 
and Siddha; 

(b) if so, the details thereof; and 

(c) the follow-up action taken in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) Following some com- 
plaints from different quarters alleging finan- 
cial mismanagement and administrative ir- 
regularities in the Councils affairs and tech- 
nical failure on the part of the Director of the 
Council, the Government has appointed an 
Enquiry Officer as one man Enquiry Com- 
mittee to inquire in to these allegations. Hb 
was also asked to look into the complaints 
made against one of the other officers of the 
Council. 

(b) and (c). the Inquiry Officer submitted 
his final report on 28.2.1991. The report has 
been examined and based on the findings of 
the enquiry, the case has been referred to 
the Central Vigilance Commission for their 
opinion. 

Amendment of Intellectual Property 
Rights and Copyright Laws 

2601. SHRl PRlTHVlRAJ D. CHAVAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to 
amend the Intellectual Property Rights and 
Copyright laws; 

(b) whether the above changes are likely 
to include video piracy, software, books and 
recorded music; 

(c) whether the above legislation is likely 
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to satisfy all the objections raised in the US 
Super 301; and 

(d) the steps, if any taken to solicit wide 
ranging opinion from the public? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). Keeping 'in view the 
suggestions which have been made by vari- 
ous groups, Government propose to amend 
the Copyright Act. 1957 to make it mare 
comprehensive and effective. This proposal 
is in a preliminary stage. As regards the 
other laws pertaining to intellectual property 
rights, there is no concrete proposal under 
consideration of the Government at present, 
although two committees. in the Depart- 
ments of Biotechnology and in the ICAR, are 
going into certain aspects of intellectual 
property rights and the question of regulat- 
ing the use of foreign brand nameshrade 
marks is also under examination in all its 
aspects in the Department of Industrial 
Development. These issues are under ex- 
amination in order to address national con- 
cerns and not to respond to requests from 
foreign governments. 

[ Translation] 

Deforestation in Gujarat 

2602. SHRl CHANDUBHAI 
DESHMUKH: Will the Minister of ENVI- 
RONMENT AND FORESTS be pleased to 
state: 

(a) whether the Government are aware 
of deforestation in Bharuch and Surat dis- 
tricts d Gujarat during last f i e  years; and 

(b) I so, the corrective action taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) and (b). 

Information is being collected from Gqarat 
Governnent and will be laid on the Table of 
the House. 

Roposals of Rajasthan go~emmenl 
Regarding Phase IV of Opefation 

Blackboard Programme 

2603. SHRI RAM NARAIN BERWA: 
Will the Minister crf HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) wnetherthe Union Government have 
received proposals from the Government of 
Rajasthan regarding Phase IV of operation 
Black Board Programme; 

(b) the time by which the Government 
proposetoconvene the meeting of the State 
Levei Committee in this regard; 

(c) whether, keeping in view the back- 
wardness of Rajasthan is the field of educa- 
tion, the government propose to provide 
more grants to the State; and 

(d) if so. the details thereof? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARIUN 
SINGH): (a) Yes, Sir. 

(b) The proposal has already been 
sanctioned. 

(c) Since the State has been fully aw- 
ered under the scheme of Operation Bladc- 
board, there is no such proposal to provide 
more grants to the State. 

(d) The question does not arise. 

[English] 

Out of Turn Allotment of DDA Flats/ 
PbtslShops 

2604. SHRIRAJNATHSONKARSHAS- 
TRI: Will the Minister of URBAN DEMLOP- 
MENT be pleased to state: 
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(a) the guidelines laid down for allot- 
ment d flats@bts/shops by the D.D.A. on 
out of turn basis; 

(b) the number of Flatslplotslshops al- 
btted during 1990 and 1991 on out of turn 
basis and on which grounds with specific 
reasons for the request, year-wise and how 
do the same compare with the albtments 
made during the preceding threeyears-year- 
wise; 

(c) whether Government are aware of 
the discrimination made in the allotment of 
flats on out to turn hasis between individuals 
and i f  so, the reasons thereof; and 

(d) the steps taken or proposed to be 
taken to remedy the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As per the 
Government poky and guidelines Lt. Gov- 
ernor, DelhWi-Chairman, DDA are com- 
petent to allot on out of turn basis 2 1/2% of 
the total number of flats plots allotted during 
a year in the cases of extreme compassion 
and hardship as also to the widows and 
physically handcapped persons and in such 
other special cases which in their opinion 
deserve special consideration. 

Shops are not allotted on out of turn 
basis. as there is no registration scheme tor 
albtment of shops. However, Lt. Governor, 
Delhi has discretionary powers under reso- 
Mion of the DDA to albt shops to:- 

(i) widows of ex-servicemen who 
died in harness; 

(ii) widows of service officers who 
died in harness; 

(b) Information is being collected and 
will be laid on the Table of the Sabha. 

(c) and (d). Out of turnldiscretionary 
allotments are to be made by the competent 
authority in accordance with the guidelines 
as stated in reply to part (a) above and 
availability of flatslshops. 

Computerised Provident Fund Centres 

2605. SHRI C.K. KUPPUSWAMY: Will 
the Minister ot LABOUR be pleased to state: 

(a) whether the Government propose to 
computerise ail the Prwident Fund Centres 
in order to make quick disposals of the 
cases; 

(b) if so, the details thereof; 

(c) whetherthe Government propose to 
give pensions to the provident fund holders 
in future; and 

(d) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOdR (SHRI PABAN 
SlNGH GHATOWAR): (a) and (b). Yes. Sir. 
The Provident Fund Accounts in Andhra 
Pradesh. Bihar. Delhi. Karnataka, Madhya 
Pradesh. Maharashtra, Orissa. Rajasthan 
and Tamil Nadu have so far been computer- 
ised. The Accounts in the remaining regions 
are likely to be wmputerised by the end of 
1991-92. 

(c) The question of providing a pension 
scheme for the members of the Employees' 
Provident Fund Scheme is under mnsidera- 
tion of the Government. 

(in) individuals on compassionate (d) The details of the proposed pension 
grounds. scheme are yet to be finalised. 
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Criteria for Welfare of Handicapped 
persons 

2606. SHRI KADAMBUR M.R. JAN- 
ARTHANAN: Will the Minister of WELFARE 
be pleased to state: 

(a) whether the Government fixed any 
criteria for the welfare of handicapped per- 
sons to avail the government aid; 

(b) if so, the details thereof; and 

(c) the steps taken to ensure that all 
eligible persons get the benefls? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

(b) and (c). A statement is laid on the 
Table fo the House. 

STATEMENT 

@)The folbwing persons are eligible for 
assistance:- 

(a) Indian citizens of any age and sex; 

0) Person who is certified to be dis- 
abled by a Registered Medical Practitioner 
in terms of: 

VISUALLY HANDICAPPED 

(i) Total absence of sight. 

(ii) visuallacquity not exceeding 61 
60 or 201200 (Snellen) in the 
better eye with Conection lenses. 

(iii) Limitation of the fields of vision 
subtending an angle of 20 de- 
gree or more. 

PARTIALLY SIGHTED 
VisuaVacquity between 20R00 and 

(Snellen) in the better eye after best possible 
correction. 

HEARING HANDICAPPED 

The Hearing handicapped are those in 
whom the sense of hearing is non-f unctional 
for ordinary purposes of lie. They do not 
hear/unda.stand sounds at all even with 
aplified speech. The cases included in this 
category will be those having hearing loss 
more than 90 decibel in the better ear (pro- 
found impairment or total loss of hearing in 
both ears. 

PARTIALLY HEARING HANDICAPPED 

The partially hearing h a n d i i  are 
those falling under any one of the categories 
indicated bebw:- 

- 

category hearing acquity 

Mild impairment More than 30 but not more than 45 decibels in bener ear. 

Serious impairment More than 45 but not more than 60 dechels in better ear. 

Severe impairment More than 60 but not more than 90 decibels in better ear. 

ORTHOPAEDKXLLY HANDICAPPED ity which causes interference with the nor- 
mal lunctioing ol the bones. muscles and 

The oft- handicapped are pints. 
those who have a physical defect or deform A persons suffering from a physical or 
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mental disability not covered under the defi- 
nitions mentioned above, which is certified 
by a registered medical practitioner to hase 
the effect of reducing considerably such a 
persons' capacity for normal work or engag- 
ing in a gainful employment, would fall under 
this category. 

It has been decided to open new Limbs 
F i n g  Centres in those areasldistricts where 
no Limb Fitting Centre exists. 

The Implementing Agencies are required 
to submit the Utilisation Certificate, Audited 
Accounts and Lists of Beneficiaries for the 
grant-in-aids sanclioned to them. An Inspec- 
tion Team has been constituted to inspect 
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the working of the Implementing Agencies. 

(c) Scheme of Assistance of Disabled 
persons for Pur&aseffkting of AiddAppli- 
ances 

The Scheme provides special aids and 
appliances to the disabled. The aids and 
appliances are given free of cost to those 
Handicapped Persons whose income is upto 
Rs. 12001- per month and at 507% cost to 
those persons whose income in between 
Rs. 12001- and Rs. 2500f- per month. 

2. The following aids and appliances 
are allowed to handicapped persons:- 

T p  d Hand- persons Aids and Appriances 

(a) Orthopaedically Handcapped. Orthotic and prosthetic aids excluding shores, 
triicles and wheel chairs. 

(b) Hearing H a n d i i  Hearing Aids. 

(c) Visually H a n d i i  Educational kis comprising Braille slates, 
Braille Pocket forma. Abacus and and measur- 
ing tapes for high school students. Braille 
measuring devices like micrometers, calipers 
etc. for students getting vocational training in 
the relevant trade. 

Braille writers and tape recorders for students 
enrolled in post-graduate classes. 

(d) Cerebral Palsy Rolator (Walker) Speclal Chair, Comer Seat. 
Prone Broad and Toilet Chairs. - 

(1) Tricycles and Wheel Chairs can be 
given when no other aids are given to an 
Orthopaedically H a n d i i  Persons on 
the Mi of fdbwing criteria: 

(1) Wheel Chain and Tricycles should 
kg i ven  to totally disabled who cannot walk 
by any ather means and who have sufficient 
power in the upper limbs. Wheel Chairs are 

supplied to those also who cannot propel 
themselves but can be aided by other. Both 
Wheel Chainand Tri-cycles can be supplied 
to one person at the discretion of the special- 
kt; 

(2) Orthopaedii Shoes can be provided 
on t he basis of a Doctor's Certificate at a cost 
of not more than Rs. 1801- per pair. 
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[Translation] 

Kendriya VMyalayas Opened During 
Last Three Years 

2607. PROF. RASA SINGH RAWAT: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of Kendriya Vidyalayas 
aad Navodaya Vialayas opened in the 
country during the last three years; and 

(b) the number of Kendriya and Na- 
v&ya Vidyalayas alongwith the names of 

places in Rajasthan where these have been 
opened during the last three years and when? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARlUN 
SINGH): (a) During the last three years, 58 
Kendriya Vidyalayas and 52 Navodaya 
Viyalayas respectively, have been opened 
in the country. 

(b) The Kendriya Vidyalayas and Na- 
vodaya Vidyalayas opened during the last 
three years in the State of Rajasthan are as 
under:- 
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Navodaya VMyalayas 

2608. DR. SUDHIR RAY: Will the Min- 
ister of HUMAN RESOURCE DEVELOP- 
MENT be pleased to state: 

(a) whether the Navodaya Vidyalayas 
established by the Government in the coun- 
try stand for better quality of education; 

(b) whetherthese NavodayaVidyalayas 
cater to the rich and affluent only; and 

(c) if so, the steps the Government 
propose to take to make it useful for the 
masses? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Navodaya Viyalayas 
are opened to provide good quality modern 
education to the talented children predomi- 
nantlyfrom rural areas without regard to their 
families socio-economic condition. Atleast 
75% of the seats in a Vidyalaya are filled by 
candidates from rural areas and not more 
than 25% are from urban areas. Reservation 
of seats in favour of children belonging to 
SCIST is provided in proportion to their 
population in the concerned district provided 
that in no district such reservation is less 
than the national average. One third of the 
total seats are reserved for girls in each 
Vidyalaya. 

(c) Does not arise. 

World Bank Assistance to Maharashtra 
for Water and Sewerage Projects 

2609. SHRI RAM NAIK: 
SHRI DHARMANNAMON- 

DAYYA SADUL: 
SHRI YASHWANTRAO PA- 

TIL: 
Will the Minister of URBAN DEVELOP- 

MENT be pleased to state: 

(a) whether the Government are aware 
that Maharashtra water supply and sewer- 
age project, phase II. Bombay is pending k r  
Want of World Bank assistance; and 

(b) t he steps taken proposed to be taken 
to expedite the receipt of World Bank assis- 
tance and time bound programme for the 
same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The Maharashtra Water Supply and Sewer- 
age Project. Phase II proposed for World 
Bank assistance has been examined and 
found that it needed further modlications by 
the State Government. The question of 
expediting World Bank assistance will arise 
only after the proposal has been firmed up 
and approved by the Govt. of India 

Supersession of Board of Homocro- 
pathic System of Medicine Delhl 

261 0. SHRIMATI GEETA MUKHER- 
JEE: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether it is a fact that the Board of 
Homoeopathic System of Medicine, Dehi 
has been superseded/dissohred in May, 1991 
before the expiry of its term; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN M E  
MINISTRY OF HEALTH AND FAMILY ' 

WELFARE (SHRIMATI. D.K. THARA DEW 
SIDDHARTHA): (a) Yes, Sir. 

(b) A large number of members who . 
participated and voted in the election to the 
Board constituted on 3.10.89 were ineligible 
as they had not paid their annual registratbn 
fee as required under the Delhi Homoeo- 
pathic Act, 1956. Hence, the eleabn af the 
members of the Board was dedared voidon 



(a) the number d cases referred lo the 
Government for seeking clearam from 
forest and environmental angles in resped ' ofinigationprojedsasanJlrly,199l;and 

THE MMSTER OF STAlE OF THE 
MINISTRY OF -AND FOR 
ESTS (SHRI KAMAL MATH): (a) rd 0. 
Oniyeleveninigat#lprojeds~WlBt 
Bengd haveso farbeen refemdkrwwhm 
mental andfomtrydearanca P m a W m  
d amsideration d these pmjmcb is g i m  in 
the encbsed statement. 
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THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SWGH): (a) and @). Atthough the perform- 
ams d the scheme is being watched by the 
Cbwmment, no evaluation study has been 
ordered as it is stin a new scheme. 

(c) An amount of Rs. 352.28 crores has 
been spent up b 31 -3.1 991 on this scheme. 

(d) Admission in Navodaya Viyalayas 
is made on the basis of a test designed and 
amducted bythe National Council of Educa- 
tional Research and Training. Atleast 75%of 
the seats in a Vdyalaya, are filled by candi- 
dates selected from rural areas and not more 
than 25% are from urban areas. Reservation 
of seats in favour of Children bebnging lo 
SClST is provided in proportion to their 
papdatbn in the concerned district provided 
thd in no distrid such reservation is less 
than the national average. One third of the 
lotal seats are resenred for girls in each 
v i a  

Request of Uttar Radesh Government 
to open more Kendriya and Navodaya 

Vidyala yas 

2615. SHRI PRABHU DAYAL KATH- 
ERIA: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government of Uttar 
Pradesh has requested the Union Govern- 
ment to open more Kendriya Viyalayas and 
Navodaya Vidyalayas in the State; 

(b) if so, the details thereof and the 
names of the areas in Uttar Pradesh where 
these schools have been opened during 
1990; and 

(c) the number of such schools pro- 
posed to be opened during 1991 ? 

M E  MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AWUN 
SINGH): (a) to (c). A statement is enclosed. 
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THE MNISTER OF STATE IN THE 
UNlSlRV OF HEALTH AND FAMLY 
WLFH (SHRMAll DX. THARA DEVl 
SDD)URTHA): (a) The durz&m d aca- 
demic anmes Lee. wkgmhab annses 
krAywadicandMapdtkdacbrsis51R 
rcMs. 

@) and (c). Pmt graduaae anwses in 
Ayumda in various spedaYies are pre 
scdedhytheCectralCcruncildhdiaN 
Uedicine and d u d e d  at Post Gradua!e 
hstiMes d Ayumda and q g d e d  depart- 
menEsdAyunmdicColegesalloverthe 
C0unb.y. The Aywvedic doctm are given . . admmDn in these Postgraduate causes. 

(a) whather the l h h d y  Grants . . Comnvsuar has assessed the number d 
CenbdUniversilyCoHegesSkelytobe 
openedduringtheyears1991-92end 1992- 
93,bcatertheneeddadmissDninvar#rs 
faarlliesal~ertheQ)(Mtty,espedeSin - 

(c) *rhether due to htdquate, n#nber 
dsealsintheewktingbdleges,rdfiliadedb 
Cenbal and State Univewilii a 
number d sbdents are deprived d adm& 
siwr, and 
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been tentatively suggested to convene a 
Conference of the State Labour Ministers in 
September, 1991 to discuss, inter aha, the 
report of the Ramanujam Committed on 
Industrial Relations. 

(a) whether there is ademand to redud 
woiking hours of Kendriia Viyalayas; 

(b) if so, the details thereof; and 

(c) the decision taken thereon? 
[Translation] 

Construction of Rooms in Vasant 
Kunj, New Delhi 

2621. SHRI PARASRAMBHARDWAJ: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Government have re- 
ceived complaints regarding construction of 
rooms in open space and in basement by 
digging .upto the plinth level by some of the 
albttees of Sector 'B' Pocket 10 in the Vas- 
ant Kunj, New Delhi; and 

(b) i f  so, the adion taken or proposed to 
be taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAIAM): (a) Yes. Sir. 

@) A survey has recently been con- 
duded by the DDA. In cases where un- 
authorised additionlalteration is detected, 
action is initiated as per terms and conditions 
of albtment and prwisions of Delhi Devel- 
opment Act. 1957. The details regarding 
number of such cases detected in Sector 'B'. 
Pocket 10, Vasant Kunj and action initiated 
thereon are not readily available and will be 
laid on the table of the House. 

Pemsnd to Reduce Working Hours In 
Kendrlya Vidyabyas 

2622. SHRl PHOOL CHAND VERMA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

M E  MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AWUN 
SINGH): (a) to (c). Yes Sir. The All India 
Kendriia Vidyalaya Teachers Association 
asked for reduction in school timings from 6 
hours 10 minutes to 5 hours 30 minutes and 
introduction of a five day week. 

A per existing norms Kendriya 
Viyalayas run for 5 hours 10 minutes in 
primary dasses while classes VI and above 
work for 6 hour 10 minutes. The Kendriya 
Viyalayas are closed on the second satur- 
day of every month. 

In view oi the time needed for coverage 
of curricular and cocurriiular programmes. 
it is not in the interest of the students to 
reduce the school timings. 

Roject Integrated Education for the 
Disabled 

2623. SHRI CHETAN P. S. 
CHAUHAN: 

SHRI B.L. SHARMA PREM: 
SHRI MAHESH KUMAR 

KANODIA: 
SHRlMATl SUMlTRA MA- 

HAJAN: 
Willthe Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to stale: 

(a) whether the Project Integrated Edu- 
cation for h e  Disabled (PIED) has been 
launched for educating mentally retarded 
and physically handicapped; 

(b) if so. thebroad outlines of the project 
and the number of disabled children receiv- 
ing education; 
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(c) whetherthis project is in operation in 
some states only, if so, the details thereof; 

(d) whetherthe Government propose to 
extend this facility to the remaining States 
also; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (e). The Project Integrated 
Education for the Disabled (PIED) has been 
designed to strengthen implementation of 
the Centrally Sponsored Scheme of Inte- 
grated Education for the disabled Children 
(IEDC). The PlED is being implemented on 
an experimental basis in one block each in 
the States of Haryana, Madhya Pradesh, 
Maharashtra, Mizoram. Nagaland, Orissa, 
Rajasthan and Tamil Nadu as well as the 
Municipal Corporations of Delhi and Baroda. 

The project envisages coverage of chil- 
dren with all disabilities including the men- 
tally and physically handicapped. The broad 
outlines of the Project are: 

Composite area approach to 
planning and management of 
educational facilities for children 
with disabilities; 

Utilisation of the general educa- 
tion infrastructure through train- 
ing and support from multi-cate- 
gory trained resource teachers; 

Utilisation of available structures 
from other sectors like health, 
welfare and women and child 
development to support rehabili- 
tation aspects; 

Provision of special teaching 
learning aids and equipment 
based on functional assessment; 

(v) Mobilisation of parents and 
community support; 

(iv) Continuous monitoring of prog- 
ress of the children in the project 
area. 

According to information furnished by 
NCERT about 12,914 disabled children are 
at present receiving services under this 
Project. 

While the PlED is being implemented in 
selected areas and is pintly funded by 
UNlCEFand theGovernment of India, finan- 
cial assistance to all StatesNTs is available 
for the education of the disabled children 
under the Centrally Sponsored Scheme of 
IEDC. 

[ Translation] 

Special Courts for Atrocities on Sched- 
uled Castes and Scheduled Tribes 

2624. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whetherthe Commission Scheduled 
Castes/Tribes in its Repod has requested 
the Union Government to set up Special 
Courts in each State for timely disposal of 
pending cases regarding atrocities commit- 
ted, on Scheduled CasteslScheduled Tribes; 

(b) if so, the names of States where 
Special Courts have not been set up till June 
1991; and 

(c) the time by which the Government 
propose toset upsuch courts in those States? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Commission has 
recommended the setting up of exclusive 
special courts. 



(c) The State GovernmentslUTs have 
been requested to take urgency necessary 
action. 

C.P.W.D. Staff Declared lndustrlal 
Workers 

2625. SHRI B.L. SHARMA PREM: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to stale: 

(a) whether the services of office st# 
working in Diisiinal and sub divisional of- 
fices of CPWD are essential services; 

@) whether the staff of other categories 
i.e. Work Charged staff working in Divisional 
and sub diviknal o f f ' i s  of CPWD have 
since been ddared industrial workers un- 
der I.D. Act. 1948; 

(c) if so. the reasons for discriminating 
between of f i i r  staff and W.C. staff; and 

(d) the adion tdcerJproposed to be taken 
by the Government in the matter? 

M E  MINISTER OF STATE IN M E  
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M.ARUNACHALAM): (a) No Sir. they 
haw not beenddared as essential senrice. 

(c) and (d). Do not arise in view of @) 
above. 

Naming of Roads Afler Bk llken- 
drajeei 

2626. SHRI YAlMA SlNGH YUMNAM: 
Willthe Ministerd URBAN DEVELOPMENT 
be pleased to state: 

(a) whether there is any proposal under 
consideration of theGovemment for naming 
one of the roaddanes in the capital after Bir 
Tkendrajeet who was a martyr; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(6HRI M. ARUNACHALAM): (a) There is no 
such proposalwith Delhi Administraton which 
is primarity concerned with the matter. 

(b) Question does not arise in view of 
reply to part (a). 

[English] 

Persons Suffering from Cataract 

2627. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether lakhs of people are suffer- 
ing from cataract in the country; 

@) il so, the number thereof State-Wise; 

(c) whether patients wffering from ah- 



rad will go blind in case they are not treated 
in lime: and 

(d) if so, the action proposed to be taken 
by the Union Government for their treat- 
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. MARA DEVl 
SIDDHARTHA): (a) Yes, Sir. 

(b) As per survey conducted by Dr. R.P. 
Centre for Ophthalmic Sciences, New Delhi 
During 1986-89,81% of blindness in due to 
cataract. The Statewise prevalenceof blind- 
ness due to cataract as per 1981 Census is 
given in the attached Statement. 

(c) Yes, Sir. 

(d) The Government of lndia launched a 
National Programme for Control of Blind- 
ness in the year 1976 which is an ongoing 
programme in which eye care services have 
been devebped in the peripheral sector 
(Primary Health Centre), intermediate Sec- 
tor (District Hospitals and District Mobile 
Units) and Central Sector (Medical Colleges, 
Regional Institutes of Ophthalmology etc.). 
The 'eyecamps approach' has been a 

adopted through Mobile UniG. ihezre Uobile 
Units organise frequent eye camps m pe- 
ripheral areas for doing cat- operahbns. 

At intermediate level, Ditria Haspaas 
have been upgraded. Ophthalmic Surgeons 
and Ophthalmic M i n t s  have been pro- 
vided abngwith Ophthalmic equipment to 
perform contact surgery. 

2. At Central Sector level, Gwemment 
of lndia has so far upgraded the Department 
of Ophthalmology of 60 Medical Colleges 
and 10 Regional lnstitutesof Ophthalmology 
in the country. They are also performing 
cataract surgery apart from the activities. 

3. Voluntary Organisations also organ- 
ise camps for cataract operations. Govern- 
ment of lndia isgivingfinancial assistance@ 
Rs. 601- per cataract operations when the 
Voluntary Organisations are not using Gov- 
ernment Mobile Units and Rs. 40/- per cata- 
raci operation is given to those using Gov- 
ernment Mobile Units. 

Further development and strengthen- 
ing of Community Health Centres and small 
eye hospitals in the mofussil area as well as 
subdivisional areas (laluk area) is planned 
in a phased manner. 

STATEMENT 

S. No. StalesAJTs No. of Cataract cases 
(in miUiins) 

1 2  3 

1. Andhra Pradesh 1 S690 

2. Arunachal Pradesh 

N.A. 
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d No. StateslUTs No. of Cataract cases 
(in millions) 

1 2  3 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu 8 Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra . 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Pondcherry 

0.71 00 

0.2280 

0.0520 

0.2540 

1.51 20 

0.6610 

1.8000 

1.6560 

0.01 46 

0.001)o 

0.0000 

N.A. 

0.9212 

0.1 870 

1.0776 

0.0026 

0.7350 

0.0383 

0.6060 

0.4000 

0.0031 
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S. No. StatesNTs No. of Cataract cases 
(in millions) 

1 2  3 

27. Andaman & Nicobar Islands 0.0021 

28. Chandigarh 0.0152 

29. Dadra & Nagar Haveli N.A. 

30. Daman & Diu N. A. 

31. Delhi 0.0530 

32. Lakshadweep 0.0006 

[English] 

Total 

[ Translation] 

Recommendations of NCRL 

2628. SHRI RABI RAY: Willthe Minister 
of LABOUR be pleased to state: 

(a) whether the recommendations of 
the National Commission on rural Labour 
(N.C.R.L.) have been submitted to the Gov- 
ernment; 

(b)) if so, the details thereof; and 

(c) The action Government propose to 
, take the recommendations of N.C.R.L.? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOR (SHRI PABAN 

L~~GHGHATOWAR) :  (a) to (c).the N.C.R.L. 
submitted its report to Government on 31 st 
July, 91. It has made wide ranging recom- 
mendations for improving the condition of 

' rural labour, which cover, welfare economic 
d other aspects of rural labour. Government 

1 is examining these recommendations. 

Government Accommodation to Employ- 
ees of Delhl Telephone Department 

2629. SHRI HARIKEWAL PRASAD: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether there is PBT pool among 
other pools under the Directorate of Estate; 

(b) the number of officers and empby- 
ees in Delhi Telephone Department who 
have been allotted accommodation from this 
pool; 

(c) the procedure being followed for 
converting the general pool accommodation 
into P&T pool accommodation and who is 
empowered for effecting this conversion; 
and 

(d) the particulars of the officials whose 
applications for converting the general pool 
accommodation to P&T p w l  are under 
consideration? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No. Sir. 

(b) Does not arise in view of (a) above. 

(c) Post and Telegraph Department have 
a separate pool for allotment of accommo- 
dation to their employees. There is no provi- 
sion for conversion of General Pool accom- 
modation into P&TPool. However. in excep- 
tional cases mutual exchange of quarters 
from one pool to another is allowed with the 
approval of the competent authority. 

(d) As no such separate statistics are 
maintained, information is being collected 
and will be laid on the table of the House. 

Patients Suffering from Goitre 

2630. SHRI SIMON MARANDI: Will the 
Minister of HEALTH AND FAMILY WEL- 
FARE be pleased to state: 

(a) the number of persons suffering 
from Goitre in the country as on 30th June. 
1991 State-wise: 

(b) whe!her the goitre has been spread- 
ing an-mass in the backward regions of 
Bihar State; 

(c) if so, whetherthe Union Government 
have issued any direction to the State Gov- 
ernment for eradicating the Disease com- 
pletely; 

(d) if so, the details thereof; and 

(e) the time by which the Goitre is likely 
to be eradicated completely? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEW 
SH)DW?THA): (a) Based on the random 
sample survey it is estimated that 74.34 

million persons are suffering from various 
grades of Goitre. 

(b) Goitre is a noncommunicable dis- 
ease and is caused by iodine deficiency and 
environmental factors. and has no direct 
relationship with the backwardness of a 
region. 

(c) and (d). Under National Goitre Con- 
trol Programme all the State Governments 
including Bihar have been advised to issue 
notification banning the sale of salt other , 
than iodised salt for edible purposes. The 
Government of Bihar have already issued 
notification banning the sale on non-iodised 
salt for edible purposes under the PFA Act 
w.e.f.1.4.1988. 

Government of India is also providing 
financial assistance to all the StatesIUTs 
including Bihar for 

(i) Establishment of a Goitre Con- 
trol Cell. 

(ii) For promotion of Health Educa- 
tion Activities. 

(iii) Survey @Rs. 10,0001- per dis- 
trict. 

(e) Since Goitre is caused by environ- 
mental iodise def iciencies it is not possible to 
indicate the exact time by which Goitre will 
be completely eradicated. However. regular 
consumption of iodised salt, which is the - 
easiest, cheapest and proven method of 
efficiency, will go a long way in prevention 
and control of Goitre. 

[ Eng /is h] 

"Funds to Cleanse Polluted Rivers" 

2631. SHRI GOPl NATH GAJAPATHI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 
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(a) the details of the rivers which are 
polluted, State-wise; 

(b) whetherthe UnionGovernment have 
set-up any funds to clean such rivers, if so, 
the details thereof; and 

(c) the funds made available to States 
during the last three years, years and State- 
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) According 

to the report of the Central Pollution Control 
Board, certain stretches of the following riv- 
ers are excessively polluted: Sabarmati in 
Gujarat; Subarnarekha in Bihar; Godavari 
and Krishnain Maharashtra,Sutlej in Punjab, 
Yamuna. Hindon. Gornti and Kali in U.P., 
Damodar in Bihar and West Bengal; and 
Chambal in M.P. and Rajasthan. 

(b) and (c). A provision of Rs. 70 crores 
has been made in the current year's budget 
for continuing the pollution abatement works 
in the river Ganga. Funds made available to 
the States during the last 3 years are as 
under: 
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[ Translation] 

Social and Economic Conditions of 
Child Labour 

2632. SHRI RAM TAHAL CH- 
OUDHARY: Will the Minister of LABOUR be 
pleased to state: 

(a) whether the Government have con- 
ducted any survey regarding economic and 
social conditions of child labour in the coun- 
try; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR) (a) and (b\ - 
nostic study was carried out during ; 379 in 
select industries and a report published in 
1981 bythe Labour Bureau. According to the 
conclusions of the study, extreme poverty, 
lack of opportunity for gainful employment, 
intermittency of income and low standards of 
living are the main reasons for wide preva- 
lence of child labour. 

H.S.G. Test In DR. Ram Manohar Lohia 
Hospital, New Delhi 

2633. SHRI DEVENDRA PRASAS 
YADAV: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whetherthe H.S.G. test in Gynaecol- 
ogy Department of Dr. Ram Manohar Lohia 
Hospital. New Delhi is not carried out on the 
date given to the patients by the hospital 
authorities; 

(b) if so, the reasons therefor; 

(c) the number of patients to whom date 
for H.S.G. test was given twice since Janu- 
ary, 1991 to 3lst July, 1991 and the reasons 
for not carrying out their H.S.G. test; 

(d) whether the Union Government 
propose to take concrete steps to improve 
the functioning of 0.P.D Gynaecology De- 
partment of Dr. Ram Manohar Lohia Hospi- 
tal, New Delhi so that the H.S.G. test could 
be carried out on the date given to the 
patients; ard 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI. D.K. THARA DEVl 
SIDDHARTHA): (a) and (b). Histo-salpingo- 
graph (HSG) test may not be carried out on 
the given date because of the following 
reasons:- 

Medical reasons: 

Patient has developed irregular 
period (as sometime happens in 
infertile female patients), so the 
appointed date does not corre- 
spond to herpre-ovulatory phase. 

Patient has missed her period 
aftertaking the appointment and 
she is suspected to be pregnant. 

Patient has actually conceived 
during weeks between last hos- 
pital visit and date for Histo- 
salpingo-graph (HSG). 

Patient develops some inter- 
current hlness like fever. pelvic 
inflammation etc. so Histo- 
salpingo-graph (HSG) is contra- 
indicated during the illness. 

Patient forgets about exact date 
of her previous menstrual pe- 
riod. 

Technical reasons: 
Failure of X-ray equipment in the Radi- 

ology department. 
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(c) From January. 1991 to 31st July, 
1991 Histo-salpino graph (HSG) test have 
been carried out on 63 patients. Since no 
separate appointment register is maintained 
for this test, it is not possible to give figure 
about patients to whom date wasgiven twice 
during the said period. 

(d) and (e). Efforts are made to see that 
the Histo-salpingo-graph(HSG) test are not 
postponed. But in case it is not avoidable. 
the patient is informed and another date is 
given. The postponment due to medical 
reasons stated above cannot be helped. 

"Pollution by Automobiles" 

2634. SHRI DAU DAYAL JOSHI: Will 
the Minister of ENVIRONMENT AND FOR- 
ESTS be pleased to state: 

(a) whether the Government are aware 
of pollution caused by vehicles in the cities 
and if so, the details thereof; 

(b) the steps taken to check the pollu- 
tion; and 

(c) the names of the cities in Rajasthan 
which are most affected by vehicular pollu- 
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) Yes. Sir. 
Vehicular exhaust is the major source of air 
pollution in areas having high traffic density. 
It is estimated that in metropolitan cities the 
contribution of vehicular exhausts to the air 
pollution levels ranges from 50 to 60 per 
cent. 

Thecentral Pollution Control Board has 
carried out as survey of Vehicular Pollution 
in 12 metropolitan cities. According to this 
survey the growth rate in the number of 
vehicles ranges from about 2 to 6 per cent. 

(b) The steps taken to check pollution 

Gross emission standards for all 
types of on-the-road vehicles 
have been notified under the 
Motor Vehicles Rules, 1989, and 
these have come into force from 
March 1, 1990. 

The Ministry of Surface Trans- 
port have advised the various 
state transport directorates to 
enforce the gross emission stan- 
dards. 

Every manufacturer of motor 
vehicles is requiredto submitthe 
prototype of the vehicles manu- 
factured for test by an agency 
specified by thegovernment, and 
give acertificate of conformity of 
production on the compliance of 
the provisions of the Rules, in- 
cluding emission standards. The 
provision has come into effect 
from April 1, 1991. 

The mass emission standards 
for vehicles have been notified 
under the Motor Vehicles Rules, 
1989. The standards for petrol 
driven vehicles have come into 
force from April 1, 1991, and the 
standards for diesel driven ve- 
hicles shall come into force from 
April 1, 1992. 

The Petroleum Industry hasbeen 
asked to bring down the lead 
content in petrol to 0.15 gmsl 
litre. by 1993. 

The Indian Instituted Petroleum, 
Dehradun, is preparing a report 
on a long term vehicular emis- 
sion strategy in the country. 
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The Central Pollution Control 
Board has constituted an expert 
committee in March. 1991 to 
evolve mass emission standards 
for vehicles (both petrol and die- 
sel driven) for the period 1995 
and 2000 and to identify the 
nature of changes required in 
engine design, including any 
devices to be installed, to meet 
the proposed standards. 

The National Environmental 
Engineering Research Institute, 
Nagpur, is engaged in develop 
ing an indigenous catalytic con- 
vertor for controlling exhaust 
emissions for on-the-road ve- 
hicles. 

Public awareness complains 
about vehicular pollution have 
been launched. 

@)Thecities which are most affected by 
automobile exhaust pollution are Delhi fol- 
lowed by Bombay, Bangalore, Calcutta and 
Ahmedabad. In Rajasthan, Jaipur is the only 
city that was studied in the survey. The 
ambient air quahty levels in Jaipur were 
found to be within the prescribed standards. 

"Pollution Control Devices for 
Chambal River" 

2635. SHRI DAU DAYAL JOSHI: Will 
the Minister of ENVIRONMENT AND FOR- 
ESTS be pleased to state: 

(a) whether the drainage water, human 
excreta and other effluents discharged from 
factories of Kota are being released into 
the river Chambal: 

(b) if so, the corrective steps taken and 
results achieved therefrom; 

(c) whether an sewerage scheme was 

also approved for the purpose; 

(d) if so, the estimlied cost thereof and 
the amount spent so far thereon; and 

(e) the time by which the scheme is 
likely to be completed; and 

(f) the reasons for delay in not complet- 
ing the scheme within the stipulated time, i f  
any? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes, Sir. The Rajasthan State Pollution 
Control Board is regularly monitoring the 
effluent quality as well as Chambal river 
water quality to ensure that the effluent dis- 
charged conforms to the limits laid down by 
the Board. A time-bound action plan has 
been drawn up for control of pollution in 
consultation with the State Governments 
and a Notification has been issued under 
with the State Governments and a Notifica- 
tion has been issued under which polluting 
units are required to meet the standards by 
December 31,1991. 

(c) to (f). For formulating a Municipal 
waste water management scheme for Kota 
to prevent pilution of river Chambal, Cen- 
tral Pollution Control Board has releasedtwo 
instalments of Rs. 5 lacs each to Rajasthan 
State Pollution Control Board on 21.12.90 
and 2.4.91 respectively for preparing a fea- 
sibiiity report. The report would include esti- 
mation of cost for providing sewage inter- 
ception, diversion and treatment. 

[English] 

Slow Progress of Non-Formal Educa- 
tlon Projects in Orissa 

2636. DR. KARTIKESWAR PATRA: Will 
the Minister of HUMAN RESOURCE DE- 
VELOPMENT be pleased to state: 
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(a) whether progress made in regard to 
Non-Formal Education in Orissa is very tardy; 

@) if so, the reasons thereof; 

(c) the number of voluntary organisa- 
tbns in Orissa to whom Central Assistance 
has been provided for taking innovative1 
experimental Non-Formal Education proj- 
ects during the last two years; 

(d) the coverage made by them during 
the same period; and 

(8) the adion proposed to be taken to 
assist more such voluntary agencies; and 

(f) the achievementlresults obtained 
thereof? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT.(SHRI ARlUN 
SINGH): (a) No, Sir. 

@) Does not arise. 
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National Institute of Physical Education 
and Sports 

2637. DR. KARTIKESWAR PATRA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of Government's plans to 
develop sports education in the country with 
emphasis on Orissa; 

(b) whethertheGovernment proposeto 
set-up a National lnstitute of Physical Edu- 
cation and Sports existing in other parts of 
the country; and 

(c) if so, the details thereof; and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND THE DE- 
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA BAN- 
ERJEE): (a) National Policy on Education- 
1986 says that: 

"Sports and Physical Education are an 
integral part of the learning process, and will 
be included in the evaluation performance. A 
nation-wide infrastructure for physical edu- 
cation, sports and games will be built into the 
educational edifice". 

The "National Curriculum for Elemen- 
tary and Secondary Education-A frame- 
work" brought out by the NCERT in 1988 has 
recommendedthat 1 O%of instructional time 
at primary and upper primary stages and 9% 
of the isntructional time at the secondary 
stageof school education should bedevoted 
to health and physical education including 
sports and games. 

The State Governments will implement 
this curriculum while implerneqting the na- 
tional Policy on Education-1986. 

The University Grants Commission has 
formulated a course at the undergraduate 
level entitled "Three Year Degree Course in 
Physical Education, Health Education & 
Sports* having sports as one component of 
thecourse. Thecourse was to be introduced 
in not more than one college df general 
eciucation (arts, science, commerce and 
multi- disciplinary colleges) in each district. 
The University Grants Commission has 
reported that the Commission had received 
two incomplete proposals from colleges in 
Orissa viz. Gunpur College and Ganjam 
College (affiliated to Berhampur University). 
The colleges were requested twice to send 
the proposals after completing all formalities 
required but the same are still awaited. 

(b) and (c). There is no such proposal 
with the Government. 

Central Assistance to Orissa for Minor 
forest Produce Plantation Programme 

2638. DR. KARTIKESHWAR PATRA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Union Government are 
providing special Central Assistance to 
Orissa for Minor Forest Produce Plantation 
Programme; and 

(b) if so, the details of such assistance 
rendered during the last two years and 
achievements made thereunder in Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) Under a 
Centrally Sponsored Scheme, the National 
Wastelands Development Board provides 
financial assistance to the State Govern- 
ments, including Orissa, for raising planta- 
tions of Minor Forest Produrn, including 
medicir~al plants. 

(b) Central assistance provided to Orissa 
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State and the area reported to be covered during the last two years in Orissa State is 
under Minor Forest Produce Plantations given below: 

Year Central assistance provided Area wvered 
(Rs. in Lakhs) (in hectares) 

Area Development Project in Orissa 

2639. DR. KARTIKESWAR PATRA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Union Government are 
assisting the Government of Orissa in imple- 
menting the second phase of Area Develop- 
ment Project with aid given by the United 
Kingdom; 

(b) if so, the details of the districts in 
Orissa where the project is being imple- 
mented; and 

(c) the details of achievements made so 
far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) Yes, Sir. 

(b) The Phase-ll Project is being imple- 
mented in the following five districts;- 

1. Dhenkanal. 

2. Keonjhar. 

3. Mayurbhanj. 

4. Sambalpur. 

5. Sundergarh. 

(c) The Project was initiated during 
1989 with the overall objective of providing 
an integrated and comprehensive approach 
to the Development of primary health and 
fsmily welfare services and thereby 
strengthen and improve health and family 
welfare status particularly of the rural &tribal 
population. 

To achieve this objective, various activi- 
ties have been undertaken for construction 
and strengthening of sub-centres and PHCs, 
training of Medical and Para-Medical staff 
etc. It is expected that the objectives of the 
Project would be achieved by the end of the 
project period i.e. March, 1995. 

[ Translation] 

Seats in  Medical Colleges 

2640. SHRl LALIT ORAON: Will the 
Minister of HEALTH AND FAMILY WEL- 
FARE be pleased to state: 

(a) the number of seats for degree 
courses and post-graduate degree courses 
in various Medical Colleges, State-wise; 

(b) the number of seats reserved forthe 
students belonging to SC/ST categories; 

(c) the number of reserved seats re- 
mained unfilled during 1989,1990and 1991 
till date; and 
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(d) the steps taken to fill up these seats? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) to (df. Information is 
being cdlected from all the StatesAJTs and 
certain other medical institutions and will be 
laid on the table of the House. 

[English] 

Students Appeared In All lndia Medical 
Entrance Examination 

2641. SHRI P.C. THOMAS: Will the 
Minister of HEALTH AND FAMILY WEL- 
FARE be pleased to state: 

(a) the number of students who ap- 
peared in the All lndia Medical Entrance 
Examination held this year and out of them 
how many were selected, State-wise; and 

(b) the criieria adopted to allot them for 
admission in the Medical Colleges? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) For MBBSlBDS 
Courses,94,498 candidates appeared in the 
All lndia Entrance Examination conducted 
by the Central Board of Secondary Educa- 
tion (C.B.S.E) this year, out of which 1600 
were selected. For various PG courses, 
18,311 candidates for MDIMSIDiploma 
Courses and 540 for MDS courses appeared 
in the All lndia Entrance Examination con- 
ducted by the All lndia Institute of Medical 
Sciences. New Delhi, this year out of which 
1495 candidates for MDIMSIDiploma 
Coursesand 4 1 candidates for MDS courses 
have been selected. The examination is not 
conducted on State-basis, nor any allot- 
ments are made on State-wise basis. . 

(b) The allotments are made strictly on 
the basis of meritcum-preference as per 
available vacancies. 

Pollution by Fact 

2642. SHRI P.C. THOMAS: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Union Government are 
aware that Fertilizers and Chemicals Tra- 
vancore Limited (FACT), Cochin Division 
near Ernakulam, discharges effluents into 
River Chithirapuzha, resulting in damage to 
cash crops and also rendering agricultural 
land uncultivable; 

(b) if so, the remedial steps taken 
thereon; 

(c) whether the Government proposeto 
compensate the losses suff ered by the farm- 
ers; il so, the details thereof; and 

(d) il not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 
Paddy cultivation near FACT Cochin divi- 
sion has been affeobd by the effluent dis- 
charged from the factory. 

(b) In pursuance of the instructions 
given by the Kerala Pollution Control Board, 
the company has installed necessary pollu- 
tion control devices. However, the equip- 
ment does not meet the presribed standards 
at all times. The industrj has beengiven time 
upto December 31, 1991. to improve the 
performance of the effluent treatment plant 
and meet the orescribed standards. 

(c) and (d). No specific demand for any 
compensation has been received by the 
Government. 
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Procurement of Sophisticated Medical 
Equipments 

2643. SHRI V. SREENIVASA PRASAD: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government have iden- 
tified the need to procure sophisticated 
medical equipments by variousGovernrnent 
hospitals in country. for rendering better 
treatment facilities to patients, both outdoor 
and indoor; 

(b) whether the lack of technical know- 
how amongst the operators of the existing 
medical equipments in some of the hospitals 
has rendered these equiprnents inoperative; 

(c) whether any strategy has been 
chalked out for ensuring proper medical care 
to patients; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) No such country-wide 
identification has been made by the Union 
Government. Health, being a State subject, 
it is for the respective State Governments to 
identify the needs of their hospitals. 

(b) Care is always taken to train the 
operative staff on the same equipment 
whenever a sophisticated equipment is in- 
stalled in a Union Government Hospital. 

(c) and (d). Every efforts is made to 
maintain the services in the Union Govern- 
ment Hospitals in the best possible manner 
within the resources for the patients. The 
working conditions of the hospital is regu- 
larly monitored and concerned efforts are 
made to improve them. 

Grants to  Colleges of U.P. by Unlon 
Government and UGC 

2644. SHRIV. SREENIVASA PRASAD: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of assistance given dur- 
ing the last two years by the Union Govern- 
ment and University Grants Commission 
under different heads to degree and post- 
graduate colleges located in Uttar Pradesh; 

(b) whether the Union Government 
have received any complaints regarding 
certain privately managed colleges on ac- 
count of misuse of funds; and 

(c) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) According to the information 
furnished by the UGC, the Commission 
provided grants amounting to Rs. 372.42 
lakhs in 1988-89 and Rs. 671.40 lakhs in 
1989-90 to various eligible colleges in Uttar 
Pradesh for the following Plan Schemes: 

Adult. Continuing, andExtension 
Education; 

Restructuring of courses; 

General lnfrastructural Develop 
ment of Colleges; College Sci- 
ence Improvement Programme 
(COSIP); College Humanities 
and Social Sciences Improve- 
ment Programme (COHSSIP); 

Research ProjectslPromotion of 
Research; 

Facilities for SCIST and minority 
and physically handicapped stu- 
dents. 
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(vi) Strengthening facilities in physi- 
cal education and sports. 

(b) and (c). According tothe information 
furnished by UGC, it received complaints 
against 16 colleges as per the statement 
attached. The complaints generally related 
to utilising UGC grants for purposes other 
than those for which they were sanctioned 
by the Commission and alleged misman- 
agement. Inthecaseof two Colleges, namely, 

D.S. College, Aligarh and Shri Varshneya 
College, Aligarh,the Commission conducted 
inquiry through a Committee and on the 
basisof the report of the Committee decided 
to withhold further grants to these colleges. 
In respect of remaining colleges, as per the 
usual procedure, Vice-Chancellors of the 
universitiesto whichthese colleges are affili- 
ated have been requested to enquire intothe 
matter and give their comments before fur- 
ther action is taken by the Commission. 
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Road Encroachments in Delhi 

2645. SHRl MADAN LAL KHURANA: 
SHRl V. SREENIVASA 

PRASAD: 

Will the Minister ot URBAN DEVELOP- 
MENT be pleased to state: 

(a) whether the attention of her Ministry 
has been drawn to the news item captioned 
'Police Traders nexus on road encioach- 
ments in capital" appearing in the Indian 
Express dated July 13, 1991 ; 

(b) if so, the details of the development 
projects held up for want of clearing en- 
croachments in Delhi; and 

(c) the steps taken to clear the en- 
croachments in the capital? 

THE MINISTER OF STATE !N THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) A statement as per :eport of MCD is 
attached. 

(c) The information is being collected 
and will be iad on the Table of the Sabha. 

STATEMENT 

List of the Road Widening Projects 

Widening and improvement 
of the bus routes in Subhash 
Nagar. 

Widen@ acd improvemont 
of roads in Karampura. 

Improvement of intersection 
of N.G. Road with road No. 
34. 

Widening and improvement 

5. 

6. 

7. 

8. 

9. 

10. 

11 

[ Translation] 

Written Answers 3 1 0 

of 60' road in Mansarover 
Garden. 

Widening and improvement 
to road linking N.G. Road with 
Ring road. 

Widening and improvement 
to 80' road in Mansarover 
Garden. 

S-bend road at Malviya 
Nagar. 

Suraj Kund Road. 

The road widening of Deen 
ilayal Upadhyaya Marg. 

Widening and improvement 
of Nazafgarh Road from Raja 
Garden Chowkto Tilak Nagar 
crossing sub-Head construc- 
tion of Service Road from 
Subhash Nagar Petrol Pump 
to Tilak Nagar Police Station. 

Widening and improvement 
of Kama Koti Marg from Tamil 
Sangam Marg to cuter Ring 
Road. 

Sub Head: lmprovement 
of Intersection with 
Outer Ring Road. 

Ganga Action Plan 

2646. SHRl DAU DAYAL JOSHI: 
SHRl BHUWAN CHANDRA 

KHANDURI: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) since when the Ganga Action Plan 
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to make the Ganga water pollution free has 
been launched. 

(b) the amount spent on this plan upto 
June, 1989 and the names of the places 
where this amount has been spent; 

(c) the details of the works of this plan 
on which this money has been spent includ- 
ing the administrative and other expendi- 
tures; 

(d) the results achieved from this plan; 
and 

(e) the details about the original action 
plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) The Ganga 
Action Plan (GAP) was launched in 1985. 

@) An amamt of Rs. 129.64crores was 
spent on GAP schemes till June, 1989. The 
list of towns where pollution abatement 
schemes have been undertaken is given in 
the attached statement I. 

(c) Scheme-wise expenditwe under 
GAP upto June, 1989 inckdiclg 
tive expendlure is given in the attahd 
statement-ll. 

(d) Out of 261 schemes for water pollu- 
tion abatement sanctioned under the GAP, 
172 schemes had been completed tDI June. 
1991 resulting in diversion of about 368 
million litres per day (mM) of mostly munici- 
pal waste water out of 873 mM targeted for 
diversion on completion of all the schemes. 

(e) The details of the original Admn 
Plan are given in the attached Statement-Ill. 
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[English] 

Transfer of Inter-Basin Water for Urban 
Water Supply 

2647. SHRl VlJAY NAVAL PATIL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whetherthe Government havetaken 
measures to transfer inter-basin water for 
uhan water supply during years 1990-2000; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Studies are being carried out by the National 
Water Development Agency on the national 
perspectives for water resources develop- 
ment. The studies includefor water resources 
development. The studies include deterrni- 
nation of basinlsub-basin wise water sur- 
plusldeficits and proposals of inter-basin 
transfer after taking into account the water 
requirement for irrigation, industrial and 
domesii uses within the basin. 

Release'of Water to Delhi By Haryana 

2648. SHRI V. SREENIVASA 
PRASAD: 

SHRI M.V. CHAN- 
DRASHEKHARA MUR- 
THY: 

Will the Minister of URBAN DEVELOP- 
MENT be pleased to state: 

(a) whether the Delhi Administration 
has recently requested Haryana Govern- 
ment to release more water to Delhi; 

(b) whether the State Government has 
agreed to release more water to Delhi; 

(c) if not, the reasons therefor; and 

(d) the reaction of the Union Govern- 
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The river level at Wazirabad Barrage is 
maintained at 674 feet. Whenever. this level 
tends to fall an indent is placed on Bhakra 
Beas Management BoardMaryana Iriga- 
tion Department for release of extra water. 
As the water level started falling in the first 
week of July, 1991, the Irrigation Depart- 
ment of Haryana was requested for release 
of extra water which they had released. 

(c) and (d). Do not arise in view of 
replies to (a) and (b) above. 

[ Translation] 

Review of Tribal Sub-Plan 

2649. SHRI TEJ NARAYAN SINGH: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether Sub-Plan for tribak in the 
Seventh Five Year Plan has since been 
reviewed; 

(b) if so, the achievement made in this 
regard programme-wise and policy-wise; 

(c) the policy adopted for allocation and 
administration during the Seventh Five Year 
Plan; and 

(d) the changes proposed to be made 
during the Eighth Five Year Plan? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes. Sir. 

(b) The Tribal Sub Plan (TSP) strategy 
was continued in th'e VII Plan. Appreciable 
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achievements were made Programmes for 
providing economic assistance to raise in- 
come levels of tribals to take them above the 
poverty line were continued during the 7th 
Plan. 52.89 lakh tribal families were eco- 
nomically assisted against tldarget of 41 -56 
M s .  

(c) During the Seventh F i e  Year Plan 
the policy adopted was for:- 

Integrated Area Development. 

elimination and exploitation in all 
forms by legislative measures. 

speeding upthe processof Socio- 
Economic Development by in- 
come generating schemes and 
other means. 

improving organisational cspa- 
b i l i  of tribals by suitable struc- 
tural net work. 

(d) No decision on changes has been 
taken. 

National Book Trust of India 

2650. SHRI GlRDHARl LAL BHAR- 
GAVA: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the National Book Trust of 
lndia was set up with the objective of gener- 
a h g  interest tor books among the people; 

@) if so. whetherthe saidtrust has been 
able to achieve this W ~ v e ;  and 

(c) if k t ,  the steps taken by it to gener- 
ate interest for books among the people? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ANUN 
SWGH): (a) to (c). The main objects of the 

National Book Trust, as stated in its Memo- 
randum of Association. are as folbws: 

(a) to produce and to encourage 
the production of good litera- 
ture. and to make such litera- 
ture available at moderate prices 
to the public; 

(b) in furtherance of the above 
objectives to publish more par- 
ticularly books of the folbwing 
types in English, Hindiandother 
Languages recognised in the 
Constitution of India; 

(i) The classical literature of 
India; 

(ii) Outstanding works of Indian 
authors in lndian Languages 
and theirtranslation from one 
lndian language to another; 

(iii) Translation of outstanding 
books from foreign lan- 
guages; 

(iv) Outstanding books of mod- 
ern knowledge for popular 
diffusion; 

(c) to bring out book lists, arrange 
exhibitions and seminars and 
take all necessary stepsto make 
the people book-minded. 

The trust has taken the folbwing steps 
to generate interest in books: 

(i) Publication of wohs of fdian 
and non-fiction of good qual- 
ity fora general reader. on a 
variety of subjeds. in Eng- 
lish. Hindi, Assamese. Ben- 
gali. Gujarati, Kannada. Ma- 
layalam, Matathi. .Oriya. 
Punjabi. Tamil. Tekrgu and 



Urdu and making these avail- 
aMe at prices well within the 
means of the book reading 
public; 

enawraging the publication 
of reasonably priced books 
for higher education by pm 
viding financial assistam to 
authors and publishers of 
textbooks and reference book 
forthe adipkma, undergradu- 
ate and postgraduate levels; 

providing assistance for the 
publication 04 books for chiC 
dren and for neo-literates; 

promoting books and the 
book reading habit all over 
the country through book 
fairs, fessivrrlsand exhbitions, 
induditheNew Dethi World 
Book Fair. and through semi- 
nan, symposia and work- 
*; - 

sationsfor M i n g  book exhi- 
bitiidaffain; 

sponsoring celebration of 
National Book Week on an all 
lndia scale, inmlving educa- 
tional institutions, libraries, 
~ W S ,  h o k d l ~ ~ ,  pubkh- 
=, ebc; 
impiemecrting a scheme for 
d n g  up Readers' Club in 
schods with a view to mobi- 
king teachers and motivat- 
ing students to read and di- 
cussbooks; 

promoting Indian books 
aaoad by orpanbirrg India's 

. .  . -j7- 
book fairs held in diferent 
parts of the w d .  

2651. SHRI SRIBAUAV P A N M I :  
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Union Government 
propose to introduce a voluntary disdosure 
scheme whereby industries can disdose 
theirviohtionsofenvkonme~hwsorsafs 
guards; 

(c) the axms&W hmntkes pm 
posed lo be given under the scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND RH- 
ESTS (SHRI KAMAL MATH): (a) Yes, Si. 

@) and (c). The proposal is under 
prepamion. 

262. SHRl ANNA JOSHI: WH the Min- 
ister of ENVIRONMENT AND FORESTS be 
pleased Do m e :  

(a) the area cwemd by naEurel for- 
in Maharashtra; 

@) whether the Union Government are 
aware d Large scale defWBStBtjOll in the 
State; and 

(4 3 so. the steps being tdren to check 
~ ~ d ~ i n M a t I a r ~ ~  



THE MINISTER OF STATE IN THE 
MINETRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) The pres- 
d f i o r e s t  area in -State is 63.842 
sq. Kms. 

@) No case of hrge smle deforestation 
has been reported f rom the State. However. 
cases of illicit felk'ng of trees as and when 
detected. have been dealt with in acaw- 
dance with the prav is i i  of the Law. 

(c) In order to ch& illicit cutting of 
trees, the State Government have taken the 
folbwing steps; 

(i) Fekl staff and the supervisory staff 
organise intensive patrolling and 
checking of f a d  areas. 

(ii) Pmsedy. there are ' v i g i i  cells' 
in 8 ardes and Mabile Squads in 
each Faest Division. especially to 
control illicit fd6ngs. 

( i i  Constitution of Forest Protection 
Force in each Division has been 
sandioned by Maharashtra Gov- 
ernment 

(ii) In addi i ,  a Centrally Sponsored 
Scheme is under implementation 
for development of infrastructure 
for protection of forests against 
bt ic  interference. 

Literacy Rate 

2653. DR. WINARAYAN PAN- 
MYA: 

SHRI ATAL BlHARl 
VAJPAYEE: 

Wdl the Minster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the literacy rate in the cwntry as per 
1981 and 1991 Census. State-wise. males 
and females separately; 

@) what was the rate of literacy ex- 
pected to be achied by the end d the 
seventh Plan period and how it compares 
with the actual rated lieracy achieved; and 

(c) the taget fixed for the year 1991 -92 
in this regard? 

M E  MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AfUUN 
SHGH): (a) A statement indicating the 
literacy rate in theantry. statewise and for 
males and females separately, axmdiing to 
1981 and 1991 Ce& is attached. 

@) The l i i racy  data in the country k 
colleded thmugh the decennial census 
operations. Whereas no target for achieving 
any particular literacy rate f a  the country as 
a whde was rued to be achieved by the end 
of Seventh F i e  Year Plan. the Eberacy rate 
in the anrnby for papulatii aged 7 years 
and above has inmy& from 43.56% in 
1981 to 52.1 1% in 1991. registering an i& 
crease of 8.55% during the last decade. 

(c) Besides continuance of the existing 
programmes relating to universalisatsation of 
elementary education and non-formal edu- 
cation. it is proposed to cover about 25-30 
d i  under the Total Literacy Campaigns 
during 1991 -92 through the National Laec- 
acy Mission. in addition to such campaigns 
having already been undertdcsn in the entire 
Statesof Goaand Kerah. U. T-of Pondii  
eny, 1 W talukas in Gujarat and 42 d i  
in various states during 199&91. 
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Pay Scales of Kendriya Vldyalaya 
Teachers 

2654. DR. LAXMINARAYAN PAN- 
DEYA: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether in some States teachers 
aregetting pay scales which are much higher 
than those paid to the teachers in Kendriya 
Viyalayas and Union Terriiories; and 

estabkh any more regional cancer centres 
during the Eighth Five Year Plan. 

Affiliation of Schools to CBSE 

2656. DR. C. SILVERA: Will the Minis- 
terof HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether any representation has 
been received against the orders of the 
Central Soard of Secondary Educafion re- 
garding affiliation of schools; 

@) i f  so, the reasons thereof? 
@) 1 so. the details thereof; and 

M E  MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AWUN 
SINGH): (a) and (b). In some States, teach- 
ers are getiing pay scales higher than those 
paid to teachers in Kendriya Vidyalayas and 
Union Territories. Teachers b e i i  empby- 
ees of State Governments it is for the State 
Governments to lay down pay scales de- 
pending upon their financial resources etc. 

Regional Cancer Centres 

2655. DR. D. VENKATESWARA RAO: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of regional cancer 
centres in the muntry; 

@) whether there is any proposal to 
establii one such centre at Hyderabad in 
Andhra Pradesh; and 

(c) i f  SO, by when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. MARA DEVl 
SIDOHARMA): (a) There are 10 Regional 
Canoer Centres in the Country. 

@) and (c). mere is no proposal 1D 

(c) the action taken thereon? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Representations were 
received fmrn the Independent Schools 
Association, Chandigarh and Delhi Secon- 
dary Recognised Schools Association 
against the decisions taken by the Central 
Board of Secondary Education (CBSE) in 
the matter of affiliation of private schools. 
The grievances arose mainly because of the 
applicationof the Affiliation Bye-Lawsframed 
by the CBSE speafying the land and salary 
requirements which a school seeking affili- 
ation to the Board. is required to fulfil. 

(c) As per information received froin the 
CBSE. some schools mentioned in the rep- 
resentations have already made up the de- 
ficiencies. The CBSE has also liberalised 
the norms. Under the liberalised norms, 
schools will be considered for grant of ad- 
hoc affiliation for a p e r i i  d one year pro- 
vided they satisfy the other conditiiqs. in- 
cluding the salary requirement, prexrbed in 
the'Affiliation Bye-Laws d the Board and 
they are either recognised by the concerned 
Education Department or have their applii- 
tions for affiliation forwarded to the Board by 
the Education Department. 
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hpbmantation of Apartment Owner- 
ship Ad, 1986 - 

2657. DR. C. SILVERA: Will the Minis- 
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether the D.D.A. has decided to 
implement the Apartment Ownership Act, 
1986; 

@) if so, the details thereof and the 
reasons therefor; 

(c) whether the Act shall be applicable 
to flats falling under all schemes and catego- 
ries; and 

(d) if so, thedetailsthereof and if not the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Yes, Sir. The. Apartment Ownership Act, 
1986 is being implemented by DDA in phases. 
In the first phase, applications have been 
invited from the allottees of 50 colonies for 
15345 SFS flats. 

(c) and (d). Yes, Sir. The Act shall be 
applicable to all the flats constructed by DDA 
falling under all schemes and categories. 

Enrolment of Children In Schools at 
Chandigarh 

2658. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the percentage of children upto the 
ageof 12 years enrolled in schools at Chan- 
digarh; 

(b) the dropout ratio upto 6th Class in 
I the Union Territory; and 

(c) the steps being taken to ensure 100 
per cent enrolment of chikten between four 
to six years of age there? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The gross enrolment ratio in the 
Union Territory of Chandigarh in 1989-90 
was as follows: 

At class I-Vwhich enrols agegrwp6-11 
years 60.78% 

At class VI-VIII which enrols age group 
1 1-1 4 years 55.31 %. The age specifidclass 
specific data is not collected. 

(b) According to statistics available. the 
dropout ratio in 1986-87, was 5.32% for 
classes I-V and 14.63% for classes I-VIII. 

(c) The minimum age for admission to 
class 1 of primary stage in Union Territory of 
Chandigarh isfive+ years. Someof the main 
steps taken to encourage parents to send 
their children to schools include: 

0) 

(ii) 

(iii) 

delivery of preschool education 
through the scheme of Inte- 
grated Child Development Sew- 
ices; 

the provision of free part-time 
non-formal education to school 
dropouts, girls who cannot at- 
tend wholeday school, working 
children andchiklrenfrom habi- 
tations without schools: 

provision of incentives to socio- 
economically backward 
children-free uniform, free text 
books, midday meals etc. 

Inclusion of Christians in Scheduled 
Caste List 

2659. SHRI KODlKKUNWlL SWIESH: 
Will the Minister of WELFARE be pleased to 
state: 
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(a) whether the Union Government 
have received any memoranda from con- 
verted Christians to indude them in the 
Scheduled Caste list; 

(b) if so, whether the Government pro- 
pose to bring forward aconstitutional amend- 
mentto include the draft Christian communi- 
ties in the scheduled Caste list; and 

(c) if so, the details thereof? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) Yes, Sir. 

(b) and (c). The matter is under exami- 
nation. 

Nehru Yuvak Kendras 

2660. SHRI KODlKKUNNlL SURESH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stde: 

(a) the aim of Nehru Yuvak Kendras 
functioning in the country; 

(b) the number of such Kendras in 
Kerala; 

(c) whethertheGovernment havetaken 
steps to assess the work of Nehru Yuvak 
Kendras; and 

(d) i f  so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE- 
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANEWEE): (a) As per attached State- 
ment-l 

@) There are 10 Nehru Yuva Kendras 
inKecPla. 

(c) Yes, Sir. 

(d) As per attached statement-ll. 

STATEMENT-I 

The Nehru Yuva Kendrasfunctioning in 
the country aim at providing the rural and 
non-student youth with an opportunity to 
take part in the process 01 national develop- 
ment, as also to develop their personality . 

and skills. Popularisation of the accepted 
national objectives like self-reliance, pride in 
belonging to the country, socialism, secular- 
ism, democracy, national integration and 
development of the scientifictemper amongst 
and through the youth is yet another impor- 
tant objectiveof the Scheme, emphasis being 
on character building, physical fitness and , 

promotion of cultural activities. 

STATEMENT-II 

There is an inbuilt system of assess- 
ment of the activities conducted by Nehru 
Yuva Kendra Sangathan which is done by 
the four Information Development & Re- 
source Agencies (IDARAs) viz: 

1. Literacy House, LUCKNOW. 

2. R.K. Mission, NARENDRAPUR. 

3. Gandhigram Rural Institute, ' 
GANDHIGRAM. 

4. Indian Institute of Youth Wetfare, 
NAGPUR. 

These IDARAs are fully funded by the 
Govt. of India. I 

Apart from this, internal audits of all the 
398 Kendras in the country have been con- 
ducted and follow-up action taken. 

In the month of May, 1990, the Planning 
Commission was requested to undertake a .,. 
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quick evalulion of the Nehru Yuva Kendra 
Scheme. The Programme Evaluation Or- 
gankation of Planning Commission. Gov- 
ernment of India, New Delhi has since sub- 
mitted its Report on March, 14, 1991. The 
Evaluation has brought out that the scheme 
has generated awareness amongst village 
youth about their environment. national val- 
ues and issues, development programmes 
and activities. The Report speaks highly of 
the catalytic role of youth clubs which have 
been instrumental in creation of assets and 
spreading general awareness among the 
9eople. 

Translation] 

Famlly Welfare Centres In Trlbal Areas 

2661. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) the number of new family welfare 
kentres opened in the country, especially in 
tribal areas during the year 1990-91. State- 
wise; 

(b) whetherthesecentres are adequate 
to meet the demand; 

' (c) if not, the steps taken to increase 
b number; 
i 

(d) whether a number of new institutes 

which promote small family norms have been 
set up during the above period; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEW 
SIDDHARTHA): (a) to (c). Family Welfare 
Centres are not being opened in the country 
including Tribal areas from VII Plan onwards 
and Sub-centres, Primary Health Centres 
and Community Health Centres, are being 
opened for propagating small family norm 
besides Maternal and Child Health Care and 
Medical Services. 

(d) and (e). According to available 
information 18872 Sub-Centres and 2878 
Primary Health Centres were functioning in 
tribal areas as on 31 11 211 990 and 1305331 
Sub-Centres and 20540 Primary Health 
Centres against the requirement of 138665 
Sub-Centres and 23780 Primary Health 
Centres in the country as on 31/12/1990. 
Statement showing State-wise number of 
Sub-CentresIPrimary Health Centies re- 
quired and in position as on 3111 2f1990 in 
tribal areas and in the country as on 31112/ 
1990 are given in Statement4 and II respec- 
tively. 

Due to constraint of funds it was de- 
cided not to provide central funding to set up 
any new subcentres in 1990-91. 
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dnography for Footus Test 

2662. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of HEALTH 
ANDFAMILY WELFARE be pleased tostate: 

(a) whether 'sonography' which had 
been devised for foetus test is being used for 
foeticiie; and 

@) if so, the steps proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) Ultra-Sonography is 
one of the several methods for pre-natal 
diagnosis and can be used for determination 
of the sex of foetus. Government are aware, 
however, that different pre-natal diagnostic 
techniques, including ultra-sanography, are 
being misused for determination of the sex of 
the foetus leading to female feeticide in 
different parts of the country. 

(b) It is proposed to enacta comprehen- 
sive Central legishiion to regulate the 'pre- 
natal diagnostic techniques and ban use 
thereof for determination of the sex of the 
foetus. 

[English] 

Education Among Handicapped and 
Dlsabled Persons 

2663. SHRl DAITATRAYA BAN- 
DARU: 

SHRl B A L W  PASSI: 
SHRIMATI SUMITRA MA- 

HAIAN: - 
SHRl MAHESH KANODIA: 

Willthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(aj whether the Union Government 

propose to take steps to promote education 
among the handicapped and disabled per- 
sons; 

(b) if so, the assistance proposed to be 
extended to the handicapped for getting 
education in 1991-92 and the assistance 
actually extended in 1990-91, State-wise; 

(c) the directions issued to the State 
Governments in this regard and the results 
achieved; and 

(d) the steps taken by different State 
Governments for implementing these direc- 
tions? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AWUN 
SINGH): (a) The Government of India is 
implementing the following programems for 
the education of the disabled children:- 

Integrated Education for the 
Disabled Children with the ob- 
jective of providing educational 
opportunities for the disabled 
children in common schools. 

Schemeof assistance to volun- 
tary organisations for the dis- 
abled persons for running 
schools for the handicapped. 

Provision of scholarships 
through State Governments to 
disabled students from Class 
IX onwards fqr pursuing educa- 
tion upto PostGraduatbn level 
and Vocational/Technical study. 

National Instlutes for Mentally, 
Orthopaedically, Viiualty and 
Hearing Handicapped are run- 
ning schools to provide educa- 
tion for the handicapped chil- 
dren in their respective areas. 
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@) Assistance actually extended under during 1990-91 and that proposed during 
the above schemes to the StateslUTSIAu- 1991-92 is as folbws:- 
tonornous bodiesNoluntary Organisations 
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(c) and (d). The Sdhemes containing 
details of implementaiton are circulated to 
the StatesNTs. The progress of implemen- 
tation is periodically reviewed. About 28,000 
disabled chiMren are presently covered under 
the Scheme of Integrated Education for the 
Disabled Children. On an average, 50,000 
disabled children are given scholarships 
annually. 

Free and Compulsory Primary Educa- 
tlon 

2664. PROF. K.V. THOMAS: Will the 
Minister of HUMAN RESOURCE DEVEL- 
OPMENT be pleased to state: 

(a) whethertheGovernment proposeto 
make primary education free and compul- 
sory; and 

(b) what help is rendered to States like 
Kerala where primary education is already 
free? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) In pursuance of the 
Constitutional directive to provide free and 
compulsory education to all children upto the 
age of 14 years, all State Governments have 
made education free upto upper primary 
level in all schools run by them. 14 States 
and 4 Union Territories have also enacted 
legislation to make primary education com- 
pulsory. 

(b) The release of grants to all States 
including Kerala depends upon the projects 
and proposals submitted by the State 
Goovernments. 

Financial Help to Kerala for Llteracy 

2665. PROF. K.V. THOMAS: Will the 
Minister of HUMAN RESOURCE DEVEL- 
OPMENT be pleased to state: 

(a) the details of financial help the' 
Union Government propose to give to Ker- 
ala, to have the follow up programme, after 
it has achieved 100 per cent literacy; 

(b) the financial aid the Union Govem- 
ment propose to give to Kerala for mid day 
meals programme to students studing in the 
Primary and Upper Primary schools; and 

(c) the financial aid the Union Gvoem- 
ment propose to give to Kerala to implement 
the scheme of free education upto 10+2 
level? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Total Literacy Campaign in 
the State of Kerala was implemented by the 
Kerala Saksharatha Samithi, Thiruva- 
nathapuram, a registered society set up under 
the chairmanship of the Chief Minister of 
Kerala. The campaign culminated in the 
function organised on April 18, 1991. 

Prior to this, the KSS submitted a pro- 
posal for 'Post Literacy and Continuing 
Education' in Kerala. 

Meanwghile, on an enquiry made bythe 
Ministry, the Government of Kerala has in- 
formed that the State Government itself had 
received a proposal from the KSS to re- 
structure the organisation at different levels. 
While considering the proposal in all its 
aspects, the State Government decided that 
since the State of Kerala had been declared 
fully !iterate on completion of the total Liter- 
acy Campaign, it was no longer necessary to 
continue the present programme imple- 
mented through the Kerala Saksharatha 
Samithi. However, the second phase of the 
literacy programme for continuing education 
for the neo-literates and for special pro- 
grammes for the tribals, fishermen and the 
Tamil -speaking illiterates in the State will be 
implemented. The State Government has 
reported that the project proposal for these 
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pmgmmmes was under preparatbn and the 
pmject woukl be launched soon. 

(b) lha middy  meal programme is a 
State sector programme and there is no 
proposal to provide central assistance for 
the same. 

(c) There is no proposal to provide 
central assistance to the State of Kerahfor 
making education free upto 10+2 level. 

Rhte Tuition by Teachers 

2666. SHRl BHOGENDRA JHA: Will 
the ,Minister of HUMAN RESOURCE DE- 
VELOPMENT be pleased to state the time 
by which the provision would be made to 
'inpose administrative sanctions against the 
teachers d o i  tuitions? 

M E  MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 

.SMGH): Priiate paid tuition by Central 
Government teachers is already prohibited 
under the Central Civil Services (Conduct) 
Rules. As for pmhibiiion of tuitions by teach- 
ers in Stale Governments, State Govern- 
meents were advised in 1989 to take appro- 
priate steps to curb the practice of priate 
tuitions by their teachers. Education Acts of 

some S t a t e m  Administmlbns rlro bm 
private tuitions. 

Central Ald for Soclal Forestry Pra- 
gmmme 

2667. KUMARI UMABHARTI: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the amount earmarked for the Saci 
Forestry Programme during 1991 -92, State- 
wise; 

(b) whether the Government of Madhya 
Pradesh has been given meagre amount for 
the purpose; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) The State- 
wise allocations for afforestationhe plant- 
ing activities. including Social Forestry, dur- 
ing the year 1991 -92 are given in attached 
statement. 

(b) and (c). The total allocation for 
aflorestationRree planting activities in 
MaUhya Pradesh during the year 1991-92 is 
Rs. 60.73 crores. as against the albcaiton of 
Rs. 43.63 crores during 1990-91. 
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Horp#rl. Under Construction In Delhl 

2668. SHRl RAM PRAKASH 
CHAUDHARY: 

SHRl SAIJAN.KUMAR: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the details of the hospitals under 
construction in Delhi and when their con- 
struction work had started; 

(b) whether any time bound scheme 
has been formulated to start these hos'pils; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) Three 100 bedded 
hospitals are under construction under Delhi 
Administration. Names of these hospitals 
and the year of commencement of construc- 
tion work are mentioned here-under: 

Name of the Hospital 
~ - -  

Year of Cornm81108ment of 
aonstructbn work 

(0 Rao Tula Ram Memoria Hospital Jaffarpur. 1985 

(ii) Lal Bahadur Shastry Hospital, Kichiripur. 1 988 

(iii) 100 bedded hospital at Jahangirpuri 1989 

@) and (c). Delhi Administration have work and expected time by which the OPD 
reported that the need to complete these services in these hospitals are likely to 
hospltak in a time bound manner is high- commence, havebenegivenintehendosed 
lighted in regular meetings with P.W.D. The statement. 
details& the pmgress made in construction 
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2669- SHRl RAM PRAKASH 
CHAUDHARY: 

SHRl SAJJAN KUMAR: 

Wim the Minister d URBAN DEVELOP 
MEHT be pleased to state: 

(a) whdher 0-DA pmpsetoannwnce 
a scheme for thase who couW not get them- 
selves registered in the last Registration 
scheme for allotment of DDA Rats; 

@) when the last registration scheme of 
DDA was announced; and 

(c) when the new Fkgiiation Scheme 
will be announced by DDA? 

THE MINISTER OF STATE IN M E  
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No. Sir. 

@) In the yea r 1989. 

(c) Considering the heavy badtbg under 
the on-going schemes it is not proposed to 
undertake fresh registration in the near fu- 
ture. 

Proposal to Open Specilised Hospital 
in Ambala 

2670. SHRl RAM PRAKASH 
CHAUDHARY: Will the Minister of HEALTH 
ANDFAMILY WELFARE be pleased to state: 

(a) whether the residents of Ambala 
and neighbouring rural areas in Haryana 
have to rush to the AIMS in Delhi for want of 
a special& hospital and thedelay in reach- 
ing the hospital in Delhi, often results in 
death of the patient; 

(b) whether the Government propose to 
open a specialised hospital like AllMS in 
Ambala; and 

(c) I so, the details thered and if not. 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K THARA DEW 
SIDDHARTHA): (a) There is no specific in- 
formation in the matter. However, as per 
informalion provided bythe All Mi lnstitlrte 
of Medical Sciences, the number of patients 
from Haryana State who were admitted in 
the wards of AI.I.M.S. duri i  the last three 
years are as follows:- 

(b) No. Sir. 

(c) Specialised treatment facilities are 
available in Postgraduate Institute of Medi- 
cal Education 8 Research, Chandigarh, 
which is also catering to the need of the 
patients from the neighbouring States, in- 
cluding Haryana. ~urther, it is for the State 
Government to provide necessary special- 
ised treatment fac~iities as Health is a State 
subject. 

Aids Patients 

2671. SHRl DAU DAYAL JOSHI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state the number 
of AlDS infected patients who died in the 
country during the last three years. State- 
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALM AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) As per information 
available 48 full blown AlDS infected per- 
sons have died in the couniry during the last 
three years. State-wise8ear-wise break-up 
of these 48 deaths.is given below:- 
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2672 SHRl RAM BADAN: Wil the 
Minister d URBAN DEVELOPMENT be 
plessed lo stae: 

(a) whether the number of Jhuggi jhon- 
parishaswnstadybanhmasbginthe 
Dl2 area of New Delhi; and 

(b) lso. thestepstdrentyttreGwem- 
ment to check it and remove the garbage 
arwnd the jhuggi jhorparis in the said area? 

THE MINISTER OF STATE 1N THE 
MINISTRY OF URBAN DEMLOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, there 
has been some increase. 

@) The hndowlring agencies having 
j u i s d i  overthe area have been instruded 
b keep a doser wakh in order to proted the 
landfromfurther enaoachment. Specla1 staff 
has been deployed by N.D.M.C. in the area 
for removal d the garbage in and around the 
jhuggi jhonpari dustors. 

Deforestation in Uttar Radesh 

2673. SHRI RAM BADAN: Will the 
Minister d ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether there is large scale defores- 
tation in Lalkuh area in district Nainital. 
Uttar Pradesh bythecentury Pulp and Paper 
Mltk Ud.; and 

@) if so. the oarredive steps taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINBTRY OF ENVlRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) and (b). 
Information is being collected from Uttar 
Pradesh Government and will be laid on the 
T ~ o f t h e H o u s e .  

2674. SHA ANBARASU ERA- Wl the 
Minister d URBAN DEVELOPMENT be 
pleased to state: 

(a) whether there k any proposal to 
raise a national monument in memory of Shri 
Rajiv Gandhi at Sripennnbudur where he 
was assassinated: and 

@) if so, the detaik thereof? 

THE MINISTER OF STATE IN THE 
MlNBTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and @). 
The Government of India has no ptoposal for 
~ n o f a n a i o n a l ~ r n e n t a t S r p s  
rumbudur where the former Prime Minister. 
Shri Rajiv Gandhi. was assassinated. How- 
ever. the Government of Tamil Nadu have 
decided to build a Memorial at the site for 
which they have already aoquired the land. 

Recommendations of Review Commit- 
tee 

2675. SHRI ANBARASU ERA: 
SHRlMATl GEETA MUKHER- 

JEE: 

WIII the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased b state: 

(a) whether the Government intends10 
implement some or any of the recommenda- 
tions of Review Committee on Kendriya 
Vidyalayas which submitted its Reporl about 
three years W; and 

@) if so, the detaik thereof? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARlUN 
SINGH): (a) and (b). The recommendations 
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of the Kendriya V ia laya  Sangathan Re- 
view Committee were examined by an 
Empowered Committee constituted by the 
Government. The Board of Governors hav- 
ing noted the recommendations of the Re- 
view Committee and the observations of the 
Empowered Committee, constituted a sub- 
committee to suggest ways and means of 
the implementation of the Review Commit- 
tee recommendations, keeping in view the 
suggestions of the Government. 

Sactloned Strength of Students for A 
Cbss in Kendriya Vldyalaya 

2676. SHRl ANBARASU ERA: 
SHRl SUDHIR RAY: 

WIII the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any maximum limit to admit 
students in a section of a class of Keridriya 
Vidyaiaya has been fixed and if so, the 
details thereof; 

@) whether section-strength has gone 
, upto50to 80students in KendriyaVidyalayas 

of metropolitan cities in generl and those of 
Delhi in particular; and 

(c) if so, the reasons for not opening 
additional sections or for not introducing 
second shift in such Vidyalayas? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The maximum prescribed 
number of students in a section of a class of 
a Kendriya Viyalaya is 35, except for the 
North-Eastern Region where the maximum 
prescribed number is 40. 

(b) Yes, sir. it is a fact that the section 
strength in some of the KVs in Metropolitian 
Cities including Delhi has gone up to 50 or 
more. 

(c) Thii is due to non-availabiky of 
infrastructuralfaaIt'i and of personnel and 
the increasing demand for a d m i s s i i  

Malnutrition Amongst Regnant Wormn 

2677'. SHRI SOBHANADREESWA 
RAO ADDE: Will thu Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) the percentage of pregnant women 
who give brith to children with physical Mi 
ciencies due to their mal-nutrition; 

(b) the details of the schemes of the 
Union Government to provide he@ to sudr 
pregnant women; 

!c! whether any study has been made 
zbe1,? !%e provisions of these sewi i s  and if 
so, the details of such a study; and 

(dj to what extent the benefits are 
reaching the targetted groups? 

THE MINISTER OF STATE IF4 THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA EEVl 
SIDDHARTHA): (a) The exact percentage 
of pregnant mothers who give birth to Chil- 
dren with physical deficiencies due to their 
malnutriiion is not known. However, studies 
conducted by the National Institute of Nutri- 
tion, Hyderabad show that 35% of the babies 
born to women are of bw birth weight (less 
than 2500 gms.) which is a manifestation of 
malnutriiion among pregnant women. 

(b) A Prophylaxis Scheme agaisnt 
nutritional anaemia among pregnant women 
has been launched in the country covering 
30 million women every year. Under this 
Scheme, each pregnant women is provided 
with one tablet of Iron and Folic Acid contain- 
ing 60 mgm. of elemental iron and 0.5 mc. of 
folio acid for 100 days. 

The ICDS Schem pwides nutritional 
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assistance to 24 lakh mothers for improving 
their nutritional status. There is another 
programme d Nutritional Education and 
Training canied out through 67 field units to 
improve the nutritional condition of house- 
wives and provide food processing facilit'is 
for domesticconsumption. This also helps in 
further promotion of nutritious food fortifii- 
tion and enrichment of food supply. 

(c) and (d). Evaluational Studies of the 
K=DS Scheme conduded by the Planning 
Cammission, Nutrition Foundation of India 
and the Central Technical Committee of the 
AllMS have indicated that incidence of se- 
vere malnutrition in thecountry is on the 
decline manifested in increased birth weight 
of the babies Viamin 'A' deficiency and 
Anaemia among them is also on the delcine. 

Amount Spent on Welfare of Socially 
wl Ec#lomlcrlly werlur Sediont 

2678. SHFU SUBHANADREESWARA 
RAO VADDE: Will the h i s t e r  d WELFARE 
bepleasedtostate: 

(a) the amount spenl by the Union 
Government towards the welfare of goor and 
needy persons bekmging to Scheduled 
Castes. Scheduled Tribes, Bakcward Class 
and Eannnni i  w e a h  section and Mi- 
norities category-wise during 1989-93; and 

@) the number of persons benefited by 
such wetfare schemes, caegory-wise? 

M M1NISTER OF WELFARE (SHRI 
SJJARAM KESRI): (a) The Government of 
India in the Minisby of Wdare spent the 
fobwing MKnurQ on the Weff are of Schd- 
ddCesles, sdwMedTribes,during 1984 
90; 

Amount 

Scheduled Tribes Rs. 28.22 crwes 

Besides, Rs. 2108.06 mres  was spent 
through the special Component Machanism 
for Scheduled Castes of the States and Rs. 
205.50 aores was spent towards Special 
Central Assistance for Tribal Sub Plan of the 
Statedts. 

@) 24,42,954 Scheduled Caste fami- 
lies and 10.25 lakh Scheduled Tribe families 
were benefitted during 1989-90. 

Schooh tor Handicapped Md Msabkd 
Persons 

2679. SHRI VIRENDRA SINGH: 
SHRI RAMESH CHAND 

TOMAR: 
SHRI WAGWAN WANKAR 

RAWAT: 
SHRlMATl MAHENDRA 

KUMARI: 

Win the Minister of WELFARE be 
pleased to state: 

(a) the number d schools for handi- 
capped and disabled persons oped so far 
State-wise; and 

@) the time by which such schods will 
be opened in each d i i r i d  of the country? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) According to avail- 
able information, there are 1037 S p c U  
Schools for handicapped and disabled sat 
up by Government and the voluntary sector 
in the wuntry. The State-wise hform.tion b 
given in the attached staement. 
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2680. SHRl MAHESH KUMAR 
KANODIA: 

SHRl RAMESH CHAND 
Tow?: 

SHRl6ALRA.I PASSI: 
SHRlMATl SUMITRA MA- 

HAIAN: 
SHRlMATl MAHENORA 

KUMARI: 

Wfflthe Mimister of HUMAN RESOURCE 
DWELOPMENT be pleased to state: 

(a) -her Government of Gujarat, 
Madhya Pradesh. Rajasthan and Uttar 
Pradesh have been requesting the Union 
Government to set up some more Kendriya 
vdv*=; 

(c) the time by which tho pPop#rh 
whiiarepending wilhthoUIvionOnm- 
ment are likely ta be M? 

THE MlNlSTER Of H- flE- 
SOUWE DEYELOPMEN (m 
SNGH): (a) to (c). The opening of Kendriya 
Vialayas depends on mailability d pro- 
posals which are complete in all respects 
induding provision for hnd and requked 
faci l i i  by the sponsoring agencies, and on 
the availabiMy of resources and on adminis- 
trative~ considerations. The position in re- 
sped of pcoposals of the Governments d 
Gujarat. Madhya Pradesh, Rajasthan a d  
Unar Pradesh is indiited in the Stalement 
altached. 
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Allocation far AduH EducationtoGujarat, 
Madhya Pradesh and Rajasthan 

2681. SHRI MAHESH KANODIA: 
SHRI BALRAJ PASSI: 
SHRlMATl SUMITRA MA- 

HAJAN: 
SHRlMATl MAHENDRA 

KUMARI: 

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the amount allocated for adult edu- 
cation programme, Mahila S makhya and for 
Non-Formal Education to Gujarat, Madhya 
Pradesh, Rajasthan and Uttar Pradesh dur- 
ing theseventh Five Year Plan per i i ,  State- 
wise and programme-wise separately; 

(b) the alnount released by the Union 
Government to the above States during the 
above per i i ;  

(c) whether instances of misuse of the 
funds by any of the above States have come 
to notice; 

(d) if so, the details thereof State-wise 
and the action taken tehreon; 

(e) the number of persons benefited by 
the programmes State-wise; and 

(1) the amount allocated underthe above 
programmes for the Eighth Five Year Plan? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (1). Allocation of funds for the 
implementation of Adult Education Pro- 
gramme, Mahila Samakhya and Non-formal 
Education is purely need-based. During the 

h e n t h  Five Year Plan, the Union Govern- k 
rnent released a sum of Rs. 2223.15 lakhs 

[to Gujarat. Rs. 2397.39 lakhs to Madhya 
'Pradesh. Rs. 2475.96 lakhs to Rajasthan 

and Rs. 4260.96 lakhs to Uttar Pradesh 
under various schemes of the Adult Educa- 
tion Programme. Mahila Samakhya Pm- 
gramme began only in 1988-89 and among 
these States, Gujarat wasgiven a sum of Rs. 
110.64 lakhs during part of this plan per i i .  
Under Non-formal Education, the Union 
Government released a sum of RS. 40.74 
IakhstoGujarat, Rs. 1757.1 6 IakhstoMadhya 
Pradesh. RS. 752.50 lakhsto Rajasthan and 
Rs. 2463.71 lakhsto Uttar Pradesh. At times, 
there have been some complaints from indi- 
viduals but on investigations, they have been 
found baseless. Adult Education Programme 
covered 20.77 lakhs learners in Gujarat, 
41.24 lakhs in Madhya Pradesh, 21.91 lakhs 
in Rajsthan and 48.30 lakhs in Uttar Pradesh. 
Mahila Samakhya is operational in 1500 
villages. During this plan period, Non-formal 
Education has benefited 0.60 lakhs learners 
in Gujarat. 8.52 lakhs learners in Madhya 
Pradesh, 2.60 lakhs learners in Rajasthan 
and 15.08 lakhs learners in Uttar Pradesh. 
Allocation of funds for all these programmes 
for the Eighth Five Year Plan period is yet to 
be finalised. 

Construction of Houses by DDA 

2682. SHRI TARACHAND KHAKDEL- 
WAL: Will the Minister of URBAN DEVEL- 
OPMENT be pleased to state: 

(a) whetherthe attention of the Govern- 
ment has been drawn to the news-item 
captioned "Backlog rises as DDA sites pretty' 
appearing in the 'Indian Express' dated 14 
July, 1991 ; 

(b) if so, whether the DDA has failed to 
construct the houses as envisaged during 
the last 5 years; , 

(c) the reasons therefor; and 

(d) the further steps Government pro- 
pose to take to direct DDA to construct 
sufficient flats during the next few years? 
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THE MINISTER OF STATE IN THE @) The tdal number of flats corurlnided 
MINISTRY OF URBAN DEVELOPMENT by the DDA during the last 5 years vis-a-vis , 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. the targets set are indiied bebw:- 
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(c) The reasons for the shortfall during severage system; 
the years 1989-90 and 1990-91 are:- 

(iii) Slow progress by ~OntraCbrS. 
(i) Delayed cwmpleth of extem/ 

electrification work and mnnec- 
tion; (d) Concrete programmes have been 

chalked out for construction of flats during 
(ii) Delayedconnectionof water and the next three years as under:- 

SI. No. Year Target for constructions flats 

Total 88,500 

Influx of Spurious Drugs 

2683. SHRl TARA CHAND KHAN- 
DELWAL: 

SHRl BALRAJ PASSI: 
SHRIMATI SUMITRA MA- 

HAJAN: 
SHRIMATI MAHENDRA 

KUMARI: 
SHRl PRABHU DAYAL KATH- 

ERIA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Union Government 
propose to monitor the production of durgs 
and medicines by small scale units to check 
the growing influx of spurious durgs; 

@) if so, the details thereof; 
(c) the number of deaths occurred due 

to consumption of spurious drugs in the 
country during the last one year; 

(d) whether the Union Government 
have conducted any raids on manufadurer 
af spurious drugs units in the country during 
lhe last three years; a d  

(e) il so, the details thereof and steps 
Government propose to take to check the 
sale and production of spurious drugs in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) and (b). Underthe Drugs 
8 Cosmetics Act, 1940 and Rules thereun- 
der, the State Governments are repons'ble 
for exercising and monitoring control over 
durgs manufactured, sold and distributed by 
all companies, including small scale units in 
the country. 

(c) The Commissioner, Food 8 Drugs 
Administration, Maharashtra had informed 
that death of one patient occurred in the 
Bombay Hospital, Bombay, folbwing ad- 
ministration of Sodium BiGarbonate Ink- 
tion manufactured by M/s lntra Laboratory, 
Patna, Bihar. 

(d) and (e). Astatement giving detaibof 
raids conducted by Central Drugs In- 
tors on rnanufacturersof spurious drugs in 
the country during the last three y m  is 
attached. 
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2684. SHRI RAMESH CHAND 
TOMAR: 

SHRI B A L M  PASSI: 
SHRI PRABHU DAYAL KATH- 

ERIA: 

Will the Minister of LABOUR be pleased 
to state: 

(a) the number of cases pending in 
Labour Courts in Delhi at present and the 
number out of them pending for more than 
five years; 

(b) whether the decision for setting up 
of some more Labour Courts in Delhi taken 
during the last two years has not yet been 
implemented, if so, the reasons therefor; 
and 

(c) the remedical steps proposed to be 
taken for the speedy finalisation of the cases 
by Labour and lndustriil Courts in Delhi? 

THE DEPUTY MINISTER IN M E  
MINISTRY OF LABOUR (SHRI PABAN 
SlNGH GHATOWAR): (a) According to in- 
formation received from the Delhi Adminsi- 
tration, 42,216 cases were pending as on 
30.6.1991, out of which 391 1 cases were 
pending for over 5 years. 

(b) Two Labour Courts along with sup 
porting staff were sanctioned during 1990- 
91. These Courts will start functioning as 
soon as judicial of f ' i rs  are made available 
by the Delhi High Court. 

(c) The Delhi Administration has in- 
formed that 

(i) a review is made to remove bottle- 
necks in early disposal of the cases before 
the Industrial Tribunals and Labour Courts; 

(ii) step are being takne in consuka- 

tion with the Delhi High Court tofill upvacant 
posts in the Labour Courts; and 

(iii) The Conciliation O t f i r s  have 
been asked to make vigorous efforts to re- 
solve industrial disputes so that the number 
of disputes referred to the Industrial Tribu- 
nals and Labour Courts for adjudication is 
brought down to the minimum. 

[Translation] 

Assignment of forests b n d  to Trlbals 
in Bihar 

2685. SHRI LALIT ORAON: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the forests area in Chhdanagpur 
and Santhal Pargana in Bihar; 

(b) the forests area on which the tribals 
are earning their livelihood by practising 
cultivation for the last ten years; 

(c) whether theGovernment proposeto 
give possession of such forests landtotribals, 
if so, the details thereof; and , 

(d) 1 not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND m- 
ESTS (SHRI KAMAL NATH): (a) and @). 
Precise information regarding forest area in 
Chhotanagpur and Santhal Pargana areas 
of Bihar State and the forest area under 
cultivation by Tribals for last ten years is 
being colleded and will be laid on the Table 
of the House. 

(c) and (d). Government of India have 
issued guidelines to the Stale Govemmerls 
regarding regularisation.of encroachments 
on forest lands in ebgble cases where the 
State Governments had evdwd an e&jM- 
ity criteria and taken a decision to regdark@ 
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the enaoachment, which could not be im- 
plemented because of the enactment of the 
Forest (Conservation) Act. 1980 on 
24.1 0.1 980. Encroachments which have 
taken place after 24.1 0.1980 are nto to be 
regularked. 

Angan-wadis Scheme 

2686. SHRl LALIT ORAON: Will the 
Minister of HUMAN RESOURCE DEVEL- 
OPMENT be pleased to state: 

(a) the number of Anganwadis in the 
awntry, Stale-wise; 

@) the amount allocated under this 

scheme for the last three years. Statewise? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENTDEPARTMENTOFYOUTH 
AFFAIRS AND SPORTS AND THE DE- 
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (MS. MAMATA BANER- 
JEE): (a) A statement showing total number 
of Anganwadis in the country sanctioned in 
centralsector as on 31.7.1 991 is given in the 
statement4 

(b) A statement showim State-wise 
amount allocated under the centrally spon- 
sored ICDS Scheme during last 3 years is 
given in the Statement-11. 
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TrlbrI Sub Plan md Speclal Component 
Plan 

2687. SHRI LALIT ORAON: Will the 
Minister of WELFARE be pleased to state: 

(a) the amount allocated to Bihar under 
Tribal sub plan and special component plan 
during the last three years; and 

(b) the details of the families benefaed 
under this project during the aforesaid pe- 

riod in Bihar, distrii-wise? 

M E  MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The Ministry of Wel- 
fare allocates funds under Special Central 
Assistance (SCA) as an additive to Tribal 
subplan TSP) and Special Component Plan 
(SCP) for Scheduled Castes (SCs) and 
Scheduled Tribes (STs). Funds are also 
allcoated to State Governments under Cen- 
trally Sponsored Schemes (CSS). The 
amounts allocated to Bihar under SCA and 
CSS during the last three years are as under: 

(Rs. in crores) 

Year Special Central Central Sponsored 
Assistance for Scheme for STs and SCs 

TSP SCP 

(b) The district-wise detaik of the fami- 
lies benefited are being collected and will be 
laid on the Table of the House. 

2688. SHRlMATl BASAVARAIES- 
WARI: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
Itate: 

(a) whether a Cultural Festival of lndia 
opened in USA. recently; 

@) whether a similar festival was spon- 
rored by the United States d America six 
f- rgo, and 

@) if so, the extent to which these 
festivals strengthen the Indo-US relations? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AWUN 
SINGH): (a) The Government has not or- 
ganised a Cultural Festival of lndia in the 
U.S.A. recently. However, it is learnt that 
such a Cultural Festival has been organised 
by two private organisations based in the 
U.S.A. 

@) and (c). The Government had or- 
ganised a Festival of lndia intbe U.S.A. from 
June 1985 till the end of 1986. The United 
States of America didi not sponsor a return 
festival to India. The Festival of lndia organ- 
ised by the Government has helped to 
strengthen bilateral cultural relations and 
brought about increased awareness d h- 
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dian art and culture among the people of the 
U.S.A. 

Study Report on the Welfare of Women 

2689. SHRIMAT BASAVARAJES- 
WARI: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether in the centenary year of 
women welfare, the National Institute of 
Educational Planning and Administraiton has 
conducted a study report; 

(b) if so, the main features thereof; 

(c) whether the Government have 
examined the recommendations made in 
the study report; 

(d) whether the Government propose to 
give any new package for women's welfare; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENTDEPARTMENTOFYOUTH 
AFFARS AND SPORTS AND THE DEPART- 
MENT OF WOMEN AND CHILD DEVEL- 
OPMENT (MS. MAMATA BANEWEE): (a) 
and (b). The National Institute d Educa- 
tional Planning and Adminsitration, New Delhi 
has brought out a Study Report titled "Women 
8 Devebpmenr during 1990. 

The Report is based on district level 
data and covers variius aspects af the levels 
of well being of women such as dducation, 
demography. nuptialiy, fertili, economic 
adivities. etc. The main findings of the Reporl 
are: 

(i) that though the country has made 
d g n i l i i  progress in various spheres of 

women's development, there is still a great 
deal to be done. 

(ii) that various spheres of women's 
development are inter related in a system of 
inter dependency. 

(iii) that there are 144 districts which 
may be referred to as backward with resped 
to social well being of women. 

(iv) that out of these 144 districts as 
many as 122 are in the 5 States of Andhra 
Pradesh. Bihar Madhya Pradesh, Rajasthan 
and Uttar Pradesh. 

(v) that the backward districts should 
get prioriiy in planning for women's develop- 
ment. 

(vi) thai area specific integrated 
approaches for women's development are 
required. 

(c) to (e). The report is being made use 
of in selecting the priority areas to be cov- 
ered under the Government's existing pro- 
grammes as well as under its new initiatives 
for devekpment of women, such as inte- 
grated programmes for development of 
women and establishment of a National 
Credit Fund for women. 

lmpkmentatbn of indb Populetkn 
Project In Karnataka 

2690. SHRlMATl BASAVAFUKS- 
WARI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the World Bank aided India 1 
population Project is being implemented in 
Kamataka; 

(b) if so. the names of diricts included , 

in the Project; 

(c) whether the Govemmon! d Kama- 
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taka has modified the approved project and 
induded the South Canara district in the 
Project; 

(d) if so, whether the Union Govern- 
ment have agreed to this modlication; and 

(e) if not, the reasons therefor? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) Yes. 

(b) The distriis included in the Project 
are Gulbarga, Bidar, Raichur. Bijapur. Dhar- 
war and Belgaum. 

(c) to (e). The Government of Karna- 
taka had recommended the inclusion of the 
South Canara district in a supplementary 
proposal for extension of the India Popula- 
tion Project to New Districts. The supple- 
mentary proposal could however not be 
implemented because of resource con- 
straints. 

Killing of Elephants in Kerala 

2691. SHRI V.S. VIJAYARAGHAVAN: 
WIII the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Union Government are 
aware of mass-scale deforestation and kill- 
ings of wild animals especially elephants in 
'Parambiulam Sanctuary' of Kerala State; 
and 

(b) if so, the steps being takenlpro- 
Posed to be taken by the Government to 
Protect this Sanctuary? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) No large 
scale deforestration or poaching in 'Param- 
bikulam Sanctuaryv has been reported. 

However, one case of killing of an elephant 
is reported to have taken place in 1990 
inside the sanctuary but no case of illicit 
killing of elephants inside the sanctuary has 
been reported in 1991. 

(b) Regular patrolling of the sanctuary 
by wildlle staff is done to safeguard against 
illegal killing or deforestration in Param- 
bikulam Wildlife Sanctuary. Government of 
lndia has provided central assistance to the 
State Government to strengthen the anti- 
poaching infrastructure like jeep, fire arms 
and construction of forest gaurd chowkies. 

New Ayurvedic Hospitals in Kerala 

2692. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of Ayurvedic hospitals 
and Ayuwedic Educational Institutions run 
by the UnionIState Government and Private 
concerns in Kerala; 

(b) whether the Union Government 
propose to establish new Ayuwedic Hospi- 
tals and Ayurvedic Educational Institutions 
in Kerala during Eighth Five Year Plan; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) As per information re- 
ceived from Government of Keralathere are 
1 10 Government Ayurvedic Hospitals, 3 
Government Ayuwedic Colleges and 2 
Ayurvedic Colleges in Private Sector. The 
number of Ayurvedic Hospitals run by Pri- 
vate Concern is not known. 

(b) and (c). Medical aid and establish- 
ment of Ayurvedic Colleges are basically 
state subjects. Presently, there is no pro- 
posal to establish new Ayuwedic Hospitals 
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and Institutions by this Ministry in Kerala 
State. 

Temples, Masjids, Churches and 
Monuments in Kerala 

2693. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of ancient churches, 
temples, masjids, monuments and other 

histotical places of importance under the 
Archaeokgical Survey of India in Kerala; 
and 

@) if so, the details thereof, district- 
wise? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ANUN 
SINGH): (a) and (b). Adistrii-wisedetaikof 
Centrally protected monuments/ shes in 
Kerala is given in the Statement aftaehed. 
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Vamtbn of Category4 Bungalows In 
Dolhl 

2694. SHRl KAMLA MISHRA 
MADHUKAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether some bungabws in cate- 
gory4 in Delhi in illegal occupation of VIPs; 

@) if so, the namesof such VIPs and the 
amount outstanding against each; 

(c) the reasons for not getting these 
b u n g a h  vacated; and 

(d) the time by which these are likely to 
be vacated? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). A 
statement giving names of ex-Ministewex- 
Members of Parliament who were albtted 
accommodation from the general pool as 
MinistersMembers of Parliament but have 
ceased to hold such position and whose 
occupation became unauthorised is atkhed. 
Cancellation of allotment of accommodation 
in all the cases included in the statement has 
been done. Action is being taken to get the 
bungalows vacated. The matter has also 
been taken up with the occupants for vaca- 
tion of the bungabws. The information re- 
garding dues outstanding from these occu- 
pants is being collected and will be laid on 
the Table of the House. 
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SWSTs Populatbn 

2695. SHRI BHAGEY GOBARDHAN: 
Will the Minister of WELFARE be pleased to 
state: 

(a) the provisional population of Sched- 
uled Castes and Scheduled Tribes sepa- 
rately as per 1 991 census; and 

(b) the number of Scheduled Castes 
and Scheduled Tribes each employed in 

Groups A, B, C, and D posts in Delhi vis-a-v& 
the total number of posts in each Group aa 
on March 31,1991? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) The provisi i  
population figuresof Scheduled Castes (SC) 
and Scheduled Tribes (ST) as per 1991 
Census are not available, as the processing 
and tabulation of the data is in progress. 

(b) The information is not collected C i  
wise. The position under the Delhi Admini- 
stration is as folbws: 
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Reservation in Recruitment and Admls- 
s b n  for SCs and ST8 

2696. HRI BHAGEY GOBARDHAN: Will 
the Minister of HUMAN RESOURCE DE- 
VELOPMENT be pleased to state: 

(a) whether the reservation in recruit- 
ment of posts and for admission in educa- 
tional institutions has been made for SCs 
and STs in Union Territory of Delhi; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and @). As per instructions 
issued by the Government, 15% and 7 1 
posts are reserved for SCIST. respectively. 
Aocordingly. this reservation is applicable in 
recruitment of posts in various educational 
institutionslschools in the UT of Delhi. 

As regards reservation in school admis- 
sions, admission to schools under the Delhi 
Administration and the local bodies is open 
to all and, therefore. the question of reserva- 
tion does not arise. In respect of special 
categories of xhools l i e  Navyug Schools, 
Kendriya Viyalayas, etc. reservation for 
SClST is provided where necessary. The 
M i  Administration have directed private 
recognised schools to provide 15% reserva- 
tion for SC and 5% tor ST students. 

As regards reservation for admissions 
in Central Universities including Universities 
in the Union Territory of Delhi. 15% of seats 
in a# courses are to be reserved for students 
bdonghg to Scheduled Caste and 7 112% 
for Schedule Tribe. In technical education . . .  mMuWm also. resetvation is made striily 
as per Government instructions. 

m7. SHRl BHAGEY GOBARDHAN: 
W# tlw Ministar d HUMAN RESOURCE 
DE-bepleatedt0-e: 

(a) whether the goal of universal liter- 
acy is likely to be achieved in Bihar, Orissa, 
Madhya Pradesh and Rajasthan by 2000AD; 

(b) if not, the reasons therefor; and 

(c) the programmes undertaken for 
achieving the goal? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The magnitude of 
illieracy in the country varies from state to 
state, region to region, and even within the 
same region. The factors which contributeto 
the phenomenon of illiteracy are also widely 
different and hence call for adoption of differ- 
ent strategies to deal with the problem of 
eradication of illiteracy in different regions. 
Keeping this in view, it is not possible to 
prescribe a unitorm time frame for achieving 
total literacy in the States of Bihar. Orissa, 
Madhya Pradesh and Rajasthan. 

(c) Universalisation of elementary 
education and universal retention in schools 
of children upto 14 years of age, a pro- 
gramme of pin-formal education in ten 
educationally backward States and the Na- 
tional Literacy Mission which aims at impart- 
ing functional literacy to 80 million adutl 
illiterates in the 15-35 agegroup by 1995. 
form an integral part of larger programme for 
eradication illiteracy in the country as a 
whole. 

Proposal to Set up National 0p.n 
School at Every Didrid Ho8dquart.n 

2698. SHRI NURUL ISLAM: Will the 
Minister of HUMAN RESOURCE DEVEL- 
OPMENT be pleased to state: 

(a) whether the-ernment proposeto 
open a National Open School at every dii- 
trid headquarters; and 
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many such institutions are to be set up in 
NorthIastern region? 

', THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AWUN 
SINGH): (a) There is no proposal under 
consideration of the Central Government to 
open a National Open School at every dis- 
t r i i  headquarters. 

(b) Does not arise. 

[Translation] 
Municipal Corporations in Country 

2699. SHRI MORESHWAR SAVE: Will 
the Minister of URBAN DEVELOPMENT be 
 leased to state: 

(a) the total number of municipal cor- 
mations working in the country; 

(b) the number of municipal corpora- 
tions in which elected representatives are 
lunctioning; 

(c) the number of dissolved municipal 

corporations in the country where adminis- 
trative officers have been appointed; 

(d) whether Government propose to 
hold elections at such places in near future; 
and 

(e) if so, the time by which these 
elections would be held and if not, the rea- 
sons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). Infor- 
mation as received from 17 StatesIUTs is 
furnished in the Statement placed on the 
Tableof the Sabha. Information in respect of 
the remaining States is being collected. 

(d) and (e). Local Self Government is 
a State subject and hence it is for the State 
Governments/UT Administrations to take a 
decision for holding the elections to the dis- 
solved Municipal Corporations under their 
control. 
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Role of Adlvasls In Forestry 

2700. SHRI MORESHWAR SAVE: Will 
the Minister of ENVIRONMENT AND FOR- 
ESTS be pleased to state: 

(a) whetherthe Union Government have 
under cpnsideration any scheme for provid- 
ing share to Adivasis in forest estates and 
forest land throughout the country; 

(b) if so, the details thereof; 

(c) the time by which the scheme is 
likely to be-implemented; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a)?o (d). The 
National Forest Policy of 1988 land the For- 
est (Conservation) Act 198~do  not provide 
for assignment of forest and to any person. 
However, guidelines have been issued in 
June 1990 to all State Governments that 
village communities including tribal people 
should be associated in regeneration and 
protection of degraded forests on usufruct 
sharing basis. This will provide them em- 
ployment as well as base for economic 
sustenance. 

[English] 

Regulations For Preservation of Envi- 
ronment 

2701. SHRI K.D. SULTANPURI: Will 
the Minister of ENVIRONMENT AND FOR- 
ESTS be pleased to state: 

(a) whether the Union Government are 
aware that regulations meant for preserva- 
tion and protection of environment are being 
violated by State Governments; 

(b) if so, the names of such States; and 

(c) the reaction of the Union Govern- 
ment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) No, Sir. 

(b) and (c). Do not arise. 

P r b r y  Health Centres and Community 
Health Centres in the Country 

2702. ' SHRI K. D. SULTANPURI: 
DR. D. VENKATESWARA 

RAO: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the number of primary health and 
Community health centres set up in the 
country during the last three years. year- 
wise. Statewise; 

(b) whether there is any proposal to set 
up new primary health centres during the 
year 1991 -92; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. MARA DEVl 
SIDDHARTHA): (a) Statement4 showing 
the State-wise number of Primary Health 
Centres and Community Health Centres set 
up in the country during the last three years 
is attached. 

(b) There is a target to set up 7% new 
Primary health centres under the minimum 
needs Programme as fued by the Planning 
Commission in consultation with State Gav- 
emments. 

(c) Statement41 showing stat&@ 
p s i t i  is atlached. 
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[Translation] 

Proposal to Set Up Hospital in Bareilly 

2703. SHRI SANTOSH KUMAR GANG- 
WAR: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Government of Uttar 
Pradesh has sent a proposal to the Union 
Government to open a 500 bed hospital in 
Bareilly; and 

(b) if so, the time by which funds for 
constructing the hospital are likely to be 
made available? 

THE MINISTER OF STATE IN M E  
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) and (b). The Govern- 
ment of Uttar Pradesh have sent a project 
proposal seeking foreign assistance for set- 
ting up of a 500 bedded hospital at Bareilly at 
an estimated cost of Rs. 27.84 crores Their 
proposal is being examined in consultation 
with Government of Mar  Pradesh. 

Compulsory Computer Education in 
Schools 

2704. SHRI SUSHIL CHANDRA 
VARMA: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government are aware 
of the vast technobgiical devebpment taking 

place all over the world and the role of 
computers in it; and 

(b) whetherthe Government proposeto 
make computer education a compulsory 
subjed in all schools all over the country for 
students of class VII and onwards? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AWUN 
SINGH): (a) Yes. Sir. 

(b) No, Sir. 

Rejection of Requests for out of turn 
Allotment of DDA Fiats 

2705. SHRl MADAN LAL KHURANA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of appeals received by 
the Chairman, DDA against rejection of 
requests for out of turn allotments during the 
last twelve months; and 

@) the action taken thereon, with de- 
tails of each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) 34 appeals 
were received against rejection of requests 
for out of turn albtments during 1-8-1990 to 
31-7-1991. 

@) The details of these cases and 
action taken thereon is indicaled as per the 
Statement attached. 
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Retention of Government Accommoda- 
tion on Transfer 

2706. SHRI MADAN LAL KHURANAi 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whetherthere is any provision under 
the rules for allowing retention of the Gov- 
ernment accommodation at the last duty 
station of transfer from that station and when 
no accommodation is available at the new 
station of posting; 

(b) if so, the details thereof and ii not, 
the reasons therefor; 

(c) the steps taken by the Government 
to allow retention of the accommodation at 
the last station; 

(d) the details of the stations outside 
Delhi where Government accommodation is 
available, type-wise and number-wise and 
that accommodation is adequate or falls 
short of the requirement; and 

(e) the steps taken to construct more 
accommodation at these stations and at 
stations where no accommodation exists? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
Government employees on transfer are al- 
lowed to retain the Government accornrno- 
dation at the last station of posting for a 
period of two months on payment of normal 
licence fee. Further retention of 6 months 
can be allowed on medicaVeducational 
grounds on payment of double the normal 
licence fee irrespective of the fact whether 
the Government accommodation is avail- 
able at the new station of posting or not. In 
view of the acute shortage of General Poll 
accommodation it is not possible to allow 
retention beyond this period even in case of 
transfer to such station where Government 
accommodation is not available. 

(d) A statement indicating thetype-wise 
aaommodation available at various stations 
outside Delhi including demand and short- 
age is enclosed. 

(e) The Government accommodation 
at a particular station is constructed keeping 
in view the resource constraints and the 
concentration of the Government empby- 
ees there. 



ST
AT

EM
EN

T 
v
I 

0
 

to 

St
at

m
en

t s
ho

w
in

g 
th

e 
G

en
er

al
 P

oo
l r

es
id

en
tia

l a
tx

om
m

od
at

io
n 

av
ai

la
bl

e 
as

 o
n 

31
.1

2.
90

 at
 R

eg
io

na
l &

tio
ns

 
S
 

3
 
b
 

Sl
. N

o.
 

Ty
pe

s 
I 

I1 
111

 
IV

 
V 

VI
 

VI
I 

H
os

te
l 

2 
D

em
an

d"
 

Sh
or

ta
ge

 "
 

3 

Bo
m

ba
y 

C
uk

ut
ta

 

M
ad

ra
s 

K
er

al
a 

Ka
np

ur
 

Fa
rid

ab
ad

 

tia
ba

d 

Ch
an

di
g a

rh
 

Lu
ck

no
w 

B
an

ga
lo

re
 



- d 
S

rb
. 

Tj
pe

s 
I 

I1 
111

 
IV

 
V 

VI
 

VI
I 

'~
ot

al
 D

em
an

d"
 

~
h

o
k

e
"

 d
 

Ho
s W

 
Av

al
ab

ilit
y 

3
 t 3 

1 
2 

3
 

4 
5 

6 
7 

8 
9 

10
 

11
 

12
 

13
 

h
 3 

1 1
. 

Hy
de

ra
ba

d 
15

2 
29

6 
16

0 
32

 
36

 
- 

- 
- 

67
6 

56
9 

10
7 

$ 

13
. 

br
e 

14
. 

lm
ph

al
 

15
. 

Ko
hi

m
a 

Th
e 

in
fo

rm
at

io
n 

in 
re

sp
ec

t o
f t

he
se

 s
ta

tio
ns

 p
er

ta
in

 to
 th

e 
pe

rio
d 

en
di

ng
 o

n 
31

.1
2.

89
. 

"
 Th

o 
de

m
an

d 
is 

ba
se

d 
on

 re
st

ric
te

d 
nu

m
be

r o
f 

ap
pl

ic
at

io
ns

 c
al

le
d 

fo
r 

in 
th

e 
cu

rre
nt

 a
llo

tm
en

t y
ea

r 
19

90
-9

1.
 





5 1 5 Written Answen AUGUST 12,1991 Wriften Answers 51 6 

ment from time to time depending upon the menting agencies out of their budget and 
progress of the project. The percentage of also through instiitutional finance as per 
credit assistance varies from project to proj- requirement. 
ect and from component tocomponent within 4 
the project. The balance amount is normally (e) No project is ripe for negotiation as 
provided by the State Governmentslimple- on date. 
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Unlts hnufrcturlng Bkod Products 

2709. SHRI AMAL DATTA: Will the 
Minister of HEALTH AND FAMILY WEL- 
FARE be pleased to state: 

(a) whether the units manufacturing 
bkod products have been able to set up 
effective screening fadlities against the AIDS 
infection; 

@) if not, the difficulty encountered by 
them; and 

(c) the measures the Union Govern- 
ment have tdten or proposes to take to 
overcome the difficulties? 

$ WISER OF STATE IN THE 
MI)(ISTRY Of HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) to (c). lniormatlon is 
bdmg collechd and win be hid on the table 
of the House. 

2710. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of URBAN DE- 
VELOfMENT be pleased to state' 

(a) hidetails of the areas around Delhi 

included in the National Caprtal region Plan; 

(b) the norms adopted for indusi d 
these areas; and 

(c) whether there is also any proposal 
under consideration of the Gavernment to 
include Agra and Gwalior under the said 
plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As per 
statement annexed. 

(b) The norms adopted for delineation 
of these areas broadly were:- 

i) Rate of growth and den* o! popuh- 
tion; 

ii) Availability of infrastructure; 

iii) Migration to Delhi; 

iv) Oaxpabonal structure; 

V) Supply Zone for Mik. Fruits and 
vegetables to Delhi; 

vi) Physiography. 

(c) No. Sir. 
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271 1. SHRI RAMASHRAY PRASAD 
SIKH: Will the Minster of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the total number of student hostels 
for boys and girls in the University of Delhi, 
DeKi abngwih thew names and the capac- 
Q d each d the hostels; 

@) the aiterion of admission therein; 

(c) whether all the rules and regulations 
are bekg followed in the albtment of rooms 
tothestudem: 

(d) if so, the details thereof; and 

(e) it not, the reasons therefor? 

t THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
~ N G H ) :  (a) A statement is attached. 

@) to (9). According to the information 
furnished by the University of Delhi, admis- 
sions to University ahd College hostels are 
made on the basis of merit. The rules for 
admissbn to University hostels, inter alia, 
provide that applicants should be full-time 
bonafide students; should not hwe parents 
residing in Delhi; should not be w e d ;  
should not have completed 5 years of stay in 
the hostel; etc. Undergraduate students are 
prwided accommodatbn in College hostels 
in accordam with the criteria laid down by 
the respective Colleges. 

The Universny has inlormed that, by 
and large, the provisions of the rules are 
being adhered to while making admissions 
in hostels. 
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International One Day Match 

271 2. SHRl RAMASHRAY PRASAD 
SINGH: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whetherthe Indian Cricket team has 
played any international one day match or a 
test match during the last one and .a half 
years; 

(b) if so, the details thereof; and 

(c) the names of the existing members. 
the captain, the vicecaptain of the cricket 
team alongwith the names of all the mem- 
bers of the selection committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS 8 SPORTS) AND THE DEPART- 
MENT OF WOMEN AND CHILD DEVEL- 
OPMENT (KUMARI MAMATA BANERJEE): 
(a) Yes, Sir. 

(b) The Board of Control for Cricket in 
lndia (BCCI) have informed that lndia has 
played a total of nineteen matches which 
comprise seven Test Matches and twelve 
oneday International Matches during the 
last one and a hall years. 

(c) In the last International Match that 
lndia has played (i. e. Asia Cup tournament) 
n 1990-91 the team comprised of :- 

1. Mohammad Azharuddin(Captain) 

2. Ravi Shastri 

. Sachin Tendulkar 

6. Kapil Dev 

7. Kiran More 

9. Manoj Prabhakar 

10. Atul Wassan 

11. Saradindu Mukherjee 

12. Raju Kulkarni 

13. Venkatapathy Raju 

14. Pravin Amre. 

Shri Abbass Ali Baig was the Manager 
and Dr. Ali lrani was the Physiotherapist of 
the team. 

The Selection Committee comprise dot:- 

1. Shri Naren Tamhane 
(Chairman) (West Zone) 

2. Shri G.R. Vishwanath (South Zone) 

3. Shri Rusi Jeejeebhoy (East Zone) 

4. Shri Anand Shukla ( Central Zone) 

5. Shri Akash Lal (North Zone) 

[English] 

Poor Health Standards 

271 3. SHRl RAJNATH SONKARSHAS- 
TRI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the general health stan- 
dardsof the people in thecountry is far below 
as compared to the other developing coun- 
tries like Cuba; 
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(b) if so, the details01 steps taken by the 
Union. Government to improve the health 
standards of the people of the country; 

(c) the details of the medicines, appli- 
ances that are not admissible to theGovern- 
ment servants; 

(d) the reasons thereof; and 

(e) the steps taken by the Union Gov- 
ernment to ensure that Government empby- 
ees become entitled to hitherto inadmissible 
medicines and appliances? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) The general health 
standard of the people of the country is 
measured by indicators like crude birth rate. 
crude death rate, infant mortality and life 
expectancy at birth. On the basis of these 
indicatorsgiven in the World Bank Devebp- 
ment Report 1991. it is seen that the general 
health standard of the people of Cuba is 
better than ours. 

(b) The strategies for striving towards 
the goal of 'health for all by 2000 A. D' have 
been enunciated in the National Health Pol- 
icy-1983. The health care activities, pro- 
grammes and projects have been receiving 
due attention through the successive Five 
year Plans and vest network of healh deli- 
ery system through sukentres, primaty 
health centres and district hosprtals, has 
been established. Emphasis has been laid 
on preventionlcontroVeradication of commu- 
nicable and other diseases in the country. 
Indian system of medicine and homeopathy 
have also been developed. Over the years, 
the crude death rate and infant mortality rale 
has gone down considerably and at the 
same-time. the life expectancy has gone up 
s~ificantly. 

(c) to (8). Central Government emplay- 
ees are provided medicines under the Cen- 
tral Government HeaAh Scheme. Medicines 
for common ailments and chronic illness are 
dispensed through a network of CGHS di- 
pensaries. Hospital indoor treatment is pro- 
vided at Government hospitals and private 
hospitals recognised under the CGHS 
Scheme. 

Salary of hivale Workers 

271 4. SHRI RAlNATH SONKAR SHAS- 
TRI: Willthe Minister of LABOUR be pleased 
to state: 

(a) whether due to increase in the cost 
of living, the Government servants get in- 
crease in their pay two times a year; 

(b) whether such an increase in the 
salary or wages of the labourers, employees 
in trre shops, factories etc. is not given by 
their e~~~ployers; 

(c) I. io, whether Ciovernment propose 
to ensure that the same method; of increase 
in the salary of the Government sewants is 
made applicable in the case of persons 
workiig in private organisations; and 

(d) if not, the reasons thereof? 

M E  DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SlNGH GHATOWAR): (a) Yes, Sir. 

(b) to (d). In shops, factories, etc. in the 
private sector, dearness alkwance, normally, 
constitutes a part of the total wage agree- , 
ments arrived at betweentheemployen and 
employees in the private sedor cannot be 
forced to adopt the same formula for pay- 
ment of dearness allowance. Under they 
Minimum Wages Ad, 1948, the Central 
Government has made provisions in most of 
the scheduled empkyments for payment of 



537 Written Answers SRAVANA 21,191 3 (SAKA) Written Answers 538 

dearness allowance every six months based 
on the rise in Consumer Price lndex Number 

gor the preceding half of the calendar year. 
The State Governments have also been 
advised for making such provisions linked 
with Consumer Price lndex alongwith the 
minimum rates of mgesfor such scheduled 
employments in which they are the appropri- 
ate Governments so that the unorganised 
labour is protected against rise in price level. 

Pollution by IFFCO, Phulpur 

2715. SHRI RAM PUJAN PATEL: Will 
the Minister of ENVIRONMENT AND FOR- 
ESTS be pleased to state: 

(a) whether the pollution caused by the 
Indian Farmer's Fertilizers Cooperative 
Limited, (IFFCO) Phulpur has been checked; 

(b) if so, when and the names of dis- 
eases spreadlcaused due to pollution by the 
factory in the villages around Phulpur: 

(c) whether a large number of cattle had 
also died after consuming the polluted water 
a few years back; and 

(d) if so, the action taken to check the 
recurrence of such incidents? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) and (b). 

, Sir. In pursuance of the instructions or 
U. P. Pollution Control Board, the unit 

as installed air and water pollution control 
in November. 1990, and is comply- 
the prescribed standards. There is 

with the Government regarding 
spread or caused due to pollution 

the factory in thevillages around Phulpur. 

(c) and (d). In Apd 1988, the veterinary 

officer of Allahabad reported the death of 
about twenty cattle in the villages around 
Phulpur. However, there is no conclusive 
evidence as to whetherthecause of death of 
these cattle was pollution from IFFCO. 

Ban on Use of Loud Speakers 

271 6. SHRI RAM PUAN PATEL: Will 
the Minister of ENVIRONMENT AND FOR- 
ESTS be pleased to state: 

(a) whetherthe noise pollution iscaused 
by high volume bud speakers; 

(b) if so, whether the Union Govern- 
ment propose to put a ban on the use of bud 
speakers; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) Yes. Sir. 

(b) and (c). A code of practice for 
controlling noise from public address sys- 
tems has been evolved by the Central Pollu- 
tion Control Board. This includes:- 

(1 ) Licences must beobtained by all parties 
intending to use bud-speakersor public 
address system for any occasion. 

(2) Public address system and bud speak- 
ers should not be used at night between 
9P.M. and 6A. M. except in cbsed prem- 
ises. 

(3) Speakers should be directed at the au- 
dience and not away from the audience 
i. e. not towards the neighboumood. 

(4) Loud-speakets should not be allawed 
for advertisement and commercial ac- 
tivities. 
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(5) The permitted strength of the power of 
the amplifier should be just adequate to 
cover the audience and noise level 
beyond the boundary limit of the noise 
source/premises should not be in- 
creased by more than 5 dB (A) above 
the ambient noise level. 

Special Scheme For Women and 
Children 

2717. PROF. RASA SINGH RAWAT: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the names of schemes being imple- 
mented for the welfare of women and chil- 
dren at present; 

(b) the amount spent thereon during the 
last three years. year-wise and State-wise; 

(c) whetherthere is any special scheme 
to encourage the participation of voluntary 
organisations in such schemes; and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) Matter is under examination by the 
Govomment. 

[English] 

Expansion Plan of Kendriya Vidyalayas 

271 9. SHRlMATl GEETA MUKHER- 
JEE: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whether Kendriya Viyalaya San- 
gathan has forrnulatedhs considering any 
expansion plan; 

(b) if so, the details thereof; ; and 

(c) if not, the reasons therefor? 
(d) 1 so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND THE DE- 
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA BAN- 
ERJEE): (a) to (d). The information is being 
collected and will be laid on the Table of the 
House. 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). Expansion of Kendriya 
Vidyalayas depends on the availability of 
funds, the sponsorshipol suitable proposats . 
by the user agencies and administrative 
considerations. 

[ Translation] 

International Youth Year 
Regubrisation of Ranjit Nagar, Delhl 

2718. SHRI KALKA DASS: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) .'whether any representation has 
been received by the Union Government 
regarding regularisation of Ranjit Nagar, 
Delhi; and 

2720. SHRI TEJ NARAYAN SINGH: 
Will the Minister of HUMAN RESOURCk- 
DEVELOPMENT be pleased to state: 

(a) whether cooperation of the stded 
Governments and Universities has been 
sought lor the welare of youths during Inter- 
national Youth Year; 
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@) if so, the details thereof; and 

(c) if not, whether a comprehensive 
1 programme for the welare of the youths is 

likely to be formulated with the cooperation 
of States and Universities? 

b 
THE MINISTER OF STATE IN THE 

MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND THE DE- 
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA BAN- 
ERJEE): (a) Yes. Sir. 

(b) As per attached Statements -I and II 

(c) Does not arise. 

STATEMENT-I 

The United Nations General Assembly 
designated 1985 as the lnternational Youth 
year with the theme 'Participation, Develop- 
ment and Peace" to create general aware- 
ness about the situation of youth in t~day's 
world. The Government in 1983 sel up a 
Working Group on lnternational Youth Year 
comprising of representatives of din erent 
Ministries and Departments concerned with 
Youth programmes and representatives of a 
,few State Governments and voluntary or- 
ganisations. At the request of the Central 
Government, the various State Governments, 
Union Territories Administration and Unlver- 
sities had set up Coordinating Committees 
for lnternational Youth year 1985. These 
Committees chalked out and executed spe- 
cific activities as per guidelines for obser- 
fance during lnternational Youth Year. 

During the lnternational Youth Year it- 
p H  the Department of Sports was re-desig- 

ed as Department of Youth Affairs and 
s. Three new Schemes, namely, pro- 
n of youth clubs, conduct of exhibition 

r Youth and.vocational training for youth for 

self-employment were also started. Besides 
this, the Governmen! have designated the 
12th January, the birthday of Swami Vieka- 
nand as National Youth Day and the weeks. 
following the National Youth Day as National 
Youth Week. Someof theother mapr events 
which took place as part of the celebration of 
International Youth Year are given in Annex- 
ure-11. 

EVENTS ORGANISED BY THE CEN- 
TRAL GOVERNMENT 

The Government of India adopted a 
National Youth Emblem. 

Commemorative Coins of Rs. 100, Rs. 
10 and Re. 1 were released by the 
Prime Minister. 

A commemorative postal stamp on In- 
ternational Youth Year was released. 

With a view to giving recognition to the 
outstanding work done by young per- 
sons and voluntary youth organisations 
for national development or social serv- 
ice, a National Youth Award Scheme 
was instituted by the Government of 
India. 

A National Youth Exhibition was put up 
by the Department of Youth Affairs & 
Sports at Pragati Maidan. New Delhi. 

A Compendium of Youth Activities of 
different Ministries/Departments was 
compiled and brought out by the De- 
partment of Youth Affairs & Sports. 

A i '7 :? ma1 Youth Policy was sub 
mitted by the Sub-Group on Youth Pol- 
icy, which In turn was cowtituted by the 
Working Group on lnternational Youth 
Year. This was finally approved by the 
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Government and placed before both the 
Houses of Parliament during end of 
1988. 

SOME EVENTSORGANISED IN VARIOUS 
STATES 

State Festivals, Integration Camps, 
district and State level sports and games 
were organised in Andhra Pradesh. 

Cycle races and youth festivals were 
organised in villages of Goa, Daman 
and Diu. 

A State Youth Festival was organised at 
Valsad, Gujarat. 

A one day Seminar on Perspectives of 
International Youth Year and Devebp 
ment of Youth was organised at Shimla. 

Asnow-ski race for schoolstudents was 
organised in Jammu and Kashmir. 

A Sea swimming competition was or- 
ganised in Maharashtra. 

A Youth Conferenceof National Service 
Scheme. Volunteers was organised at 
Bhopal, Madhya Pradesh. 

The Salt Lake Stadium in Calcutta has 
been renamed as Yuva Bharati Kriran- 
gan. 

SOME EVENTS ORGANISED IN UNIVER- 
srrlEs 

1. Haryana Agricultural University 
screened career films arranged by the 
UPSC for the benefit of youth for em- 
ployment avenues. 

2. The Kurukshetra University organised 
in 15 Inter- NSS Camps. 

Shri Venkateshwara University organ- 
ised a 10 day Camp in Chior. 

The Himachal Pradesh Krishi Vihvav- 
idyalaya undertook agra-forestry plan- 1 
tation work and about 3.000 plants of 
different varieties were planted. 

The University of Kashrnir organised a 
six day National Integration Camp. 

The Gandhiji University at Kottayam 
published an NSS handbook on Inter- 
national Youth Year. 

The University cf Delhi organised an 
inter-College poster and skgao compe- . 
tiion on the three themes of the Interna- 
tional Youth Year. 

[English] 

Additional Towns of Maharashtra Under 
IDSMT Scheme 

2721. SHRI MUKUL WASNIK: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government have re- 
ceived any proposals from the Government 
of Maharashtra recommending additional 
towns to be taken up under the Integrated , 
Development of Small and Medium Towns 
Scheme; 

@) if so, the details thereof; and 

(c) The action taken by the Government 
in this regard? 

' 

M E  MINISTER OF STATE IN THE' 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) b (c). In 
1990-91 proposals were receivd from the 
Government of Maharashtra fa covering the 
folkwing 15 towns underthe OSMT Sdmne: 
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Khamgaon, Chopda, Narkhed, Gadchi- 
roli, Nandurbar, Gondia, Paithan, 
Buldhana, Chalisgaon, Malkapur, 
Saoner, Tosgaon, Jalgaon, Latur and 
Nanded. 

Out of the 15 towns recommended by 
the Government of Maharashtra within 
the Budgetary allocation forthe Scheme 
and taking into consideration the priori- 
tisation indicated by the State Govern- 
ment proposals under IDSMT Scheme 
in respect of the following 8 towns were 
sanctioned; 

Gandchiroli, Gondia, Chopda, 
Khamgaon, Narkhed, Malkapur, Nan- 
durbar and Paithan. 

Central Assistance of Rs. 192.50 lakhs 
has also been released in respect of the 
above 8 towns. 

No proposalsfor 1991 -92 have yet been 
received from the Government of Ma- 
harashtra. 

Illiteracy Amongst Backward Classes 
and R e ~ e ~ a t l ~ n  For Students 

2722. SHRI MUKUL WASNIK: Will the 
Minister of HUMAN RESOURCE DEVEL- 
OPMENT be pleased to state: 

(a) whether illiteracy is more among the 
Backward Classes as compared to other 
communities; 

(b) if so, whether the Govt, have any 
plans to implement the recommendations of 
the Mandal .Commission concerning reser- 
vations for the Backward Classes in educa- 
tional institutions; and 

I 
(c il not, the alternative measures the 

Government propose to take to ensure 

educational opportunitiei to students from 
the Backward Classes? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Office of Registrar General 
maintains data on literacy for total popula- 
tion, women, scheduled castes and sched- 
uled tribes only. 

(b) and (c). The Supreme Court has 
directed that no steps for implementation of 
Government order on Recommendations of 
Mandal Commission except the identifica- 
tion of castes to be benefitted shall be taken 
until the matter is heard. It has further di- 
rected that scope of the order shall m be 
extended without leave of the Court. 

The approach in the New Education 
Policy is to provide to educationally deprived 
sections incentives and facilities in order that 
they make up thedisadvantagestransmitted 
through the social environment and the 
accident of birth. 

Performance of Indians in Seoul 
Olympic and Beijing Asian Games 

2723. SHRI MUKUL WASNIK: Will the 
Minister of HUMAN RESOURCE DEVEL- 
OPMENT be pleased to state: 

(a) whether the Government have 
analysed the reasons for the poor perform- 
ance of the Indian Players in the Seoul 
Olympic and Beijing Asian Games; 

(b) ~f so, the details thereof; 

(c) whether the Government have 
planned comprehensive strategies to im- 
prove the performance of the players in the 
forthcoming Olympic Games; and 

(d) if so, the details thereof? 
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MINISTER OF STATE IN M E  MINIS- 
TRYOFHUMANRESOURCEDEVELOP- 
MENT (DEPARTMENT OF YOUTH AF- 
FAIRS AND SPORTS) AND THE DEPART- 
MENT OF WOMEN AND CHILD DEVEL- 
OPMENT (KUMARI MAMATA BANERJEE): 
(a) Yes, Sir. 

(b) Thepedormance of the Indian Sports 
contingent in the Seoul Olympics was, by 
and large, according to expectations. bar- 
ring a few individual exceptions. The Indian 
Olympic Assocation (I0A)'s report on per- 
formance in Beijing Asian Games is yet to be 
received by Government. However, in mn- 
sultation with SAl we have reviewed the 
performance in these events and have iden- 
tified constraints like lack of adequate re- 
sources, very narrow base of sportspersons 
at competitve level and absence of required 
sports infrastructure in the schools and col- 
leges, etc. 

(c) and (d). Government propose to 
give due priorii to promotion of sports and 
games by removing the existing constraints 
for their development. This is being done by 
making more resources available for the 
training and foreign exposure of the identi- 
fied elite sprotspersons, using available 
resources cost effectively. The plans have 
been drawn up for coachingltraining and 
foreign exposure of the sprotspersons in 
consultation with the concerned National 
Sports Federations. 

Reservation of Seats for Muslim 
Students in Aligarh Muslim University 

2724. SHRI SHANKERSINH 
VAGHELA: 

DR. A.K. PATEL: 

Wili the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stale: 

(a) whether certain percentage oi seats 

are reserved for Muslim candidates for . 
admission in ClassXI, degreecourses. post- 
graduate courses and professional courses 
in the Aligarh Muslim University; I 

(b) if so, the details thereof; 

(c) whether there is any other Central 
University in the country where reservation 
of seats is madeon the basisof religionof the 
appplicants; 

(d) if so, the details thereof; 

(e) whether the Aligarh Muslim Univer- 
s~ty authorities had reviewed the admission 
policy of the University and reservations for 
Muslim candidates; and 

(1) if so, thedecisionstaken and whether 
the same have since been implemented? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AWUN 
SINGHI: (a) No, Sir. 

(b) Does not arise. 

(c) NQ Slr. 

(d) Does not arise 

(e) and (f). In its meeting heldon20.8.89, 
the Court of Aligarh Muslim University re- 
solved to accept the recommendations of 
the Tyabji Committee w h i i  was condtuted 
by the Universily to review its admission 
policy. The Committee has, inter alia sug- 
gested that 50% of the seats in Class XI, 
degree courses. Master's Courses, Oipkma 
and Professional Courses in Aliarh Muslim 
University should be reserved for Wim 
candidates. This decision is contrary b the 
provisions d SecIion 8 of the Aligath Muslim 
UniversityAd, 1920 which provide8 thrr the 
University shall be open to a# pwscma of 
either sex and of whatever raw. rdigbn, 
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creed or class. A show cause notice has, 
therefore, been issued to the University under 
Section 13(6) of the Aligarh Muslim Univer- 
sity Act for annulment of the said Resolution. 
Meanwhile, according to the information 
furnished by the University, the decision has 
not been implemented. 

Development of Vidyasagar University 

2725. SHRl SATYAGOPAL MISRA: Will 
the Minister of HUMAN RESOURCE DE- 
VELOPMENT be pleasod to state: 

(a) whether the University Grants 
Commission has released some amount for 
the development of Vidyasagar University, 
West Bengal; 

91, the Commission has asked the Univer- 
slty to furnish Utilisation Certificate in re- 
spect of grants released earlier. 

[ Translation] 

Old Age Pension 

2726. SHRl SURYA NARAYAN YADAV: 
Will the Minister of WELFARE be pleased to 
state: 

(a) the names of the States providing 
old age pension to persons above 60 years 
of age; 

(b) whether Government propose to 
introduce this scheme throughout the coun- 
try; and 

(b) if so, the details thereof; 
(c) if so, the &tails thereof? 

(c) whether a few proposals of the said 
university are still pending with C1.G.C. for 
sanction of grants; 

(d) if so, the details thereof; and 

(e) the steps taken to clear the pending 
proposals?.. 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). According to the 
information furnished by UGC, Vidyasagar 
University was provided the following grants 
by the Commission, after it was declared fit 
to receive Central assistance under Section 
12BoftheUGCActon 1.3.1990; 

Book & Journals - Rs. 15.00 lakhs 

Equipment - Rs. 15.00 lakhs 

(c) to (8). A proposal for release of 
"Unessigned grant" for the year 1991 -92 is 
being processed by the Commission. For 
th. release of devebpment grant for 1990- 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) All States and UTs 
have old age pension schemes of their own. 

(b) and (c). Does not arise. 

Sewerage System in Jaipur ' 

2727. SHRI GlRDHARl LAL BHAR- 
GAVA: Will the Minister of URBAN DEVEL- 
OPMENT be pleased to slate: 

(a) whether sewerage system in Jaipur, 
Rajasthan has not been properly developed 
due to limited financial resources available 
with the State Government; 

(b) whether any amount has been 
sanctioned by the World Bank for devebp- 
ment of swerage system in Jaipur; 

(c) if so, the details thereof; and 
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(d) whether the State Gavernment has 
utilised that entire amount, if, not, the rea- 
sons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). The 
World Bank had sanctioned a credit of US. $ 
80 million for the Rajasthan Water Supply 

. and Sewerage Project. The project intended 
to provide Safe Water supply to specified 
number of problem villages; improve and 
extend water supply in Jainpur. Jodhpur, 
Kota and Bikaner; and extend sewerage 
systems in Jaipur. Jodhpur and Bikaner. 
Due to the slow progress of the scheme and 
severe drought conditions, the project was 
extensively restructured. The funds were 
reallocatedfrom urban components towards 
additional coverage of rural areas for provi- 
sion of drinking water. The entire cred~t was 
utilised by the State Government after ex- 
tension and restructuring. 

Child Devekpment Schemes in Slum 
Areas 

2728. SHRI GlRDHARl LAL BHAR- 
GAVA: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) whethertheGwernment propose to 
launch Child Devebpment Schemes in slum 
areas of big cities; 

(b] il so, the names of cities in Rajast- 
han where such schemes are to be started; 

(c) whether any survey has been con- 
ducted to identify the target group in Jaipur to 
whom the benefit of such scheme a pro- 
posed to be given; and 

(d) il not, whether benefits of these 
schemes would be prwded to the needy 

people after conducting a survey without 
delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND THE DE- 
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA BAN- 
ERJEE): (a) and (b). The Integrated Child 
Development Services Scheme is imple- 
mented in rural areas and urban slums . So 
far there are 227 ICDS projects in the coun- 
try located in urban slums of which ten are in 
Rajasthan, namely. Alwar city, Ajmer city, 
Bharatpurcity, Bhilwara city, Jaipur-I, Jaipur- 
11, Jodhpur city. Kota city. Pali city. Tonk city. 
Udaipur crty. Further sanctioning of centrally 
sponsored ICDS projects in urban areas of 
the country will depend on the availability of 
resources. 

In addition. the Government has 
launched the Urban Basic Services in 1986, 
now renamed as the Urban Basic Services 
for the Poor (UBSP). which, inter aha, also 
promotes child survival and development. 
The Government of Rajasthan has selected 
the following 23 towns for implementing the 
scheme of UBSP:- 

Nagar Parishad, Jaipur 

Chaumu 

Simar 

Dosa 

Amer 

Bandikul 

Manoharpur 

Chaksu 
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9. Kotputli 

10. Phalera 

11. Jilener 

12. Sanganer 

13. Narayana 

14. Kishan Garh Renwal 

15. Lalsot 

16. Shahpura 

17. Virat Nagar 

18. Basawa 

19. Bassi 

20. Bamai 

21. Dholpur 

22. Bari 

23. Raja Khera 

(c) and (d). Yes, Sir. The two ICDS 
projects of Jaipur city were started after 
detailed survey relating to identification of 
beneficiaries. Such surveys are done at the 
time of starting new projects. . 

Proposal to Open CGHS Dispensary 
Near Sansad Vihar, New Delhi 

2729. SHRI RAJVEER SINGH: Will the 
Minister of HEALTH AND FAMILY WEL- 
FARE be pleased to state: 

(a) whether there is any proposal under 
the consideration of the Union Government 
to open a Central Government Health 

Scheme dispensary near Sansad Vihar, New 
Delhi on outer ring road; and 

(b) if so, the time by which such C. G. H. 
S. dispensary is likely to be opened for the 
facility of Government employees residing in 
the newly constructed societies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI. D.K. THARA DEVl 
SIDDHARTHA): (a) and (b). At present 
there is no such proposal to establish a 
Central Government Health Scheme dis- 
pensary at Sansad Vihar. 

[English] 

Historical Excavations 

2730. SHRl SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE- 
VELOPMENT be pleased to state: 

(a) whethar a pre-historical site was 
discovered in Patna during excavation; 

(b) if so, the details thereof; and 

(c) whether the site has been taken 
over or is proposed to be taken over by the 
Archaeological Survey of India for presenra- 
tion and scientific exploration? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes. Sir. An early historical site 
has been brought to light at the site of an old 
Dak Bunglow in Patna recently, while A was 
being dug for the construction of a new 
building. 

(b) On examination of this site evidence 
of a brick floor, pottery of the early historical 
period and terracotta figurines associated 
with Mauryan levels were found. 
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(c) No, Sir. 

Buildings In Agra Maintained by 
Archaeobglcal Department 

2731. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of temples/monuments 
in Agradistrict being maintained by Archeol- 
ogical Department; 

@) the names of buildings where entry 
fee is charged from visitors during the last 
three years; 

(c) the details of amount spent on the 
maintenance of these buildings by Archaeo- 
bgikal Department separately; 

(d) whether basic amenities like food, 
drinking water and other civic amenities have 
been provided by the Archaeological De- 
partment; and 

(e) if so, the places with details of 
facilities provided and i f  not, the reasons 
therefor? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SWH): (a) In District Agra there are 70 

monumentslsites under Central protection 
which are maintained by Archaeological 
Survey of India. 

(b) At the folbwing monuments in Di- 
trict Agra entry is by ticket:- 

1. Taj Mahal 

2. Agra Fort 

3. himad-ud-Daula's Tomb 

4. Akbar's Tomb 

5. Monuments at Fatehpur Sikri 

(c) A Statement given details of the 
amount spent on the maintenance of the 
Centrally protected monuments in Agra 
District is attached. 

(d) and (9). Drinking water. toilet and 
clock room facilities are provided at mapr 
monuments namely Taj Mahal, Agra Fort, 
Itimad-ud-Daula's Tomb. Akbar's Tomb, 
Monuments of Fatehpur Sikri. At Taj Mahal 
and Agra Fort there is also an apple juice 
stall of Himachal Pradesh W i l t u r n  Pro- 
duce Marketing and Processing Corpora- 
t in .  In addlin to the above there is a 
canteen at Agra FOR to cater to the needs d 
the visitors. 
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Hudco Funds for Housing Schemes in 
Jabalpur 

2732. SHRISHRAVAN KUMARPATEL: 
WIN the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the various proposals including 
phased schemes sent by different agencies 
to 'HUDCO' for development of housing in 
Jabalpur during the year 1989-90,1990-91, 
and 1991 -92; 

(b) the funds allocated forthe proposals 
and the actual expenditure incurred thereon; 
and 

(c) the period within which the schemes 
are likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Details of housing schemes sanctioned by 
HUDCO in Jabalpur during the years 1989- 
90, 1990-91, and 1991 -92 are as under:- 
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In addition to the above housing 
schemes, three Urban Infrastructure 
schemes have been sanctioned by HUDCO 
during 198490 with the project cost of Rs. 
556.61 lakhs and loan commitment of Rs. 
278.28 hkhs. 

During these years, HUDCO has re- 
leasedfunds to the extent of Rs. 99.27 lakhs. 
Rs. 399.17 lakhs and Rs. 40.52 lakhs re- 
spectively; to the implementing agencies. 
Information about actual expenditure incurred 
is being collected and will be laid on the 
Table of the Sabha. 

(c) Informaion is being collected and 
will be laid on the Table of the Sabha. 

Aids Control Programme 

2733. SHRl SHRAVAN KUMAR PATEL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Union Government 
have launched any programme for preven- 
tion and control of AIDS; and 

(b) if so, the details thereof? 

THE MlNlSTEil OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI. D.K. THARA DEVl 
SDDHARTHA): (a) and (b). The Govern- 
ment of India formulated National AlDS 
Control Programme in 1987 with a view to 
arresting the HIV infection. The programme 
has three mapr components viz. Surveil- 
lance, Health and Community Education and 
Ensuring safety of bbod and bbod products. 

tive of screening persons belonging to high 
risk groups, i.e. Prostitutes. Hetro-sexually 
promiscuous males, ST0 Patients, Blood 
donors, Inmates of remand homes and for- 
eigners. In addition, for Clinical Manage- 
ment of AIDS, in 13 Medical Colleges AlDS 
Units have been set up. 

HEALTH AND COMMUNITY EDU- 
CATION: 

Health Education activities have been 
intensified to increase awareness among 
general public, youth and also students of 
schools and colleges. 

SAFETY OF BLOOD AND BLOOD 
PRODUCTS: 

Another important measure for the pre- 
vention of AlDS in the country is testing of 
blood donors for HIV infection by all the 
surveillance centres and zonal blood testing 
centres. 

To ensure safety of blood products. all 
the 9 units manufacturing blood produds 
have been given appropriate instructions. 

[ Translation] 

Vacant Post of Teachers 

2734. SHRl SHIV SHARAN VERMA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a large number of posts of 
teachers are lying vacant in various xhools 
of Delhi: 

SURVEILLANCE: 
(b) if so, since when these posts are 

lying vacant; and 
67 surveillance centres and 4 referral 

centres have been establiihed in different 
parts d the country with !he specific objec- 

(c) the steps being taken by the Gov- 
ernment to fill these posts? 
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THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). A statement is attached. 

STATEMENT 

According to the information furnished 
by the Principal agencies concerned, the 
position is as below:- 

1. DELHl ADMINISTRATION (DI- 
RECTORATE OF EDUCATION) 

In so far as the schools run by the Delhi 
Administration are concerned, the following 
posts are vacant:- 

Principals 60 

Vice-Principals 60 

PGT 240 

TGT and equivalent 1450 

As regards filling up of these posts. a com- 
petitive written test for recruitment of PST, 
TGT and PGT was held in MarchIApril. 1991 
and the results in respect of PST and TGT 
have been declared. Delhi Administration 
has also issued orders for promotion in re- 
spect of 57 vacancies of Principals on an ad- 
hoc basis while the requisition for filling up 
the remaining posts of Principals under di- 
rect recruitment quota has been sent to the 
UPSC. 

2. MUNICIPAL CORPORATION OF 
DELHl 

In the schools under MCD about 700 
Posts of teachers are lying vacant. These 
posts have been lying vacant for about 6 
monthsdueto retirementtpromotion of ieach- 
ers. The Stafl Selection Commission has 
been entrusted with selection of teachersfor 
recruitment against the vacant posts. 

3. NEW DELHl MUNICIPAL COM- 
MITEE 

In the schools under NDMC, only the 
following posts are vacant:- 

PGT 3 

TGT Science (A) 9 

TGT Science (B) 1 

The above posts were created during the 
last academlc year. Selection forthe postsof 
TGT Science (A) has since been made. 

[English] 

Incidences of Kala-Azar In the Country 

2735. SHRI SYED SHAHABUDDIN: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(aj the present situation with-regard to 
incidencesof Kala-Azar in the country; State- 
wise; 

(b) the number of cases reported, State- 
wise and Year-wise during the last three 
years; 

(c) the degree of availability of anti 
Kala-Azar medicines in the open market and 
in Government hospitals; and 

(d) the steps taken to eradicate Kala- 
Azar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI. D.K. THARA DEVl 
SIDDHARTHA): (a) and (b). Presently Kala 
azar is being reported from three States 
namely Bihar, West Bengal and Uttar 
Pradesh with stray cases in Tamil Nadu 
Imported from either Bihar or West Bengal. 
As per the reports received fmm the State 
Government, the number of cases reported 
due to Kala azar, State-wise, during the last 
three years is given below:- 
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(c) There are two drug of choice for 
treatmentof Kalazar. Sodium StuboGlucon- 
ate the first drug of choice is produced indi- 
genously and is available in open market 
freely. This drug is also procured by the 
State Governments and distributed to vari- 
ous Primary Health Centres and Govern- 
ment Hospitals in effective districts. The 
second line of treatment which is an im- 
ported drug called Pentamidine lsoth~onate 
is not available in the market. The Govern- 
ment of India imports this drug and supply to 
the affected States against their require- 
ment. This drug is mainly used in B~har in 
patients who does not respond to first line of 
treatment with Sodium Stubo-Gluconate. 

(d) Specific action Plans have been 
prepared in consultation with the concerned 

I 

State Government with the following strate- 
gies:- 

Early case detection and establishment 
of adequate treatment facilities. 

Organising effective insecticidal spray 
for interruption of transmission. 

Organising health education actwlies 
and training of medical and para-medi- 
cal personnel. 

Treatment of Kala-azar cases with 
appropriate drugs. 

Adequate stocking of anti-Kala-azar 
drugs. 

[ Translation] 

Expansion of Forests Area 
? 

2736. PROF. RASA SINGH RAWAT: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

I@ the percentage of forest land in the 
CoUntry at present; 

(b) the percentage of forests under 
Central Reserve Forests and the forests 
under the Control of State Governments; 

(c) the steps being taken by the Gov- 
ernment for the expansion of forests and to 
check the continuous felling of trees; 

(d) the policy of the Government re- 
garding the rights of tribalson the traditional 
lands in the forest areas; 

(e) whether compensation is given to 
the tribals for the income generated from 
their forests; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) According 
to the 'State of Forest Report 1989 the per- 
centageofforest land in thecountry is22.8%. 

(b) There is no legal classification as 
Central Reserve Forest. However, the total 
recorded forest area under the control of 
StateslUTs is 75.i8 million ha. 

(c) The following steps are being taken 
by the Government for expansion of forests 
and to check felling of trees; 

i) Massive afforestation programme 
has been launched under the 20 Point Pro- 
gramme including Social Forestry Scheme. 

ii) Central Government have issued 
guidelines to the State GovernmentsNts., 

to consider banning tree felling in the 
hills above 1,000 metres, at least for some 
years. 

- to avoid clear felling of natural forests 
and where such fellings are inevitable for 
restoration of forest crop or other silvicult~lr~' 
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considerations, it should be restricted to 10 
ha. in the hills and 25 ha. in the plains. 

(d) to (1). According to the National 
Forest Policy 1988, the rights and conces- 
sions enjoyed by the Tribals and other poor 
living within and near the forests should be 
fully protected. 

Environment and Forests Improvement 
Schemes in Rajasthan 

2737. PROF. RASASINGH RAWAT: 
SHRI KUNJEE LAL: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the details of envoiroment and for- 
ests improvement schemes being imple- 
mented in Rajasthan; 

(b) the amount spent on these schemes 
during the last three years and the outcome 
thereof; and 

(c) the special scheme of the Union 
Government to check the expansion of desert 
andthedetailsof the workscompleted there- 
under? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) to (c). The 
information is being collected and will be laid 
on the Table of the House. 

Amendments to Wildlife Protection Act 

2738. PROF. RASA SlNGH RAWAT: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Union Government 
propose to amend the Wild L ie  Protection 
Act, 1972; 

(b) the names of the animals whose 
hunting has been banned; 

(c) whether the Government have re- 
ceived any representation in regard to the 
damages caused to the crops of farmers due 
tothe ban imposedon the hunting of Neelgai,.. 
and 

(d) if so. the steps proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE OF THE , 
MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 

(b) There is a ban on hunting of wild 
animals included in Schedule I and Part Il of , 

Schedule II of the Act. 

(c) Complaints are received about 
damage of crops by Neelgai. 

(d) There are following safeguards i:l 
the Act to prevent damage by wild animals to 
standing crops: 

i) State Governments have powers to 
declare any such species, which does not 
form part of Schedule I and Part II of Sched- 
ule II as 'vermin' ii it has become dangerous 
to life and properly includingcrops. As Neelgji 
forms part of Schedule Ill, it can be declared 
as a 'vermin' in areas where it is doing 
serious damage. 

Amount Spent Under Afforestation 
Programme in Bihar 

2739. SHRI SURYA NARAYAN YADAV. 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the area under forests '\ 
Bihar is less in comparison to other States; 

(b) the amount spent under afloresta- 



573 Written Answers SRAVANA 21, 1913 (SAKA) Written Answers 574 

tion programme in Saharasa district during 
, the Seventh Five Year Plan; 

(c) whether any complaint has been 
received regarding the misuse of the allo- 
cated funds; and 

(d) if so, the action taken thereon? * 
THE MINISTER OF STATE OF THE 

MINISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) to (d). The 
information is being collected and will laid on 
the Table of the House. 

1 

Government and Voluntary Organisation 
Functioning for Adult Education in Bihar 

2740. SHRI SURYA NARAIN YADAV: 
' Will the Minister oi HUMAN RESOURCE 

DEVELOPMENT be pleased to state: 

(a) The number of Government and 
voluntary organisation functioning at pres- 

,ent under Adult Education Programme in 
Bihar; 

(b) the details of financial and other 
assistance provided to said organisations; 

(c) whether the working of said organi- 
sation has since been reviewed by Govern- 

i ment; and 

(d) if so, the outcome thereof? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Under the Scheme of Rural 
Functional Literacy Project (RFLP) under 
which grant-in-Aid is sanctioned to State 

\,GovtsNTAdmn; 56 RFLPs with 16800AECs 
have been sanctioned to Bihar during 1990- 
91. Under the Central Scheme of assistance , to voluntary agencies in adult education 13 
voluntary agencies are running 674 adult 
education centreJlJSNs at present. 

(b) Under RFLP, Rs. 400.00 lakhs 
weresanctioned toGovt, of Bihar during 1990- 
91. Rs. 72,28,800.00 have been sanctioned 
to 13 voluntary agencies. 

(c) and (d). The pace and progress of 
implementation of the adult education pro- 
gramme is being continuously reviewed by 
officers of the Central & State Govts anc 
corrective measures are taken to improve 
the content and quality of the programme. 

Opening of New Kendrlya Vldyalayas 
During Current Financial Year 

2741. SHRI KESHRI LAL: Will the Min- 
ister of HUMAN RESOURCE DEVELOP- 
MENT be pleased to state: 

(a) whether Government propose to 
open new Kendriya Vidyalayas in the coun- 
try during the current financial year; and 

(b) if so, the State-wise number of 
Kendriya Vidyalayas in !he country for the 
ol)ening of whichGovernment haveaccorded 
its approval? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. 

(b) A final decision is yet to be taken. 

"Pollution In Kanpur" 

2742. SHRI KESRI LAL: Will the Minis- 
ter of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Government have con- 
ducted any survey to ascertain the degree of 
pollution caused due to industrialisation in 
Rania area of rural Kanpur; 

(b) if so, the detail thereof and the 



575 Wr&m Answen AUGUST 12,1991 Written Answen 576 

position of polMion in rural area in compari- 
son to Kanpur city; 

(c) whthertheGovernment have taken 
steps to control pollution there; 

(d) if so, the details thereof; and 

(e) the time given to the industrial units 
for installing anti-pollution equipments? 

THE MINISTER OF STATE OF THE 
WNISTRY OF ENVIRONMENT AND FOR- 
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Uttar Pradesh Pollution Control Board 
has conducted a survey of the industries 
located in Rania, rural Kanpur. There are six 
pdluting industries namely M/s. Shri Behari 
Ji M k e r  (P) Ltd., MIS. S. D. Fertihzer (P) 
Ltd., Ms. Sushila Paper Mill (P) Ltd., MIS. L. 
Kant Paper Mill (P) Ltd., Mls. K.C. Kapoor 
and Sons and M/s. Knight Tanners (P) Ltd. of 
these six units, four units have installed 
effluent treatment plants. Treatment plants 
for the two paper mills are under construc- 
tion. On theother hand, in Kanpurcly, there 
an, 179 fllkrting units of which only 126 
h a d o r  partial treatment plants. 

(c) and (d). The following steps have 
bee14 takm by Government to control pollu- 
tion in knpur: 

Hkmnts and emission standards have 
been prescribed under theEnvironment 
(Protection) Act, 1986; 

of ambient air quality and 
ambient water quality monitoring sta- 
tiom, have been set up; 

Environmental guidelines have been 
evotved ,for siting and operation of in- 
dlmtrh; 

Pollution Control bard '  to keep the - 
discharge of effluents and emissions 
within the stipulated limits; 

v) Fiscal incentives are provided for instal- 
lationof pollution control equipment and 
shifting of polluting industries from 
congested areas; 

vi) A scheme has been initiated to give 
assistance to cluster of small scale 
industrial units for setting up common 
effluent treatment plants. 

(e) A time-bound action plan for control 
of highly polluting 17categoriesof industries 
has been prepared in consultation with the 
State Governments and a Notification has 
been issued under which polluting units are ' 
required to meet the standards by Decem- 
ber 31, 1991. 

[English] 

Cllnical Laboratorbs Under CGHS 

2743. SHRIMATI D. K. BHANDARI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether clinical laboratories under- 
taking all sorts of tests are tunctioning in 
Delhi under CGHS: 

- 

(b) if so, the locations of such laborato- 
ries with and type of tests being undertaken; 

(c) whether some dispensaries are 
having the facility of Radbgrapy in Oelhi 
under CGHS; 

(d) if so, the details thwd and the 
areas of beneficiaries entitled to avail this 
facility; 
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pensaries to reduce overcrowding in allied 
hospitals of CGHS; 

(1) il so, the details thereof; and 

(g) 1 not. the reasons therefor? 

I 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI. D.K. THARA DEVl 
SIDDHARTHA): (a) to (g). The information 
is being collected and will be laid on the 
Table of the House. 

Non-Exlstsnce of Certain Departments 
In DR. Ram Manohar Lohia Hospital 

r 2744. SHRlMATl D. K. BHANDARI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

\ 
(a) whether Dr. Ram Manohar Lohia 

Hospital, New Delhi do not have certain 
departments as compared to Safdarjung 
Hospital; 

Safdarjung Hospital, the following depart- 
ments do not exist in Dr. Ram Manohar 
Lohia Hospital: 

i) Radiotherapy 

ii) Nuclear Medicine 

iii) Rehabilitation 

iv) Paediatrii Surgery 

v) Neurology 

vi) Urology 

vii) Cardiothoracic Surgery 

viii) Endocrinology 

ix) Clinical Haematology 

x) Nephrology 

(b) if so. the details thereof; 
xi) Haemotobgy (Medicine) 

(c) whether the Government are aware 
of di iuhies being faced by CGHS benefii- 

' aries when they are referred to Safda dung 
Hosprtal; 

(d) whether theGovernment propose to 
set up all departments in Dr. Ram Manohar 
Lohia Hospital Complex also;, 

(e) 1 so, details thereof; and 

(1) i f  not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF H E A ~  AND FAMILY 
H=.FARE (SHRIMATI. D.K. THARA DEVI 
S~DHARTHA): (a) and (b). Compared to 

xii) Respiratory Diseases. 

(c) There has been no such complaints 
from CGHS beneficiaries. 

(d) to (f). On account of financial 
constraints; the existence of these 
departments in other Government 
Hospitals like Safda dung and the All India In- 
stitute of Medical Sciences in thecitybf Delhi 
and the problem of shortage of space in Dr. 
Ram Manohar Lohia Hospital, il is not pro- 
posed at present to set-up these additional 
departments in Dr. Ram Manohar Lohia 
Hospital. 
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Setting Up Of CGHS Dispensary At 
Shalimar Bagh 

2745. SHRlMATl D.K. BHANDARI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any decision has been taken 
to set up a CGHS dispensary at Shalimar 
Bagh in New Delhi; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): ('a) and (b). Yes, Sir. A 
proposal to set up a dispensary at Shalimar 
Bagh was received but could not be estab- 
lished due to non-availability of a suitable 
acmmodation. However, dispensary has 
been established at an adjacent locality at 
Pitampura which is providing the medical 
facilities for CGHS beneficiaries residing in 
Shalimar Bagh also. 

[ Translation] 

Government Alded Voluntary 
Organisations 

2746. SHRI VISHWANATH SHASTHI: 
Will the Minister of WELFARE be pleased to 
state: 

(a) the number of Government aided 
voluntary organisations engaged in the work 
of social development and thedetails thereof; 

(b) the amount sanctioned annually by 
Government to these organisations; and 

(c) the extent to which these organisa- 
tions have been able to achieve the targets 
fixed by the Government? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI):(a) and (b). A statement 
indicating the number of voluntary organisa- 
tions engaged in the work of social develop- 
ment and the amount sanctioned as grant- 
in-aid during 1990-91 to the organisations is 
attached. 

(c) The organisations are generally ful- 
' 

filling the objectives for which they have 
been assisted. 
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[English] years, State-me and year-wise? 

Ex- Duty and Labour Welfare Cess THE DEPUTY MlNlSfER IN WE 
from BMi Industry MINISTRY OF LABOUR (SHRI PABAN 

SlNGH GHATOWAR): State-wise and Yeu- 
2747. SHRI ZAINAL ABEDIN: Will the wise amount of Central Excise Duty and 

Minister of LABOUR be pleased to state Labour Welfare Cess collected from bidi 
the amount mllecred as central excise industry for the last three years V ~ Z .  1988-89, 
duty and Labour Welfare Cess from 1989-90 8 1990-91 is given in the encbsed 
bidi industry during the last three statemenis 18 11. 
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Vacancies Earmarked For SCIST Employ- 
ees In Different Categories of Kendrlya 

Vidyalayas 

2748. SHRI PHOOL CHAND VERMA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the details of current and backlog 
vacancies earmarked for Scheduled Castes1 
Scheduled Tribes employees in different 
categories of 1;endriya Viyalay a Sangathan; 
and 

(b) the efforts madefcontemplated to fill 
them up? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). A statement indicating 
the requisite details is enclosed. Apart from 
specifically indicating the reservationof posts 
for Scheduled Castes and Scheduled Tribes 
in the general advertisements which are 
published in the Employment News and 
various News Papers, the Sangathan has 
launched a special drive for filling up the 
posts resewed for Scheduled Castes and 
Scheduled Tribes, including the backlog 
vacancies through special advertisements 
in Employment News and various News 
Papers. 
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Pollution By Vam Organic Chemicals, 
Muradabad 

2749. SHRI CHETAN P.S. CHAUHAN: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whetherthe eff luentsdischarge plant 
installed by the Vam Organic Chemicals, 
Gajraula, district Muradabad is not opera- 
tional and thus causes severe air and water 
pollution in the region; and 

(b) if so, the remedial measurestaken or 
proposed to be taken by the Government in 
this direction? 

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) The 
unit is complying with the standards for air 
emissions; however, the treated effluent 
being discharged by the industry is not 
meeting the prescribed limits. 

(b) The Central Pollution Control Board 
has constituted a Galraula Action Plan for 
the control of air and water pollution from the 
industries in the Gajraula Industrial Area. 

A time-bound action plan for control of 
pollution has been drawn up in consultation 
with the State Governments and a Notifica- 
tion has been issued under w h i i  polluting 
units are required to meet the standards by 
December 31, 1991. 

First Cadre Review Of W.C. Staff in 
C.P.W.D. 

2750 SHRI B.L. SHARMA PREM: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the First Cadre review in 
respect of Draftsmen and Junior Engineers 
Working in CPWD offices has since been 
conducted and finalised; 

(b) whether the 1st Cadre review in 
respect of workcharged staff has also been 
conducted and not finalised; 

(c) if so, the reasons therefor; and 

(d) the time by which it is likely to be 
finalised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The first 
cadre review of Junior Engineers of CPWD 
was finalised in 1987. A Cadre Review 
Committee has been constituted for con- 
ducting thecadre review of the CPWD Drafts- 
men's cadre. 

(b) to (d). No cadre review has been 
undertaken, nor is it contemplated, in re- 
spect of workcharged staff of CPWD, since 
the workcharged staff do not constitute a 
cadre. The Government's instructions aboul 
periodical cadre review do not cover such 
staff. 

Demands of Non-Gazetted Staff Of 
CPWD 

2751 SHRI B.L. SHARMA PREM : Will 
the Minister of URBAN DEVELOPMENTbe 
pleased to state: 

.& 
(a) whether the nonGazettedoff ice staff 

working in CPWD Subordinate Offices are 
agitatingfor last two yearsdue to non-accep- 
tance of their demands; 

(b) if so, the details of their demands; 

(c) the reasons for non-acceptance of 
their demands; and J 

(d) the action proposed to be taken by 
the Union Government in the matter? 

. d  
THE MINISTER Of STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 
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(b) The major demands of the CPWD 
NonGazetted Ofice Staff Association are 
given in the Statement attached. 

(c) and (d). All these demands are under 
active consideration. 

STATEMENT 

Immediate decision on the cadre 
review of Group C 8 D and its 
implementation with effect from 
1.1.1986. 

Discrimination in the rates of over 
time allowance of Class IV. 

Five day's week is not being al- 
lowed to the staff working in the 
subordinate offices. 

Engineering off icersshould be with- 
drawnfromthe Administrative posts 
like EE(HQ), SE(HQ) and ASW 
(office) in planning organisation. 

Decision may be taken immedi- 
ately to allow Group D employees 
to sit in the examination being 
conducted by the SSC for the post 
of LDCs. 

Service records which was being 
maintained in the zonal offices 
(workcharged establishment) has 
been transferred to divisional of- 
fices. Some of the records are in- 
complete forthe last 15 to 20 years. 
Additional staff for its maintenance 
may be given. 

G.P. fund ledger account is being 
maintained by the zonal offices. 
Decision has been taken by the 
Deptt. without consulting this As- 
sociation to transfer the same to 
the divisional offices without staff. 
Same is incomplete and in the 
absence of additional staff same 
may not be transferred and orders 
issued by theDepartmentcancelled 
immediately. 

Deaths Due To ~ a l a i ~ z a r  and Malaria 

2752. SHRl GOPl NATH GAJAPATHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of persons who died of 
Kala Azar and Malaria during the last three 
years, year-wise and State-wise; 

(b) whether sufficient quantity of medi- 
cines are not available in the hospitals in 
Bihar for treatment of Kala Azar; and 

(c) if so, the steps Union Government 
propose to take to provide assistancelmedi- 
cines to the State Governments to prevent 
the spread of the ~alazar and Malaria? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEW 
SIDDHARTHA): (a). According to the infor- 
mation received from State Health Authori- 
ties, the number of persons who died of 
Kala-Azar and Malaria during the last three 
years, year-wise and State-wise is as un- 
der:- 
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@) At times shortage of drugs for Kala- 
Azar are experienced in hospital of Bihar 
State. 

(cS Under the Kalaaar control pro- 
gramme. Central Government prov~de as- 
cistancaboh inkind andcash to the Govem- 
aterP of Bihar. Adequate quantity of ~nsedi- 
cides (DQT) and P e n t d i n e  Isothionate. 
Pue imported drug which is used only m 
paSients rpho am (101 responsive to sodium 
s t ~ b  gtu;onate have been supplied. The 
State Garernment is responsible for the 
pmcurementandstod<'ulgofM indiin0usl.y 
manufactuFedfirstlinednrgvu.Sod~um St& 
Gkrconate. The expendrture on procurement 
of s d i  Stubo Gkamate is reimbursable 
by the Govt. d India. 

Under National Malaria Eradication 
Pmgmmme. adequate quantities of anti- 
malariadrugsare being supplied to the State 
Governments. 

Government Accommodation To Non- 
Empw- 

2753. SHRlHARlKEWAL PRASAD: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names of the persons other than 
the Government servants allotted Govern- 
ment accommodation in Delhi by the Direc- 
torate of Estates, area-wise: and 

@) the reasons for allotting accommo- 
dation tothem andthe period for which these 
accommodation have been allonedto them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
The information is being collected and w~ll be 
laid on the Table of the House. 

[Englisq 

m n  a B . C ~  paw] 

2754. SHRI W L  CHANO VERMA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government are aware that 
the result of B.Com (Pass) of Delhi Univer- 
sity has been delayed extraordinarily with 
the result the students cannot take admis- 
sion in next classes; 

(b) if so, the reasons for delay in declar- 
ing the result of B.Com (Pass) course; and 

(c) the steps taken in this regard? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) According to the information 
furnished by the University of Delhi, it is not 
a fact that the results of B.Com(Pass) have 
been extraordinarily delayed this year. The 
University has informed that the resuh of 
B.Com(Pass) part-Ill (Regular). 1991 was 
declared on 24.7.1991. whereas last year 
the result of this examination was declared 
on 23.7.1990. The other results of 
B.Com(Pass) examinations conducted by 
the Universfty in 1991 have been declared 
earlier than last year. 

@) and (c). Do not arise. 

[ Translation] 

Educated And Uneducated h Madhyr 
Pradesh 

2755. SHRI PHOOL CHAND VERMA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the percentage of educatedlunedu. 
cated in Madhya Pradesh as per the census 
of 1990-31; and 
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@) the percentage of women amongst 
them? 

THE MMlSTER OF HUMAN RE- 
SOURCE EVELOFW3JT (SURI ARJm 
SNGH): (a) and (b). According to the puMi- 
cation "Censusst India 1.99041 :Provisional 
PopMan Totals', in Uadhya Pradesh,-the 
percantage uf literates to the est~rnated 
papuhtion aged 7yearsand above is 43.45%; 
the corresponding fgum for women is 
28.39%. 

(a) whether aPtention d Government 
has been drawn to the news item captioned 
Yiarakshit Kota Poora Na Hone Se Shik- 
shkon Main Rosh' appearing in Veer Arjun 
dated 25 July. 1991 ; 

@) i f  so. the reasons for not appointing 
SClST teacher in seledin grade; and 

(c) the steps b e i i  taken to remedy the 
situation? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). Yes. Sir. Selection Grade 

has already been granted to the SClST 
teachers as per rules for the period from 
5.9.71 to 31.1 2.85. Efforts are on to locate 
3he left out cases, if any, for the grant af 
Selection Grade from the due date. 

2757. SHRl W1 RAY: Willthe Minister 
of HEALTH AND F M L Y  WELfARE be 
pleased to state: 

(a) the number ol persons sulkring 
irrrrn FIIaM in the amdry. Statewise; 

@)wfrethertheURionGorernmentI\ave 
taken preventiwe measures to eradicate Fi- 
hria under the National Fdaria Control Pro- 
gramme; and 

(c) 'd so, the details thereof? 

M E  MINISTER OF STATE IN M E  
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. MARA DEVl 
SIDDHARTHA): (a). As per reports received 
from the Control Units, Clinics and Survey 
Units established in various StatedTs. the 
number of persons suffering from Filaria for 
the last three years, state-wise is as under: 
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(b) and (c). The folbwing steps are 
being taken to control Filaria in the affected 
States: 

1. The National Filaria Control Pro- 
gramme is in operation in 204 towns aver- 
ing a population of 42.6 million through Fi- 
larii Control Units. 

2. Anti-larvel measures with application 
of chemicals like Temephos, Fenthion and 
Mosquito larvicidal Oil to all the breeding 
places at weekly intervals. 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARlUN 
SINGH): (a). SCERT, Delhi, a registered 
autonomous body, has formulated and noti- 
fied its recruitment rules in December, 1988. 

(b) Coples of the Rearuitment Rules of 
the' SCERT, Delhi are a v a W  in the Parlii- 
ment Library. 

(c) Officers in SCERT are appointed 
through their own Selection Board and not 
through UPSC. 

(d) Does not arise. 
3. Source reduction of breeding places 

through biosnvironmental methods. 

4. Detection and treatment of Filaria 
patients and micro filaria carriers. 

5. Supply of adequate quantity of larvi- 
cides and drugs by the Central Government 
under National Filaria Control Programme. 

[Translation] 

~ t ~ o ~ o n  o n i s  ~ p p ~ k r t e d  For 
Scert By UPSC 

2758. SHRI KALKA DASS: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether SCERT, a new regrstered 
autonomous body has formulated its recruit- 
ment rules and regulations; 

(b) it so, the details thereof; 

(c) whether the o f f i i  appointed 
through UPSC in SCERT are being ignored 
for future promotiorur in the aouncil; and 

(d) if so, the reearns therefor? 

Service Conditions Of Officers (Subjod 
Experts) Appointed By UPSC 

2759. SHRI KALKA DASS: WtII the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether no decision was taken re- 
garding the service conditiis of officers 
(subject experts) appointed by UPSC for 
SCERT; 

(b) i f  so, the reasons therefor; and 

(c) the details of service condiiions of 
subjed experts at present working in 
SCERT? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI AA#HI 
SINGH): (a) to (c). Although SCERTs are in 
operation in several States and the Union 
Tomitory of '~dhi ,  the UPSC mmos in lo tho 
picture only in respect a f  SCERT of the U.T. 
d Delhi. There are no posts a4 s b j d  or- 
pens in the SCERT, Mi and, thrreiore,the 
question d dociding senrice a d i h s  d 
swed experts appointed by UPSC tor 
SCERT, Delhi does nd arise. 
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[English] 

Proposal to sel up CGHS Dispensary in 
Anand Vlhar 

2760. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whetheraproposal to set up a CGHS 
dispensary in Anand Vihar, Delhi was con- 
sidered during the Seventh Plan period; 

(b) if so, the progress made so far to set 
up the dispensary there; and 

(c) the alternative arrangement made to 
provide medical facilities to the beneficiaries 
of CGHS residing in newly built colonies 
there? 

THE MINISTER OF STATE IN THE 
MfNtSTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a) and (b). A request for 
operring of a CGHS Dispensary has been 
received. The basic information required for 
starting a Dispensary through a Question- 
naire has been asked for. 

(c) The Anand Vihar area is already 
covered under the Central Government 
Health Scheme dispensary. Vwek Vihar. 

Transfer of Colonles By DDA To MCD 

2761. SHRI SIMON MARANDI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whetherthe DDA propose to transfer 
the maintenance of the some cabnies to 
MCD ; 

(b) if so, the details thereof area-wise 
and the time by which these cobnies are 
likely to be transferred to MCD; and 

(c) the funds allocated by the Govern- 
ment for provision of sewerage, drainage 
and repairs and construction of roads in the 
proposed colonies during the currem finan- 
cial year and area-wise break-up of alloca- 
tion for the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a). Yes. Sir. 

(b) and (c). The details of area-wise 
location and funds allocated for each colony 
for the current financial year are indicated in 
the Statement attached. 

The process of transfer of services is in 
progress and the colonies are expected to 
be handed over to MCD by 31st March, 
1992. 
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[Translation] 

Birth Rate 

2762. SHRl SANTOSH KUMAR 
GANGWAR: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state 
the average birth rate in the country as per 
Census, 1991 and how far Family Welfare 
Programmes have helped in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): No information is available 
regarding average birth rate inthe country as 
per 1991 Census. However the latest esti- 
mate of birth rate as obtained from Sample 
Registration system (SRS) of Registrar 
General, India for the year 1989 is 30.6 per 
thousand population. Appreciable success 
has been achieved in building a wide net- 
work of health and family welfare infrastruc- 
ture in the country and launching an inte- 
grated Maternal and ChiM Health Care (MCH) 
Programme including the Universal Immuni- 
sation Programme (UIP). As a result, Infant 
Mortality Rate (IMR) had declined from 146 
per thousand live births in 1951 -55 to 91 in 
1989. Birth rate had declined from 41.7 per 
thousand (1951-61) to 30.6 per thousand 
(1989). 44.1% of the eligible couples are 
now estimated to be practising contracep- 
tion as on 31st March. 1991 against only 
10.4%on 31st March, 1971. Since the incep- 
tion of the programme, 130 million births are 
estimated to have been averted. 

Expenditure On Famlly Planning 

2763. SHRl SANTOSH KUMAR 
GANGWAR: Will the Minister of HEALTH 
ANDFAMILY WELFARE be pleased tostate: 

(a) the number of couples who have 
adopted Family Welfare Programme, State- 
wise; 

implementation of a programme during last 
three years, year and state-wise; 

(c) the targets fixed for Family Welfare 
Programme for 1991 -92; 

(d) whether any analysis has been made 
about the success of Family WeHare Pro- 
gramme; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVl 
SIDDHARTHA): (a). A statement giving 
State-wise percentage of eligible couples 
estimated to have been protected due to 
various family planning methods as on 
31.3.1991 is given at Annexure-I. 

(b) A statement containing State-wise 
expenditure (both cash and kind) incurred 
towards implementation of Family WeHare 
Programme during the last three year viz. 
1988-89, 1989-90 and 1990-91 is given at 
Annexure-ll. 

(c) A set of statements giving State- 
wise and Method-wise Family Welfare Tar- 
gets fixed for 1991 -92 is given at Annexure- 
111. 

(d) and (e). Appreciable success has 
been achieved in building a wide net-work of 
health and family welfare infrastructure in 
the country and launching an integrated 
Maternal and Child Health Care (MCH) pro- 
gramme including the Universal Immuniza- 
tion Programme (UIP). As a result Infant 
Mortality Rate (IMR) has declined from 146 
per thousand live births in 1951 -55 to 91 in 
1989. Birth rate has declined from 41.7 per 
thousand (1951 -61) to 30.6 per thousand 
(1 989). 44.1 % of the eligible couples are 
now estimated to be practising contracep 
tion as on 31 st March 1991 as against only 
10.4%on 31 st March, 1971. sincethe incep- 
tion of the programme, 130 million births are 
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Posting Of Musk  Teacher In Kendriya 

i Vidyalayas 

2764. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of HUMAN . RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether one post of Music Teacher 
is sanctioned in every Kendriya Vidyalaya 
irrespective of number of students; 

(b) if so whether 751 posts of Music 
Teachers have been sanctioned for 744 
Kendriya Vidyalayas as on date; 

(c) the details of Kendriya Vidyalayas 
which have been sanctioned more than one 
post of Music Teacher and the justification 
thereof; and 

(d) the steps%e Government propose 
. to take to rectify the situation? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). Normally one post of 
Music Teacher is sanctioned in every Ken- 
driya Vidyalaya irrespective of number of 
students. So far 758 posts of Music Teach- 

. ers have been sanctioned. There are 743 
0 Kendriya Vidyalayas at present including 

one which is not functioning. More than one 
post of Music Teacher have been sanc- 
tioned in the following Kendriya Vidya1aya:- 

1. No. 1 Delhi Cantt. 

2. No II Delhi Cantt. 

3. New Mehrauli Road 

4. No. I Khetri Nagar 

5. No. I Colaba 

6. AFS Thane 

7. SC Pune 

8. No. I Trichi 

9. Kankarbagh 

10. Upper Shillong 

11. DVS Dhanbad 

12. Surda Ghatshila 

A second or third post etc. of Music 
Teacher is sanctioned where primary classes 
are located in separate buildings having 
more than one branch or running the school 
in different shifts or keeping in view of the 
specific recommendations made by the 
Assistant Commissioner/Principal on the 
basis of the actual need of the Vidyalaya. 

Health Club for MPs 

2765. SHRI VISHWANATH SHARMA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government propose to 
start a Health Club for Members of Parlia- 
ment in the capital; 

(b) if so, the details thereof; and 

(c) when such a Health Club is likely to 
be opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI. D.K. THARA DEVl 
SIDDHARTHA): (a) to (c). There is no such 
proposal under consideration. 

Development of Kishanganj, Bihar 

2766. SHRISYED SHAHABUDDIN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 
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(a) the progress in the implementation 
of the schemes for Urban Development of 
%shanganj, Bihar sanctioned by the Gov- 
ernment; 

@) thetotal amount sanctioned, scheme- 
wise; 

(c) the amount actually released so far, 
year-wise under each scheme; and 

(d) the reasons for the delay in the 
implementation of the scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). Under 
the Centrally Sponsored IDSMT Scheme a 
sum of Rs. 31.43 lakhs was sanctioned 
during December, 1985. Th3 total expendi- 
ture till June, 1988 (as per the last Pmgross 
Report received from the State Government 
had been Rs. 10 lakhs. The Component- 
wise sanction is furnished in the Statement 
enclosed. 

(d) No progress Report has been re- 
ceived from the State Government insple of 
reminders. 
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Vocatlonal, Course Of General Insur- 
ance Corporation 

2767. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of recently pass out 
students of the Central Board of Secondary 
Education (10 plus 2) system selected for 
training as Apprentice Assistants in voca- 
tional course of the General lnsurance Cor- 
poration in Delhi; 

(b) whether the training of these stu- 
dents has since been started by the General 
Insuranse Corporation; and 

(c) if not, by when the training thereto is 
likely to commence? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) In the Senior School Certificate 
Examination conducted by the Central Board 
of Secondary Education 143candidatesfrom 
Delhi weresuccessful in thevocationalcourse 
in General Insurance with the required per- 
centage of marks making them eligible for 
training as Apprentice Assistants. 

(b) and (c). The process for recruitment 
has been started. Successful candidates 
who apply will be allotted to various offcesof 
General lnsurance for training after inter- 
view and medical examination. 

Publication of ResuRs of Secondary1 
Higher Secondary Examinations In 

Kashmlr 

2768. SHRl SYED SHAHABUDDIN: Will 
the Minster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the results of the Secon- 
daryMigher Secondary Examinations in 

Kashmir is yet to be declared while the 
corresponding results for Jammu have al- 
ready been declared; 

(b) whether the teachers and lecturers 
in Kashmir have not been paid their salaries 
andother emolument sf orthe last20 months; 

(c) whether the degree colleges includ- 
ing technical colleges have been closed in 
Kashmir since the academic year 1990-91 
began and no admission have taken place 
for the next academic year; and 

(d) the steps taken by the Jammu and 
Kashmir Administration to revamp the 
schools and colleges education in the val- 
ley? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). According to the informa- 
tion furnished by the Government of Jammu 
& Kashmir, the results of Higher Secondary 
Part II for Kashmir Division have been de- 
clared on 28.7.1991 and the resultsof Higher 
Secondary Part I for the Division will be 
declared shortly and that the process of 
MatriculationISecondary Examination in 
Kashmir Division has not yet been com- 
pleted due to adverse law and the order 
situation. The State Government has further 
informed that no instance has come to its 
notice of non-payment of salary to teachers 
and lecturers. According to the State Gov- 
ernment, degree colleges and technical 
colleges. have not been closed in Kashmir 
since the academic year 1990-91, but fresh 
admission in such colleges during the cur- 
rent academic year is subject to declaration 
of complete results of Higher Secondary 
examination. Further, the StateGovernment 
has intimated that during the academic year 
of 1990-91, on account of the disturbed 
situation in Kashmir Valley, the educational 
institutions there reopened only in the first 
week of July after extended vacations and 
though the State Government undertook a 



747 WRen Answers AUGUST 12,1991 Written Answers 748 

number of measures to ensure full coverage 
of the syllabi within the limited time but the 
whole process got disrupted due to law and 
order situatbn and also on account of the 
strike by employees for over two and half 
months. 

Tamralipte Rural Museum 

2769. SHRI SATYA GOPAL MISHRA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to 
sanction funds to Tamralipte Rural Museum, 
West Bengal for the construction of its build- 
ing. 

(b) if so, the details thereto; and 

(c) the reasons for delay? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No. Sir. 

@) and (c). Does not arise. 

Rlmary School in each Revenue 
Vilbge 

2770. SHRI AWUN CHARAN SETHI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government propose to 
have a primary school in each revenue vil- 
lage in the awntry; 

@) if so, the tdal number of villages 
which are yet to have a primary school at 
pl-nt; 

(c) whelher &is afactthat for five classes 
d a primary school only two or three teach- 
ers are being appointed in some of the 
States d the Union; and 

(d) if so, what are the guidelines issued 
by the Union Government to the States in 
this regard? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The programme of 
Action drawn up to implement National Pol- 
icy on Education, 1986 recommends that all 
habitations with a population of 300 (200 in 
case of tribal, hilly. deserl areas) should be 
provided a primary school within 1 km walk- 
ing distance. The criteria for making the 
provision is the population in habitations and 
not the revenue village. According to the 
F i h  All India Educational Survey conducted 
by N.C.E.R.T. with reference date of 301h 
September, 1986,6.08% of habitatbns with 
a population of 300 or more do not have a 
primary schooVsection within a walking dis- 
tance of 1 km. 

(c) and (d). The recommended teacher 
pupil ratio is 1 :40 at primary stage. In addi- 
tion, the National Po l i i  on Education rec- 
ommendsthat in order to improvethe quality 
of primary education eventually there should 
be one teacher per class. rhe existing teacher 
pupil ratio is 1 :43. Stales areencouraged to 
increase the existing numbers as early as 
possible. 

Publishing of speeches and Writings of 
Dr. Ambedkor 

2771. SHRI RABl RAY: Will the Minister 
of WELFARE be pleased to state: 

(a) whether the Government propose lo 
publish the speeches and writings of Dr. 
Ambedkar on the occasion of hi birth cen- 
tenary year on the lines of the publii ion of 
the collected works of Mahatma Gandhi and 

(b) if so, the details thereof? 

THE MlNlSKR OF WELFARE (SHRI 
S l T W  KESRI): (a) and (b). A propod to 
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publish the writings and speeches of Dr. 
~m6edkar in Hindi and other Indian lan- 
guages is under consideration. 

Special Programmes for Scheduled 
CastesIScheduled Tribes 

2772. SHRI SYED SHAHABUDDIN: Will 
the Minister of WELFARE be pleased to 
state: 

(a)thedetailsof the special programmes 

and schemes exclusively applicable to the 
Scheduled Castes and scheduled Tribes; 
and 1 

(b) the allocations made programme- 
wise, scheme-wise and State-wise. in the 
last Plan and for the current financial year? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) and (b). The details 
are given in Statements I, II and Ill. 
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Vaccines Manufacturing Units (b) the licence capacity of these units? 
THE MINISTER OF STATE IN M E  

2773. DR. KRUPASINDHU BHOI: Will MINISTRY OF HEALTH AND FAMILY 
the Minister of HEALTH AND FAMILY WELFARE (SHRIMATI. D.K. THARA DEVl 
WELFARE be pleased to state: SIDDHARTHA): (a) and (b). A statement 

showing the details of various industrial unls 
manufacturing vaccines indicating their m- 

(a) the details of various industrial units stalled capacity is attached. The State Gov- 
which are manufacturing vaccines for the ernments are the licensing authorities for 
last two years; and these Units. 
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reply to USO. No. 825 

Procedure For Approval of New Drugs 

2774. SHRl GOVINDA CHANDRA 
MUNDA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the procedure/criieria for approval of 
new drugs in the country; 

(b) whether thislprocedure is uniformally 
followed in all systems of medicines; and 

(c) if so, thedetaik thereof and if not the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI. D.K. THARA DEVl 
SIDDHARTHA): (a) to (c). The procedure/ 
criteria for approval of 'new' drugs, bebng- 
ing to modern system of medicine (Allo- 
pathicdrugs), isgiven in Part XA of the Drugs 
and Cosmetics Rules, 1945. this includes 
examination of pre-clinical and dinical date 
of safety and efficacy of the 'new' drug gen- 
erated abroad and within the country. 

The preparation of the medicine and the 
mechanism of action of drugs belonging to 
other systems of medicine is different and 
therefore criteria for approval of 'new' medi- 
cine belonging to these systems would not 
be similar. The Drugs Controller (India), who 
is the approving authority for 'new' drugs, 
approves such medicines based on exami- 
nation and recommendation of the experts. 

CORRECTION STATEMENT IN RESPECT 
OF LOK SABHA UNSTARRED QUESTION 
NO. 825ANSWEREDON 29TH JULY, 1991 

In reply to part (a) of the Lok Sabha 
Unstarred Question No. 825 answered on 
the 29th July, 1991, it was inter-alia stated 
that "salient features of the licence agree- 
ments batween N.D.M.C. and the abovetwo 
parties are enclosed". However while send- 
&g reply to the above mentioned Question, 
salient features of the licence agreement 
between N.D.M.C. and the Holiiay Inn was 
endosed while the salient features in re- 

spect of the other Hotel viz. Hotel Le Meridien 
was left out inadvertently. 

2. The correct reply to part (a) of the Lok 
Sabha Unstarred Question No. 825 for 29th 
July, 1991 may, inter-alia, be read as under: 

"salient features of the licence.agres 
ments between N.D.M.C. and the abovetwo 
parties are endosed as ANNEXURE-I AND 
ANNEXURE-II". 

3. Inconvenience caused to the House 
is regretted. 

(M. ARUNACHALAM) 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

New Delhi 

Dated the 1 st August, 1991 

STATEMENT 

Annexure - 1 

Statement referred to in reply to part (a) of 
Lok Sabha unstarred Question No. 825 

for 29.7.91 

Salient features d the licence agree- 
ments entered into by NDMC with Hotel 
Holiday Inn. 

1. The licence has been granted for a 
period of 99 years at an annual licence fee of 
Rs. 1.45 crores. 

The licence has been allowed morato- 
rium in the payment on annual licence fees 
from time to time. The accumulated licence 
fee is payable ininstalments. In the event of 
default in the payment of licence fee the 
licensee shall be liable to pay licence fee 
alongwith interest at 15% per annum. 

2. The licensor has absolute discretion 
to revoke/cancel the licence in the event of 
licensees failing to make payment of licence 
fee or any other payment due against them. 

3. The land would continue to be on 
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lwse with the licensor in whom the building 
when constructed will a h  vest. 

4. The FARof the land shall not be more 
than 250. 

5. The licensees shall complete the 
construction and commission of atleast 100- 
150 rooms with complete faciliies as pre- 
scribed for the 5 Star Hotel category before 
the commencement of Asian Games 1982. 

6. The licensees shall obtain the prior 
approval of the Director General of Tourism 
to the tariff to be charged at the said 5 Star 
Hotel. 

7. The licensor shall have the pre- 
emptive right to purchase the property built 
on the site after deducting the markel value 
of the land. 

8. The allotment will be made on the 
licence basis and the licenced premises 
including the building to be constructed will 
be a public premises within the meaning of 
the Public Premises Act. 

9. The licensee shall run the 5 Star Hotel 
themselves. However, the licensees may 
aIkwed suMicensees for running Car park- 
ing. Cycle-Scooter stand and shopping ar- 
cade, bank, offices (within the shopping 
arcade) etc. 

1 C. The licensee after completion of the 
building shall not make any additiinslaltera- 
tions without prior permission of the licensor. 

11. In the event of breach of any of the 
terms and conditions of the licence, the 
licensor shall terminate and revoke the li- 
c8m. 

12. The licence fee in terms of the fixed 
minimum annual guaranteed amount only 
will be e n h d  after every 33 years pro- 
vided that the increase in the licence fee 

shall not exceed 100% of that immediately 
before the enhancement is due. 

13. All the arrears of the licence fee and 
other payments due shall be recoverable in 
the same manner as arrears of land reve- 
nue. 

14. In the event of any question, dis- 
putes or differences in regard to the terms 
and conditions and their interpretation, the 
same shall be referred to the Sole Arbitration 
of the Lt. Governor of Delhi and the award of 
the Arbitrator shall be binding on the licen- 
see and the licensor. 

Annexure - /I 

Salient features of the licence agree- 
ments entered into by the NDMC with Hotel 
Le Meridian. 

1. The licence has been granted for a 
period of 99 years at an annual licence fee of 
Rs. 2.68 crores or 21% of the gross turnover 
of the licensees during the financial year 
whichever is higher. The licensee has been 
albwed moratorium in the payment on an- 
nual lience fees from time to time. The 
accommodated lience fee is payable in 
instalments. In the event of default in the 
payment of licence fee the licencee shall be 
liable to pay licence fee abngwith interest at 
15% per annum. 

2. The licensor has absolute discretion 
to revokelcancel the licence in the event of 
licensees failing to make payment of l i ince 
fee or any other payment due against them. 

3. The land would continue to be on 
lease with the licensor in whom the building 
was constructed will also vest. 

4. The F.A.R. of the land shall not be 
more than 150. 

5. The licencees shall complete the 
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construction and commission of atleast 100- 
150 rooms with complete facilities as pre- 
scribed for the 5-Star Hotel category before 
the commencement of Asian Games 1982. 

6. The licensees shall obtain the prior 
approval of the Directtr General of Tourism 
to the tarii to be charged at the said 5-Star , 
Hotel. 

7. The licensor shall have the pre- 
emptive right to purchase the property built 
on the site after deducting the market value 
of the land. 

8. The allotment will be made on the 
licence basis and the licenced premises 
including the building to be constructed will 
be a public premises within the meaning of 
the Public Premises Act. 

9. The licensee shall run the 5-Star 
Hotel themselves. However, the licensees 
may allowed sub licensees for running Car 
parking, Cyde-Scooter stand and shopping 
arcade, bank, offices (within the shopping 
arcade) etc. 

10. The licensee after completion of the 
building shall not make any additionslaltera- 
tions without prior permission of the licensor. 

1 1. In t b  event of breach of any of the 
terms and conditions of the licence, the 
licensor shall terminate and revoke the li- 
cence. 

12. The licence fee in terms of the fixed 
minimum annual guaranteed amount only 
will be enhanced after every 33 years pro- 
vided that the increase in the licence fee 
shall not exceed 100% of that immediately 
before the enhancement is due. 

13. Allthe arrears of the licence fee and 
- other payments due shall be recoverable in 
the same manner as arrears of land reve- 
nue. 

14. In the event of any question, dis- 
putes or defiances in regard to the terms and 
conditions and their interpretation, the same 
shall be referred to the Sole Arbitration of the 
Lt. Governor of Delhi and the award of the 
Arbitrator shall be binding of the licensee 
and the licensor. 

12.00 hrs. 

[English] 

MR. SPEAKER: We are going to con- 
sider asto when the atrocities and attackson 
harijahs will be considered. I am just retiring 
to my chamber. and I am requesting the 
leaders of different all parties to assemble 
over there so that we can fix the time. So, I 
am not taking up that issue now. I am just 
allowing other Members to make their say. 

[ Translation] 

SHRl DEVENDRA PRASAD YADAV 
(Jhanjharpur): Mr. Speaker, Sir, I have given 
a notice. I seek your permission to raise the 
question of breach of privilege under Rule 
222 of the Rules of Procedure and Conduct 
of Business in Lok Sabha. By prominently 
printing my photograph on page 4, Col. 2 of 
the newspaper Sunday Obqwer" dated 
1 l th  August, 1991 deliberately under the 
heading 'Astitva ke ladaee la rahe D.P." 
(D.P. battlaing for existence) the editor, 
publisher, reporter Shri Alok yatri and $he 
photographer. Shri Sandeep Mishra of the 
above newspaper have not only attempted 
to tarnish my public, social and political image 
among crores of people b$ have also tried to 
create hindrance in the discharge of my 
Parliamentary work during the session of 
Parliament by creating mental tension. This 
is clearly a case of breach of my privilege. 

Mr, Speaker. Sir, you are the custodian 
of the rights of the hon. Member. I would 
request that a notice be served immediately 
on the said newspaper to ascertain the facts 
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and the matter be referred to the Privileges 
Committee to examine, inquire and report 
upon it. Here is the photograph that has been 
printed and the case pertains to D.P. Yadav 
of Ghaziabad(lntenWr'0ns) ... It is a deliber- 
ate attempt at my character 
assassination.. . (htemgtbns) 

SHRl RAM VllAS PASWAN (Rosera): 
Mr. Speaker, Sir, this is a very serious mat- 
ter. The case pertains to D.P. Yadav against 
whom criminal cases are pending. They 
have printed the photograph of Shri D.P. 
Yadav, i.e. Devendra Prasad Yadav in his 
place just because he has been raising the 
matter of L&T against the proprietor of that 
newspaper in the House. All thesethingsare 
inter-linked. This is not something to be 
laughed at. The way attempts are made at 
bbck mailing and character assassination, 
the matter assumes all seriousness. Either 
the newspaper should express apology. fail- 
ing which the matter should be referred to 
the Privileges Committee. 

SHRI GEORGE FERNANDES (Muzaf- 
farpur): Mr. Speaker, Sir it is very clear that 
this has been done deliberately so that D.P. 
Yadav-Devendra Prasad Yadav is arrested. 
You knowthatthe p o l i  isonthe look-out for 
D.P. Yadav. A news paper has published a 
bng interview of Shri D.P. Yadav with oneof 
its conewndents in a small village of Har- 
yana with the news that D.P. Yadav is ab- 
d i n g  and the policies on the bok out for 
hi. Asearch is being carr i i  out for him and 
two Delhi based pumalists had met him 
yesterday in the same village of Haryana. 
Their interview with him has appeared in the 
newspaper. I am afraid. ihere is a deep 
r o a t e d e a c y  behind it. On the one hand 
the the police is on the bok out for him and 
on the other hand. the photograph of the 
hon. Member has been printed. The police of 
any State can mest hi. This can happen 
today even. ,.(lntemprbns) An hon. Mem- 

ber of this House had raised the matter 
relating to some cases against the proprietor 
of the newspaper in question. The issue had 
become a matter of debate both inside as 
weU as outside the House and the opinion 
was that this has been done deliberately. 
(Intemptbns) Therefore, I would urge that 
this matter may be referred to the Priwileges 
Committee. II it is proved that it was not a 
conspiracy. you may take decision whatever 
you deem fit. (Intentptbns ) 

[English] 

SHRl BASU DEB ACHARIA (Bankura): 
Sir, the matter is very serious. (Intemp- 
tions). It was deliberately done, not by mis- 
take. Sir, thousands of copies of the newspa- 
pers have been sent to his constituency for 
character assassination. So, we want that 
action against the proprietor of this newspa- 
per should be taken. 

Sir, we raised this issue in this House 
three times and the Leader of the House 
assured us that a statement would be made 
on L&T. 

MR. SPEAKER: I will deal with this 
issue. 

SHRl BASU DEB ACHARIA: Sir, it is 
interlinked.(lntenuptions) 

MR. SPEAKER: If you continue taking, 
you don't get a proper response. You should 
be interested in response also. 

SHRl BASU DEB ACHARIA: Sir, the 
Leader of the House, Shri Arjun Singhji. 
gave an assurance that the Fiance Minister 
would make a statement on this. (Wsmp 
tions). He gave this assurance. (Intemp 
tiom). And the Finance Minister has not 
made any statement on clandestine taking 
over of LBT. It is a very serious thii. Be- 
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c## of this, this has been &no (Intemp- 
cionr) 

MR. SPEAKER: Please tdte your seat. 
Istu#oortainlyroplytowhatpuhavessnd. 

SHRl BASU DEB ACHARIA: We want 
b know about his assurance to the House. 
wtemgt-1 

MR. SPEAKER: Mr. Acharia, please sit 
down. (Intmptions) 

MR. SPEAKER: k is not necessary. 

Please let medivide the subpct into two 
parts. The first part relates to his photograph 
and the contents of the statement which has 
appeared in the newspaper. And the second 
part is... 

MR. SPEAKER: Please don't interrupt 
me now. 1 am giving you the remedy and you 
don't want it. 

Now. the second part relates to the 
privilege. As far asthe first part isconcerned, 
h is quih obv ' is  that the content relates to 
same one and the phologreph is not that of 
the gemthan to whom the content relates. 
There is a wide divergence between the two. 
I think this wwld be corrected by the news- 
-. 

down first, not likethis. I have notcomphd. 

MR. SPEAKER: It is very unreason- 
a h .  You first sit down. This is very very 
unreasonable. I have not completed. 

MR. SPEAKER: Please don't shout like 
that. I have notcompleted what I haveto say. 
You are just jumping up. I have not com- 
pleted. So, please allow my statement to be 
completed so that you know what is being 
said. 

As for the privilege issue. I am not 
closing it. Now, I will see what can be done 
in the matter. Please just allow the Members 
to make their statements, allow the Ministers 
to make their statements, allow the Presid- 
ing Officer to complete the statement so that 
you understand what is being said and please 
don't do this way. 

Now let me examine it and let me see 
what can be done in the matter, but I am 
giving you immediate relief as far as the 
photograph is concerned. Let the correct 
photograph be published and let that be 
corrected first. 

SHRl K.P. UNNIKRISHNAN 
(Badagara): I am on a point of order. 

MR. SPEAKER: Mr. Unnikrinan. there 
is no point of order at this time. 

SHR1K.P. UNNIKRISHNAN: Whythere 
is no point of order? (Interrydbn). It is not 
Question Hour. But pointsof order cannot be 
regulated like this. You say there is no point 
of order now. There is no point of order only 
during the Question Hour. (Ihtwnptbm) 
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MR. SPEAKER: But everything they are 
doing at this hour is out of order. 

SHRl K.P. UNNIKRISHNAN: No, there 
is no Zero Hour mentioned in the Rules of 
Procedure. (Interryptions) 

MR. SPEAKER: What is your point of 
order? Which procedure has been violated? 

SHRl K.P. UNNIKRISHNAN: Sir, pre- 
cisely I am formulating my point of order. 
Rule 222 in the Rules of Procedure and 
Conduct of Business relates to privilege 
notice. I want to know at what stage we are 
in now. A matter of breach of privilege has 
been raised by a Member. I want to know 
whether you are satisfied about the prima 
facie case and the House is seized of the 
matter, because then only we can go from 
one stage to another. Are you satisfied that 
there is a prima facie case? In that case, 
either the House is seized of the matter or it 
is sent to thecommittee of Privileges. (Inter- 
ruptions) 

MR. SPEAKER: You complete and then 
I will give my ruling. 

( Interruptions) 

SHRl K.P. UNNIKRISHNAN: The de- 
bate can ensue only if the House is seized of 
thematter. Otherwise, therei noquestionof 
debate. You can say, you are considering it 
and then it is followed. Otherwise, you have 
to refer i t  to the Committeeof Privileges. Are 
you referring it to the Committee of Privi- 
leges? 

MR. SPEAKER: Please do not make a 
speech. 

SHRI K.P. UNNIKRISHNAN: 1 am not 
making a speech. (Interruptions) 

SHRl SRIKANTA JENA (Cuttack): Sir, 
what is your ruling? 

MR. SPEAKER: I will give my ruling. I 
gave you what you wanted.You should not 
press more than that. Please take your seat 
now. When the Speaker is standing, you 
should hear him first 

[ Translation] 

MR. SPEAKER: Please sit down. Do 
not go by what has been written in tho 
booklet, there is some exaggeration in it. 

[English] 

I havedivided, as I said, this matler into 
two portions; prima facie the contents and 
the photographs have no relation. That is 
why I said, if there is a patent mistake like 
this, that patent mistake should becorrected. 
That is one thing. As far as Mr. Unnikrish- 
nan's point of order is concerned, I do not 
know which provision has been violated. But 
before l give my consent to raise that matter, 
it cannot be discussed at length and that is 
why I have said that I am applying my mind 
to find out whether that constitutes a privi- 
lege or not. I have not closed it. A is under my 
consideration. If need be, I can call for the 
information also and I will take a decision. 
That is why. Mr. Unnikrishnan, your point of 
order is not in order. 

( Interruptions) 

SHRl SRIKANTA JENA: Sir, it is not a 
mistake; it is deliberately done to malign his 
image. Since Shri D.P. Yadav has raisedthe 
matter of Larsen and Toubro, this newspa- 
per has printed his photograph deliberately. 
(Interruptions) 

MR. SPEAKER: I have not closed it. Mr. 
Jena, why do you not understand? 

(Interruptions) 

SHRl SRIKANTA JENA: Sir, this news- 
paper is owned by Mr. Ambani. Since Shri 
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D.P. Yadav has raised the matter of Larsen which some Adivasis were killed. 
and Touko, they have deliberately printed 
his photograph in order to malign his image 12.17 hrs. 
and 50,000 copies of the paper have been 
sent to his constituency, Patna. [SHRI SHARAD DlGHE in the Chair] 

MR. SPEAKER: So what? 

SHRI SRIKANTA JENA: You have to 
protect us. 

MR. SPEAKER: That is what I am doing. 

(In temptiom) 

MR. SPEAKER: I would request the 
leaders of the parties to tell their Members 
that this cannot go on like this. 1 have said 
that I have not close that matter. 

I have given an immediate remedy also. 

Without understanding it, you are just 
arguing with me. That is not correct. 

* 
( Intenuptions) 

MR. SPEAKER: The hon. Members 
have to study the procedure in detail. 

SHR1K.P. UNN1KRISHNAN:About what 
concerns the Members' right, even the lead- 
ers cannot restrict it. (Intenuptions) 

MR. SPEAKER: Shri Ram Naik. 

[ Translation] 

SHRI RAM NAlK (Bombay-North): Mr. 
Speaker, Sir, an Adivasigirlof Chakradharupr 

:, in Chabasadistrict of Bihar was subjected to 
* rape. The victim was working as collie. She 

narrated the gory tale to the villagers. There 
upon the villagers went to Baglatund where 
the crime was wmmitted to inquire into the 
m m r .  The people belonging to Lagham-ati 
community are in maprity in that village. 
lhey resoned to violence, as a result of 

Mr. Speaker, Sir, inquiries following the 
cbsh revealed that f i e  people were killed as 
a result of the atrocities on the Adiiasis. I 
was told that the Chief Minister of Bihar had 
visited the place ol incident, but according to 
my information he did not take any follow up 
action. Therefore, I would request the hon. 
Minister of Home Affairs to make a state- 
ment in this regard in the House as it involves 
atrocity on an Adivasi girl and killing of five 
people in the caste war that followed. I hope 
the hon. Minister would consider my de- 
mand in view of the seriousness of the inci- 
dent. 

[English] 

SHRI P.C. THOMAS (Muvattuppuzha): 
There has been an incident which has been 
made known to me by a letter by an Indian 
who was travelling from New Yorkto India by 
Trans World Airlines. While he reached 
London, there was about 12 hours delay for 
getting another flight. The TWA made ac- 
commodation for the travellers. But when 
this lndian passport holderwent to thecounter 
of the TWAand asked themforaccommoda- 
tion, he was toldthat lndian passport holders 
would not getthisfacility. There was noother 
explanation. He asked why was it so. Then, 
it was said that this was given only to Euro- 
pean and American passport holders. 

Sir, this is a &ave discrimination and I 
would like to bring this matter to the notice of 
the Government since very stern action has 
to be taken. i got this letter only yesterday. I 
have written immediately tothe Civil Aviation 
Minister. I am bringing it once again to the 
notice of the Minister for taking very serious 
action. It is learnt that such type of serious 
discrimination against a number of Indians 
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SHRl M W L  BALKRISHNA WASNIK 
(6Uhm): Mr. Chainnan, Sir, I wish to draw 
the abntion d the Governmefit towards the 
sebwm d edMe ol, rice and kero- 
sene in the State of Maharashtra. 

I is a matter d regret that though on 
seueral oeoasions, the State Government 
hassth&dils~ationsbtheU&n 

Government, adion isstrllawd&. ThephIiC 
d m  system is on the verge d mi- 
Lapse as quotas have mi been coming from 
the Centre. The edibleoil sluation in particu- 
lar is appdling. The Centre did not send its 
quotaforthe months d March, April and May 
at all. I repeat that for three months, the 
quatad edibleoil was not sent to Maharash- 
tradalandforthe monthof June, it hasonly 

600 metric tonnes as against the State's 
demand ~ , 0 0 0  metric tonnes. The rice 
amenHy available is unfit for animal con- 
wmpbbn, leave aside human beings. Kem- 
sene1Doisinshortsu~. 

The scene of empty shelves in the ur- 
ban and rural Public Distribution system 
shops where the uhan and rural poor d e  
perd on, is very frightening. 

I request, through you, Mr. Chainnan, 
the hon. Prime Minister that he should per- 
stmaUy inteivene in this matter and provide 
reliel b the poa people in Maharashtra 

c e m i s b a s d 6 n ~ r p p d m d # l W w & h  
the introduction d new cloonomie pdiq, 6 
licensing has been done whh th, mult (hrt 
big industrial tWW8 snd I W h h h a k  
would enter the madcot. 
aremuriedthat~rPPlydmikt~DeMkan 
the milk prodWMh wha amur%4 bor 50 per 
cent of the total SU@Y, woJd be rtoppd. 1 
am raising this question because it is a bask 
issue. Milk coaperatives have dentadd 
that the announcemecrt regarding c k - b n s -  
ing under the new licensirrg polic). be 
withdrawn so thaf multi-natbnak arid fAig 
industrial houses do not enter the m k  mar- 
ket. 25 million tonnes of milk is p m d d  
under the Operation Fbod' programme. U 
the Government do not recansider its deci- 
sion of de-licensing, I am afraid, the c a p  
eratives engaged in milk supply woukl stop 
supplying milk with the result thatthe priced 
mik would go up. The Mmistry of Agriculture 
and the Mmistry of lndustry are amaemed 
with it. Through yau, I would urge the Gov- 
ernment to amsider reversing the d d i -  
ins policy. 

SHRl RAM KAPSE (Thane): Sir, The 
MTNL has taken a decision to meter a bcal 
call every three minutes both in Delhi and 
Bombay. Actually 50 per cent of the Ex- 
changes are not electronically operaed. 

I request theCommunication Mimisterto 
darity the position as to whether t he decisii 
hasbeenalreadytakenandwhetheritrrillbe 
implemented from 1st d September be- 
cause three wganidns from Mahaash 
tram orgmising a marehaon 20th of August 
against the disaiminrtion betwoen from 
crossbar and elechoni achges.  



[I- 

ll you pwmit, the hon. Minister is ready 
to *- 

SHRl PAUl KM. MATHEW (Idukki): 
Sir, I die lo king a very important and very 
S&WS this Hwse. The cxwn- 
try b p s h g  through the worst phase of 
n d t e  uprising now ever since its inception 
a decade badc. The nation is profoundly 
threapened by the recent widespread out- 
keak d narali terrorism in dierent parts 
d the country. Everyday newspapers are 
awning out p h  frightening news. But we are 
nottdcing enough cognisance dthe mat!er. 
h h y  areasof f i e  states -'A;ldka.~radesh, 
k. Orissa, Msdhya Pradesh and Mahar- 
a6htra - are already in theclutches d NaxaC 
ism. I has grown into highly expkdlve pro- 
portbns and the hon. Home Minister has 
been constmhed to make deliberations with 
the Chiof M i e r s  d the affected States. 
The recent spurt poses grave danger to the 
dmd areas and the Stales as also the 
Won as a whole. The mouthing of usual 
homilies will nat sdve the problem. The 
Peopb's War Group has already killed eight 
policemen. lmtiq. murder, arson, tenorii 
sation and kidnapping have become the 
Mder d the day. The menace has become 
real and immediste. 

hthkoonnedion.Iwouldliketostate 
that the unpwahm d e x p e d i i  land re- 
b a d c s l w f  dministradive, pouid. 

1 a o d . l a n d o a u m n i c m e a s u r e ~ k  
- ~ a i s I h r d @ p d d p - -  
enlrywhorrdnwnmalamdNPxaC 
bmVr#r~hwe10b .~ lkm.1mru ld  
llroDwr W Lnd RJonns should be in- 
~htbNiiSchoduledthe~onstihr-  
~ ~ u r ) y a s p m s W . ~ t h . r m e a s u r e s  
~ A r t i o r r p b n , ~ u l e k r m ~ t i o f  

the nodal a p q  as suggested by the Gw- 
emment, pmkling enough security, show- 
ing politid wid and overaH integrated strat- 
egy for curbkrg terrorism everywhere have 
to be taken. These are someal the steps thal 
should be taken immediately. 

I. therefore, urge upon the Government 
to take immediate steps in this regard to 
sdve this problem. 

SHRl P.G. NARAYANAN 
(Gobichettipalayam): Mr. Chairman, Sir. the 
students d Tamil Nadu are on a fast-unto- 
death in Delhi. They are on a fast today also. 
This is for the fourth consecutive day today 
they are observing hi fast for a noble cause 
of Tamil Ndu-for the speedy settlement of 
the Cauvery Waters dispute. Today being 
the fourth day of their fast. their health is 
getting weak and aitii. So, this must be 
viewed very seriiusly. Therelore. I urge qion 
the Government b intenrene immediidy 
and take adequate steps in this regard. 

Sir, 1 would request that a Cabinet Min- 
ister may be sent to meet them in thii regard. 

SHRl GEORGE FERNANDES: Mr. 
Chairman, Sir, we are again debating the 
same issue on which the hon. Minister of 
Finance had made a statement. This issue is 
assuming seriousness day by day. It has 
bearme a matter of debate al  over the world. 
But here in our country, the matter has been 
set at rest alter the Fmance Minister made 
brief statement in the m-r. The Finana, 
Minister has tried to mislead not only the 
natbn but the world as a whole. When a raid 
was conducted on this bank. foreign ex- 
~ ~ h o n e M 3 2 t h w s a n d ~  
~ s e i r e d s u p p o s e d l y t h e ~ ~ t h r  / 

day's income from Haw* 
Those transact- have d n u e d  un- 
checkedforayear. SBOdoWrusperpasilort 
were ahdd through F.T.S. on SS.000 
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tak.pasqmb. In all bungling to the tune of 
trvoaae seventy five lakb ddhrs was done. 
On the other hand. by agreeing to all the 

d L.M.F. we have pawned 
ow rrp;tion with that country. 6ul the hon. 
Mh&w has tried to cover up the facts in his 
stahnmt in the House. 

Another case inwhri Syndicate Bank 
has came to light in which 20 million dollars 
or&utRs.500~l0lesarelikdybbebst. 
The nexus between the State Bank of India 
andthe B.C.C.L is thetopicof discussion the 
War# over inclvdi US. Senate and Lon- 
don. Their names have fgured in the audit 
report, but our Fiance Minister has tried to 
awer up that too. Most astonishing of aU 
things is that the proprietor of the company 
against whom my hon. dleague, Shri De- 
vendra P d  Yadav has given privilege 
moth, has used this Bank b promote the 
intmests of his mtnpaqy in a clandestine 
manner. In 1983. a deal involving 50 million 
dohs was struck between this company 
and the B.C.C.I. The money was transferred 
through bgus accounts from London to 
Abdhab& Abu Dhabi to Dubai and Dubai to 
other Ar& countries. finally to reach this 
ampmySs m n t  as ban. There ends the 
-.On hi put, the Finance Ministerhas 
done his duty by giving a statement. But, 
what duty did he&? He has tried to mislead 
thonation. 

Mr. Chairman, Sir, my suknission is 
W aful fledged discussion lasting one day 
shoddkalbwsdmtRisissue.Thereshould 
ndbeanyddayiniLlamsayingsobecawe 
from the mpo& that are appearing in the 

Ican maksout hat the Finance 
MWte is guiag to take or have tdcnn a 
~ ~ ~ W b i C h h L u s e n a n d ~ o u k o  
is OoRg Do& banded ovrr to a person who 
l t u b o m r ~ i n b a z b r g t h k e o w t r y i n  
cdushrrithqbr@@a~lpeny and foreign 
b n l a ~ I a m r s i s i q t h i i m P t t e r i n t h o  
~mdmnrIdrequestthdrdbcusrion 

on this issue be aUowed immediately. (her- 
ngtions) 

MR. CHAIRMAN: Shri Manku Ram 
Sodi... 

SHRl MANKU RAM SOD1 (Bastar): Mr. 
Speaker, Sir ... 

SHRl NIRMAL KANTl CHAllEWEE 
(Dum Dum): This is a very important matter. 
The Loader of the House is not here. (Inter- 
~ptions) 

SHRIRUPCHAND PAC(Haoghly): What 
is the use of saying aH will be taken up. 
(Intemqtions) 

SHRl NlRMAL KANTl CHATTERJEE: 
There have been pmises made in the 
House that a fresh statement will be made 
and the L IT  issue will be M e n  up. (Intemp ' 
bbns) 

SHRl RUPCHAND PAL: The Govern- 
ment is keeping silent on il without respond- 
ing to this question. 

SHRl BASU DEB ACHARIA: We are 
not satisfied with the kind@ statement made 
by the,Finance Minister as nothing k a m e  
out. l l h t ~ h )  

SHRl RUPCHAND PAL: They are not at 
a4 &us. (Int~nrglions) It is a cowr-up 
statement. 
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Ministry of State of the Ministry of Finance is 
present in the House, but the Ministry of 
Finance is not here. 

(Interruption) 

SHRl NIRMAL KANTl CHAlTERJEE: 
Today, we are told t hat large business houses 
have got close links with the BCCI. (Interrup- 
tioos) Two State Ministers can make a full- 
fledge Minister. (Interruptions) 

MR. CHAIRMAN: do you want to say 
anything? 

(Interruptions) 

[ Translation] 

SHRl MADAN LAL KHURANA: These 
days B.C.C.I. has become Bankof Crlrninals 
and Crooks International. Therefore a dis- 
cussion should be held on it. (Interruptions) 

SHRl GEORGE FERNANDES: A num- 
ber of matters affecting the country are in- 
volved. 

SHRl MADAN LAL KHURANA: Mr. 
Chairman. Sir, it is a bank of criminals and 
crooks and the matter must be discussed. 

SHRl GEORGE FERNANDES: Mr. 
Chairman, Sir, two Ministers of State in the 
Ministry gf Finance are present here. 

SHRl MADAN LAL KHURANA: A dis- 
cussion should be held on it. 

SHRl GEORGE FERNANDES: You 
should at bast tell when d~scussion would be 
held. Lenen and Toubm would not be al- 
kwod tq be handed over to any other con- 

) he Goverqment should not 
en public money is involved, 

tlk 9kments whose links with traitors have 
6 

been proved. 

[English] 

SHRl BASU DEB ACHARIA: Why are 
you silent? It is a very serious matter. Why 
cannot you answer? (Interruptions) Every- 
day, disturbing news is coming. (Interrup- 
tions) 

MR. CHAIRMAN: I cannot compel the 
Minister to react during Zero Hour. I cannot 
compel him. 

(Interruptions) 

SHRl NIRMAL KANTl CHATTERJEE: 
They have taken oath in the name of the 
Constitution. But their allegiance is not to the 
Constitution but to Ambanis. Do they feel 
that they cannot say against Ambanis? 

(Interruptions) 

MR. CHAIRMAN: You have to resort to 
other parliamentary devices. I cannot com- 
pel a Minister to react during Zero Hour. 

SHRl GEORGE FERNANDES: What 
prevents them from responding? (Interrup- 
tions) Let them say that they will not respond. 
(Interruptions) 

SHRl BASU DEB ACHARIA: Let the 
country knowthat they have turned downour 
request.( Interruptions) 

MR. CHAIRMAN: You know that the 
request from the Chair has also got validity. 

(Interruptions) 

SHRl NIRMAL KANTl CHATTERIEE: 
Why are they not responding? 

[ Translation] 
MR. CHAIRMAN: Shri Manku Ram 

Mi... 
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SHRt MANKU RAM SODI: Mr. Chair- 
man, Sir, about 200 people have bsl their 
livesduela dysentery and diarrhoea within a 
we& In Aawspalli, Usoor, Baseguda and 
the adpining areas in Biapur Tehsil of Bas- 
tar district d Medhya Pradesh. Many more 
people are dfected by these diseases. The 
sllected amsm, wyremote and inacces- 
sbk. Il n d e l a y  in amwaying the wews 
to the dktfid headquarter. Telecommunica- 
tion system is completely oul of order. Be- 
fae the dalws manage to reach the af- 
f e a d a r a m s ~  dissase .become out of 
contrd. There Srve been constant mm- 
ptakrts that #m doctors do not have ade- 
W e  mediekm. What is the use of thew 
cbpkymw in the affected area when they 
do not have medicines? Doctors, the mn- 
mnedsaffand medicines, nothing is avail- 
P#0 in th8 hospitals in that area. The Gov- 
.rmwrY of Madhya Pradesh made several 
announcements but have done nothing 
QOC~CT~M inmis respect.  bout 1500 peopls 
have did so far only in Bastar district. 

Therelore my submission is that the 
Central'@ovemment should establish a di- 
rect lkdc to conduct the heath programme in 
Bastar dktrict so as to save the Adivasis 
from b.ing death (Intmq?ions) 

SHRt GEORGE FERNANDES: It is a 
velysignibnt hue .  So far asthis matter is 
amcmed you have the authority to fix the 
day tor the discussion. (krtemptbs) 

SHR1BASU DEB ACHARIA: Please tell 
M VmQnlhe d i i s s i m  will be held? (Inter- 
m s )  

SHRf M T H  SONKAR SHAS7RI 
(sadpr):TJlohotl. Ministt3risrsodyb~, 
but pu are rwt dbwinghim. 

MR. C H A M :  New kt tk ahor 
members be ahwed to speak pkarre. 

SHRl GEOROE RRNANOES: Mr. 
Chairman, Sir, tomorrow the world wu# 
say that Government of Mia is Wing the 
truth. Whonever the world discwserlthe 
matter they will my that the Government d 
India is protecting the thieves. (Intemp 
rions) 

[English] 

SHRl RUPCHAND PAL: The Mktisters 
of state are here; they can respond. 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI D,mR 
SINGH): Sir, so far as the m d d  BCCI 
raised by Members dttre Howre is- 
cemed, the hon. Minister of Finarm has 
given a statement. There is nalhing to con- 
ceal in that regard. ( M e m p h s )  

SHR OEORGE FERNANDES: ika is 
not a m e c t  statement. It does not povide 
any information. (htsmCJlbns) 

SHRl RAlNATH S O M M  SHASTRI: 
You arwequested to speak someth i  on 
this matter.(lntwn@bs) 

[English] 



THE MJNiSTER OF HUMAN RE- 
SOURCE MV#WMENT (SHRI AWUN 
StNGH): I would like to make a submission. 
I g s s ~ ~ l  that what is being mentioned is 
about L & T ... ... (Interrrglbns) 

SOME HON. MEmRS: No, this is 
abmd BCGI. 

MMtertrss akeady made astretement about 
that. 

SHRl BASU M B  ACHMIA: But noth- 
ing has come out of that statement. We are 
not at a# sdisfied with that statenient. We 
want a detailed statement and discussion on 
this. We want to know when the discussion 
on this issue will take place. (Inferrtpfbns) 
Th. Minister was on his legs and he was 
ahoul to make a statement on this. 

MR; CHAIRMAN: But you did not allow 
hi. 

SHRIBASUM8ACHARU:Wewanted 
to hear. ( intmtptbns) 

SHRl ARlUN SWH; When I asked 
whether this matter is'rehted to L 8 T, you 
said no. Regarding BCCI, the Finance Min- 
ipb#has&eadynrrdeastatment. 

.-*8HRI WBIR W: Mr. Chaman, 
w. I did Rat want to say anything. My only 
8Uhmisbbn is that one of our senlor col- 
h Q w S  has already gken a daement and 

there is nothing to conceal in that regard. 
(Interrtptbns) 

SHRl GEORGE FERNANDES: Many 
significant facts have been comaled in it. 
Bungling of miWis of rupees is betng done 
and the hon. Minister should state the fads 
thereof. (lnkMqtions) 

SHRl MADAN LAL KHUFaANA: Mr. 
Chakman. Sir, the matter should certainly be 
d i .  

MR. CHAIRMAN: All these discussions 
cannot be held in the Zero Hour. 

SHRl GEORGE FERNANDES: Kindly 
tell us when the diussion will be held? 
( hlerruplions) 

SHRt NIRMAL KANTl CHATTERIEE: 
We would-like to be e n l i t d  as to what 
are the issues to be raised in the Zero Hour! 

MR. CHARMAN: I am informed that 
this matter is with the Business Advisory 
Committee and a decision is bemg taken. 

SHRl BASU DEB ACHARIA: But the 
House is supreme. 

MR. CHAtRMAN: The Business Advi- 
sory Committee will decide. 

SHRl BASU DEB ACHARIA: On that 
very day we demanded a discussion on this. 

MR. CHAIRMAN: Now please sit hwn. 
Everybody is represented in the Bushes 
Advisory Cornmiltee snd they willdecide on 
your behalf. 

SHRl SUNlL DUTT (BornbayNorth 
West): Mr. Chairman. I rise not to discuss 
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about the foreign aid to lndia or IMF or World 
Bank bans. 1 am going to talk about a differ- 
ent AlDS that is known as the killer epidemic. 
Acquired lmmuno Deficiency Syndrome is 
called AIDS. The Human lmmuno Deficiency 
Virus called HIV infection leads to AIDS. 

According to the reporl of the World 
HealthOrganisation, about three tofour lakhs 
of Indians are HIV infected. This will uhi- 
mat* lead to AlDS epidemic. 

Aocdingto Congressman ofthe Unled 
States of America, Mr. Jim McDermott, who 
&ired the international AlDS task force, 
who presented a report to the Speaker of the 
House of Representatives on 6th June 1991 
about the AlDS epidemic in Asia, the report 
k very alarming. He says that by 1995 there 
will be more HIV and AlDS cases in lndia 
than in any other country in the world. Based 
ondiscussions with WHO and hisown analy- 
sis of the av'ailable data, he estimates the 
current nwber'of HIV infected Indians 
approximately as one million. He further 
says .that by the year 2000 WHO predids 
that 10 million men,-men and children will 
be HIV infected and cbse to 10 million adults 
w l  havedevekped AlDS inthe worM. Nearly 
90% of the HIV infections and AlDS cases 
overlhe next decade will occur in the devel- 
opbrs world. 

It is a very alarming situation and there- 
+rehequest that4here should be a discus- 
s i o m  Mub 5e that we can combat this 

.,* a* which is going to attack us like a 
wit&&jhe - country. 

MR. CHAIRMAN: I will go to the next 
ilem; Papers Laid on the Table. 

SHRl NIRMAL KANTl CHATEFUEE: 
Sir, you will agree that Haryana is a pert of 
lndia and we have an MP from Haryana. As 
in other parts of the country, there also even 
the MP's telephone is being tapped. But the 
difference in Haryana is that it is the place 
from where you can see the spiritual source 
of the Anti-Defection Act passed in the Par- 
liament. It is from Haryana that we learntthe 
meaning of what defection is and conse- 
quently we had to pass the Anti-Defection 
Act in this House. 

Here, the curiosity of the whole matter is 
that the telephones are being tapped inorder 
that there can be fresh defections among the 
Assembly Members there. It does not stop 
there. The most surprising and the most 
agonising thing about this that we are dis- 
cussing the TADA (Amendment) Bill here 
and the provisions of TADA-Terrorists and 
Disruptive Activities Act-are being applied 
on the eleded Member of the State Legisla- 
ture. The story is that since aparticular MLA 
has refused topin the ruling party there, the 
provisionsof TADA are being applied against 
him. I can give his name. He is' against 
whom the provisions of TADA are being. 
applied. (Interruptions) 

MR. CHAIRMAN: No names will go on 
record. 

(htenwbns) 

SHRl NIRMAL KANTl CHAllHUEE: 
He is a victim of TADA. He is an elected 
Member of the Hatyana Legislative Asssm- 
bly. The crime he has committed is that he 
refused to fall in line with the ruling party 
there, (lnterr@mw) 

MR. CHAIRMAN: This is a State sub- 
iect. 
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MR. CtlAIRMAN:Shri Fernandes, I have 
not allowed you. I have allowed Shri Khur- 
am. 

SHRl MADAN LAL KHURANA: Mr. 
Chairman. Sir. an d d  man of 60 years from 
an Arab country married a minor girl of 10 
years forcibly in Hyderabad and was ar- 
rested at lndira Gandhi International Airport. 
The statement given by him shows and I also 
submit that there exists a big racket in the 
country. Similar news have been appearing 
in the newspapers for the last many years. 
Innocent minor as well as major girls are sold 
to Arab countriis where they are forced to 
lead a life of slaves. Therefore I would like to 
submit that the Government should appoint 
a hgh power commission to conduct an 
enquiry in regard to this rackett. 

Mr. Chairman, Sir, as per the available 
information. the so called Sheikh Sahb 
reached Bombay on July 28. Investigation 
should be conducted tof ind out where did he 
l i e  from July 28 to Aug 7. how d$ he reach 
Hyderabad, how did he purchase the girl and 
what did he pay for it? 

Mr. Chairman.Sir, Sheikh Sahb reached 
Delhi and not Bombay from Hyderabad. It 
shows that he came to Delhi because fake 
passports are prepared here to send people 
to foreign countries and moreover, he has 
connections with the international rackett 
which sells the k k n t  girls outside the 
country. Sir. my submission is that employ- 
oes at the Airport have stated that the man 
was seen many times eadier also at the 
airport tJPng girls outside the country. The 
8Qtement.given by the girl was also very 
smaahal. Therefore, I would lik'e the 
W e r d  ~ o m e  Affairs toenquire the whole 
matter and giw a statement in the House. 

He should also hand over the matter for 
further investigation (Intenqtbns) 

[English] 

SHRlMATl GEETA MUKHERJEE 
(Panskura): Sir, the matter raised by the hon. 
Member Shri Khurana is very important 
because this is not the first time that these 
things are happening. Everybody knows4 
hope at least all of us are knowing--that 
there is a regular traffic on women in those 
areas. Therefore. this kind of thing must be 
stopped and something must be done to put 
the real culprits at the proper place. (Inter- 
r ~ , , t i ~ n ~ )  

[ Translation] 

SHRl MANORANJAN BHAKTA (An- 
daman and Nicobar Islands): Mr. Chairman, 
Sir, it is a very distressing news. I would like 
to draw the attention of the Government and 
the House, to the fact that minor children 
from our country are sold to Arab countries 
for immoral purposes. It is not the only inci- 
dent that occurred in Hyderabad. News of 
the similar incidents, taking place in varioirs 
partsof thecountry, have been appearing. It 
is surprising that Governments changed with 
the passage of time but neither of them 
stepped into protect the honour of the ooun- 
try; neither of the Governments took meas- 
ures to pmted the minor children of the 
country. Therefore, I would like the Govern- 
ment to issue a statement immediately to , 
this effect, thorough investigation shoukl be 
conducted in every State, the persons in- 
volved in running such racketts should be 
detected and punished so that the recur- 
rence of such incidents could be avoided. 

[English] 

SHRlMATl MALlNl BHAllACHARAYA 
(Jadavpur): Sic, what is horrifying is thatthis 
not a stray case. But this is just an instance. 
just a tip of iceberg of a huge international 



hthibroapea lwoddalsaIkebmake 
amher poinL namely. t h  Sodal WeYare 
Bopad in the 9He has a function here. What 
rnssthrstate Sodal Welfare Board in Andhra 
Rsdesh doing wrhen such cases were hap- 
pening? (hWn@au#) Anyway such this  
ksppen. The Social Wellare Board has to be 
d m b d  because what is going to happen 
there bthi girl now. that is the most impor- 
tanZ thing. Nw, she is'in Nari Niketan. But 
(#qr, this. what will happen to v) It she goes back to her 
~ , ~ s t y l d s i n a d a n g e r d b e i i s o #  
e g e i n . S q i n ~ l M b r a t h e G o v e m -  
mod steps in. udess the Qate steps in. 
crde9ir the idwmy orgarulati step in, 
Aortr ingcanbedaro.~tt is~case.  
the AU)WA, tha 4hmcr& Women's Or- 
gankhn, have tdcon iderest They have 
been attending the case. Bu! l would request 
Ihrwgh prr the Government to get in con- 
ted whh thse rromen's organisations and 
seewMcanbodoneabordthe~a-  
limdthegin(-) 

WRIMATI BASAWA RAJESWARI 
(B4YOIy): Si. m U  has appeamd in the 
~ i s p e r f e d l y c o n e d I t h a s a p -  
pesred yesterday and May also. Thii is 
going on repeabsdly since a bng time. Very 
big people are operating in such kind d 
tbhgsin.bldia 

We haw been told that them is a big 
mkek They are using these girls for im- 
dpurposerby8mdhgihomtoUiddk 
EW ~ * * ~ ~ ,  the Socid Wd- 
~isaninetitutiaclwhichcanprsvent 
kTkr#lghsmhindilutiom,thesethiqp 
O e b e ~ . ~ ~ ~ s u c h r P d u b  

MRCHAJRMAN.No-- 
naw.(hksmgtions)NowIrtwgolothe~ 
item. 

12.54 hrs 

PAPERS LAID ON THE TABLE 

THE MINISTER OF STATE IN M E  
MINISTRY OF FINANCE (SHRI DALBlR 
S W ) :  Sir, on behaY d Shri kjun Singh. I 
b e g t o b y o n t h e T ~  



ria -mi 
year 196990 abng with 
Audited/bxmts. 

(ii) Acapy dtheReview (Hindi 
and EngM versions) by 
the Government on the 
worldngof the k d i  Coun- 
dl d H i  Research. 
New Dehi. for the year 
198490.[PbcedinLibraty, 
See No. LT-3!53!31] 

A d the Annual Accbunts 
(Hindi and English vekins) of 
the Central Institute of Higher 
Tibetan Studies. Sarnath. for 
the year 1989-90 together with 
Audit Report thereon. 

A statement (Hindi and English 
v d n s )  showing reasons for 
delay in laying the papers 
mentioned at (3) above. [Placed 
in Library. See No. LT-3541911 

A copy of the Annual h u n t s  
(Hindi and English versions) of 
the Alqarh Muslim University, 
Aligarh. for the year 198490 
together with A d i  Report 
thereon. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (5) above. [Pbced 
in Library. See No. LT-355/91] 

THE MWSER OF STATE IN M E  
-TRY OF *FHANCE (SHRI DALBR 
~ ) : O n ~ d S h r i S i t a r a m K e s i  I 
b q ~ ~ o n t h r T ~  

(1) Aaopyerchdtheklkwkrg 
(Hindi d English w- 

aims) udrr mb-u&m (i) d 

sedh 619AofhCompoaies 
Act. 1956: 

(i) ReviewbytheGovemment 
on the working of the Na- 
tional Scheduled castes 
and Scheduled Trbes Fi- 
nance and Devebpment 
Corporation. NewDelhi.for 
the year 1989-90. 

(ii) Annual Report of the Na- 
tional Scheduled Castes 
and Scheduled Tribes Fi- 
nance and Development 
Corporation, New Delhi, for 
theyear 1989-90 abng with 
Audited Accounts, and 
comments of the Comp- 
troller and Auditor General 
thereon. 

(2) Astatement (Hindi and English 
versions) showing reasons for 
delay in h y i  the papers 
mentioned at (1 )above. [Pbced 
in Library. See No. LT-11 

Revlews on the d i n g  of and Annual 
Reporbof HospltalServkesConrultancy 
Corporation @I&) Ud., k 19-90 md 
W k a l  Coundl of lndla kr 1968-69 etc. 

THE MMISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDHARTHA): I beg to lay on the T- 

(1) A c w  each of the fdbwing 
papers (Hindi and English w- 
sions) under sub-section (1) of 
sedion 61 9Aof the Companies 
k t ,  1956:- 

(i). Review by the Government 
on the working of the 
Hospital Senrices Consul- 
t a w  Corporation (India) 
Limited for the year 1989- 
90. 

(ii) Annual Report d lhe Hos- 
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pital Sewices Consultancy 
Corporation (India) Limited 
for the year 1989-90 along 
with Audited h u n t s  and 
comments of the Comp- 
troller and Auditor General 
thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (1 )above. [Placed 
in Library. See No. LT-3571911 

(3) (i) A copy of the Annual Re- 
port (Hindi and English 
versions) of the Medical 
Councilof lndiaforthe year 
1 988-89 along with Audited 
Accounts. 

(ii) Acopy of the Review (Hindi 
and English versions) by 
the Government on the 
working of the Medical 
Council of India forthe year 
1988-89. 

(4) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (3) above. [Placed 
in Library. See No. LT-358/91] 

(i) A copy of the Annual Re- 
port (Hindi and English 
versions) of the National 
Board of Examinations, 
New Delhi, for the year 
198889 abng with Audited 
Accounts. 

(ii) Acopy of the Review (Hindi 
and English versions) by 
the Government on the 
working of the National 
Board d Examinations. 
New Delhi, for the year 
1988-89. 

(6) Astatement (Hindi and English 
versions) showing reasons for 

delay in laying the papers 
mentioed at (5) above. 
[Placed in Library. See No. LT- 
359/91] 

(7) (i) A copy of the Annual Re- 
potl (Hindi and English 
versions) of the Dental 
Councilof India, New Delhi, 
for the year 1989-90 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by 
the Government on the. 
working of the Dental 
Councild India, New Delhi, 
for the year 1989-90. 

(8) A statement (Hindi and English 
versions) showing reasons fro 
delay in laying the papers 
mentioned at (7) above. [Placed 
in Library. See No. LT-3601911 

(9) (i) A copy of the Annual Re- 
port (Hindi and English 
versions) of the Central 
Council of Homoeopathy. 
New Delhi, for the year 
1989-90 along with Audited 
Accounts. 

(ii) Acopyof the REview (Hindi 
and English versions) by 
the Government on work- 
ing of the Central Council 
of Homoeopathy, New 
Delhi, for the year 1989- 
90. 

(1 0) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (9) above. IPbced 
in Library. See No. LT-361191) 

1 ) (i) A cqy  of the Annual R e  
port (Hindi and English 
versions) of the Chit- 
taranjan National Cancer 
Institute, Calcutta, for the 
year 1989-90. 
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(ii) A copy of the Annual Ac- 
counts (Hindi and English 
versions) of the Chit- 
taranjan National Cancer 
Institute, Calcutta, for the 
year 1989-gotogether with 
an Audl Report thereon. 

(iii) Acopyof the Review (Hindi 
and English versions) by 
the Government on the 
working ofthe Chittaranjan 
National Cancer Institute, 
Calcutta, forthe year 1989- 
90. 

(1 2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers 
mentioned at (1 1) above. 
[Placed in Library. See No. LT- 
362/9 1 ] 

, (Interfuptions) 

[English] 

SHRl RAM NAIK (Bombay North): Sir, I 
am on a point of order. 

MR. CHAIRMAN: What is your point of 
order? 

SHRl RAM NAIK: Sir, I want to know 
whether the Minister concerned has already 
informed you about his absence or not. He 
must inform you. He should at least show 
this courtesy to you. (Internrptions) 

MR. CHAIRMAN: Any Minister in the 
Government can lay the papers on the Table 
of the House. And on behalf of the con- 
cerned Minister, Shri Dalbir Singh has laid 
the paperson theTable. It isonly aformality. 
' 

Now. we will take up Matters under Rule 
377. 

12.58 hrs. 

MAllERS UNDER RULE 377 

(1) Need to instal high power 
transmitters at ldukkl and 
Pathanamthitta Doordarshan 
Kendras 

[English] 

SHRl PALA K.M. MATHEW (Idukki): 
Sir, I would like to.place an important matter 
of urgent public importance before you. 

The relay range of the Mukki and Pa- 
thanamthitta N towers in Kerala are very 
poor and inadequate. Even the viewers who 
live within 5 to 8 kms. do not get the very 
clearly and only a highly blurred view is 
obtained. A more powerful transmitter is an 
absolute imperative in these mountainous 
areas. The Munner tower must also be 
commissioned and made effective urgently. 

I request the Government to take action 
on this immediately and do justice to the 
people of that area. 

(ii) Need to establish Develop- 
ment Boards for Vidarbha, 
Marathwada etc in Maharash- 
tra 

SHRl UTTAMRAO DEORAO PATlL 
(Yavatmal): Sir. I am placing before you the 
following matter of urgent public importance. 

According to Article 371 (2) of the Gon- 
stiiution, there is a provision to establish 
separate Development Boars forvidharbha, 
Marathwada and the rest of Maharashtra or 
as the case may be. Maharashtra Legisla- 
tive Assembly has also passed a unanimous 
resolution requesting the hon. President and 
the Government of lndia to establish these 
Boards at the earliest. But the Government 
of lndia have not taken any decision yet in 
this regard. Now, this has become a senti- 
mental issue for which the people of the area 
are qitating. 
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Therefore. I would like to reqlrest the 
Government to take necesssry steps in this 
regard- 

(il) mod to provide 8dequrta 
atri&mnw to the people af- 
fected by heavy rains in Kam 
yakumarS dbtrkt, Kerala. 

SHRl N. DENNIS (Nagercoil): Mr. 
C h a n  Sir. the folkmng is a matter of 
urgent prrblic importance. 

A grave situation has arisen in Kan- 
yalaJmarit i idue to heavy rainfall. Heavy 
loss and damage has been caused to the 
people and to their properties. Large areas 
d agricuhrral crops such as paddy, plan- 
tains and betel gardens have been de- 
stroyed. Several trees have been uprooted. 
Cash cmps such as rubber and cloves have 
beenseverelydamaged. Breachssoccurred 
in sewed inigath channels and tanks. 
Several roads were damaged. Fishermen 
could notgo forfishing due to rough weather, 
auel waves and severe winds. I urge upon 
theGovernmentto take immediate1 remedial 
measures to remove the difficulties of the 
area. 

(iv) Need to declare Mangalore- 
Mysore-Bangalore State 
HighwsyhKamatakaasNa- 
UOMI Highway. 

SHR1 V. DHANANJAYA KUMAR 
(Mangabre): -8-Bangalore 
State Highway via Meheara is one of the 
Lnportant roads in Karnataka State, having a 
vey hightrafficpdential and frequency. The 
e q k l  cily d Baqalore, the second largest 
cily dthe State i-e. Mysore and the develop- 
ingcityofMeheararrouldbeconnectedwith 
the pat ciIy d Mangabre through this road 
andas suchhis State Highway is required to 
be dedared t s  National Highway immedi- 
aselv- 

(v) Need to dkocl Unlvwotly 
Gmnt%CannkdocrtOop.n 
d w -  -wJ- In ad, 
~ A t m l i m d G l c m d r -  
rrruinUR 

[T- 
D R U L m R A W M ( H a l h r a s ) :  

Iyr.-*Sk#rghg#r,I&libe 

to draw t h  adkntbn of the Gowmnnwrt to 
my constituency Jiathras (Uttar Pdash). 
Hathras is an extremely backwad area and 
completely Lacko the maam of earning livo 
lihood withthereou#majMdyofthepeopbd 
this area are poor and literate. Constituent 
of five Legislative Assembly seats. the area 
has merely three degree colleges and that 
too in only Hathras. Due to poverty, peopk 
are not in a position to d their children to 
Hathras Degree Cdlege.Because transpor- 
tation is quite expensive and the people 
cannot afford these expenses Moreover. il 
takes about six hours to reach Hathras from 
the rural areas due to whii students are 
deprived bf higher education. 

The Government should take meas- 
ures to eradicate illiteracy in Hathras Parlia- 
mentary Constituency to strengthen the 
number of educated people. The Govern- 
ment should help the University Grants 
Commissiontoopen degreecollege in Sasni, 
Gangiri. Agrauli and Sikandrarau and take 
the required measures to plovida facilities to 
the people. 

My submission to the Government is 
that they should direct University Grants 
Commission to open degree colleges in 
Sasni, Gangiri, Atrauti and Sikardrarau in 
Hathras Parliamentary Constitutency of Ut- 
tar Pradesh. 

(vl) Need to decbre D.lhCSahw- 
anpur road via Barnut-Sham# 
as National Highway. 

SHRl HARPAL PANWAR (Kakana): Mr. 
Chairman, Sir. I would like to draw your 
attention to the Delhi-Saharanpur road via 
Baraut-Shamli. Thii road comes under the 
highway and is very important one. But 
everyday one or the aher mishap takes 
place themdumb its inadequate breedth. 
The number of v e b  on this road b quite 
high. Thus the driver, deepcte bdng tuWy 
cateful, loses his balancta and nmets an 
accidents. 
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&dy. othewise the develagment of the area 
would be obstructed. 

(vii) Need to provlde financial as- 
sist- to  Andhra Pradesh 
for restoring road communl- 
cations In lnterbr regions of 
Malleswaram affected by cy- 
clone during 1989-90. 

[English] 

SHRl K.P. REDDAIAH YADAV (Mach- 
lipatnam): The remote villages in Malles- 
waram and Machlipatnam constituencies of 
Andhra Pradesh are not having road com- 
munications apart from drinking water lacili- 
ties etc. alter the devastating aydone in the 
year 1989-90. 

I urge upon the Ministe:lor Rural Devel- 
opment to grant special funds for restoring 
road communications to interior villages of 
Masula, Malleswaram constitusncies. 

~13.04 hrs. 

STATUTORY RESOLUTION RE. DISAP- 
PROVAL Of THE TERRORIST AND 
DISRUPTIVE ACTIVITIES (PREVENTION) 
AMENDMENT ORDINANCE --CONTD. 

AND 

1 TERRORIST AND DISRUPTIVE ACTIVI- 
TIES (PREVENTION) AMENDMENT BILL 

ASPASSEDBYRAJYASABHA- 
CONTD. 

MR. CHAIRMAN: The House shall now 
-)take item 6and 7 together. Shri Mani Sh- 

ankar Aiiar. 

SHRl MAN1 SHANKAR AIYAR 
(kybduturai): Mr. Chairman. Sir. I am 
ahaiiY, the Statwxy F b o M o n  moved by 
my friend Syed Shahabudcirn is a dassic 
exampkaf auempkg to throw the baby w t  
with the beth water. 

As Passed by RS. 

There is no doubt that there are bpses 
on the part of our security forces, that the 
exceptional Acts devised for exceptional 
circumstances are from time to time mis- 
used. But the important t h i i  for us to recog- 
nise is that we are faced with an exceptional 
situation in the State of Jammu 8 Kashmir; 
and the exceptional state d affairs there 
demands exceptional action on the part of 
the Government. 

Syed Shahabuddin asked aquestion as 
to how bng it would be necessary for us to 
have such repeated extensions of such an 
Act. I can only reply that we will have to 
continue extending it so bng as tenorism 
raises its ugly head in such a sensitive bor- 
der State. 

The problem in Kashmir in regard to 
terrorism is one which has its origins in ,he 
actions of the terrorists. It is also a State 
where the adionsof the terrorists are backed 
up by hostile foreign powers. It is, therefore, 
essential for us to understand that the integ- 
rity of the Indian Union is under challenge, 
the unity of our country is under challenge, 
our secular values are under challenge, the 
law and order situation is under challenge. 
the peace of the nation is under challenge. 
So bng as these exceptional circumstances 
prevail, it will be necessary for us to have 
resort to exceptional powers tocontain these 
unfortunate actions. 

When this Act was first applied to the 
Stateof Jammu & Kashmir. awnpared tothe 
situation that prevails now there was m i d -  
erable peace in the State. The deterioration 
of the law and order situation in the State to 
the point where the bulk d one entire awn- 
munity has more or less migrated from the 
State, where the rule of thegun prevails over 
the rule of law, started when there was an 
abortion d the polilical process. What is 
essential is that political elements should be 
inducted intothe life ofthat State inorderthal 
a beginning be made towards the resump- 
tion of normal political activities. It is the 
absence of normal politid activity whid~ is 
responsibleprimarilyforthepFdonOationol 
the exceptional circumstances in which the 
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law and order situation has become hostage 
to the gun. The essential step is that the 
Government should consider how best the 
troika of three policemen, who have been 
running that State forthe last several months, 
can be replaced by a poliical element. We 
have got in people like Dr. Farooq Abdullah. 
poliical elements who are willing to reach 
out to the people. The Government have got 
in the proposal to establish People's Com- 
mittees in the Valley of Kashmir an instru- 
mentality for establishing contacts with the 
people. 

Between 1947 and 1989, when the situ- 
ation reallyseriiusly deteriorated, the people 
of the Valley had repeatedly demonstrated 
that they were Indians that they looked to- 
wards India, that their emotional integration 
was with the people of India and that they 
wished to be part of the democratic main- 
stream of this country. When there was 
trouble in the Valley, it could be contained by 
the use of such an Act as the one which is 
under the consideration of the House at the 
moment. There was a problem. I would be 
the last to deny it, but I would also be the first 
to affirm that the problem was under control 
so bng as the State Assembly was allowed 
to furction, so long as the elected represen- 
tatives of the people were allowed to express 
the grievances of the people, and so long as 
there was a democratic process to bring 
about an interaction between the local 
administration and the people there. 

The problem that we are now faced with 
is that ever since the Government of the 
Party which Syed Shahabuddin had thegood 
sense not belong to at that time, but has now 
since pined that party at the behest of an- 
other political party, which is today the larg- 
est Opposition in the House, sent a Gover- 
norto Kashmir who immediately abortedthe 
political process there and did not allow the 
political element. the nationalist element in 
the Valley to interact with the people, to 
contain the forces of terrorism and to make 
the forces d reason prevail over the forces of 
unreason. 

TADA Amend. Bill 824 
As Passed by R.S. 

As a result of the actions taken by that 
administration there has been virtual exodus 
of an entire community from the Valley to 
other partsof thecountry exodusthat I would 
regard, in terms of Kashmir's history. Ka- 
shmir's culture and Kashmir's civilisation to 
be an entirely unnatural exodus. For years,# 
for centuries before Independence and for 
decides after Independence and the merger 
of Kashmir State with the Indian Union. the 
minorii community there, that is, the Hindu 
community, has lived in perfect harmony 
with the people, with the majority community 
there, that is to say the Muslim community of 
the Valley. 

Now suddenly. when at the end of a 
forty year period or a forty-two year period 
you get into a situation where large numbers 
of the minority community in that Valley find 
themselves obliged to leave the Valley, then 
surely the reason must lie in some ~mmedi- 
ate action rather in something that is en- 
demic to the situation there. That immediate 
action was the partisan attitude of the then 
administration towards one section of th9 
community at the expense of another. lt was 
the partisan attitude of the administration of 
that time which sought, by use of an illegiti- 
mate exercise of power, to abort the role of 
the elected people's representatives of the 
Valley, whichthoughtthat by simply answer- 
ing agun with a gun, an eye with an eye and 
a tooth with a tooth, it would restore peace. 
law and order in that lovely Valley that sym-l 
bol of the secularism of India. 

Unfortunately, the forces at that lime did 
not make it possible to stop the administra 
tion from continuing with all its many heinous 
acts and the situation deteriorated to the 
point where it is perhaps impractical for us to 
say that immediately and forthwith there 
must be a full restoration of the mr 
political process in that Valley. 

But I think over a period of time, and not 
a very long period of time at that, it should be 
possible to do this, if we now activate the 
poliical process. Activling the political 
process primarily involves the indudion of a 
person with political experience into the 
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highest echelons of the administration of the 
State. 

In brief, we should have a political per- 
sonality as the Governor of that State. That 
political personality should be given every 
opportunity to interact with the nationalist ' politicalelement ofthe Kashmir Valley (which 
is largely represented by the National Con- 
ference and the Congress Party because 
the other political parties have been inade- 
quately active politically in the Valley) to 
bimg about a greater involvement of other 
nationalist political parties of this country in 
the affairs of this Valley, and to moderate the 
useof force (which is inevitable) with political 
action, political thought and political interac- 
tion with thepeople.Thisprimarily also means 
that the grievances which the people there 
have against the excesses of the security 
forces must be given a window through 
which they can be heard and listened. (Inter- 
ruptions) 

MR. CHAIRMAN: Do not disturb: it is a 
bad habit to disturb. 

SHRl MAN1 SHANKAR AIYAR: I am 
persuaded that there are elements In the 
administration of the Jammu and Kashmir 
State wl,ich have themselves been perso,?- 
ally witness to certain excesses that have 
been committed by the administratbn in the 
course of the last 17 or 18 months. If the 
people of the Valley are persuaded that we 
have truly now a new administrat~on, a 
Congress administration running that State, 
a Congress Party in whom they have re- 
posed their faith for a very long time, for 
severaldecades, a Congress administration 
that reaches out over the guns towards the 
people, a congress administration that has 
the compassion to listen to what the people 
there have to say, a Congress administra- 
tion that deals with the problems of develop- 
ment and administration and does not rely 
exclusively upon the security forces, aqd the 
use of force, then, then, I would imagine that 
ovcr a period of several months we can get 
a restoration of some semblance of nor- 
malcy in the Kashmir Valley and build d 
strength in the Kashmir Valley against ad- 
verse foreian influences. aaainst Pakistan in 

As Passed by R.S. 

particular, and ease the strain on the people 
who live inside the Valley. We have suc- 
ceeded in foiling the sinister designs of 
Pakistan for over four decades largely by co- 
opting the people of the Valley into the larger 
purposes of the Indian Union. It is that 
emotional link that is being snapped by the 
unbridled resort to the gun ever since De- 
cember, 1989. 

I would,therefore, say that while itwould 
be utterly irresponsible for us not to recog- 
nise that there is a terrorist situation prevail- 
ing in the Valley and, therefore, we require 
exception instrumentssuch asthisordinance 
which is now being converted into a piece of 
legislation of this House, we should do all 
this in order to contain the fanatical, wild, 
terroristic and murderous elements that do 
exist in the Valley. At the same time, we have 
to recognise that action on the security front 
must have, as its prime purpose, the setting 
of the stage for a political settlement which 
will restore normalcy in the Valley, which 
would allow conditions to be restored there 
for those who have migratedfrom the Valley, 
to go back to the Valley, and for Kashmir to 
continge to remain the symbol of our secu- 
larism, a home where people of all commu- 
nities live together, an idyllicvalley of peace, 
love and affection. 

Consequently, while supporting the 
request of the Government of India to con- 
vert the ordinance into a piece of legislation 
of this House, I would simultaneously urge 
the Home Minister, who is with us, to take 
urgent action to have an important political 
personality named as the Governor of Jammu 
8 Kashmir, for the leaders of the National 
Conference and the Congress Party in the 
Kashmir Valley to be re-activated and to give 
the people of Kashmir the people who are 
living in the Valley, a sense of re-assurance 
that their interests will be looked after and 
they will not be moved down by the security 
forces. 

[ Translation] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman. Sir. Bill hasbeen 
brought to amend the Terrorists and Disrup- 
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tive Activities Act. This Amending Bill has 
further increased the duration of the Act by 
two years. Earlier, in 1989 also its duration 
was extended. This is the second occasion 
when the demand to similar effect has been 
made. Most regretfully, I would like know 
what the Government intend to do by ex- 
tending the duration again and again. When 
the ordinary laws are ineffective only then 
special laws are enacted; but in the prevail- 
ing circumstances even their duration has to 
be extended again and again. What is the 
cause of it? The circumstances referred to in 
this regard since 1987 have not changed so 
far. The circumstances in all the states- 
whether it is Jarnmu and Kashmir or Punjab 
or Assam or any other part of thecountry, are 
unchanged though the Government gives 
assurance tocontrolthe terrorist activit~es by 
enforcing this law which provides special 
powers and provisions to the Government. 
but in vain. 

Mr. Chairman. Sir, if we confine our 
discussion to 2-3-StatesJammu and Ka- 
shmir, Punjab and Assam, it would be evi- 
dent that the situation in these states contin- 
ues to deteriorate despite these laws. 

What is the situation in Kashmir at pres- 
ent? About two lakh Hindu families were 
forced to migrate to other places and they 
are in exile in their own country. 

Mr. Speaker, Sir, all the markets are 
deserted and the shops are closed. Only a 
few tourists dare to venture in the Valley, 
which was earlier said to be the paradise of 
tourists. Terroriim has increased so much 
that the situation has goneout of control. I do 
not want to repeat the details of incidents in 
which the Home Minister Shri Mufti Moham- 
med Syed's daughter was kidnapped and 
then was released later. Some months back 
the General Manager of H.M.T. was also 
kidnapped. Hundreds of employees of the 
factory came and settled here. The entire 
business has come to a grinding halt. Even 
the Central Government officers are closed. 
Someofthem are notfunctioning well. These 
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activities are increasing day by day. Not only 
this, the whereabouts of Doraiswamy are 
not yet known. Every day an assurance is 
being given here that the information would 
be given in a day or two but in vain. It is said 
that negotiations are being hgld and they are 
fruitful also. What are these negotiations. 
We may come to know one day that his hand 
is chopped off. These arethethreats that are 
being given by the terrorists. The entire 
machinery instead of trying to locate him or 
the the condition in which he is staying are 
now trying to find his chopped off hand. 

Mr. Chairman, Sir, let the Government 
extend the period of validty of this Act. It is 
necessary. I have no objection to it. But the 
condition has deteriorated to such an extent 
that one cannot dare to come out in the open 
against them.You may dub them as terror- 
ists or divisive forces or by whatever nomen- 
clature you want but they are causing exten- 
sive damage to the Valley. There is no 
Government worth the name. It seems the 
terrorists are ruling the roost. I would like the 
Government to control the situation immedi- ( 
ately. You may extend the period of validity 
of this Act but the factual position is that the 
condition in the valley are not good. The 
situation bas deteriorated to a great extent. 
Every day there are reports that the people 
display arms and ammunition in broad day 
light in the streets without any fear. Nobody 
can dare to visit the valley as a tourist. 
Terrorism has engulfed the entire valley. It i 
would spread after sometime toJammu also. 
The same thing is happening in Punjab also. 
The Government is not able to curb the 
terrorist activities or the deteriorating law 
and situation. Trained militants are cqrning 
from across the border and infiltration 6 at its 
peak. Besides these some people in civil 
dresses are also crossing the border with 
these militants. They belong to the ~akistan'/ 
Armed Forces. All this is happening and the 
Government may be aware of it, but no 
effective measures are being taken either to 
seal the border or deal with the militants. The , 
Government does not even seem to be will- 
ing to take such an initiative. 

What hppened in Assam a few days 
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ago? What are the reasons for discontent: 
ment there? What did the Gorkha National 
Front do in Darjeeling a few days bad?  
What is all this? After all are we running a 
country or just making ourselves an object of 
ridicule. Assam is demanding something. 
G.N.L.F is demanding another thing, Punjab 
is also not satisfied nor is Jammu and Ka- 
shmir. The entirecountry isconcerned about 
these activities and because of the attitude 
of the Government there is disillusionment 
in the people Desired action is not being 
taken by the Government. This is one of the 
important reasons why the situation is dete- 
riorating day by day and terrorism is raising 
its ugly head. One is not sure when things 
would improve orterrorist activities would be 
curbed. Some people say that there is in- 
crease in terrorist activities because of eco- 
nomic dispariiy and regional imbalance. But 
this cannot be the sole reason. The main 
reason seems to be laxity in the approach of 
the Government and the way it ignores a 
problem. When we say that we would nego- 
tiate with thelerrorists and militants we open 
new areas for them and they feel encour- 
aged to continue with these activities. 

The terrorists have spread out In the 
entire Bastar area of Madhya Pradesh dur- 
ing the last few weeks and they have killed a 
number of policemen there. They are explor- 
ing new areas, terrorist activities are starting 
even in those areas where they never ex- 
; isted. 

Mr. Chairman, Sir. I would like to appeal 
to the hon. Minister that merely asking for 
extension the validity p e r i i  of this Act by 
anothertwo years will not serve the purpose, 
because the Government has not been able 
to curb terrorist activities in any of the places 
whether it be Jammu & Kashmi!, Punjab or 

-@even Madhya Pradesh which was struck by 
the terrorists recently. We would like the 
Government to take stern measures to ef- 
fectively deal with the terrorists. It is the need 
of the hour today. The Government should ' inform the House as n what is the fate of 
Government employees who are working in 
the terrorist affected areas. What will be the 
fate of Shri Doraiswmy? Will the Govern- 
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ment be pleased to State as to what steps 
are proposed to be taken so that there are no 
more kidnappings in future. I would like the 
hon. Minister to clarify this while replying to 
the debate on this subject. 

[English] 

SHRl CHllTA BASU (Barasat): Sir, I 
rise to oppose the Bill because this Bill is 
nothing but a new addition of the Mainte- 
nance of the Internal Securiiy Act of the 
emergency days. It is nothing but a replicaof 
the MISA and which has become famous 
because of its misuses, abuses, operation 
tyranny and destruction of the democracy of 
the county. Since it is a resurrection of that 
MISA, I feel it my responsibility to oppose it 
firmly and strongly in order to defend thecivil 
liberties of our country. 

Sir, it is draconian. It gives extra-ordi- 
nary powers to the Executive. Of course. I 
remember the situation is very grave in 
Kashmir, in Punjab, in Assam and in several 
other States because of the terrorist activi- 
ties. The hon. Home Minister may kindly take 
note of the views of the Left Parties of the 
country as a whole. We are not for compro- 
mising to the terroristsforces. We are to curb 
the terrorist forces. We are here to defend 
the unity and integrity of the country. There 
is no doubt about the fact. But, we also feel 
that there is an external factor of terrorism. It 
is the imperialist countries, it is some west- 
ern countries which are working round the 
clock to bring about destablisation of the 
country. Therefore, we cannot just fight out 
the terrorism unless it is based on some 
ideological plane. We rely more on ideologi- 
cal plane to figh: the terrorism. We do feel 
that there are sometimes necessities of 
curbing the activities by some legal meas- 
ures, stern measures. But terrorism cannot 
bs eliminated simply by trigger happy police 
men, army men or reprsessive measures. 

Sir, I am very glad to hear the views of 
our hon. Home Minister when he addressed 
the meeting of the Chief Ministers of the 
Statswhich have been infected by Naxaliies 
activities very recently. My impression has 
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been that we are on the same wave length. 
This is my impression. If you are not of the 
same wave length you are free to say that 
you have got a different view. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): You are perfectly 
right. 

SHRI CHllTA BASU: Therefore, he is 
on thesame wave length that terrorism cannot 
be eliminated by simply repressive meas- 
ures. It needs an ideological fight. In 1987 
when this TADA was brought before the 
House it was said by the former Home Min- 
ister, Shri Buta Singh that it would be pos- 
sible to wipe out the terrorism within two 
years. (Interruptions) 

SHRI BASU DEB ACHARIA (Bankura): 
No, within two years. 

SHRI C H l l l A  BASU: All right, within 
two years. So, it was said by the former 
Home Minister, Mr. Buta Singh that it will be 
possible to wipe out terrorists within two 
years. Then it had been further extended in 
1989. Now you have come to have another 
extension for another two years. I do not 
know whether you will be in a position to 
assure the Housethat within these two years, 
by which you want it to be extended, it will be 
possible for you to remove or eliminate the 
phenomenon of terrorism. 

13.31 hrs. 

[SHRI S. MALLIKARJUNAIAH in the 
Chair] 

Before entering into the demerits of this 
Bill, I want to draw your attention to certain 
observations made by the United States 
envoy to Pakistan just yesterday. This is in 
relation to Kashmir situation. I quite appreci- 
ate that the situation is very grave but we 
should also know the external factor. Just in 
order to emphasise the external factor of 
Kashrnir problem, of terrorist problem as 
such, I want to draw your anention to what 

As Passed by R.S. 

has been said by the US.  Ambassador to 
Pakistan, Mr. Robert Oakley only yesterday. 
He sounded a note of warning that lndia 
might go to war with Pakistan on the Kashmir 
issue. I do not know from where does this 
Ambassador get this information that there 
will be war between lndia and Pakistan on , 
Kashmir issue. He goes on further to say- 
this is with regard to U.S. stand in respect of 
Kashmir--and I quote from The Telegraph 
dated 12th August: 

"As fa! as the United States is con- 
cerned, this is an unresolved issue 
which must be negotiated between the 
government of lndia and the govern- 
ment of Pakistan and the people of 
Kashmir. 

Pakistan has rejected India's claim to 
Kashmir and has called for a plebiscite by 
Kashmi; in line with a 43-year-old United 
Nations resolution." 

This is absolutely against the pasition taken 
by lndia with regard to Kashmir. Kashmir is. 
a part of lndia and we have not accepted the ' 

plebiscite. Plebiscite was accepted under a 
particular condition. Pakistan was to give 
effect to that condition. They did not enforce 
that condition which was at that time sug- 
gested. Therefore, there is no question of 
having any plebiscite in Jammu and Ka- 
shmir. There is no question that Jammu and 
Kashmir does not belong to India. But the 
United States of America has takan this 
position which is absolutely hostile to India's 
position. On the one hand, they want that 
there should be war between lndia and 
Pakistan, on the other hand, they say that 
lndia should accept that plebiscite sugges- 
tion, as was accepted by the United Nations. 
I want that the Government should make its 
position clear, taking advantage of this dd4 
bate. 

Again, Sir, a British Labour Party 
Member of Parliament, Mr. Kaufman, who 
happens to be the shadow Foreign Secre- 
tary of Great Briiain, made a statement 
yesterday at Srinagar saying that Kashmir is 
an international issue. As a matter d fad, il 
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is not an international issue, it is a bilateral 
issue between India and Pakistan and it 
should be settled within the framework of 
Simla Agreement. I think Mr. Kaufman is a 
guest of our country. So. I would like to know 
whether the Government will take up the 
matter with the British Labour Party. 

I 

Coming to the demerits of the Bill- 
there is no merit inthe Bill--on threegrounds 
I am strongly opposed to the extension of the 
period of this Bill. Fifstly, there are enough 
ordinary laws which can take care of the 
situafin, as far as killings, kidnappings, etc. 
are concerned. I am not a lawyer. There are 
many lawyers who can say that the Cr. P.C. 
gives abundant power to apprehend, to try 
and to bring to book those activists. There- 
fore, when enough laws are available under 
normal rules of the land, this kind of extraor- 
dinary laws are not at all necessary. 

These laws, this TADA, has been util- 
ised against the trade unions, against the 
democratic movement. 

SHRl BASU DEB ACHARIA . In Har- 
yana. 

SHRl CHITTA BASU: This has already 
been invoked in Tamil Nadu, Maharashtra, 
Andhra Pradesh,Gujarat and Rajasthan and 
also to suppress the trade union activities. I 
: have got an instance. Shri Nirmal Singh, 

President of Punjab Panchayats Secretar- 
ies Union was held under TADA. He was 
nothing but atrade union activist. Ha was the 
President. He was writing against thb B W  
Development W i r .  The Block Develop 
ment Officer got him arrested under TADA 
because his wrong doings were exposed by 
this gentleman. Therefore. this has been . pisused and this is likely to be misused. H it 
is again brought to light. it will further be 
misused because people are on the road to 
resist the Government's economic policies. 
which are disastrous for the country. The 
entire working class, the entire peasantry. 
the entire middle-income group will have to phh t!m path of struggle and resistance 
against the dangerous and disastrous em- 
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nomic policies of theGovernment which are 
in the offing. 

I therefore, apprehend that when these 
workers' movement, peasants' movement 
and the movement for restoration of civil 
liberty are there, the TADA will used against 
many of us. I, therefore, cannot discern 
myself. I cannot hand overthe arms to you to 
suppress our struggle, to suppress our 
movement and to suppress the civil liberties 
of the country. 

The second strong p in t  of my opposi- 
tion to this Bill is that it shifts the onus of 
proving the innocence to the arrested per- 
sons. Normally in our country. in our judici- 
ary: it is the duty of the prosecutor to prove 
whether the accused or whetherthe persons 
arrested is guilty or not. The responsibility of 
prclving his guilt lies with the prosecution. 
Here you have taken the right. You want that 
the onus of proof should be shifted to the 
arrested person. This is in violation of the 
normal principle of judiciary. Ycu anest me 
and you ask me to prove that I am innocent, 
whereas it should be your duty to prove that 
I am guilty. If is not my responsibility to prove 
that I am not guilty. Bu this Act you want to 
revamp the basic and normal principle of 
judiciary accepted in our country. Therefore, 
it is highly objectionable and we cannot 
accept this principle at all. 

Thirdly, under rulesframed under TADA, 
the confession made before the Police can 
be admitted as evidence. I think he is not only 
satisfied with the harsh provisions in the Bill 
but he has also amended or incorporated 
certain provisions in the rules which makes 
it obligatory, which makes i! clear that con- 
fession made underduress,anfession made 
before the Police may be part of the evi- 
dence against the accused; 

Thesethree basic principles are, at least, 
of such nature which under norms subvert 
the basic principles which we hold as very 
high. I, therefore. have got no other abrna- 
tive. I am quite aware d the fad that terrorist 
danger is growing. II should be fought. We 
are for the unity and integrity of the country. 
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But that cannot be done at the cost of civil 
liberty. On the other hand I am glad that he 
is also on the same wave length with me that 
in order to fight the terrorist phenomena the 
most potent weapon is not the arms but the 
ideobgical arms. I hope, having this th iq  in 
mind. the Government would agree to with- 
draw the Bill and take to other measures. 
Wah these words, I oppose the Bill. 

SHRl BUOY KRISHNA HANDCUE 
(Jdrhat): Mr. Chairman, Sir. while supporting 
the Terrorist and Disruptiviiies (Prevention) 
Amendment Bil. I would like to make certain 
observations of the oontext in the terrorist 
situation prevaihg in the country. The law 
for dealing with the terrorists in no doubt 
necessary and has to be in force. But I do not 
agree with the hon. Members who suggested 
the law to be disenforced since it has failed 
to cud) terrorism. R is just like suggesting 
abolition d criminal laws since incidences of 
crime have n d  gone down. 

Sir, nowhere m the world any Govern- 
ment can give assurance that terrorism can 
be curbed within a stipulated time of. say, 
three or four years. It is a bng drawn out 
process. The situation is more intriguing as 
terrorism is a state of mind among the sym- 
pathiirs. We have to bear in mind this thing. 
yet I feel il is time !hat we had a fresh look at 
the terrorists problem. I do understand that 
no government can aHow such a situation to 
continue. I am, however, inclined to believe 
that sometimes our assessment of the ter- 
rorists situation goes wrong. What ails our 
assessment is that we have a tendency to 
generalike the terrorist situation clubbing 
them altogether. We have to bear in mind 
that each situation whether it is in Punjab or 
Kashmir or in Assam or even in Andhra 
Pradesh, has its own genesis and character 
and its own ba&round and history calling 
forth differant strategies to handle each situ- 
ation. Strategies vary from situation to situ- 
ation. To cite an example, why I have said 
this is that in the North-Eastern region, 
whether it is in Assam or Nagaland or 
Manipur, so far there is no arganised in- 
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votvement of a foreign power. I repeat the 
words. 'organised invohrement of foreign 
power'. Well. I should make it clear lest I may 
benrisunderstood. What I mean isthis. There 
may be instigation to or sympathy of foreign 
powersfortheterrorists, but so far there is no 
dired, organised involvement of any foreign 
power in providing arms, money, materials 
and particularly, the training as in the case of 
Punjab or Kashmir. Whatever assistance 
and help they have had are from the terror- 
ists hailingfrom the insurgency areaof Burma, 
who are no doubt foreigners, on the Indo- 
Burma border. 

Then again. Sir. in this region. religion 
has no role to play in terrorism and the 
situation like that of Andhra is absolutely free 
from fundamentalists influence. Such an 
analysis is necessary to assess retrievabrlty 
of a terrorist situation, for no situation is 
irretrievable. Speaking positively. each situ- 
ation is redeemable or retriivable. Redeema- 
bility or retriivabilty is, however. a matter of 
degrees. Some situations are more retriev- 
able and some situations are less retriev- 
able. I would like to refer to the case of 
Assam particularly, since a new approach is 
being tried there. it is quite in the fitness of 
things that the people in Assam. in the recent 
elections, have given a mandate for peace 
and stabilny. Again, this mandate is not to be 
misunderstood or misinterpreted. It is not a 
dired mandate against the extremists, as 
some of our over -enthusiastic political activ- 
ists are indined to interpret. It is a positive 
mandate, it is a positive rnandqte for peace 
and at the same time, the people supported 
ourcall given to theextremists inoweledion 
manifesto for shunning violence and sitting 
across the table for a dialogue. So. the 
mandate is also for our endeavours to settle 
things with the extremists. Now, that our 
Party has won the election, we cannot go, 
back upon our commitment. There is, how- 
ever. a legitimate question whether they 
would respond to our call. The ball is in their 
court. We have to bok at the call for general 
ammesty in respect of TADA prisoners in 
Assam from this angle, though there are 
hon. Members who have reservations and 
are quile agitated in the House over it, from 
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time to time. I would like to quote the condi- 
tionalities governing that call for general 
amnesty: 

I (i) the ULFA detenus without any 
serious charges would be re- 
leased forthwith. (This is also in 
accordance with the Congress 
(I) manifesto); 

(ii) Government would free all other 
detenus including those involved 
in heinous crimes and grant 
general amnesty only if the ULFA 
responds favourably to the Gov- 
ernment's appeal to lay down 
arms and come to the negotiat- 
ing table; and 

(iii) ll deemed necessary in the inter- 
est of a meaningfuldialogue with 
theULFA. theGovernment wou:d 
request the Government of India 
to consider lifting of the ban on 
the organisation. 

This is what actually we have offered to 
the extremists. I have already stated that the 
ball is in their court. I do not agree with those 
who raise the question that on what basis. 
the Government can have a dialogue with 
them since their demand is secession. Let us 
talk and let us find out as to what alienates 
them from us. That is the most basic ques- 
tion. Once they spell out, we can cons~der as 
to how far we can go in meeting their de- 
mands without compromising the question 
of unity and integrity of the country which is 
indivisible. 

Sir. last year, a team of Cabinet Minis- 
ters led by the Deputy Prime Minister of the 
country including Members of the Opposi- 
tion camped in Srinagar for days together 
searching for the right contact who could 
persuade the militants of Kashmir to come to 
the negotiating table. Then again, in thecase 
of Punjab extremists, in spite of their de- 
mand for sucession. the appeal to them for 

. shunning violence andcome to the negotiat- 
ing table still stands. So, what signal will go 
to the people of Assam, if the Government 
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refuses to talk with the militants on the plea 
that there cannot be any dialogue with them 
unless they give uptheir demand to secede? 
One may plly well ask the question, what will 
you do if you fail? Well, we fail, yet we can 
atleast convince the people of our sincerity 
of purpose. The ball is, in any way, in their 
court. We should remember the ultimate 
appeal of ours as well as that of the terroriists 
is to the people'. Let the people decide. 

I am not saying that the Government 
does not believe in the methods of persua- 
sion. They do belive in it. But however, I am 
afraid, that sometimes there is not the applii 
cation of right strategy at the right time. For 
once the situation is allowed to drift, no 
methoc!, persuasive or coercive will click. 
The hard-line may turn out to be counter- 
productive, too It may indeed achieve some 
limited.objectives but the alienation will be 
total. This is the ground reality of the situ- 
ations whereever we have opted for hard- 
line. I am nQt saying thatthere is no necessity 
of hard-line and firm action which forms the 
basis of TADA Act. I do admit that the Gov- 
ernment must be armed with the extraordi- 
nary situation. What I am emphasising is the 
rationalisation of the use of such laws. 

I am not using the world ' humanisation" 
as it may sound too soft and probably may 
not go well with many. But the Government 
has to convince that before it goes for hard- 
option, allother options have been exhausted 
and no otheioption. are left. Then and then 
alone it can go towards taking coercive ac- 
tion undertheTerrorist and Disruptive Activi- 
ties (Prevention) Act. This aspect has to be 
borne in mind. 

SHRl SOBHANA GREESWARA RAO 
VADDE (Vijayawada): Mr. Chairman. Sir, I 
rise to express my disapproval to the Terror- 
ist and Disruptive Activities (Prevention) 
Amendment Ordinance, 1991 and the 
Amendment Bill that has been brought for- 
ward by the hon. Minister. 

While introducing the original Bill. the 
then Government said that they woukl be 
able to control the activities of the terrorists 
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in just two years. Again it was extended by 
two years and now again the Government 
has come forward with a request for exten- 
sion for another two years. 

Actually, there is every possibility of 
misuse of such laws. Just now Shri Chitta 
Basu was telling about some instance, the 
case of one Nirmal Singh who was arrested 
under TADA Act because he was fighting 
against the ocorruption in that area. He was 
fighting for social justice and against certain 
misdeed of the people in the Administration. 
Annoyed with this, he was arrested. There 
may beother instances in someother States. 
I am told that in Rajasthan, in Kotaarea also, 
people belonging to a particular community 
were arrested in good number. 

I would like to know from the hon. Min- 
ister whether a study has been made to find 
out whether this Terrorist and Disruptive 
Activities (Prevention) Act has been mis- 
used by either persons in the administrative 
set up or in the political arena to victimise or 
restrict the activities of their political adver- 
saries. The Government should take care of 
such things. We have had avery bitter expe- 
rience earlier. Just to negate a particular 
judgement of the High Court, the draconian 
law, Maintenance of Internal Security Act 
was passed. The persons who fought for 
freedom of this country who suffered in the 
jails for several years for the cause of free- 
dornpeople like Shri Morarji Desai, Shri 
Advani, Shri AB. Vajpayee, Shri George 
F emandes and such other people-who shed 
so much of their sweat and bkod for this 
country were put behind the bars. They were 
d put behind bars. We had such b ie r  
experience. Several trade union leaders, 
kisan leaders, and several people were 
detained under that MlSA just to see that the 
chair of a particular person is not disturbed. 

Now this TADA has been brought. I 
would like to know how far you have suc- 
ceded after twinging this TADA nearly four 
years bat% and whether the dwil ies ol 
there terrorists and these anti-national ele- 

ments have come down in Punjab or in 
Jammu and Kashmir or elsewhere? 

I feel very much because as days pass 
on, it appears that these activities of the 
terrorists are increasing and they are acquir- 
ing very very sophisticated arms. They are 
able to use rockets and latest electronic 
equipment with precision not only in a re- 
mote area but even in the capital town of 
Srinagar in Jammu and Kashmir or in sev- 
eral parts of Punjab. 

My submission is, only your arms or 
your forces will not silence these terrorists. 
You must weaken the terrorists. You must 
strengthen the political forces in that State 
who do not subscribe to these terrorists 
views. 

As Members of Eighth Lok Sabha, we 
had very bitter experience. The Hon. Rash- 
trapathiji praised Barnalaji when he ad- 
dressed both Houses of this Parliament 
together in the central hall and called him a 
very great persons. Just after a few months, 
he has simply dismissed that Government. 
Mr. Barnala who was fighting against these 
terrorists was rewarded with adismissal, just 
because your wanted to get political mileage 
and because you were going to hold elec- 
tions in Haryana at that time. But you have 
failed to woothe electorate inflaryana. They 
had very b ie r  experience of your tricks. 
Their democratic rights were vetoed by 
means of defections. The great was a mas- 
ter of that. He was always negating the 
people's verdict. As a last resort, by dismiss- 
ing the Akali Dal Barnala Government, you 
thought that the people of Haryana will vote 
to you. But the people of Haryana are quite 
wise enough and they did not vote to you. 

My submission is aparl from your mili- 
tary operations, or your operations through 
Police and other machinery, you must try at 
the same time to k ing a change in Punjabor 
Jammu and Kashmir or Assam or any other 
State through a dinerent channel also. 

Mr. CHAIRMAN: You mentbnda name 
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and said he encouraged defections. The 
name will not go on record. 

SHRl SOBHANA DREESWARA RAO 
VADDE: I leave it to you. 

I hope our present Home Minister Shri 
Chavanji will seriously make efforts to bring 
such type of change. The other day he was 
saying that he will visit Punjab, Kashmir and 
such disturbed areas and talk to the people 
and bring change. 

I would like to say that the situation in 
Andhra Pradesh is also not very happy. The 
hon. Home Minister must be quite aware of 
it. There also these terrorists are having lot of 
links'with the Naxalites there. 

14.00 hrs. 

They are receiving very very sophisti- 
cated arms. I would like to say that because 
of their anger, their hatred, their anguish 
towardsthe then TDP Government, the N.T. 
Rama Rao's Government, unfortunately we 
believe the leaders of the Congress (I) Party 
must have had some understanding with the 
Naxalites there who, in turn, helped the 
Congress (I) party in the 1989 Assembly 
elections where they were able to see that 
the Congress (I) won the election and formed 
theGovernment. You knowthe position. The 
then Chief Minister of Andhra Pradesh was 
very very lenient towards these Naxalites 
people and these Naxalites, these very 
people are having connection with the terror- 
ists, with the anti-national elements. They 
have procured very large quantity of arms 
including AK-47 rifles. They threaten the 
business people, they threaten the industri- 
alists and ask: "Give us one AK-47, give us 
two AK-47s." 

In this connection, I want to tell that the 
other day also they were able to kill a very 
large number of police people in Andhra 
Pradesh because of which the morale of the 
police forces is also mming down. What I 
want to bring to the noticed theGovernment 
is that not only in the letter, the Bill that is 
important but your intention, your commit- 
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ment that is all the more important. 

Sir, in Hyderabad City a lot of distur- 
bances had taken place. In the very pres- 
ence of the police people, a lot of things were 
done. But no action was taken. Just to bring 
a change of a Chief Minister, few hundreds 
ofpeople were killed. What action wastaken 
against such people? Are not such of these 
incidents encouraging these terrorists and 
anti-national elements to play their own 
games when such people in power both at 
the Centre as well as in the State areleft 
untouched? Such things happened only to 
just bring a change of a Chief Minister. After 
all, you can represent your High Command 
and you have every right to ask for achange. 
But killing of innocent people, inciting vio- 
lence in a very large scale are not good 
things. These things are going to have a lot 
of impact. So, I appeal to the Government to 
see that such incidents do not take place 
again at a larger scale. I hope this Govern- 
ment and especially our Home Minister Shri 
Chavan will be able to'succeed in curtailing 
these activities of these terrorists. There- 
fore, I hope that this Government will not 
require extension of this Terrorist and Dis- 
ruptive Activities (Prevention) Act, 1987 
anymore. 

SHRl RAMA KRISHNA KONATHALA 
(Anakapalli): Sir, Shri Sobhanadreeswara 
Rao has just now said that the then Chief 
Minister of Andhra Pradesh joined hands 
with the anti-social elements and their re- 
sponse for that. What about his party people 
joining hands with the Naxalites and ad- 
dressing the last elections on a common 
platform? (Interruptions) 

MR. CHAIRMAN: Let us not involve in 
this kind of a debate because it is aquestion 
of time before us. 

SHRl RAMA KRISHNA KONATHALA: 
He is the man who is responsible for the 
Naxalite Movement in Andhra Pradesh. 
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SHRl SOBHANADREESWARA RAO 
VADDE: Not at all It is a well-known fact. 
(htenuptions) 

SHRl P.C. CHACKO (Triihur): He has 
said that you have shared a common plat- 
form. You have to answer to that. (Intenup- 
-1 

MR. CHAIRMAN: On some other occa- 
sion you can raise this. Time is very short. 

(Interruptions) 

SHRl SOBHANADREESWARA RAO 
VADDE: Sir, I am on the verge of concluding 
my speech with a few words. My colleague 
has said something. It is a fact that your 
Congress Government was very very lenient 
and considerate to Naxalites for reasons 
best known to yoursetl because of which it 
has reached all-out proportions, the like of 
which never h w n e d  in the history of 
AndhraPradesh ...( Interruptions) I will finish 
now. 

Sir, with these words, I hape the hon. Min- 
ister will not insist on getting this Terrorist 
and Disruptive Activities (Prevention) Amend- 
ment Bill passed. 

SHRl GEORGE FERNANDES (Muzaffar- 
pur): Mr. Chairman, Sir, I rise to oppose this 
Bill. In the first instance, it was passed fortwo 
years. Thereafter, it was extended by two 
more years. Those two years have already 
elapsed and nowthe Government is trying to 
extend its validity for a further period of two 
years. All such legislations have been thrust 
upon the country from time to time. I would 
like to make a reference to the Preventive 
Detention Act which was moved and passed 
in 1952 in this very House. Mr. Kailashnath 
Katju happened to be the Home Minister at 
thal time. The opposition parties were op- 
posed to that legislation because the con- 
gress side was always authositasian, mo- 
nopdistic, individualistic and. it often worked 
keeping its interesl uppermost in its mind. 
Then Mr. Katjwhad defended theBill stating 
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that it was temporary measure only. 

Today, I would like to make a reference to 
a personality about whom people have dif- 
ferent views. Even I myself have no knowl- 
edge of his ideology. He is Shri Syama 
Prasad Mookerjee. He used to be a Member 
of this House and had opposed the above 
legislation tooth and nail. I request those 
hon. Members who support this legislation 
and used their articulate voices togothrough 
that particular speech of Mr. Mookerjee. In 
the course of his speech, he expressed this 
view. Those days, the naxalites and commu- 
nists had identical views. The communist 
ideology was not at all acceptable to the 
Congress, which was pro-capitalist. Though 
Pt. Jawaharlal Nehru spoke in favour of 
socialism, yet he worked forcapitalists. When 
Mr. Katju pointed out as to how the mmmu- 
nist parties had started a campaign against 
the above legislation, Mr. Mookerjee replied 
in the following words: 

[English] 

"I am no admirer of communists. Ideologi- 
cally, we differ. But so far as preventive 
detention law is concerned, I regard it as 
unjustified, illegitimate and against the con- 
cept of the rule of law." 

[ Translation] 

When the then hon. Home Minister said that 
it was only a temporary measure, Shri 
Mookerjee had given the above reply. 

[English] 

"The Home Minister says that this is only a 
temporary measure." 

[ Translation] 

Mr. Chavan, you must think over it, 

[English] 

The Home Minister says that ths is only a 
temporary measure and they will do it only 
for a short while. 
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[Translation] 

To this Mr. Mookerjee had replied that 

[English] 

"it would not happen." 

[ Translation] 

Just within :ow words, he had said that 
this was unjust. I must use here the words 
uttered by Shri Lal Krishna Advani who is 
now the leader of opposition. He said." With 
uncanny foresight 

[English] 

Dr. Syama Prasad Mookerjee says 
"History gives us numerous examples 
wherein the Executive once having been 
armed with large and arbitrary powers, be- 
comes extremely reluctant to give up those 
powers. The Executive invents excuses and 
pleas for the continuance of suzh powers. 

, Thevery principle of detention without a trial 
shows that there is something wrong in the 
country whether in the Government or in the 
people." 

[ Translation] 

Mr. Chairman. Sir, I am opposing this 
legislation only because of the fact that right 
from 1952 all successiveGovernments have 
been making excuses that it was only a 
temporary measure and everything would 
be all right very soon. It was only an empty 
assurance. The situation worsened and still 
wdrsened and that is how we are now faced 
with a situation in which we are very much 
concerned for the country's future. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): Responsibil~ty. 

SHRI GEORGE FERNANDES: He is 
not capable enough to debate on the con- 
ceptof responsibility. Whgre he lacks i capa- 
biltty. he must not open his mouth. He will 
never onthisdebate. Thisdebate will demor- 
alise him, But we are nor going to spare him. 
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Today, when this Bill was brought forward in 
this House, we must think a whileover it and 
then speak. What are the impelling circurn- 
stances under whichthis Bill was brought? It 
bears Mr. Chavan's signature. 

[English] 

The Terrorist and Disruptive Activities 
Act, 1987 (28 of 1987) was enacted to re- 
place the Terrorists and Disruptive Ordi- 
name, 1987 (Ord. 2 of 1987) with effect from 
the 24th May, 1987 to meet the extrordinary 
situation created by widespread terrorist 
violence in many parts of the country. 

[ Translation] 

Just now an hon. Member who cameto 
this House for the first time, stated here as to 
how the situation has worsened in Kashmir. 
This legislation was enacted in 1987. The 
situation in Kashmir did not worsen in 1990. 
It was introduced in 1987 and then extended 
for anothertwo years in 1989 withthe pretext 
that the situation had further worsened. As 
such it was given extension for two more 
years. There are certain newspapers which 
make propaganda in favour of the Congress 
party without any charge. There are several 
forums where in the Communist Party isalso 
applauded. But why this issue is being raised 
in this House only? In fact, should we say 
that a grave situation has arisen in this 
country following which this Bill has been 
brought forward? This situation arose in 1990. 
This is what the Government wants to say 
under Shri Chavan's signature in this Bill. 
They must not, at least, defame their leader- 
ship, that too when he is a Minister. Do not 
prove him to be a liar in this House. He says 
that in order 

[English] 

to meet the extraordinary situation cre- 
ated by widespread terrorist violence in many 
parts of the country. 

[ Translation] 

It has now been proved that such a law 
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cannot abolish any kind of violence or terror- 
ism. It is essential to learn lessons from it. It 
is irrelevent to ask this question as to who 
encouraged the Naxalites and to what ex- 
tent? Naxalites are treated as per one's 
converience. Naxalites are sometimes criti- 
cised and condemned and some times 
praised and used as tools. There may be 
some difference of opinion on the ideology 
but so far as question of containing violence 
is concerned there should be no difference 
of opinion. There is no room for violence in 
politics. At thesame time, there should be no 
state terrorism. You hav'e been running the 
country by unleasing state terrorism since 
1947. It is you who have brought the nation 
to such a situation. Whether it is the Punjab 
or Kashmir and Assam, North or South the 
state terrorism unleashed by Government 
have brought the country to present situ- 
ation. Yet the Governments are not learning 
the lesson. I am much worried about it. Why 
we do not look back at the History of last 44 
years? Why should we not accept honestly 
that Violence is not the way to solve any 
problem and now we must choose another 
way. All the word have realised that all the 
prevention, Detention Laws have proved of 
no use and brought the country to the pres- 
ent situation even after the 44 years of 
independence. Mr. Chairman, I think t is of 
no use. This law is not going to serve any 
purpose. You are using the law not to abolish 
terrorism but togive a blow to the democracy 
in the nation. It will not serve any purpose. 
This law has recently been discussed in the 
U.N.O. There must be some discussion on 
this law and the Ministry should call for the 
relevant information from Ministry of Law. 
The discussion on it in the United Nation's 
Human Rights Committee has been com- 
pleted.Thisdiscussionstarted on 27th March 
only four months before. I cannot take the 
name of your Attorney General who is a big 
gun. because yw.will not allow me to do that. 
Attorney General in his speech has said that- 

Regarding the provisions against arbitrary 
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detention and the procedure for hearing the 
complaints of detainees, none were avail- 
able under the Terrorist and Disruptive Ac- 
tivities (Prevention) Act." 

[ Translation] 

The Atorney General has admitted in the 
Human Rights Committee of U.N. that the 
person arrested under the law ... ...... 

[English] 

There is nothing in this law which pto- 
vides against arbitrary detention or proce- 
dure for hearing the complaints of the de- 
tainees. 

[ Translation] 

This law is not effective but it has been 
defained all over the world and it has pre- 
sented India's image as a country where 
human rights are violated at every level. 
Your Attorney Gei~eral has admitted on an 
international forum. I would like the hon. 
Minister to take some action specially keep- 
ing this fact in view. In the address is U.N. 
Committee, he further said that ...... ...... 

[English] 

"The Terrorist and Disruptive Activities 
(Prevention) Act was only a procedural 
enactment, not a law dealing with preventive 
detention of creating a new offence. Article 3 
of the Act enumerated the specificdisruptive 
activities that would be subject to punish- 
ment. One could not have an ordinary crimi- 
nal court deal with cases of terrorism be- 
cause of problems such as intimidation of 
witnesses. provided the court procedure was 
properly announced and the bail conditions 
were appropriate, there was nothing in the r' 
Terrorist and Disruptive Activities (Preven- 
tion) Act, according to India's understanding 
of constitutional law and fairness that vio- 
lated article 9 of the Covenant." The cove- 
nant means the international covenant on 
civil and political rights. "Article 9 dealt es- 
sentially with two points: liberty and security 
of person, and access to the coutts.' In this 
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itself he says that there is nothing in this law 
,that enables'somebody to safeguard against 
arbitrary detention or for hearing the com- 
plaints of the detainees. 

[Translation] 

Naturally, the prado is obvious. The 
Attorney General failed to defend this Act o 
an international forum. Mr. Chairman, Sir. 
you will be surprised and amazed to know as 
to what he did in the name of defending the 
act in his addresses to the U.N.O., he 
said.. . . . . . . . 

[English] 

Specially designated courts are there. 
"The designated courts established under 
the Terrorist and Disruptive Activities (Pre- 
vention) Act were perhapsthe most impartial 
of all Indian courts because the judges 
appointed were officials with special experi- 
ence, independence and fearlessness." 
These are the words of the Attorney General 
of India: 

[Translation] 

It means that Indian Courts are not 
honest, the appointments are not made 
honestly. The judges of those courts are 
coward. They are not honest, the way of their 
appointment are made is not fair. There are 
some courts where we have appointed 
impartial, gentle good and bold people. 

Mr. Chairman, Sir, if by introducing this 
law our nation isdefamed before the interna- 
tional community and the Attorney General 
has no. arguments to defend this law. wecan 
understand the position of this law and the 
need to stop implementation this law. I will 
conclude after making one or two po~nts for 
I know there is one lacuna in it. One hon 
Member has delivered here a long speech 
on Kashmir and recounted to us the new 
history of Kashmir. Mr. Chairman, Sir, if we 
want to know about the history of Kashmir, - we will have to delve a bit deep and study the 
history prior to independence and for that 
purpose some people will have to study a lot. 
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Where does lie the genesis of the present 
situation in the country. The year 1984 is the 
genesis when elections were held there and 
the Government wasformed. Electionswere 
held honestly two times in Kashmir, the 
Kashmiris who know about Kashmir, will be 
agreed to it. The people of Kashrnir believed 
that only two times, the elections were held 
honestly, from taxiwalas to hotel boys say 
the same thing, leave aside the high class 
people, they may be mngress people. In the 
year 1977, when Shri Morarji Desai was the 
Prime Minister elections ere held honesty for 
the firsttimeand electionswere held honestey 
second time in the year 1983, in this way 
elections were held there honestly twotimes. 
For the first time Sheikh Saheb was elected 
and Farooq Abdullah was elected second 
time and the Government was formed. 

Mr. Chairman, Sir, a long speech was 
delivered here t~day  that why should a politi- 
cal man be posted there. The Congress 
people are feeling ashamed of mentioning 
the name of the person. They are feeling 
ahsamed of mentioning the name of the 
person. They are feeling ahsamed of men- 
tioning the name of the political person who 
is to be posted there but we have certainly 
had a discussion here on the working of Shri 
Farooq Abdullah. In 1984. when Shrimati 
IndiraGandhi was Prime Minister the Farooq 
Abdullah Government was toppled and it 
was alleged every where that he was work- 
ing as a Pak agent selling the country. All 
sorts of political vendetta was employed 
against Shri Farooq Abdullah at that time. 
Four days back hon. Members sitting at my 
right side in the House boycotted the House 
over a word but the Congress Party had 
uttered that very word everywhere against 
Farooq Abdullah. 

Shri Farooq Abdullah did not have the 
courage to fight and within 6 months he 
withdrew. This was what these pe~ple actu- 
ally wanted. After that under pressure he 
was compelled to make a compromise. The 
Congressmen also became a pan of his 
Government. From that day onwards. Farooq 
Abdullah became a patriot. He then became 
very competent man full of all the qualities. 
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............ Take shelter under the Congress 
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AN HON. MEMBER: Is this your poli- 
tics? (Intemptbns) 

SHRl G. DEVARAYA NAlK (Kanara): 
L i e  Shri V.P. Singh who was not a good 
man when he was in the Congress but no 
saoner he left the Congress he became a 
good man. 

SHRl GEORGE FERNANDES: Shelter 
under the Congress is very vital. There is no 
Pallu' at present, when the person Arrange 
with a 'Pallu' is inducted, one will have to take 
shelter under it and everything will be all 

......... riiht. We know that (Interrup- 
. tions) ......... 

The Congress party is so big but it 
cannot work without 'Pallu'. What you are 
talking. ........ (lnterrqtbns). ........ 

[English] 

SHRl P.C. CHACKO (Trichur): You have 
nothing in Kashmir, why do you talk about 
that? 

SHRl GEORGE FERNANDES: I have 
nothing in Kashmu: Kashmir is as much part 
of my Me. as it is yours. 

SHRl P.C. CHACKO: Your party. 

SHRl GEORGE FERNANDES: My 
party? Your party has nothing in Kashmir. 
How does that make a difference? We are 
concerned about the country; we are not 
concerned about the political parties, here. 
We are discussing the country. I am very 
very sorry. Sir, that Ute hon. Member is 
unable to understand as to what we are 
debating here. He thinks that we are d~scus- 
ing the s$te#strength of his party. We are 
not discussing the size and strength of any 
political party here. (Iniemptbns) 

AN HON. MEMBER: Please speak of 
the Bill. (lnkMqtiom) 

SHRl GEORGE FERNANDES: I have 
been speaking on the Bill. (htemgtiom) 

SHRIGEORGE FERNANDES: I am not 
speaking politics. I have not taken any polii- 
cal party's name. It is your party which started 
this. You have raised an issue and I have to 
reply to those issues. (Intenuptbns) 

MR. CHAIRMAN: Let us not deviate 
from the subject before us. (Interruptions) 

[ Translation] 

SHRl GEORGE FERNANDES: This 
may be discussed some time later. 

Mr. Chairman. Sir, a qcestion is raised 
here about Kashmir. Terrorism in Kashmir 
began after the 1987 elections and it began 
because after compelling Farooq Abdullah 
to withdraw in 1984 the elections that were 

......... held in 1987 

After the alliance Government was 
formed there with the helpof Congress party. 
corrupt practices therestarted. Even in 1987 
elections, poll rigging took place. Thus the 
Government is a way invited terrorism, they 
created a clear impression that they could 
not be removed by any other means but only 
by terrorism. 

Therefore terrorism was linked with 
gun. Some members may cite the example 
of English people who are said to have wiped 
out terrorism in Malaysia. But the fact is that 
the English did not consider Malaysians as 
English. they au ld  use arms against them 
and kill lakhs of Malaysians. But so far as our 
country is concerned the people of Kashmir. 
Punjab and Assam are the citizens of India; 
therefore it would be in appropriate to take 
up arms against them. We cannot kill our 
ownchildren. Wecannotfolbwthefootsteps 
of English people which they had adopted in 
Malaysia. 

Mr. Speaker. Sir. I would like to make 
a humble request that this is not the appro- 
priate way to keep the country integrated 
and remove terrorism. Therefore we are not 



853 Stat. Res. re. SRAVANA 21.191 3 (SAKA) TADA Amend. Bill 854 
d i s w v a l  of TADA Amend. Ord. & 

at all in favour of enforcing this law. Before I 
conclude may speach I would like to relate 
an experience in the House, which perhaps, 
would not be liked by some of the Members. 

There is no certainty as to how, where 
and in what contexts whese laws would be 
enforced after, they are enacted. Would it be 
appropriate to keep the terrorist Act for two 
more years under which about 287 youths 
between the age group of 10 years and 18 
years have been kept behind the bars in 
Rajasthan? They were arrested two years 
ago in relation to the riots that occured in 
Kota. The Home Minister of the State has 
confessed that 187 of the total youth ar- 
rested are innocent. But then he denies to 
have any power and says that it is only the 
CentralGovernment that implement the law, 
or the designated courts can do something 
but not they. It is merely a small example as 
to how the law is being used. 

While opposing the introduction of this 
law that day, I quoted examples of a few 
incidents that occured in Gujarat. I had re- 
ferred to aReliance Textile Factory the owner 
of which- I would not like to mention his 
name-met the Chief Minister and succeeded 
to get the workers arrested under the same 
terrorist Act and forced them to end their 
strike. They were agitating for their rights. 
They resorted neither to violence nor to 
terrorism. If at all they indulged in wolence 
then this Act is not to be applied in this 
connection. 18-1 9 workers were arrested 
and our Organisation had to spend thou- 
sandsof rupees to seek the helpof Supreme 
Court to get them released after several 
months. 

Mr. Speaker. Sir, about two thousand 
persons, have been arrested inGujarat under 
this law. I would like to know from the hon. 
Minister as to how many persons are in 
prison. This law is being misused in Haryana 
also. A statement has been issued by Shri 
Bansi Lal who was the strongest Minister of 
Defence in the Congress Government dur- 
insemergency days and had remained the 
Chief Minister of H y a n a  just a few years 
W. He says- 
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[English] 

case under TADA was registered 
against Shri O.P. Jindal, a leading industrial- 
ist of Haryana, Uttar Pradesh, West Bengal, 
Maharashtra, Madhya Pradesh and Karna- 
taka. Shri Jindal is a Member of Haryana 
Vidhan Sabha also. He was elected on 
Haryana Vikas Party ticket. The Haryana 
Vikas Party ticket. The Haryana Chief Minis- 
ter is trying to pressurise Shri O.P. Jindal by 
abusing TADA and by stopping his business 
and by arranging assault against Shri O.P. 
Jindal by anti-social toughs. The Hon'ble 
Chief Ministerwants Shri0.P. Jindal, MLAto 
defect to Congress (I). Similariy, he had got 
raids organised at the house of another HVP 
MLA Shri Lehari Singh and got his power 
connection disconnected." 

[SHRIMATI MALlNl BHAlTACHARAYA in 
the Chair] 

[ Translation] 

How the law is being enforced. He has 
proposed to extend its period for two more 
years. Shri Bansi Lal says in that context. 

(Interruptions) 

SHRl A. CHARLES: Madam Chairman, 
will be place all these papers on theTable of 
the House? (Interruptions) 

SHRl GEORGE FERNANDES: Yes, I 
will lay them on the Table of the house. 

"One Col. Risal Singh (Retd.), Security 
Officer of Shri O.P. Jindal was also arrested 
on the same day on false accusations under 
TADA." 

[ Translation] 

Which law is proposed to be enacted? 
Do you talk of the same law under which Shri 
Risal Singh was arrested under TADA four 
days ago, while the arrangements are being 
made to arrest Shri Jindal, is it the same law 
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under which two thousand workers have 
been arrested in connection with the launch- 
ing of public agitation or is itthat under which 
about 278 innocenhouths in the age group 
of 10 to 18 years have been kept in prison in 
Rajasthan for the last two years? What I say 
in regard to the Congress applies to the 
Governments of Uttar Pradesh and Madhya 
Pradesh equally. I am very sorry to narrate 
the incident happened in Ghaziabad. A dis- 
cussion on Special Privileges took place in 
the House. R relates to Shri D.P. Yadav we 
are not concerned to his past or present. But 
we unable to understand why an advocate 
who fights his case has been arrested under 
National Security Act and kept in 
prison ...( lnterruptions) whatever !is name 
may be but he is Yadav. Does it mean that he 
has to be arrested if he hits the judge in the 
chair. .. . ..(Interruptions) So far as human 
rights are concerned we would neither 
compromise with our party nor with anybody 
else. We would fight for human rights not 
oniy in Biharor in ourcountry but in the whole 
world. So far as BJP is concerned, we will 
have separate discussion if they have a role 
to play. The advocate threw the chair on the 
judge but he was arrested under National 
Security Act, Then what is the use of having 
the Indian Penal Code?. . . . . . . . . (Interruptions) 
Listen. H highofficials like District Magistrate 
DSP or SP etc. behave in an improper manner 
and then are put behind the bars under 
National Security Act, then all the advocates 
will become idle.. . ...( Interruptions) These 
persons have wasted may time by interrupt- 
ing me constantly. Shri Nehar Singh Yadav 
is the arrested advocate. I would like to know 
on what basis that person has been arrested 
under National Securiiy Act. Similarly, I have 
a complaint against the Government of 
Madhya Pradesh. Shankar Guha Niyogi, a 
Union leader from Chhatisgarh has been 
fighting for the cause of workers for the lat 
twenty years. The motive of their agitation is 
not only toget better wages but to keepaway 
the workers from taking abhal, cigarette 
etc. a h  so that their money is utilized in 
providing better education to their children. 
Shankar Guha Niyogi is the revolutionary 
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person who has linked these things with the 
agitation. He was summoned by the District 
Magistrate and then kept inprison for months 
together. The Government of Madhya 
Pradesh started the externment procedure 
and it appears that this process is going on 
in at least 5-6districts in Chhatisgarh region. 
He has been facing these circumstances 
only because he is working forthe upliftment 
of workers and poors. Political differences 
may be there, differences are there in every 
field, even within the political parties. I would 
appeal to the Members of all the political 
parties, as Dr. Shyama Prasad Mukherjee 
had appealed in 1952 that they should not 
support the enactment these laws. Ideologi- 
cal differences with the communists would 
persist but these laws should not be passed 
in their name, the Government should not 
accept the demand of communists and 
Executives/bureaucrats for extending its 
period. Earlier too, Armed Forces Special 
Powers Act was extended by six months. 
Pandit Govind Ballabh Pant who was the 
then Minister of Home Affairs had sought six 
monthis time to deal with the problem of 
terrorism. B has been a long per~od of 32-33 
years from 1958 to 1991. Armed Forces 
Special Powers Act meant to be enforced 
only in Nagaland hasbeen enforcedthrough- 
out the country. Therefore. I would request 
the Members of the House not to support it. 
Eventhe Membersof Congress party should 
act according to their conscience and op- 
pose it. This Government would not last long 
and if some other party having a negative 
attitude succeeds to form the Government it 
would put the members of Congress party 
also in prison. Therefore my submission is 
that the Minister of Home Affairs should 
withdraw it and agree that the Government 
was at fault, it would be better to follow a new 
path. Otherwise the members of Congress 
Party should have the right to cast their votes 
according to their own anscience so that 
they may oppose it. 

[English] 

SHRl A. CHARLES: I wonder whether 
hon. Member knows that the life of the Pre- 
ventive Detention Act was extended when 
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his leader, Shri Morarji Desai was the Prime 
Minister of this country. 

SHRl GEORGE FERNANDES: He is 
misleading the House Sir ... ...( Interruptions) 

SHRl LOKANATH CHOUDHURY 
(Jagatsinghpur): Well, I spent four years in 
Jail, because of the Preventive Detention 
Act; 

[ Translation] 

SHRl RAM NAIK (Bombay North): 
Madam Chairman. Shri George Fernandes 
has opposed the Bill and referred to two 
incidents that occured in Uttar Pradesh and 
Madhya Pradesh. In the beginning I would 
like to submit that if what he has said is true 
then it would not be proper to apply TADAfor 
that purpose. However I doubt that the infor- 
mation he has gathered in regard to at least 

, Madhya Pradesh js true. The exterment 
procedure and the reference of TADA in 
i+ . . . . . . . . . . . 

SHRl GEORGE FERNANDES: I had 
referred to National Security Act. 

SHRl RAM NAIK: You referred to ex- 
ternment procedure. 

Madam Chairman, it is very simple and 
clear to understand that there is vast differ- 
ence in the circumstances related by Shri 
Shyama Prasad Mukherjee at present under 
which the terrorists have been trying to dis- 
tablise the country. there is a vast difference 
between the political situation at that time 
and the political situation at present. A refer- 
ence to Human Rights Commission has also 
been made. But when innocent but passen- 
gers were pulled out from the buses and 
gunned down in Punjab or Kashmir every 
Human Rights Commission has also been 
made. But when innocent bus passengers 
were pulled out from the bases and gunned 
down in Punjab or Kashmir every Human 
Rights Commission was silent and nobody 
raised a question as to why these innocent 
persons are being killed. You did not even 
mention this touching point throughout your 
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speech. About two lakhs of Hindus left their 
homes in Kashmir, did they leave at their 
own will. It did happen only when they found 
it difficult to stay there. A is very unfortunate 
that such circumstances were created there. 
If is the need of the hour that the country 
should come forward to deal with the situ- 
ation. People should be aware that this 
struggle is against those who are playing 
with the security of the country and working 
againstthe welfareof acommonman. There- 
fore, theoretically I would like to support this 
Bill. I would also like to submit that when the 
Bill was introduced the terrorist activities 
were restricted only to Kashmir and Punjab 
but afterwards these activities encircled. 
Assam, Tamilnadu and finally the house of 
the Minister of Home Affairs. So much so 
that even the house of his daughter was 
attaced 15-20 days ago. Therefore, terror- 
ism cannot be checked merely by talking of 
Human Rights. I agree to this and remain 
cautious in this respect because it is the only 
factor that has created a threat to the secu- 
rity of the country. Therefore, I support this 
Bill. 

Madam Chairman, usually the opposi- 
tion opposes the Ordinance if it is promul- 
gated at the time of elections But when this 
ordinance was promulgated Lok Sabha was 
not constituted. This aspect has been real- 
ised just now, and we must take it into 
consideration. So far as I know this law was 
enacted in 1987. special courts were set up. 
First of all, I would like to know how many 
courts were set up in actual? The figures 
which have been provided reveal that it 
takes about Rs. 7 lakh to set up one court. 
But the courts do not function the way they 
should. I feel that for months and even years 
together the persons have been arrested 
and were kept in prison but nocase has been 
filled against them. Therefore. I would like to 
know how many courts have been set upso 
far, and how many cases have beendealt by 
these courts with in the last four years. After 
all, are the courts doing any work or not? It is 
an important matter. It is altogether a differ- 
ent thing whether the terrorists have any 
regard for the laws or not. It needs b be 
assessed. The Government inyrkments 
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laws. Have they succesded in keeping a 
check on the terrorists? I feel that they have 
not. The terrorists abducted Doraiswamy 
and have been giving ultimatum to the 
Government time and again that his hands 
would be chopped off and at times they say 
that his feet wouid be cut. Why the Govem- 
ment of India is not issuing any ultimatum to 
them? if the person who is helping in getting 
the terrorists arrested is assaulted, will the 
Government tolerate it? Is the hon. Home 
Minister capable of issuing such an ultima- 
tum on behalf of the Government? 

[English] 

MR. CHAIRMAN: (a) Please conclude 
quickly because we have to pass three other 
Bilk. 

SHRl RAM NAIK: I will take five minutes 
only. 

[ Translation] 

Abngwith thisa publiccampaign should 
be launched for this. The hon. Minister of 
Home Aff airs should also considerthis move. 
Shri Sunil Dutt is not present in the House. 
He had supported Khalistan. One and a half 
years ago. when somebody raised this issue 
in the Rajya Sabha, the entire House stood 
up against that Member. But in this House a 
prominent Member of their party is support- 
ing and propagating the idea of Khalistan, 
Therefore. I saythat there is aneed to launch 
a puMi  campaign for this purpose. Then it 
will have to be seen whether it can be helpful 
in bringing the terrorists under control. I feel 
that if the Government can do so, the most 
essential thing will be that.. . . . . 

AN HON. MEMBER: He.did not support 
Khaliitan. 

SHRl RAM NAIK: You were not present 
when it was raised in the House. 

AN HON. MEMBER: He did not support 
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Khalistan. He was only telling that the name 
of Punjab be changed to Khalistan. I was 
sitting close by. 4 
[Translation] 

SHRl RAM NAIK: He said that the name 
of Punjab should be changed to Khalistan. 
Does the Government feel that by changing 
Punjab's name to Khalistan, the problem 
would be solved? Perhaps they don't realise 
thagravity of the sluation caused by terror- 
ism in Punjab. As such, there is a need to 
make everybody aware of it. There is a need ; 
to keep the public informed about it. I made 
this point in this context. It the Government 
really wants that the terrorists are to be 
brought under control, the first thing it has to 
do is to see that they do not get any help from 
Pakistan. 

[English] 

Your first attempt should be to see that 
all these terrorists should not get any aid 
from Pakistan. 

[ Translation] 

In order to implement the same, the 
Government will have to create a separate 
security zone on a fivekibmetre strip abng 
the border where nobody could have any 
access. H it can be done the aid that is 
coming from Pakistan could be stopped..' 
With that. the aid that they are getting from ' 

foreign countries will also be stopped. 

Shri George Fernandes made a men- 
tion of two things. One is, that the laws 
against terrorists should be enforced. The 
Government has called for information in 
regard to all such cases from the States. Ut 
the moment, there is a case with me. In 
Maharashtra, nearly 156 people have been 
arrested under TADA. There were mapr 
Hindu-Muslim riitain my area in December- , 
January. Shri Sunil Dutt's constituency falls ' 
on the same line and my constituency is 
adjacent to it. TADA has been applied to 
people who were awarded 6 month's simple 
imprisonment. 
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This aiminal procedure code is suffi- 
ciently capable. 

[ Translation] 

, 
But it seems that police Officers favour 

imposition of TADA. Because, the police 
finds it easy to apprehend a person under 
TADA. Forthis, prior permission of the court 
is not necessary. People can't resist arrest. 

, Therefore I urge that information may be 
called for from all the state governments 
about the number of persons who have been 
arrested under TADA in their States. People 
cannot raise their voice against the police. 
As suchthe Criminal Procedure Code should 
be made applicable to them. It should be 
done in all cases. Otherwise, it would be 
considered as misuse of TADA. If TADA is 
misused, we cannot extend our support to it. 
Therefore, I would like to emphasize that 
thereshould be no misuse of TADA inf uture. 

There are some laws for the smugglers 
also. If smugglers are to be arrested, please 
arrest them. But particular laws should be 
made applicable in particular cases. 

If you apply it to the selected terrorists. 
then the effectiveness of this Act can be 
implemented. 

In this way, the Government as well as 
the country couldget some relief. Otherwise, 
if somebody commits theft or soTe other 
pinor crime, he should not be apprehended 
under TADA. It is not good. In view the 
above, I would like to request the Govern- 
ment to collect information from the State 
Governments in which TADA has been 
misused. TADA should be made applicable 
b tmmhts only. If it is done, our supporting 
to Gavemment could be of some use. With 
these words, I conclude. 
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[English] 

MR. CHAIRMAN: There aretwoorthree 
more Members who want to speak. So, I 
would request them to take only two or three 
minutes. Otherwise, it would not be possible 
to finish it. 

Shri Lokanath Choudhury. 

SHRl LOKANATH CHOUDHURY: I 
have got an objection. I have given my name 
to speak. We belong to a group. My name 
has not been called. 

MR. CHAIRMAN: h is now being called. 

SHRl LOKANATH CHOUDHURY: I 
oppose this Bill. loppose it because it will not 
solve the problem; it has not solved the 
problem during the last so many years; it has 
added to the problem. 

My feeling is that this allotment was for 
two years. Now four years have passed. We 
are going to extend it for another six 
Shri George Fernandes has said, it has its 
origin from the inception of the Indian States. 
We are those unfortunate people who had 
been kept in jails for years together. I had 
spent four years under Preventive Detention 
Act. Even when I was released by the High 
Court. I was arrested from the jail gate. I am 
opposing it no doubt. After passing of this 
Act, it has not brought down terrorism. It has 
gone to a greater magnitude. So, that we 
must realise. Terrorism is a big thing which is 
now threatening our national unity and it has 
two faces. 

The first thing is, in the changing inter- 
national scenario there are countries that 
have tried to destabilise us, they even en- 
courage terrorism and I think the interna- 
tional arms dealers who, while the world is 
going towards peace, are encouraging ter- 
rorism, especially in the Third World coun- 
tries. So, how can the Third World countries 
check terrorism? That is a big question be- 
fore us. It cannot be checked in a traditional 
way by making an enactment. For this, what 
is required is to see where we have failad. 
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Just a few minutes before, Shri George 
Fernandes was telling us about Kashmir and 
many other people have spoken about 
Kashmir. We all know that the Kashmiri 
Mohammedans had decided to remain in 
India and that is why Kashmir is a symbol of 
Indian secularism. Today, why has Kashmir 
gone in this way? Without examining our 
hearts, the ma@ political party which I think 
is capable of ruling this country is bringing 
this Act. They should now think over what is 
leading to this and without doing that many 
instances have been given. 

I am sure this enactment will be used 
against those people who are agitating, to 
further the-anti-people policies of this Gov- 
ernment. This Government is going in a 
different way putting all the burdens on the 
people. The people will definitely resist this 
Act, the working classes will resist it because 
this will not be used against terrorism. It will 
not be considered that the demands of the 
working people will be fulfilled. Not to further 
their demands this Act will be used. 

So, it will be dangerous to hand overthis 
power to this Government. Because, this 
Government, unless it changes its attitude, 
the attitude of involving the people and cor- 
rects the mistakes that have been commit- 
ted in the past forty-five years, will use it in a 
wrong way. 

So. Madam, as others have already 
said it. there are already enough laws and 
the laws can take care of themselves or the 
other offences. There is no necessity for this 
Act. 

The second point is that a person who 
will be bookedunderthis Act, he hasto prove 
hi innocence. No where in the international 
law this is being done. 

So. under the circumstances, Madam. 
w h u f  taking m k h  time. I would say that it 
Is high that this Government thinksof admin- 
isbgtive relorms, economic reforms and if 
hey do not do it, they will use this Act which 
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is obsolete and which is anti-people. 

So, with these words, I say that this , 
enactment which has been there is this 
country right from the inception of the Re- 
public, which instead of checking terrorism, 
has made terrorism a national pehnomenon 
should be abolished and should be with- , 
drawn taking the experience of the last 45 
years into account. No doubt, international 
smuggling is there. That also contributed to 
terrorism. There are different Acts for that. 
The Preventive Detention Act and other Acts 
are there. They do not help checking terror- 
ism but are detrimental to the interests of the 
country and the people's interests. 

I, therefore, request the Hon. Home ' 

Minister to withdraw this Act and he should 
not ask for any further extension of it as it is , 
helping the growth of terrorism in this coun- 
try- 

SHRl E. AHAMED (Manjeri): Madam . 
Chair person, I do not want totake much time 
of this august House at present. I would just 
like to observe certain points, which couces , 
in the course of the implementation of this 
statute. It may have necessitated in an extra- 
ordinary circumstances. But these are the 
laws. I am of the view, that we shall not 
extend as far as possible. 

The provisions of this TADA have been 
misused on many occasions. The indiscrimi- , 
nate use of TADA have landed many of the .- 
innocent people in jail. In Rajasthan, more 
than 150 persons from party have been 
taken into custody when there was a com- 
munal riot; and all of them were innocent and ' 

they have not been granted any relief. The 
bail cannot be granted under TADA. And all 
these people were not even able to ap- 
proach the Supreme Court for justice. So. I 
should say, it is the bounden duty on the part ' ' 
of the administration to take the cautions 
step in applying the provisions of TADA 
against the citizens. 

I 

I know, the Home Minister and the 
Government, know the history of our people, 
We have a history opposing the Roulett Ad. 
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We have a history opposing the black laws of 
the Briiishers. But, unfortunately, we are 
now in a position, where we have to seek the 
administrative relief under the shadow of 
such draconian laws like TADA. Therefore, I 
appeal to the Home Minister to instruct all 
those who are authorised to deal with the 
provisions of this law in a most caustious 
way and he must also see that there shall be 
no abuse of the provisions of TADA against 
the citizens of this country. 

And in this regard, Madan Chair person. 
I may also mention as to what is provided 
under Section 9,1O and 11 of TADA, wherein 
the appointment of designate courts are a 
mandatory provision. I also venture to ask 
the Home Minister, as to how many such 
designate courts we had appointed in pursu- 
ance of Section 9 of the Act. 

I would also request the Home Minister 
to review the cases of those who jailed, 
those innocent people who have not been 
given a fair trial, who have not been granted 
bail because there is no provision of bail, and 
they have been languishing in jail for more 
than two years. 

Again I may say one thing more about 
the application of TADA in places like Ka- 
shmir. I have already mentioned this the 
other day in this House. We may have many 
statutes to deal with the situation. It may be 
very much, I should say, necessary in the 
circumstances we are placed. But only these 
laws will not bring peace and tranquility or 
the desired effect. 

Therefore, I once again appeal to the 
Home Minister and the Government of India 
to take all necessary steps to instil mnfi- 
dence in the people of Kashmir; to take all 
steps to avoid\he confrontation between the 
security forces and the masses in that valley; 
and also to send a message of peace and 
goodwill to the people of Kashmir. 

With these few words. I conclude. 

As Passed by R.S. 

support this Bill. 1 am sure that we are going 
to be dubbed by some of the Members in the 
Opposition that we are supporting this dra- 
conian law orwhatever-it is. This Bill which is 
before the house, is only to replace the 
Ordinance. The circumstances why this 
Ordinance was brought out, are all stated in 
the Statement of Objects and Reasons. I 
only want to deal with one or two aspects 
which have been discussedduring thecourse 
of thedebate. I want to cite aquotation which 
was made in this august House in 1977 in 
this connection: 

"Extraordinary situations warrant ex- 
traordinary legislations." 

I want may hon. friend, Mr. George 
Fernandes, to recollect as to who made this 
statement in this House. The statement was 
made by no less a person than the Law 
Minister in the Morarji Desai Government, 
Mr. Shanti Bhushan, While justifying ,the 
MlSA and the Ordinance brought before the 
House, Mr. Shanti Bhushan Said that ex- 
traordinary situations warrant extrao~dinary 
laws. We are not for supporting any draco- 
nian law. We are not happy for extending any 
law of this sort for that matter. But can any 
member including Mr. George Fernandes, 
deny that the country is facing an extraordi- 
nary situation?The tallest leader of thepoliti- 
cal arena of this country, the most beloved 
leader of this country. Shri Rajiv Gandhi fell 
to the bombs of the assassin. Today all the 
leaders, both from ruling as well as Opposi- 
tion, are facing threatsfrom terrorists. This is 
unfortunately the situation in the country. 

The hon. Member, Shri George Fernan- 
des, was the Minister lncharge of Kashmir. 
Public memory is so short that they forget 
many things. The Vice-Chancellor of Ka- 
shmir University and the General Manager 
of HMTfell to the bulletsof the assassins. At 
that time, the Government in this country 
headed by Shri V.P. Singh. Shri George 
Fernandes had flown to Chandigarh to re- 
ceive the dead bodies. The plane carrying 
the two dead bodies went on circling in the 
sky forthe Ministerto reach there. The angry 
relatives of these people did not allow the 
Minktor tn nrand see the bodies. How did it 
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happen? I am not blaming anybody. Terror- 
ism has become a part of society and we are 
all there to face it. 

This TADA is meant for tackling this problem 
only. All thecriminal laws, IPC, Cr. P.C which 
are in force there, I am not saying that these 
are ineffective. But these are inadequate to 
meetcertaincontingencies, certain situations 
which this country is facing. Without under- 
standing that, when Mr. Mani Shankar Aiyar 
was speaking on Kashmir, Mr. George Fern- 
andes was gening virtually restless. Every 
one has to put his head together to find a 
solution to terrorism which we are facing in 
this country in the form of Tamil Tigers in 
Tamil Nadu, Naxalites in Andhra Pradesh. I 
do not want to mention the name of any 
member in this House. But there are Mem- 
bers who went to talk to the Naxalites of 
Andhra Pradesh at the time of elections to 
get their support. This is not the way to deal 
with the problem of terrorism. Terrorism is 
developing in thecountry beyond the control 
of all the political parties. Every one is re- 
sponsible invarious degrees. When Mr. V.P. 
Singh was heading the Government and Mr. 
George Fernandes wasthe Minister, this law 
was there and it was also used during those 
times. I can cite hundreds of examples. But 
they are trying to get political mile out of it. 
This is shameful. No saner person, no level- 
headed person in this country can oppose 
the extension of this law. For giving legal to 
the Ordinance this Bill has been brought 
forward. The Members insteadof supporting 
this Bill, may be with reservations, they are 
opposing it and making political speeches 
attacking this Government. In this country 
Governments are coming and Governments 
are going. Congress may not be the perma- 
nent ruling party. But nobody should use this 
opportunity for mud slinging on tJe Con- 
gress party. 

l want everyone to support this Bill. That 
is what 1 am suggesting. Shri Chitta Basu 
a d  some other hon. Members have said 
that any miwse of this law should not hap- 
pen. I fully agree with that, I request the hon. 

Home Minister, Shri Chavanji tosee that this 
law is not being misused in any part of the 
country. The misuse had taken place not 
only where Congress Party is ruling but it 
had also happened in West Bengal and in 
Tamil Nadu and many other places. My 
request is that it should not be misused by 
anybody at any place. We have to have 
special legislation todeal with this menaceof 
terrorist and disruptive activities, otherwise 
every institution, every individual, every 
political party, all are in danger, the very 
system is in danger. 

Madam, I very strongly suppon this 
legislation and request the hon. Home Min- 
isterto seethat within this time limit whatever 
maximum possible can be done, must be 
done, not like the earlier occasions when 
some steps were taken by the earlier Gov- 
ernments. But, forthat we need the coopera- 
tion of everybody, all the political parties in 
this House. But, that cooperation is not seen 
during the discussions on this debate. That 
is unfortunate. I request that all partiesshould 
extend their whole-hearted support in regard 
to this Bill. I am not saying that everything will 
be alright within two years time. I do not say 
that terrorism can be contained in two years 
time. But we havetotakesubstantial stepsto 
curb terrorism within this period to the maxi- 
mum possible extent. With these words I 
once again support the Bill and Iconclude by 
thanking the Chair. 

[Translation] 

SHRl RAMASHRAY PRASAD SlNGH 
(Jahanabad): Madam. Chairman, I thank 
you for giving me an opportunity to speak. 

I shall make a lone submission in can- 
nection with the present discussion on Ter- 
rorists and Disruptive Activities (Prevention) 
Bill. The hon. Minister said that this bill had 
become necessary so as to contain terror- 
ism. But I would like to tell him that in 1952 
also a law was enacted in which a culprit 
could be detained without trial. That time 
there was only one pa'ity which fought for the 
poor and it was the C. P. I. This hw was 
enacted to detain the workers of that party. 
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The hon. Minister is fully aware that at that 
timethere was no terrorism worth the name. 
Even after enacting such a law, the Govern- 
ment did not succeed in throttling the voice of 
the party which was fighting for the poor. 
Today, we find that people with arms are 
moving freely here and there. I would like to 
know form the hon. Minister how it can be 
checked by legislation. It can't be checked 
by legislation nor has it yet been checked. A 
law to stop child labour has already been 
enacted and amendments have also been 
made therein from time to time. There is 
provision for rigorous punishment but de- 
spite all this, the Government has not been 
able to stop child labour, and the people 
engaging children in work have not been 
rounded up so far. 

Today, the main problem faced by the 
country is that of terrorism. First of all, we 
shall have to look into the genesis of terror- 
ist. Unless the doctor is able to diagnose the 
cause of ailment, not medication can cure it. 
Similarly, we shall have to study the root 
causeof terrorism. With the spreadof terror- 
ism the country has gone to dogs. We shall 
have to identify the person who gave rise to 
this malady in the country. Some politicians 
commit all misdeeds in order to save their 
chair With the result the poor and middle 
class people of the country suffer a lot. 
Please look into this matter. 

A number of measures are taken in the 
name of security, such as, black cat com- 
mandos which have been deployed for V. I. 
P. security. All these things have been pro- 
vided for security but with all this, killings 
continue to take place. 

I appreciate the measure that has been 
taken to combat terrorism in Assam. The 
Chief Minister of Assam said that lirst he 
would hold a dialogue with the terrorists and 
then release them. The most important thing 
is that a political situation should be estab- 
lished there first of all, and it is the duty of 
each party to create such a political environ- 
a\psrtsa that allthese terrorist activities could 
be stopped. Without creating a political 
environment. such activities can't be stopped. 
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How this political atmosphere can be cre- 
ated? For that, we shall have to see who is 
the person who has joined'hands with the 
terrorist group and whose son has taken up 
arms. Only thosepeople have taken uparms 
who have been deprived of development. 

It is a matter of shame that when devel- 
opment works are taken up in avillage either 
by the MLAs or some body else, works like 
providing drainage and developing roads in 
streets are done in the colonies of elite class 
people. The poor, the Harijans, the Back- 
ward classes and the labourers remain 
completely deprived of such developments 
because no such development work is taken 
up in their colonies. Then it is quite but 
natural that they will take recourse to terror- 
ism. They will take to arms. You can make a 
survey in this regard and find that my as- 
sessment istrue. If theGovernment does not 
go into all these factors and goes on making 
laws, it will serve little purpose. What I be- 
lieve after my experience in politics, is that 
the problem cannot be solved unless you 
extend developmental work to those poor 
people who have not me under it so far, who 
have not been able to get anything from it so 
far, They are living the life of animals. 

There are still some villages in our area 
having a population of 500 to 1000 where 
there is no Primary School even for Primary 
Education. I have been writing to all the 
prime Ministers, since I came Parliament. 
but so far nobody had bothered about it. 

Youcan framethe laws and breakthem. 
You may make laws to oppress the oppsi- 
tion. When the opposition will launch an 
agitation and this type of laws will be made 
applicable against them. The police applies 
this law in case of pickpockets and ignores 
the court, So enacting laws is not enough. 

I am opposing this Bill because the 
Government violates human rights by tgs 
Act. Terrorism cannot be checked by this 
Act. It is the Government which spreads 
terrorism everywhere, whether it is in Punjab. 
in Kashmir, in Assam or in Andhra Pradesh. 
It is the Government w h i  has toppled all 
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the elected Governments there because of 
its parochial politics. TheChief Minister whom 
they dubbed as an-antinational became their 
friend after 4 hours. In next breath he be- 
came a nationalist. This is their policy. 

I oppose it strongly. Please do not bring 
forward such a legislation. Terrorism should 
be wiped out after creating a political envi- 
ronment. If terrorism is not checked there 
can be no peace in the country. 

Wfih these words, I conclude. 

[English] 

MR. CHAIRMAN: The Minister may now 
reply. . . . . 

[Translation] 

SHRl GlRDHARl LAL BHARGAVA 
(Jaipur): Madam, Chairman, I had moved an 
amendment for eliciting publicopinion in this 
regard. 

MR. CHAIRMAN : Be seatei lor the 
time being. 

SHRl GlRDHARl LAL BHARGAVA: It is 
my right. I won'tget any opportunity alter the 
Minister replies the debate. 

MR. CHAIRMAN: The earlier Bill has 
hpsed and with that all the amendments 
also have lapsed. 

" SHRl GlRDHARl LA1 BHARGAVA: I 
had moved an amendment to repeal the 
ordkrance but I was nol present in the House 
that day. So it owld not be taken up. But I 
haw moved an amendment for electing 
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public opinion in this regard. 

[English] 

AN HON. MEMBER: He was not pres- 
ent at that time. 

MR. CHAIRMAN: This Bill has been 
passed by the Rajya Sabha. 

[ Translation] 

SHRl DAU DAYAL JOSH1 (Kota): Both 
of us have moved this amendment. 

SHRl GlRDHARl LAL BHARGAVA: I 
was not present in the House that day when 
amendment to repeal the ordinance was 
taken up. h is all right. But I have moved an 
amendment for eliciting public opinion for 
which I should be given an opportunity to 
move it .... (lntenyptions) ...... 
[English] 

SHRl RAM NAIK: 1 will explain so that 
there will not be any misunderstanding. The 
position is like this: that he had given the 
Resolution for circulating the Bill. But he is 
probably not aware that subsequently this 
Bill was withdrawn in the Lok Sabha and as 
that he had given Resolution to amend that 
particular Bill which was first presented to . 
the Lok Sabha. Since that was withdrawn, 
his amendment also, naturally stands with- 
drawn. 

MR. CHAIRMAN: This has been ex- 
plained to him. Thank you. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): I have heardwith rapt 
attention the views expressed by some of 
the hon. Members and the way they have 
given the examples. I have also heard them 
in order to find out as to how far I will be able 
to utilise this opportunity of rep ly i i  to the 
debate. I specially believe in the fad that this 
issue of temism or ewemism cannot merely 
be solved by guns. I have stated this publicly. 
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I have no hesitation in reiterating the same 
here that we will have to have a political 
dialogue first and then try to understand the 
grievances of the people. I have no objection 
in meeting some of those who have real 
grievances and understanding their prob- 
lems and applying the correctives wherever 
necessary. In other cases Ifind thatthere are 
people who in fact, are being encouraged by 
powers across the border. Still I have kept 
my door open in order to make them feel that 
I have not closed the door. : have kept my 
mind open. 

lwasverykeen togotomorrowto Jammu 
ancl Kashmir for two days in order to see the 
situfion myself. But a decision has now 
been taken that the issue of atrocities on 
harijans is going to be discussed tomorrow 
and that is why, unfortunately, I have to 
cancel my tomorrow's visit to Jammu and 
Kashmir. I will definitely utilise some other 
time for that purpose in spite of the fact that 
I knowfor certain that these areas have large 
number of infiltrators who have come in and 
they are getting all the encouragement from 
Pakistan. They are training them, they are 
financing them and they are giving them 
most sophisticated weapons. There is no 
douh about it. But at the same time it be- 
comes my responsibility to go to that area 
and find out as to what exactly is their griev- 
ance. 

I remember the period when 1 was the 
Deputy Chairman of the Planning Commis- 
sion. Planning Commission is incharge of 
giving Central assistance to the State Gov- 
ernments. But Jammu and Kashmir was one 
gf the States where not only the Plan assis- 
tance was given but even the non-Plan as- 
sistance was also given. 1 10 per cent of the 
Plan assistance was what the Jammu and 
Kashmir State received. I recolled the de- 
tails. I am not referring to a very far-flung 
period. This is of the period 1982-1 986. That 
was the time when this thing happened. I had 
some kind of a little quarrel with the then 
Ch'd Minister of Jammu and Kashmir Shri 
hmoq Abdullah. I said that for nonPlan 
assistance the Planning Commission was 
not the proper authority and he had better to 
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approach the Finance Ministry and thereaf- 
ter the Prime Minister for any special assis- 
tance. Ifurther said that as Deputy Chairman 
of the Planning Commission it was my re- 
sponsibility to see that all the State Govern; 
ments are being treated equally without 
making any kind of distinction and I could 
understand thecategory in which the State is 
and if any special concession is required, it 
could be given. 

So, on that account at least - I remem- 
ber over five years back, now might be, the 
moneys which were given have not been 
utilised forthe purpose for which the moneys 
were given. If that be the position, certainly 
there is a case to find out as to whether they 
have constructed the roads, whether they 
have constructed the irrigation projects, 
whether they have constructed the hydro- 
electric projects where a tremendous poten- 
tial exists, and there is a disparity between 
the hydroelectric and thermal power station 
in our country; hydroelectricity has to be 
encouraged, so that potential exists in that 
area and that is why we have taken special 
pains to see that external assistance which 
is given for this purpose is utilised for two 
major projects in Jammu and Kashmir with a 
view to see that not only the potential is 
utilised, but also fl will provide an opportunity 
for people to get some kind of employment. 
Even HMT was also specially located in that 
area because the amount of pollution which 
we find in other parts when compared to 
Jammu and Kashmir, the State of Jammu 
and Kashmir stands on a better footing for 
location of the factory of that nature and that 
is why it was located there. So about the 
problem of unemployment, in spite af this, I 
cannot possibly claim that the problem of 
unemployment is over. There are a large 
number of young people who are still asking 
for employment and we have to Tee that 
some kind of employment is being provided 
so that they are not lured by the powers 
across the border. I must, in this context, 
specially reply to several points which were 
made. 

First of all, let me give the example 
where the hon. Members took objection b 

3 
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SHRI S. B. CHAVAN: This figure relategb 
the period from 1985 to 31.3.1991. The total 
number comes to 37,538; the number .of 
persons bailed out is 26,533. That means, 
almost three-fourth of the people have been 
given the bail by the cowls. The numb& d 
persons who have been convicted is 318. 
These figure are quite clear. 
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the fact that people' have been arrested 
under TADA and misuse has been made. 
That is the general complaint that I have 
heard. I do not know, I cannot possibly say, 
in individual cases how far they were correct 
in apprehending those people under TADA, 
in fact they should have utilised the regular 
Acts which are prevalent there, why is it they 
have used TADA for that purpose is a matter 
which I will have to find out. But unless I get 
the instances from the hon. Members, it is 
going to be very difficult. Two or three cases 
were cited - one is the Ahmedabad case, 
another might be some other case which I 
don't recollect, but to say that TADA gives 
unrestriied powertothe StateGovernrnents 
is not correct. No doubt there is a Central Act, 
but the powers have been delegated to all 
the State Governments. Before bringing this 
Bill in the shape of an Ordinance, all the 
State Governments were consulted in the 
matterwhetherthey require extension of this 
Bill or not. and I must inform the House that 
there are almost 16 to 17 States and spe- 
cially to hon. Members from which ever area 
they have come, I can say without any fear of 
contradiction that those State Governments 
have agreed for extending the powers which 
they enjoy under the TADA Act for two more 
years. But that does not mean that unre- 
stricted power also rests with the State 
Governments. They have notlied areas, they 
can see the situation themselves and if there 
is any misuse, I was asked as to whether the 
new designated courts have -been consti- 
Mod as promised under the Act. The infor- 
mation that I have is this. Total number of 
ddgnated courts constituted so far is 187 
and the number of persons convicted by the 
cowts is 31 8. lf I have to give the figures the 
hon. Members will be surprised to see that 
there is no provision for giving the bail, but I 
carmot possibly say that the courts do not 
have the inherent powers; the courts have 
the inherent powen, and they have been 
utilising them all right. I can give you the 
number af p e m s  arrested. The number of 
penons who were wrested is 35,538 for the 
covrbyaeavuhde. 

SHRl E I W K  GUPTA (Minapore): 
WhgO is the period? 

Now, I will refer to hon. Member Shri 
George Fernandes's speech where he re- 
ferred to the speech of the Attorney General. 
He himself has quoted that in the Human 
Rights Commission, the Attorney General 
was pleased to state that there is no mecha- 
nism provided under the Act. He quoted only 
one portion of it and later on he himself 
stated that there are 187 designated courts. 
Under these courts, special care is given to 
see that three judicial officers are being 
appointed and in at1 cases arrests have been 
made by the StateGovernment and they are 
referred to these designated cdurts. rn these 
designated courts, they have to scrutinise 
the whole thing and they have to come to 
theirown conclusion astowhetherthe powers 
have been properly utilised or not. It does not 
mean thatfhey'are enjoying unrestricted 
powers as some hon. Members wanted this 
House to believe and specialty Shri George 
Fernandes. He knows very well, because he 
was also responsible forsupportingthe steps. 
When he went to Jammu and Kashmir, he 
had seen things for himself and that is why I 
must being to his notice that there are desiig- 
nated courts which are supposed to scnRi- 
nise all cases were people have been ar- 
rested under TADA. I cannot possibly claim 
here unless I find out from the States con- 
cerned; I cannot make a sweeping stag- 
ment that it had not been misused at all. R 
might have been misused in a few cases 
then and there. We have given very dear 
instruction in this regard that you cannot 
misuse it. ll you have to misuse the pawen 
given to you under very extraordinary dr- 
cumstances, for ordinary people, you should 
use the ordinary laws prevailing in the can- 
try. 

SHRI GEORGE FERNANDES: Wtho 
hon. Minister yield for a minute? 
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SHRl S.B. CHAVAN: Will you allow me 
lo armplete? If you have any question, cer- 
tainly I am prepared to answer it later. 

Madam, he quoted only one portion and 
in the other portion, he himsetl contradicted 
by saying that the designated courts are 
there. But he wanted to utilise that pwtionfor 
merely pointing out that as i f  the courts are 
not as brave or as dispassionate, as objec- 
tive as these designated courts are. I do not 
thinkthat anybody claimsthat way. Bu! there 
is no denying the fact that people are not 
prepared to come to the designated courts. 
They have to be given special protection. 
Unless you given security to those who 
appear before these courts, it becomes al- 
most impossible for giving justice also. This 
also is a fact which we cannot hide from this 
House. So, these are the circumstances in 
which these designated courts function and 
that is why Members can do an evaluation of 
the work done under this Act. If any correc- 
tives are required to be added, certainly we 
will be happy to do that. 

Now, I must refertothe US Ambassador 
in Pakistan who seems to have made a 
statement that on this Jammu and Kashmir 
issue. there is going to be a war between 
India and Pakistan. Another statement was 
made by Mr. Kaufman who has recently 
gone there. He had come to me and I have 
explained the entire position. He has gone 
there. seen things for himself and thereafter 
he made a statement that it is not a bilateral 
issue; it has international implications. These 
two statements are very revealing as to what 
exactly is the policy which these Gavern- 
ments have been ldbwing. 

As far as the U. K. Government is con- 
cerned, the other day, I referred to the state- 
mant issued by the U. K. Government in 
which it said - in Kashmir the question of 
plebiscite does not arise.The position has 
been made absolutely clear. Those terror- 
ists and extremists living in England have 
been to#: "Hereafter, you cannot expect any 
liind of asylum in England.' But it is very un- 
fortunate because while the Conservatives 
Seem to be famuring the steps that we' are 
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taking on Kashmir affairs, it is the Lebour 
Party -in fact, I have my own doubt whether 
Mr. Kadfm an...( Interruptions) I wwM call 
him 'Kauffman=. Whatever his name, I am 
not bothered about his name. I am bothered 
about the statement he has made. 

SHRl GEORGE FERNANDES: He is 
the shadow Foreign Minister of England. 
You should know his name. He met you. You 
cannot just toss around and say. you do mt  
know. (Inten~tions) Do not make fun of it. 

SHRl S.B. CHAVAN: You would like to 
utilise everything for politicising. I know, You 
do not mean anything else.(lntemptbns) 
You have had yourfull say in the matter. You 
arepoliticising it. I am still making thecharge. 
You are politicising the whole issue and you 
are trying to take political advantage out d it. 
There is no doubt about it. I have no hesita- 
tion in saying that. 

Please for God sake, try to understand 
the major issue. The major issue is, the 
Government in U. K. make a policy state- 
ment that they would not like to support any 
terrorist activities. On the global basis, they 
have made the statement. They have made 
their position absoiutely clear that so far as 
Jammu and Kashmir isconcerned, theques- 
tion of plebiscite does not arise. This is their 
statement. 

But Mr. Kauffman who belongs to the 
Labour Party goes there and makes a state- 
ment. I am aware of the fact that in his own 
constituency, there are a number of Jammu 
and Kashmir inhabitants who happen to be 
his electorates. That is quite understand- 
able. It is not only exactly for this reason but 
for broader reasons, he must have come 
have come here in order to assess the situ- 
ation himself. He says, "Under the Shimla 
Accord, we thought it was a bilateral issue 
between M i a  and Pakistan; they should 
negotiate, come together and try to find a 
negotiated settlement." Instead of that, now 
he goes to the length of saying, 'I am the 
shadow Foreign Minister and it might be 
after one year I would become the Foreign 
Minister of U. K.'He says. "I do not think, this 
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is merely a bilateral issue. This issue will 
have to be internationalised.'That isthe kind 
of statement, if what has appeared in the 
Press is correct, he seems to have made. If 
he has said so, then this is contrary to the 
foreign policy, contrary to the declaration 
which the Government of U. K. itself has 
made. On that issue, at least, I have no doubt 
that the Government there has a different 
position. Mr. Kauffman who came here made 
a different kind of statement. Because of 
certain hon. Members were making a refer- 
ence to it, I had to reply to this point. 

About the second point which was raised 
by some hon. Members - U. S. Ambassa- 
dor in Pakistan is saying, there is going to be 
a war between India and Pakistan on the 
issue of Kashmir. I do not know what exactly 
he meant. Is it his information. He also knows 
the fact that we have the information and 
evidence that the Pakistan Government is 
not only helping Jammu and Kashmir and 
Punjab militants but it is training them and 
financing them. 

They have been giving them all kinds of 
weapons and we can show them evidqce 
which we have in our possession. In spite of 
that, if he feelsthat there is going to be some 
kind of a confrontation or war on this issue, 
lam surprised, why he should have said this. 

I have not been able to go through the 
entire statement myself. This was the re- 
ported statement and, that is why. I would 
like to reserve my comments on it. 1 would 
not like to react immediately because I would 
like to understand what exactly he wanted to 
convey and then certainly I will have to react 
because it is not an ordinary statemerit. He 
is, after all the representative of the US 
Government. and that is why it is absolutely 
necessary for us. 

SHRl SAlFUDDlN CHOUDHURY 
(Katwa): He has alsosaid that Kashmir is not 
an integral part d India. 

SHRl S.B. CHAVAN: That k what he 
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might have said. I have not gone throughthe 
statement myself. Let me first go through the 
statement myself and thereafter I will try to 
react. 

SHRl HARl KISHORE SINGH 
(Sheohar): It isquite surprising that you have 
not gone through the statement. 

SHRl S.B. CHAVAN: I have made a 
statement of fact. I have not gone through it. 
I have said I have not gone through it. You 
need not be surprised about it. I will definitely 
go through it myself. 

SHRl HARl KISHORE SINGH: You are 
the Home Minister and the Home Minster is 
expected to go through it. 

SHRl S.B. CHAVAN: I know that it is my 
responsibility. I do not deny that. But, at the 
same time, you must also give me some kind 
of a margin that after all I am also a human 
being. I can work to a certain extent. Some- 
how, I have not been able to go through the 
statement and, that is why. on this important 
issue, in tact, I would like to go through the 
statement. 

SHRl INDERJIT (Darjeeling): You must 
get an authentic copy of the statement be- 
fore the Government reacts. 

SHRl INDEWIT GUPTA: You should 
not make such a statement on the floor of the 
House that you have not read the statement. 
It is quite unnecessary. Why did you admit 
here that you have not read the statement? 

SHRl S. 8. CHAVAN: It is a fact. That is 
why, I have not reacted. 1 could not get the 
time to read the papers. 

SHRl BASU DEB ACHARIA: This is a 
statement which was made yesterday. 

SHRl S. B. CHAVAN: You are expect- 
ing a debate on the Harijan issue today. I 
have to prepare myself also for that. (Inter- 
~pt ions)  Very kind of you. You are trying to 
help me out. I have a number ot papen, wbh 
me. I woukl like just to take out those papen, 
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read them myseH and then react as to what 
exactly are the repercussions. 

SHRl INDERJ~: We have to appreci- 
ate the candidness of the Home Minister. 

SHRl S. B. CHAVAN: There are two or 
three issues about which I would like to refer 
because this is just an intervention. I am not 
replying tothedebate. The reply will begiven 
by my hon. colleague Shri Ram Lal Rahi. 

Onepoint which was raised was about 
Mr. Doraiswamy. I do not know why people 
seem to be interested in Mr. Doraiswamy's 
so much. In fact, this is being utilised by Mr. 
Doraiswamy's captors. They are utilising it 
by saying that there is a Government which 
can be pressurised by a number of parlia- 
mentarians either in the Rajya Sabha or Lok 
Sabha. All these issues are being raised 
and, that is why, thayqt some kind of an en- 
couragement. 

I can tell you according to the sources 
- and according to the information which has 

been supplied by the sources. with which we 
have been dealing with this matter, that Mr. 
Doraiswamy is hale and healthy. His hands 
have not been plucked. Some hon. Mem- 
berssaythat insteadof releasing the person. 
You are trying to find out where the hand has 
been thrown out. In fact, there is no truth in 
what has been stated by some hon. Mem- 
bers. That is why, I would request you kindly 
to wait for some time. 

SHRl BASU DEB ACHARIA: How long 
are we to wait? 

SHRl S.B. CHAVAN: You will have to 
wait till they release him. I cannot give any 
other answer. 

SHRl BASU DEB' ACHARIA: You do 
not have any answer. 

SHRl S.B. CHAVAN: I do not have any 
ansrver. ll you can possibly suggest some 
answer and ten the House that this is the 
method by which we can possibly get re- 
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lease of the person, certainly I would like to 
utilise the samo. 

We are trying our level best through 
different channels in order to see that he is 
being release as early as possible. 

These were the majorpoints which were 
raised. I don't think I should dilate any more. 
I request the House to kindly cooperate with 
the Government in this matter. There is a 
Punjab and Jammu 8 Kashmir issue;there is 
a Naxalite issue; there is an Assam issue; 
there is an LTTE issue. These are the issues 
which, in fact, threaten the very unity of the 
country. That is why irrespective of which 
Government is in power, il we were not to 
cooperate in the interest of the future of the 
country, then, of course, we will be facing an 
unprecedented situation, which. I would beg 
of you, to kindly bear in mind. Forget all your 
political differences; come together and see 
that we are able to save the prestige of this 
country. That is the goal which is before us 
all. With this, possibly, I have done it. 

SHRl RAM NAIK: What about the secu- 
rity-belt on the border? 

SHRl S.B. CHAVAN: Regarding secu- 
rity-belt, I would say in fact, it is a bng area 
I have got information. I will give you. The 
total length-this is Indo-Pakistan border in 
Punjab state is about 556 Kms. Fencing 
which has been completed so far is about 
356 Kms. There are some observation posts 
which have been erected and rest of the 
area, we feel, will get adequate resourcesto 
see that this area is completed. 

MR. CHAIRMAN: Shri Ram Lal Rahi, 
would you like to add something to this 
statement? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRIRAM 
LAL RAHI): Yes, Madam Chairman, the 
hon. Minister has dealt in detail with the 
issues raised by the hon. Members, the 
apprehensions expressed by them and the 
suggestions put forward by them. I think 
there is not much to add further. I think, when 
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I had introduced thii Bill, /had indicated the 
reasons as to why this Bill was being intro- 
duced again forextension of time. The entire 
House is aware of the fad that there are 
many areas and man State$ where people 
are under constant f I ar and threat of terror- 
ism. Fear and terror has strudc many places 
thrwghout the country. I felt that the existing 
ordinary laws were not adequate enough to 
curb the terrorist and separatist activities 
and thai is why a need was felt to introduce 
this Bil again. 

Some apprehensions have been ex- 
pressed that this Ad is being misused. The 
&re had advised the State Governments 
that wheneverthis Act is invoked it should be 
done d r  thomugh investigation and ut- 
most care. This should never be invoked 
against political activists or Trade Unions. 

SHRl HARl KISHORE SINGH: It should 
not be invoked or it will not be invoked? 

SHRl GEORGE FERNANDES: Will 
J i a l  be arrested under this Ad? 

SHRl RAM LBt RAHI: The innocent 
should never be troubled or harassed under 
this Act. 

Madam Chairman, the State Govern- 
ments have also been advised that in case 
some incident of misuse comes to their no- 
tice, high level officials must thoroughly in- 
vestigate the matter and then take suitable 
adion. I don't think it is being misused any- 
where, but i f  we receive a complaint to this 
effect. we would look into it and direct the 
State Governments not to misuse the law. 
We would like that such an environment is 
cmated in the country which is free from fear 
and terror so that there is no need to further 
extend this Ad. We need the cooperation of 
one and all in this regard. I hope that the 
people of thii country, the political parties 
and their leaders and the Members of this 
Housewolld he@ in aeating such an atmas- 
~andlheawnt tymwldbef ree f rom 
terrandtonorrolhatwecou# moveon the 
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path of progress and development. Wah 
these words, I condude and m e  that the 
Bill be passed. 

MR. CHAIRMAN:Shahabuddinji, would 
you please like to make a statement? 

SHRl SYED SHAHABUDDIN (Kiihan- 
ganj): Madam, I do not wish to withdraw my 
Resclution. I wish to say something. 

Madam Chairman, nothing that I have 
listened to fmm the hon. Ministers or from 
the spokesmen from the official benches 
gives us any justification for extending the 
life of this black Bill. 1 sympathise with the 
hon. Minister. I -think, 1 should sympathise 
with the country; I think we deserve to have 
a more well-informed Home Minister. 

I have alsocome to this condusion after 
listening to this discussion that there is so 
much focus on Jammu and Kashmiras if the 
House is being led to believe that this piece 
of legislation was enacted primarily in the 
context of the Kashmir situation. My hon. , 
colleague ShriGeorge Femandes has stated 
before the House that this is not a fact. But, 
in fad, if the emphasis today is on Jammu 
and Kashmir, then judging from what the 
hon. Minister has told us. I think, them is a 
justification for having a separate Ministry for 
Jammu and Kashmir Affairs. 

The history of legislation. the history of 
the last four years tells us and reminds us of 
this great couplet from the Urdu Poet Meer: 

'Mareeje lshk Rehmat Ki, 
Mart Badhta Gaya Jyon Jyon Dava Ki.' 

With every 'passing year after this Bil 
has come into existence in order to curb I 
terrorism and disruptive activities, we see 
indeed a gradual tise in the incidence d 
terrdrism which is authenticated by the sta- 
tistics provided by the Government be#. 
some on the floor d the V s e  and some in 
the other House, thaevery year the number 
of people arrested under this A d  has risen 
sharply. 
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Madam, TADA is a draconian law. As I 
said, it is a derogation of the Fundamental 
Rights. 1 is a violation of the human rights. 
This is explicit from the very fact that the 

' Government intended it for a given period of 
time, for only two years and then they came 
for another two years. And again they have 
come for another two years, because they 
are themselves conscious of the fact that 
such a black piece of legislation has no 
businessto be placed on the statute book for 
all times. 

My variouscolleagues here have stated 
on the floor of the House, how this Bill goes 
against the very spirit of the rule of law. The 
onus is on the defendant, on the detainee. 
The matter has been placed outside the 
normal jurisdiction of the high court. There is 
almost no-bail provision. The authorities are 
not obliged to life a charge-sheet even for 
one year. 

ll a detainee wishes liberation; wishes 
to prove his innocence, he is asked to come 

..right upto Delhi, to the Supreme Court. How 
many of us can afford it? These are the 
reasons, why this Bill has been misused by 
the authorities. According to the data that I 
have got here, the hon. Minister has stated 
that 16 States have asked for its extension. 
I am not surprised. Once the Executive gets 
hold of a power, history tells that it never 
wishes to let it go and, therefore, I would 
request the hon . Ministerto tell us which are 
the States which have asked for extension. 
I would also like the hon. Minister to inform 
the House about the break-up-State-wise 
black law upto 31 st of March. He has given 
us a cumulative figure of something like 
37.000. But, I went, into figures given in this 
House and in the other House after one year 
of legislation was in force and then again in 
\909(~archor June) and lfound that initially 
there were only five States which had crossed 
the triple digit. i.e. Andhra Pradesh-640; 
Gujarat 1,623; Jammu and Kashmir only 
141 ; Manipur, asmall State-279 and Punjab, 
of aurse, was at the top at that time with a 
figure of 3,563. One Year later, five more 
States entered this distinguished gallery of 
three figures. Andhra Pradesh reached by 
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March 1989 afigure of 2,143; Gujarat, 4491. 
All the public criticism and condemnation 
that Gujarat authorities had received did not 
deter them from tripling the number of de- 
tainees over the next one year. This is the 
sort of misuse that we are talking about, 
Madam Chairperson. Gujarat figures went 
upto 4,491 ; Jammu and Kashmir again, was 
pretty low i.e. from 141 to 669; Manipur- 
654,and Punjab-7,969, just in two yearsof its 
promulgation. 

But now, five more States have entered 
the ground league Assam-1,270; Haryana- 
275, Maharashtra, the very civilised State 
from which the hon. Ministers comes-379; 
and UP.  130 ...( Interruptions) 

SHRl NIRMAL KANTI CHATTERJEE: 
One of the detainees under TADA in Har- 
yana includes one M.L.A. 

SHRl SYED SHAHABUDDIN: No, I am 
talking about the figures i.e. only upto 1989. 
Unfortunately, even in West-Bengal the 
number of total detainees was 540. Now, the 
total figures in the country have risen to 
37,500 and the hon. Minister himself has 
said that nearly three quarters of them have 
been released on review. Does he not stand 
self-condemned? 

Madam Chairperson,they have arrested 
37,000 persons, just out of the blue; they 
took in anybody they wished and then they 
were forced to release three quarters of 
them. That itself shows what a widespread 
misuse of this Law has taken place in this 
country. 1 would like, therefore, the hon. 
Ministerto let US know the State-wise break- 
up of the total number of persons detained; 
the total number of persons released on 
review; the total number of persons prose- 
cuted and thetotal numberof persons finally 
convicted. I dare say that a very very minute 
fraction of the total number of persons de- 
tained have been finally convicted by a Court 
of Law or their convictions have been en- 
dorsed by the highest Court of the land. Is 
that itself not a condemnation of the manner 
in which the State Governments and the 
Central Government have applied this Law? 
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[Sh. Syed Shahabuddin] 

The entire debate has focused on Ka- 
shmli, I have a very interesting fact. /I is 

being made out, as #all that we are doing to 
fight terrorism in Kashmir-and we must fight 
terrorism in Kashmir and on that the country 
is with you Mr. Home Minister is being done 
by virtue of this A d  and if the Act is taken out 
of the Statute look the Government will be 
absolutely powerless. That is not the correct 
picture. In Kashmir, we have the Local Public 
Safety Act; we havethe Disturbed Areas Act, 
we have the Armed Forces Special Powers 
Act and over and above that we have got the 
TADA. What are thefigures that theGovern- 
ment has given to us. The Government itself 
have admitted inareplyon 1.1.1991 that the 
total number of persons arrested in Kashmir 
was 4,593. of which 2,044 are under TADA. 

That means nearly 55% are under other 
laws. Of these what is more interesting4 is 
a very revealing fact-is that the Govern- 
ment admitted in reply to another question 
when they were asked as to how many 
terrorists had been arrested in Kashmir, the 
answer was 124. It means that out ol the 
4593 persons arressted by the authorities in 
Kashmir, out of the 2044 arrested under 
TADA, the Government itself admitted that 
only 124 were terrorists. What are all the 
rest? Were they innocent persons? Were 
they guilty? Were they secessionists? In 
what manner were they acting against the 
law? Therefore, a case to be made out as ii 
the entire future of the country, the entire 
destiny of Kashmir depended on the con- 
tinuance of this piece of legislation on the 
Statute Book is adisgrace to the democratic 
conscience is antipathetic to the rule of law, 
absolulely oul of line from what the hon. 
Minister has said here. 

The Government admitted in reply to 
the Rajya Sabha Starred Question No. 388 
on 27.3.1988- incidentally asked by Shri 
Advani, who was then in the other House- 
yes, some misuse has taken place. The 
Government said, but,we have sent them 
guidelines. We have not been taken into 
corfdence abouttheguidelines. 1 would like 
!o ask the hon. Minister through you Madam 

Chairpenon if he wants US to giw him an- 
other extension of two years ho h u h  
convince us of the bona tides d the  Govern- 
ment by placing the texi of the guidelines 

before the House. 

k has been stated by the Rajasthan 
Government that they are Unable to release ' 
the Kota detainees; 178 of them. acmrding 
to the State home Minister. (Interruptions) 

[ Translation] 

SHRl DAU DAYAL JOSHI: You are 
talking about the detenus of Kota. I would 
like to tell you that when I won the elections, 
four bombs were thrown on me in broad day 
light. I fortunately escaped unhurt, but a 
person who was accompanying megot killed. 

SHRl SYED SHAHABUDDIN: I am glad 
to know that you escaped unhurt. 

SHRl DAU DAYAL JOSHI: Do you want 
to advocate the cause of those who throw 
bomb on the winning candidate. About loo$' 
bombs were found at a place in Kota. Do you 
want those people to be released even after 
knowing that they were involved in such 
serious cases of throwing of bombs. 

[English] 

SHRl SYED SHAHABUDDIN: I am 
pleading the case of those whom the hond 
Home Minister of Rajasthan on the fbor of 
the Rajasthan Assembly declared that they 
have no charges against them; 178 of them. 
And that they were being detained because ' 
the Home Ministry of the Government of 
India had not approved their release and 
their case was pending with the Home Min- 
ister. It is their case that I am pleading. if thq 
Government cannot even produce a charge' 
sheet, if the Government cannot even frame 
the charges, it has no business to detain a 
citizen for a prolonged period of time. (Inter- 
ruptions) i 

[ Translation) 
I 

SHRl DAU DAYAL JOSHI: You should 
tell us as to how those who are involved in 
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such a case can be released? (Intenuptbns) 
They are threatening us that they would take 
the case to court. That is why we have nbt 
been able to complete formalities in respect 
of charge sheet. 

[English] 

SHRl SYED SHAHABUDDIN: I am not 
dealing with the Kota matter at all. I think the 
hon. Member is absolutely mistaken. He 
does not know what I am talking about. 
(Intenupthns) 

MR. CHAIRMAN: Please address the 
Chair. 

SHRl SYED SHAHABUDDIN: I am 
making a general point. Is there a regular 
machinery for consultation between the 
Central Government-because this is the 
Central piece of legislation-and the State 
Governments to whom the power has been 
delegated, to review the TADA cases, say 
regularly every three months? This is the 
point 1 am making so that innocent persons 
do not continue to be under detention. I am 
afraid, no such machinery has been set up. 
We are all of the view and we have said so on 
the floor of the House that there are enough 
arrows in our legal armury to deal with crimi- 
nal cases. 

16.00 hrs. 

Even the Supreme Court in giving a 
judgment on aTADAcaseopined that crimes 
like murder, kidnapping which are all listed in 
the Statute Books defined under the IPC, 
should not be handled under Special Laws 
and they should be handled under the nor- 
mal lawof the country. This is thedirection of 
the Supreme Court. 

b 
Therefore, what I am saying is that 

merely to say a special situation calls for 
special laws and apply those !aws in an 
indiscriminate manner against trade union- 

ainst political workers, against politi- 
surely, this is not a power 

that we can give to any Goverrment in a 
democracy. 

Madam Chairperson, Government have 
not pleaded any special case. They have not 
convinced us, although I have listened care- 
fully to the hon. Minister. He says, terrorism 
cannot be fought with Police methods. 

MR. CHAIRMAN: Shri Shahabuddin, 
please conclude. 

SHRl SYED SHAHABUDDIN: I willtake 
just one minute. I am yet to hear from the 
Government or any spokesman of the Gov- 
ernment, whether they have got any plans; 
whether they have taken any initiative for 
bringing about a political solution to the 
problems in any disturbed part of our coun- 
try. I think, the Government has the look of 
being, appears to be- permit me to say- 
mentally insolvent, physically paralysed. 
psychologically blank and mlitically bank- 
rupt. Merely giving added powers to this 
politically bankrupt Government, which in 
two monthstime has not yet come beforethe 
country or before the parliament with any 
plan of action, will be a crime against human 
rights; will go against the very spirii of the 
Indian Constitution; will go against the ruleof 
law; will go against the spirit of democracy, in 
whatever way we understand it. 

Unless the Government comes to us 
with aclear-cut strategy of counter-terrorism 
as to how they are going to fight it, with a 
political plan as to how they are going to 
restore order, I do not think that we should 
grant what the Government is asking. 

Therefore, Madam Chairperson, I ap- 
peal to the Housethat this Resolution should 
be passed and this ordinance should not be 
approved and should not be enacted. 

MR. CHAIRMAN: Shri Shahabuddin. 
are you not withdrawing your Resolution? 

SHRl SYED SHAHABUDDIN: No 
Madam, I am not. 

MR. CHAIRMAN: The Resolution moved 
by Shri Shahabuddin will now be put to the 
vote of the House. 
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The question is: 

'That this House disaly~roves o i  the 
Terrorist and Disruptive Activities (Pre- 

vention) Amendment ordinance. 1991 
(Ordinance No. 5 of 1991) promulgated 
by the President on the 2nd May. 1991 ". 

Those in favour will please say 'Aye' 

SOME HON. MEMBERS: Aye. 

MR. CHAIRMAN: Those against will 
please say 'No'. 

SEVERAL HON. MEMBERS: No. 

MR. CHAIRMAN: Ithinkthe 'Noes'have 
it. The 'Noes' have it. 

SOME HON. MEMBERS: The 'Ayes' 
have it. We demand a division. 

MR. CHAIRMAN: Let the lobbies be 
cleared. 

MR. CHAIRMAN: Before I put the Mo- 
tion, I would like to read out as to how the 
voting has to be done in the House for the 
benefit of the Members. A push button set 
containing pilot light and three push buttons 
mustard button for 'Aye', red button for 'No' 
and a black button for 'Abstention' together 
with a push switch suspended by a wire has 
been provided at the seat of each Member. 
When the machine is made active on an- 
nouncement by the Chair 'Now Division'. a 
gong sounds which is the signal to the 
Members to cast their vote. Each Member 
has to press the push switch and then oper- 
ate one of the three buttons. that is, for 'Aye', 
'No' or 'Abstention'. according ,to his own 
choice. The push Switch and the push button 
must be kept pressed simultaneously until 
the gong sounds for the second time after 
ten seconds. A pilot lampon the push button 
switch will glow simultaneously with the 
pressing of the button and the push switch, 
and the gbwing of this light indicates that the 
vote has been recorded by the equipment. 

by pressing the button, he may pleam-,,,j 
up at his seat and record the vote through 
slips to be given to him by the Divisbn Ckh. 

Now the Lobbies have been cleared. 

MR. CHAIRMAN: I shall now put the 
Statutory Resolution moved by Shri Syed ' 
Shahabuddin to the vote of the House. 

The question is: 

"That this House disapproves of the 
Terrorist and Disruptive Activities (Preven- 
tion) Amendment Ordinance. 1991 (Ordi- 
nance No. 5 of 1991) promulgated by the 
President on the 2nd May, 1991 ." 

The motion was negatived 

MR. CHAIRMAN: I shall now put the 
Motion for consideration to the vote of the 
House. 

The question is: 

"That the Bill further to amend the Ter- 
rorist and Disruptive Activities (Prevention) 
Act, 1987, as passed by Rajya Sabha, be 
taken into consideration." 

The motion was adopted 

MR. CHAIRMAN: Now the House will 
take up Clause-by-Clause consideration of 
the Bill. 

MR. CHAIRMAN: The question is: 

''That Clauses 2 and 3 stand part of the 
Bill." 

The motion was adopted 
+ 

Clauses 2 and 3 were added to the Bill 

MR. CHAIRMAN: The question is: 

That clause 1 Enacting Formula and the ' 
Long Tile stand part of the Bill". 

If a member is not able to record his vote The motion was adopted 
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Clauses 2 and 3 were added to the Bill. 

MR. CHAIRMAN: The question is: 

That clause 1, Enacting Formula and 
the Long Title stand part of the Bill." 

The motion was adopted. 

Clause 1. Enacting Formula and the Long 
Title were added to the Bill. 

SHRl S.B. CHAVAN: I beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: Motion moved: 

"That the Bill be passed." 

(Interruptions) 

[Translation] 

SHRl GEORGE FERNANDES: Madam 
Chairman, while opposing this bill I would 
like to get an assurance from the hon. Minis- 
ter that no MLA or political worker would be 
arrested under this Act, which is being done 
at present ...( Interruptions) ... The rest of the 
aspects have been covered almost. I want a 
specifii assurance directly in respect of 
Haryana. The case relating to Haryana has 
already been raised in the House. I would 
like that the arrests that are being made 
there at present under this Act should be 
stopped forthwith. We will not allow that. 
(In terryptions) 

[English] 

SHRl NIRMAL KANTl CHAlTERJEE 
(Dum Dum): We had raised this question 
earlier also but the Minster was not present 
at that time. Therefore, this Act cannot be 
utilised against the elected Members of the 
Legislative Assembly and we had got this 
kind of an assurance from the Minister. And 
in fad, this had happened in Haryana. (Inter- 
W lions) 

St-Rl BASU DEB ACHARlA : We are 

not mnvinced by the replies given by both 
the Ministers. So f;r as misuse of TADA is 
concerned, when this Bill was passed in 
1987, an assurance was given in this House 
when we opposed this Bill. The assurance 
given was thd  it was meant for a period of 
two years only and that the problem of terror- 
ism can be solved within that two years. But 
again it was extended for another two years, 
i.e.. in 1989 the Government extended the 
term of the Act for anothertwo years. And we 
are not convinced as to whether or not this 
Act will be confined to only Jammu and 
Kashmir, Punjab and Assam where the 
problem of terrorism is there. We do not find 
any new approach in this Government to 
tackle terrorism either in Jammu and Ka- 
shmir or Punjab or Assarn. They want to arm 
themselves with TADA in order to curb the 
trade union movement, peasant movement, 
labour movement and other democratic 
movements. 

We have seen how this TADA was used 
by certain State Governments. Now, the 
TADA is being used by the State Govern- 
ment of Haryana. So, we want a categorical 
assurance from the Home Minister ... 

[ Translation]' 

SHRl RAM PRAKASH CHAUDHARY 
(Ambala) : Why are you speaking aboq 
Haryana? Why don't you speak about West 
Bengal where people have been mercilessly 
beaten to death and public is being har- 
assed. 

[English] 

SHRl BASU DEB ACY.E,RIA: This Act 
was used in West Ee~igal only for one month 
when there was the GNLF Movement in 
Darjeeling. We want an assurance that this 
will not he 1 1 4  a~a ins t  the wlitical oppo- 
nents in Haryana. 

[Translation] 

SHRI RAM PRAKASH CHAUDHARY: 
There is peace and prosperiiy in Haryana. 
Crime and murders are routine affairs in 
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[Sh. Ram Prakash Chaudhary] 

Bengal. Why do you speak about Haryana 
only and ignore West Bengal? 

SHRl BASU DEB ACHARIA: There is 
nothing of this sort in Bengal. 

Nobody has been arrested in West 
Bengal under TADA. We must be assured 
that thiskt will not be misused used against 
the pohical opponents in Haryana. Those 
innucentpersons whoare underarrest under 

his Act either in Rabsthan or in Gujarat or 
anywhere else. they should be released. We 
wanta categorical assurance fmm the Home 
Minister. 

SHRl RAM NAlK : I will ask just one 
darif i i ion. This Act should not be applied 
to those who are neither terrorists nor ex- 
tremists. This is the demand of the House. A 
specific reply must come from the Govern- 
ment. The Government should give guide- 
lines that this Act should exclusively be used 
for extremists and terrorists only and no one 
else. 

SHRl SHAHABUDDIN SYED: 1 appeal 
to the Government that even at this late hour 

y may either withdraw the Bill or at least 
ive acategorical assurance that every single r 

case of TADA detainee shall be reviewed by 
the Home Minister within a period of three 
months. 

SHRl K. P. UNNlKRlSHNAN (Badagara) 
: The Bill which seeks to strengthen the long 
arm of the State against terrorist and d~srup- 
tive activities can only be specifically used 
for that purpose. Anything else would be a 
malafiie exerciseof power, as we have seen 
in the State of Haryana. where elected rep- 
resentatives of the people have been de- 
tained under this Act. This sort of thing, 
whether it is in West Bengal or Haryana or 
Kerala or anywhere eke. cannot be allowed 
to happen. That is not the purpose of th~s Bill 

as the Parliament undOfStand8 8. We want 
specific assurance f ~ w n  ths Home Mktlrffer. 
As the guardian of the StatUte-Pnd the 
House trust him as the guardian of the Stat- 
ute-he should see to it that il is not misused 
anywhere. 

SHRl SOBHANADREESWARA RAO 
VADDE : Madam, I seek a clarification. 

MR. CHAIRMAN: No please. We can- 
not go on like this. 

SHRl SOBHANADREESWARA RAO 
VADDE : I will seek only one small clarifica- 

tion When we have brought cedain informa- 
tion to your notice, you told us that you are 
not having ready infprmation. While reply- 
ing. You have now said that you will see to it 
that this Act is not misused. But I submit one 
point. When such instances where those 
innocent people not connected with terrorist 
and disruptive activities are arrested, are 
brought to your notice, you must see to it they 
are released immediately. And after their 
release, will the Government take necessary ( 
steps against those persons who are re- 
sponsible for arresting these innocent people, 
so that this Act will not be misused by others 
in the Years to come? Kindly assure us on 
this. 

(Interruptions)' 

MR. CHAIRMAN: I am not allowing you 

SHRl S. B. CHAVAN: Madam, I would 
like to assure this hon. House that TADA will 
be used specifically forthe purpose for which 
the Bill has been enacted. It cannot be used 
against the political opponents, it cannot be 
used against the normal activiitsof thetrade , 
unions. We will certainly not use it against 
the trade unionists. But if they havecommit- 
ted any offence which can beconsidered 'as' 
attracted to the provisions of 'TADA', then of 
course I cannot help it. But the guidelines will 
again be ~ssued to allthe State Governments 
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to see that this Act is niH misused and it is not MR. CHAIRMAN: Tho question is: 
that with a view to either finish the political 
opponents or to stop the political activity in a "That the Bill be passed." 
particular areaor normal trade union activiiy 
in certain areas that this Act has been used. Those who are in favour may say 'Aye'. 
It is not for that purpose that this Act has 
been used. It is not for that purpose that this SEVERAL HON. MEMBERS: 'Aye'. 
Act has been used. It has to be used only for 
2he purpose for which it has been enacted MR. CHA1RMAN:Those who areagainst 
for. (Intefruptions) may say 'No'. 

SHRl SRIKANT JENA (Cuttack): There SHRl GEORGE FERNANDES: No. 
was a definite allegation in Haryana that the 
legislators are being arrested. The Home MR. CHAIRMAN: I think 'Ayes' have il 
Minister should respond to this. 'Ayes' have it. 

[Translation] 

SHRl MADAN LALKHURANA: Madam, 
largescalearrests have been made in Gujarat 
under this Act. An 80 year old lady and a 
minor child have been arrested under this 
Act. I would like to know from the hon. 
Minister whether an inquiry would be con- 
ducted into it? 

i. SHRl S. B. CHAVAN: Madam, If I re- 
ceive a written complaint about it, I would 
certainlyget an inquiryconducted into it. I will 
let you know asto what actioncould be taken 
in the matter if the Act has been misused. 
(Interruptions) 

SHRl SRIKANT JENA: 'Noes' have it. 
Let there be a Division. 

MR. CHAIRMAN: Let the Lobbies be 
cleared- 

Now, the Lobbies have been cleared. 
The question is: 

"That the Bill be passed". 

The Lok Sabha divided 

Ayes 

16.32 hrs. 

[English] Division No. 2 

SHRl NlRMAL KANTl CHATTERJEE: Ahmed, Shri Kamaluddin (Hanamkonda) 
What about Haryana? We want a specific 
reply about Haryana. We are raising it since Aiyar, Shri Mani Shankar (Mayiladuturai) 
this morning. You give us an assurance. 

Anthony, Shri Frank (Nominated Anglo-ln- 
[ Translation] dian) 

SHRl DHARAM VIR SlNGH (Bh~wani): Autulay, Shri A.R. (Kulaba) 

9 
Madam, just one week back an MLA of 
Haryana Vias Party as also 25 other men Arunachalam, Shri M. (Tenkasi) 
were arrested under TADA.(lnterrupf~ons) 

Asokaraj, Shri A. (Perambalur) 
[English] 

Bhakta, Shri Manoranjan (Andaman & Nico- 
MR. CHAIRMAN: Please let us have bar Islands) 

some order in the House. We cannot go on 
with this for ever. Bha~dari, Shrimati Dil Kumari (Sikkim) 
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Bhardwaj, Shri Paras Ram (Sarangarh) 

Bhonsle, Shri Prataprao B. (Satara) 

Chacko, Shri P.C. (Trichur) 

Chaliha, Shri Kirip (Guwahati) 

Chandrakar, Shri Chandulal (Durg) 

Chandrasekhar, Shrimati Maragatham 
(Sriperumbudur) 

Charles, Shri A. (Trivandrum) 

Chaudhary, Shri Ram Prakash (Ambala) 

Damor, Shri Somjibhai (Dohad) 

Deka, Shri Probin (Mangaldoi) 

Dennis, Shri N. (Nagercoil) 

Deshmukh, Shri Anantrao (Washim) 

Dev, Shri Sontosh Mohan (Tripura West) 

Dighe, Shri Sharad (Bombay North Central) 

Digvijaya Singh, Shri (Rajgarh) 

Farook, Shri M.O.H. (Pondicherry) 

Fernandes, Shri Oscar (Udupi) 

Gaikwad, Shri Udaysingrao (Kolhapur) 

Gajapathi, Shri Gopi Nath (Berhampur) 

G~mit, Shri Chhitubhai (Mandvi) 

Gavit, Shri Manikrao Hodlya (Nandarbar) 

'Girija Devi, Shrimati (Maharaj Ganj) 

Gogoi, Shri Tarun (Kaliabor) 

Gomango, Shri Giriidhar (Koraput) 

Gounder, Shri A. Senapathi (Palani) 

Handique, Shri &joy Krishna (Jorhat) 

As Passed by R.S. 

Hooda, Shri Bhupinder Singh (Rohtak) 

lnder Jit, Shri (Darjeeling) 

Jakhar, Shri Balram (Sikar) 

Jeevarathinam, Shri R. (Arakonam) 

Kahandole, Shri Z.M. Malegam) 

Kamat, Shri Gurudas (Bombay North East) 

Kamble, Shri Awind Tulshiram (Osmana- 
bad) 

Kanithi, Dr. Viswanatham (Srikakulam) 

Karreddula, Shrimati Kamala Kumari (Bhad- 
rachalam) 

Kaul, Shrimati Sheila (Rae Bareli) 

Khan, Shri Aslam Sher (Betul) 

Khan, Shri Ayub (Jhunjhunu) 

Konathala, Shri Rama Krishna (Anakapalli) \ 

Kumarmangalam, Shri Rangrajan (Salem) 

Kurien, Prof. P.J. (Mavelikara) 

Lakshmanan, Prof. Savithri (Mukundapu- 
ram) 

Marbaniang, Shri Peter G. (Shilbng) 

Mathew, Shri Pala K.M. (Mukki) 

Mathur, Shri Shiv Charan (Bhilwara) 

Muralee Dharan, Shri K. (Calicut) 

Murthy, Shri M. V. Chandrashekara (Ka- 
nakapura) 

Naik, Shri G. Devaraya (Kanara) 

Naikar, Shri D. K. (Dharwad North) 

Narayanan, Shri P.G. (Gobiett  ipalayam) 
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Nawale, Shri Vidura Vithoba (Khed) 

Odeyar. Shri Channaiah (Davangere) 

Padma, Dr. (Shrimati) (Nagapttinam) 

Pandian, Shri D. (Madras North) 

Panigrahi. Shri Sriballav (Deogrha) 

Panja, Shri Art (Calcutta North East) 

Patel, Shri Praful (Bhandara) 

Patel, Shri. Shravan Kumar (Jabalpur) 

Patel, Shri Uttambhai Harjibhai (Bulsar) 

Patil, Shri Prakash V. (Sangli) 

Patil, Shri Uttamrao Deorao (Yavatmal) 

PrabhuZantye, Shri Harish Narayan (Panaji) 

Rai. Shri Kalp Nath (Ghosi) 

Rajaravivarma, Shri B. (Pollachi) 

Rajeswari, Shrimati Basave (Bellary) 

Ramchandran. Shri Mullappally (Cannan- 
ore) 

Ramamurthy, Shri K. (Krishnagiri) 

Rao, Shri J. Chokka (Karimnagar) 

Rao, Shri V. Krishna (Chikballapur) 

Rawat, Shri Prabhu Lal (Banswara) 

Reddy, Shri Gongula Prathap 

Reddy, Shri R. Surender (Warangal) 
5 

Sahi, Shrimati Krishna (Begusarai) 

Sharma, Shri Chiranji Lal (Karnal) 

Shukla, Shri Vdhyacharan (Raipur) 

Sidnal, Shri S. 8. (Belgaum) 

As Passed by R.S. 

Singh, Shri Arjun (Satna) 

Singh, Sf  ri Dalbir (Shahdol) 

Singh. Shri Manphool (Bikaner) 

Singh, Kumari Pushpa Devi (Raigarh) 

Sodi, Shri Manku Ram (Bastar) 

Soundaram, Dr. (Shrimati) K.S. (Tiruchen- 
godel 

Sridharan. Dr. Rajagopalan (Madras South) 

Sultanpuri, Shri Krishan Dutt (Shimla) 

Suresh, Shri Kodikkunil (Adoor) 

Swamy, Shri G. Venkat (Pedapalli) 

Tara Singh, Shri (Kurukshetra) 

Thangkabalu, Shri K. V. (Dharmapuri) 

Thomas, Prof. K.V. (Ernakulam) 

Thomas, Shri P.C. (Muvattupuzha) 

Tindivanam, Shri K. Ramamurthee 
vanam) 

Upadhyaya, Shri Swarup (Tejpur) 

(Tindi- 

Urs, Shrimati Chandra Prabha (Mysore) 

Verma, Kumari Vimla (Seoni) 

Vijayaraghavan, Shri V.S. (Palghat) 

Vyas, Dr. Girija (Udaipur) 

Wasnik. Shri Mukul Balkrishna (Buldana) 

Williams, Shri R.G. (Nominated Anglo-ln- 
dian) 

NOES 
Acharia, Shri Basu Deb (Bankura) 

Advani, Shri Lal K. (Gandhi Nagar) 

Ansari, Shri Mumtaz (Kodarma) 
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~aitha, Shri Mahendra (Bagaha) 

Balayogi, Shri G.M.C. (Amalapuram) 

Barman, Shri Palas (Balurghat) 

Barman, Shri Uddhab (Barpeta) 

Bema, Shri Ram Narain (Tonk) 

Bhargava, Shri Girdhari La1 (Jaipur) 

Chakraborty, Prof. Susanta (Howrah) 

Chatterjee, Shri Nirmal Kanti (Dumdum) 

Chaudhary, Shri Rudrasen (Bahraich) 

Chavda, Shri Harisinh (Banaskantha) 

Chhatwal, Shri Sartaj Singh (Hoshangabad) 

Chikhalia, Shrimati Bhavna (Junagarh) 

Choudhury, Shri Saifuddin (Katwa) 

Das, Shri Anadi Charan (Jaipur) 

Das, Shri Dwaraka Nath (Karimganj) 

Das, Shri Jitendra Nath (Jalpaiguri) 

Deshmukh, Shri Chandubhai (Bharuch) 

Dhumal, Prof. Prem (Hamirpur) 

Dome, Dr. Ram Chandra (Birbhum) 

Drona, Shri Jagat Vir Singh (Kanpur) 

Dubey, Shrimati Saroj (Allahabad) Fernan- 
des, Shri George (Muzaff arpur) 

Gangwar, Shri Santosh Kumar (Bareilly) 

,Gautam. Shrimati Sheela (Algharh) 

'Gehlot, Shri Ashok (Jodhpur) 

5si, Shri Sudhir (Contai) 

Gopalan, Shrimati Sussela (Chirayinkil) 

5.. pta. Shri lndraiit (Midnapore) 

As Passed by R.S. 

Hossain, Shri Syed Masudal (Murshidabad) 

Jena, Shri Srikanta (Cuttack) 

Joshi, Shri Anna (Pune) 

Joshi, Shri Dau Dayal (Kota) 

Kalka Das, Shri (Karolbagh) 

Kamal, Shri Shyam Lal (Basti) 

Kanodia, Shri ~ a h e s h  (Patan) 

Kapse, Shri Ram (Thane) 

Kashwar, Shri Ram Singh (Churu) 

Khanduri, Shri Bhuwan Chandra (Garhwal) 

Khurana, Shri Madan Lal (South Delhi) 

Kunjee Lal, Shri (Sawai Madhopur) 

Laljan Basha, Shri S. M. (Guntur) 

Malik, Shri Purna Chandra (Durgapur) 

Manjay Lal, Shri (Samastipur) 

Mishra, Shri Ram Nagina (Padrauna) 

Misra, Shri Satyagopal (Tamluk) 

Mollah, Shri Hannan (Uluberia) 

Mukherjee, Shrimati Geeta (Panskura) 

Naik, Shri Ram (Bombay North) 

Paswan, Shri Chhedi (Sasaram) 

Paswan, Shri Ram Vilas (Rasera) 

Paswan, Shri Sukdeo (Araria) 

Pate1 Dr. Amrit La1 Kalidas (Mehsana) 

Pramanik, Shri Radhika Ranjan (Mathura- 
purl 

Prasad, Shri Hari Kewal (Salempur) 

Purkayastha, Shri Kabindra (Silchar) 
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Rai, Shri Lall Babu (Chhapraj 

Rai, Shri Nawal Kishore (Sitamarhi) 

Raju, Shri Bh. Vijayakumar (Narsapur) 

Ram, Shri Prem Chand (Nawada) 

'Ram Singh, Rao (Mahindergarh) 

Rana, Shri Kashiram (Surat) 

Rawat, Shri Bhagwan Shankar (Agra) 

Rawat, Prof. Rasa Singh (Ajmer) 

Ray, Dr. Sudhir (Burdwan) 

Raychaudhuri, Shri Sudarsan (Serampore) 

Roddaiah Yadav, Shri K.P. (Machilipatnam) 

Roshan Lal, Shri (Khurja) 

Roypradhan, Shri Amar (Cooch Bihar) 

Sarode, Dr. Gunvant Rambhau (Jalgaon) 

Sethi, Shri Arjun Charan (Bhadrak) 

Shakya, Dr. Mahadeepak Singh (Etah) 

Sharma, Shri Jeewan (Almora) 

Shastri, Acharya Vishwanath Das (Sultanpur) 

'Sibera, Dr. C. (Mizoram) 

Singh, Shri Hari Kishore (Sheohar) 

Singh, Shri Jangbir (Bhiwani) 

As Passed by R.S. 

Singh, Shri Pratap (Banka) 

Sur, Shri Monoranjan (Basirthat) 

Syed Shahabuddin, Shri (Kishanganj) 

Tandel, Shri D.J. (Daman & Diu) 

Tej Narayan Singh, Shri (Buxar) 

Thakore, Shri Gabhaji Mangaji (Kapadwanj) 

Tirkey, Shri Pius (Alipurduars) 

Unnikrishnan, Shri K.P. (Badagara) 

Vadde, Shri Sohhanadreeswara Rao (Vijaya- 
wada) 

Verma, Shri Sushi1 Chandra (Bhopal) 

Yadav, Shri Chun Chun Prasad (Bhagalpur) 

Yadav, Shri Devendra Prasad (Jhanjharpur) 

Yadav, Shri Ram Lakhan Singh (Arrah) 

Zainal Abedin, Shri (Jangipur) 

MR. CHAIRMAN: The result"of thedivision 
is : 

Ayes: 133"' 

Noes: 116 

The Motion was adopted 

"The following Members also recorded their votes: AYES Sarvashree Ash& Gehlot, 
Ramlal Rahi, Venkata Rangayya Naidu Palachdla, Pawan Singh Ghatowar. C. Silvera, 
Gynerrdra Reddy, Kodakani Gowdana Shivappa, Narain Singh Chaudhari, Rao Ram Singh, 
Sa~ashree Vish weshwar Bhagat, Sarat Chandra Pattanayak, Dr. Vasant Niwrutti Pawar, 
Sarvashri Bare Lal Jatav, Khelsai Singh, Mahendra Kumar Singh Thakur, Prlhviraj D. 
Chavan, Kuli Balin, Banwari Lal Verma, Dr. N. Murugesan, Sarvashree P.P. Kaliaperumal, 
Anand Ahirwar, S.S.R. Rajendrakumar, Bheru Lal Meena, K. Thulasiah Vandayar, Subhash 
Chandra Nayak, Bapu Hari Chaure Dr. R.K.G. Rajulu, Kumari Selja and Kumari FaridaTopno. 

NOES: Sarvashree Lokanath Choudhury, ~ameshwar Prasad Singh, Muhi Ram Saikia. 
R.M. Ghangare, Dharambhiksham, T.J. Anjalose, Chetan P.S. Chauhan, Vilasrao Nag- 
nathraoeundewar, Shrimati Girija Devi, Shri Mohan Rawale, Surendra Pal Pathak, Parasram 
Gangwar, Janardan Misra, Lakshmi Narain Mani Tripathi, Devi Bux Singh, S. Mallikarjunaiah, 
Shrimati Rita Verma, Sarvashree Lalit Oraon, V.N. Sharma, Chinmayanand Swami, Ram 
Tahal Choudhary Dattatraya Bandaru, Yoganand Saraswati, Shyam Behari Misra, Mohan 
Singh. 

"'134 as corrected. 
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16.47 hrs. 

[English] 

MR. CHAIRMAN: Hon. Members would 
recall that this morning a demand was made 
in the House for having a discussion on the 
atrocities on Scheduled Castes and Sched- 
uled Tribes and the Speaker had observed 
that he would fix a date and time for discus- 
sion in consultation with Leaders of Parties 
and Groups. Accordingly, the Speaker had a 
meeting with the Leaders of Parties and 
Groups and it has been agreed that a motion 
under Rule 184 might be taken up for discus- 
sion in the House on Tuesday, the 13th 
August, 1991 after Question Hour and the 
election of the Deputy Speaker. 

The following motion which has already 
beenadmitted for discussion in the namesof 
Sarvashri Ram Vilas Paswan and Ramashray 
Prasad Singh would be put down in the List 
of Business for tomorrow, the 13th August, 
1991 :- 

"That this House do express its concern 
over the atrocities being committed on 
the Scheduled Castes and Scheduled 
Tribes and other weaker sections of the 
society in thecountry and urge upon the 
Government to take early necessary 
steps to prevent their recurrence." 

16.49 hrs. 

STATUTORY RESOLUTION RE. DISAP- 
PROVAL OF CONSUMER PROTECTION 

(AMENDMENT) ORDINANCE 
AND 

CONSUMER PROTECTION (AMEND- 
MENT) BILL 

As P a d  by Rajya Sabha 

I E n g W  

MR. CHAIRMAN: Now we shall take up 

items No. 8 and 9 together Shri Girdnari Lal 
Bhargava. 

[ Translation] 

SHRl GlRDHARl LAL BHARGAVA: 
(Jaipur): I beg to move: 

That this House disapproves 01 the 
Consumer Protection (Amendment) Ordi- 
nance, 1991 (Ordinance No. 6 of 1991) 
promulgated by the President on the 15th 
June, 1991". 

Madam, I have moved a Resolution 
seeking disapproval of Consumer Protec- 
tion (Amendment) Bill which has been intro- 
duced to replace the ordinance promulgated 
by the President. I have to say that even 
though Consumer Protection Act was en- 
acted after four years, but it has not made 
any mark in the field of consumer protection. 
The expectations of the Government from 
this piece of legislation have not been ful- 
filled. I would like to submit that underthis Act 
about 755 consumer courts were to be set 
up, but these could be set up at 40 places 
only during the last two years. 

Madam Chairman, the matter was re- 
ferred to the Supreme Court which passed 
an order that Consumer Courts should be 
set up everywhere within six weeks, but 
inspite of Supreme Courts' Order, Consumer 
Courts have been set up only in half of the 
total districts. The Government had asked 
for a report from the State Governments and 
Justice EB Eradi was to submit the report 
about it. But the State Governments instead 
of considering it their responsibility handed 
over the work to district judges. The judges 
were already under heavy pressure of work 
and therefore, they could not do much in this 
direction. As a result, these provisions under 
the Consumer Bill remained merely a for- 
mality. The State Governments set up a 
consumer court at the Divisional Commis- 
sioner's level and they catered to the needs 
of 5 to 6 districts. The civil judges and the 
Distrii judges were already overburdened 
with work and they were handed over addi- 
tional work for 5 or 6 districts. Consequently. 
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these courts did not do anything significant. 

Madam, three persons were to be ap- 
pointed to these Courts under the State 
Commission apart from the President who 
was to be elected, two persons were to be 
nominated-one of them should have been 
a lady social workers as per the provisions of 
the Act. But what happened was that all 
appointmentsof the ladyworkers wereguided 
by political considerations. At certain places 
women who were appointed against such 
posts were not educated enough to hold 
such posts. It was done just to make the 
consumer courts ineffective. The district 
judges were asked to keep spaces reserved 
forthem. Firstly, there was no space forthem 
and secondly there is no room for the District 
Judges where they could sit and discharge 
their duties. I understand that these courts 
have no utility. 

Mr. Chairman, Sir, stenographers were 
to be appointed for keeping records and 
submitting statements in whose place clerks 
were appointed. These clerks cannot do 
stenographer's job. Similarly, it was decided 
that, at least, one meeting will be held every 
month and its members will be paid daily 
allowances. But none of the Members was 
paid allowance, with the result that the 
members stopped attending these meet- 
ings. 

Mr. Chairman, Sir, you will be surprised 
to learn that the Judges were not given any 
power to appoint staff. They were also not 
authorised to purchase stationery for their 
courtwork. Eventhey did not havethe powers 
to purchase papers. Papers were also to be 
supplied by the civil court. As such, these 
courts which were set up on the basis of 
consumer courts only were virtually ineffec- 
tive. The State Governments had no interest 
in setting up such courts. In this'way the 
consumer courts could not do any effective 
work and this legislation benefited the afflu- 
ent people only. 

Mr. Chairman, Sir, the prices of 
foodgrains, vegetables, pulses and edibleoil 
have increased manifold these days and we 

cannot do anything in this regard. If the 
prices areconstantly being increased by mill 
owners and shopkeepers, we cannot do 
anything in this regard. I would like to make 
asuggestion that thecommoditiesshouldbe 
distributed through public distribution sys- 
tem. Commodities being distributed through 
P.D.S. by State Governments are not good. 
People get rotten foodgrains and wet sugar. 
If one goes to the ration shop he is being told 
that stock of sugar and what is already 
exhausted. 

[SHRI P.M. SAYEED in the Chair] 

16.55 hrs. 

Along with this local tax is also levied on 
these commodities. You will be surprised to 
know that despite the Supreme Court's or- 
der such courts have not been set up in more 
than half of the total of 499 districts. There 
are zbout 2,50,000 publicdistribution shops 
all over the country. Nothing is available in 
these shops and whatever is available is 
being diverted to black market. Even the 
village people are no way benefited bythese 
shops. Then why should the State Govern- 
ments bear the entire expenditure of this 
forum? if the Central Government desires to 
set up such forums it should bear all its 
expenses. As such, the CentralGovernment 
should not issue an ordinance under the 
hon. President'ssignature in respect of courts 
which have no justifiability, for those courts 
which have not been set even after Su- 
preme Court's orders and for such shops 
which have no utility since nothing is avail- 
able in them. It is a great disgrace for the 
President. Therefore, with due regard to the 
hon. President, under whose signature the 
Central Government issued an ordinance to 
set up courts, I would like to submit that this 
ordinance should be declared null and void 
immediately, I request that my suggestion 
may please be accepted. 

[English] 

MR. CHAIRMAN: Motion moved: 

"That this House disapproves of the 
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Consumer Protection (Amendment) 
Ordinance, 1991 (Ordinance No. 6 of 
1991) promulgated by the President on 
the 15th June. 1991." 

NOW THE MINISTER M E  MINISTER 
OF STATE IN THE MINISTRY OF CIVIL 
SUPPLIES AND  PUB^ DISTRIBUTION 
(SHRI KAMALUDDIN AHMED): I beg to 
move: 

That the Bill io amend the Consumer 
Protedion Act, 1986, as passed by Rajya 
Sabha. be taken into consideration." 

Sir, this is a legislation forthe replacement of 
ordinance. An ordinance was issued on the 
basis of a judgement of the National Redres- 
sal Commission. I have heard the views 
expressed by hon. Member Shri Bhargavaji. 
Since the ordinance was issued, Parliament 
has, come into session and this legislation 
was brought. The Rajya Sabha has passed 
the Bill. This is more of a technical nature. 
The necessity was because under the law. 
all the Members had to sign the judgement 
and if one Member was not able to sign, the 
judgement becomes null and void. That was 
the difficulty in the law which has been tried 
to be corrected. H it had not been done, a 
number of judgements passed by the District 
forums and the State Commissions would 
have become null and void. I have just now 
heard the matters put before the House by 
hon. Shri Bhargavaji. At this stage my only 
request is that the Bill may be considered 
and it will be decided later. 

MR. CHAIRMAN: Motion moved: 

That the Bill to amend the Consumer 
Protection Act, 1 986, as passed by Rajya 
Sabha, be taken into consideration." 

[Translation] 

SHRI MOHAN SINGH (Deoria): Mr. 
Chairman, Sir, This Bill. (Intenlrpthns) 

PROF. RASA SINGH RAWAT (Ajmer): 
Mr. Chairman. Sk,fiistd allour list should be 

taken up. We should be given the first chance 
since ours is the larges opposition party. 

MR. CHAIRMAN: I will call you. Bhar- 
gavaji has already started. I will give you one 
more opportunity. 

PROF. RASA SINGH RAWAT: Our 
party, the Bhartiya Janata Party is the largest 
oppositiin party. As such, we should have 
been given the first chance. It is a question 
our right. 

[English] 

MR. CHAIRMAN: Since he has already 
started let him speak. 

SHRl RAM KAPSE (Thane): He has not 
started. 

MR. CHAIRMAN; I have already called 
him. 

[ Translation] 

SHRl MOHAN SINGH: Mr. Chairman, 
Sir. I rise to make some suggestions in 
connection with the Bill on which the august 
House is holding a discussion. The Govern- 
ment had to move an amendment beforethis 
august House on the basis of a court verdict. 
During the course of his speech Shri Bhar- 
gava offered some very valuable sugges- 
tions on the subject. The Government had 
enacted a law to set up consumer protection 
courts all over the country and the power to 
set up District Courts and appoint District 
Judges was entrusted to StateGovemments. 
Now the problem is that the State Govern- 
ments are proving themselves incapable to 
set up such courts at district levels. In many 
districts the situation is that, though such 
courts have been set up at district levels. the 
posts lie vacant for months together in the 
event of the transfer of the sitting judgeorfor 
some other reasons he is not able to dis- 
charge his duties. The result is that the very 
purpose oi setting up courts under Con- 
sumer Protection Act has been defeated. 1 
would, therefore, like to suggest that elabo- 
rate changes should be effected in this law. 
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Underthe elaboratechanges, the power 
,of setting up of courts at the district level 
should be given to the District Magistrates or 
to Chairman of Zilla Parishads instead of the 
StateGovernments in pursuanceof our policy 
of decentralisation so that the consumers 
could be given maximum protection at the 
earlier. 

We have also not yet succeeded in 
strengthening our public distribution system 
at the local level. Mr. Chairman, Sir, with a 
heavy heart I say that all this defects devel- 
oped in this system under the present Gov- 
ernment. Whichever Government might be 
in power, wecan put some restrictions on the 
distribution system being run by private indi- 
viduals by creating public awareness. But 
under the present system though the Gov- 
ernment wants to provide maximum bene- 
fits to the consumers neither courts nor the 
popular will has any access to it. In the 
absence of proper arrangements the Gov- 
ernment is proving itself incompetent to 
provide protection to the consumers. There- 
fore, the scope of the Consumer Protection 
Act needs to be extended suitably. 

For example. I want to state that adver- 
tisements are made by the development 
authorities and Housing Development Coun- 
cilsthatthey would provide ready built houses 
within aperiod of 6 monthsortwo yearsonce 
the applicants pay the lump sum amount 
they are supposed to pay. When such an 
advertisement is made people depos~t large 
sums of money. They anxiously wait for 
yearsto get their houses. Similar is the case 
with telephone system. Even after deposit- 
ing money tong back the consumers do not 
get telephone connections. Complaints in 
respect of regard telephone disorder are 
seldom attended by the employees of the 
Department if the consumer has no direct 
connection with them. 

Similar is the case with railways. With- 
out any genuine reasonsthetrains run behind 
schedule and on account of it the passen- 
ger's wark suffers. I want to submit that all 

these things should be brought under the 
Consumer Protection Act. I know that there 
was a proposal to bring the development 
councils within its ambit, but the Govern- 
ment obtained a stay order from the coun 
and in this way it distanced itsell from the 
Consumers Protection Act. 

As such. 1 ur(;e that a committee should 
be formed to assess the subjects which are 
to be taken up under this Act. R should be 
placed before the committee to decide as to 
which matters concerning the consumers 
should be brought under Consumer Protec- 
tion Act. The said issue may be discussed in 
that committee and thereafter decision on 
extending this Act should be taken up and a 
comprehensive Bill should be brought for- 
ward in the House. As a suggestion, I would 
like to say that telephones, railways and 
Housing development authorities should be 
compulsorily brought under the Consumer's 
'~rotection Act. As such a Parliamentary 
Committee should be set up at the earliest. 
With these suggestions I would express my 
thanks to all of your and conclude. 

PROF. RASA SlNGH RAWAT: Mr. 
Chairman. Sir, inconnectionwith thechanges 
that the hon. Minister desires to incorporate 
in Consumer Protection Act through this 
amendment, I would like to state that when 
the Consumer Protection Act wasenaded in 
1986, consumers, at all levels whether it was 
the case of telephones or gas cylinder or 
availability of unadulterated commodities 
shops had entertained high hopes that it 
would protect their, interests in real sense, in 
future. But it was of little effect. This law was 
passed by parliament, the highest law mak- 
ing body in the country with high spirits and 
implemented in whole country with a noble 
thought. After having been enacted, the law 
was passed on to such hands for implemen- 
tation, where only the structure was left 
behind and the real spirit disappeared. With 
the result that consumer forums to be set up 
at district levels, State levels or at the na- 
tional level, could not be set up with that 
competence. The rights of consumers could 
not be protected. Various facilities supposed 
to be made available to consumers could not 
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be made available to them. The hopes that 
the consumers would get justice by going to 
consumer courts or consumer forums could 
not be fulfilled. 

Mr. Chairman, Sir. I am sorry to point out 
that this Act was enacted in 1986, and its 
progress was assessed aftertwo years i.e. in 
1988. Sir, you will be surprised to know that 
in two years consumer forums could be set 
up only in 40 distriis out of the total of 455 
distriis all over the country. Nothing more 
than this could be achieved from its imple- 
mentation. Thereafter a decision to consti- 
tuteitthroughoutthecountry within six weeks 
was taken. The Central Government issued 
the order again and put pressures on the 
state Governments for that. Then a little 
progresscould be made in this regard. Even 
then only half of the districts of the country 
could be covered under it. As the hon. 
Member Shri Bhargava has said that Shri 
Eradi, a justice of the Supreme Court was 
appointed as a chairman of National Com- 
mission and empowered to go into the rea- 
sons for such tardy progress. He visited 
almost all the states of the country and tried 
to find out the reasons for tardy progress. 
The Eradi Commission was surprised to 
note that even the statutory requirements 
were not fulfilled under the Consumers Pro- 
tection Act and the basic objective behind 
this act to provide commodities of pure and 
standard quality to the people in the country 
was also not met. Adulteration is there In 
each and every item today. Just take the 
example of telephone. When we dial No. 
197,198 or 199 to complain that the tele- 
phone is out of order then there is no one to 
listen to our complain. We hear some sort of 
musicor song on the telephone coming from 
there. But the bill we receive in our name is 
full, no matter whether our telephones re- 
mained out of order or deal for 10 days or 
lines and wires got cut off due to storm and 
rain. No one is there to listen to us. We are 
told that we have no other option but to pay 
the MI in first instance. 

Mr. Chairman, Sir, now-adays we M.Ps 

are receiving the electricity Bill as we too are 
consumers of electricity. Earlier its rate was 
35 paise per unit which has now been raised 
to Rs. 2 and 2 paise per unit above one 
hundred unit we as well as the other people 
are very much distressed to receive these 
Bills which are not in commensurate with 
powers consumed. No one is there to listen 
to our complaints. We are told by the wn- 
cerned official to pay the Bill first. 

Mr. Chairman, Sir, the same is the 
position regarding cinemas. The public want 
some thing else to see the T.V., the country's 
requirement is something else but some- 
thing else is shown on T.V. and cinema. 
Something good should be shown on T.V. 
and cinema which may help in building the 
character of the people of the country. But 
the advertisements shown on T.V. propa- 
gate and the consumer culture and the 
publicity is given to the goods of companies 
of big capitalists and the vested interest 
advertise their luxurious items on T.V. in- 
stead of protecting the consumer's rights 
they exploit them. Sir, the Consumer Protec- 
tion Act no doubt, should be amended fur- 
ther to make it more effective. But, unless 
and until1 three-four major bottlenecks in its 
way are removed the consumers' interests 
in the country cannot be protected whether it 
be a ration shop, small village-shops, big 
markets, dispensary or medical store. It is 
first and foremost that the complaints of 
consumers should be heard for providing 
protection to the consumers. I suggest that 
stern action must be taken against the per- 
sons who try to play with the interests of 
consumers and for that purpose we shall 
have to strengthen and the consumers fo- 
rums. There are 455 districts in the country 
and a consumers forum must be set up in 
each district. There must be aseparate court 
to hear the cases of consumers in each 
district and judges to these courts be ap- 
pointed on the lines of judges appointed to 
hear the routine cases. These judges should 
be provided adequate staff to type the nec- 
essary documents and judgements and for 
carrying out other day today work. He should 
also be given powers and machinery to get 
his decisions and judgements implemented. 
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Machinery to execute his orders should work 
under him so that he may function effec- 
tively. I have seen in many districts that 
signboard of consumer court has been fixed 
outside the door of court room but other 
cases are heard in that court. This arrange- 
ment is not proper one. This court must have 

, a separate room with all the adequate facili- 
ties. Some state Governmentsfailto provide 
adequate facilities for want of money. Then 
it is the responsibility of Central Government 
and the National Commission on Consum- 
ers' Protection to look into the matter and 
ensure that statutory requirements under 
this Act are fulfilled in the states and it should 
also ensure that the aims and objectives- 
with which the machinery has been consti- 
tuted to protect the interests of consumers, 
to do justice to the all consumers, to make 
available pure and unadulterated commodi- 
ties at cheaper rates and on time ;re also 
fulfilled. This commission should take all 
care to see that the black-marketing is not 
encouraged in any way. For this purposes 
the central Government must establish 

, special courts in the country. A should give 
financial assistance to the states for estab- 
lishing such courts in their each district. 
What is more important is that there should 
be no political interference in the functioning 
of consumer protection courts because these 
courts are working for a good cause. These 
are working to safeguard the public interest 
and protect the consumers rights. There- 
fore, only those persons whose motive is 
service and who are active, honest, willing 
workers well acquainted with the fads and 
local circumstances and dedicated to their 
work and duty should be nominated as the 
members of such courts. Only then I think, 
these consumer courts would be more ac- 
tive and well organised and this amendment 
would have relevance otherwise there is no 
use of making laws. There must be a coordi- 
nation between theory and practice. Mere 
enactment of laws will not do anything, their 
implementation is more important. The 
people must feel it in reality. They may get 
justice when they kdge their complaints 
against the quality of the commodities sup- 
plied to them through a dishonest and 
fradulent manner. There must be redressed 
of their complaints. 

At last, Sir, through you I would like to 
say to the hon. Minister that at present as I 
have observed that the consumers associa- 
tions have bee constituted at the divisional 
head-quarters level only. How can we ex- 
pect from afarmeror ageneral citizen that he 
will present himself in such court after cover- 
ing the 40-50 milesdistanceon foot or spend- 
ing money on fare from his own pocket. It is 
very diificult for him to do so. I think such 
forums should be constituted at every dis- 
trict, Tehsil and block level and if we are 
really seriousabout thedecentralisation then 
such forums should be formed even at the 
Panchayat levels so that they can get protec- 
tion and the exploitations of the consumers 
whether it is social, mental, economicor it is 
in the name or prices and the non-availability 
of thecommodities intimecould bechecked. 

I would like to say in the last that if the 
proposed amendment in the consumer pro- 
tection act is made and implemented in the 
right perspective then this act would prove 
more effective and meaningful. 

[English] 

SHRI SOBHANADREESWARA- RAO 
VADDE (Vijayawada): Mr. Chairman, Sir, I 
have earlier given my notice of motion disap- 
proving the Ordinance. 

Now the hon. Minister has just now 
explained the circumstances under which 
this Ordinance was brought. H is becauseof 
the decision of the National Consumer Dm- 
putes Redressal Commission. 

But I feel that apart from meeting the 
requirement as per the decision of that Na- 
tional Consumer Disputes Redressal Com- 
mission, you could have incorporated some 
more amendments giving a comprehensive 
picture to this Amendment Bill. 

You know in December, 1986 when the 
then Minister Shri H.K.L. Bhagat wasthereis 
piloting this Consumer Protedion Bill. he 
accepted that the Bill is not acomprehensive 
one. He agreed so on the fkor of the House 
and he also said that as time fpssed, if m e  
deficiencies or bopholes are. obsetved. 
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certainly the Government will come forward 
with a necessary amendment to take care of 
such deficiencies. 

Unfortunately, today inthis Amendment 
Bill moved by the hon. Minister, that is not 
there. The present amendment is techni- 
cally, as he said, to meet this particular small 
change in the procedure to be foliowed by 
Consumers District Forums. 

I feel very sad because this Govern- 
ment should have taken care about the poor 
consumers of this country. More than four 
decades ago, Mahatma Gandhi has said this 
and it is now very relevant and I quote:- 

"A consumer is the most important 
~(sitw in our premises. He is not de- 
pendent on us. We are on him. He is 
not adisturbancetoourwork. He isthe 
purpose of it. We are not doing afavour 
to the consumer by giving the same 
opportunity. He is doing use a favour 
by giving us an opportunity." 

You are aware of these very precious 
words which were uttered by Mahatma 
Gandhi very long back. At that point of time, 
surely you will agree that the moral values 
were far better than at present time. 

I would like to bring to the notice of the 
Hon. Minister what Mr. H.K.L Bhagat said at 
that time and I quote:- 

"The intention of the Government is 
not to be satisfied with the present 
arrangement." 

The Government said that its intention 
was to go to the block-level, to go to the 
village-level also so that the consumers are 
enlightened about their rights and to take 
care of their interests. 

But till now we did not succeed in that. 
Somenow, the Government, it appears, is 
not very serious. Even after nearly 4-1 12 
years, on4 hall of the districts are having 

these District Forums. Unfortunately, today 
there is no limit to the greed of some traders. 
They are adding white sand in rice and in 
sugar and they are not hesitating to adulter- 
ate the life-saving drugs also. Somehow 
they want to make money at any cost. So R 
things are like that, the Government should 
have come forward with all necessary 
amendments. Right now, in this Consumer 
Protection Bill, there is no scope for interim 
relief. Suppose a consumer is affected and 
he gives a complaint. In that event, there is 
no interim relief. All people especially the 
poor people cannot wait for monthsor years 
together till the case is disposed of. Let the 
Government think of the circumstances 
where some interim relief could be given to 
the consumer depending upon the merit of 
the sase. 

Sir, today we are hearing of adulteration 
of pesticides. Lot of farmers are being 
cheated. They spend a lot of money out of 
their hard-earned money and hard-earned 
savings. They don't work well as a result of 
which the farmers losetheircrops. Nobody is 
compensating them. There is no wonder 
about it. You must be aware of the fact that 
even in respect of complex fertilizers, very 
costly variety of fertilizers, they are not of 
pure quality. The suppliersare mixing upone 
into the o!her to make a !ot of money. My 
suggestion is when such incidents come to 
your notice, take stringent action. Suppose, 
one consumer, one person finds fault with 
the supplier and prefers a complaint either 
with the District Forum or the State Forum. 
After due enquiry of all the procedure, that 
particular consumer may be compensated. 
But the fact is that he is the only one person 
who has given complaint. There are thou- 
sands of such people. There may be even 
lakhs of people who do not even prefer to 
give complaints because they may either be . , 
ignorant or they may not be aware of their 
rights or of this Consumer Protection Act and 
the mechanism that is connected with that 
and the relief they may be getting* Many 
people are illiterates. A lot of villagers do not 
have access to the nearest place where this 
District Forum meets. Therefore, when it is 
found that a manufacture or a trader has 
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deli irately supplied substandard quality 
goods to a particular consumer, the Con- 
sumer District Forum or the State Forum 
whatever it may be, must penalise that 
manufacturer or the supplier for supplying 
the substandard goods or deliberately adul- 
terating that particular product. He must be 

" penalised to that extent. It is not a question 
of giving mere relief to the individual con- 
sumer. That is what I want to submit to this 
Government. 

Sir, there are several incidents of sub- 
standard seeds supplied to the farmers. 
Severaltimes, we have raised it in this House 
also. With great hope and paying thousands 
of rupees, people purchase seeds but they 
are not good qulality seeds. They do not 
germinate at all. The result is that after 
spending precious time, the farmers w~l l  be 
put to very great loss. Your are also aware of 
this. Therefore, my submission is that the 
Government should come forward w~th a 
comprehensive (Amendment) Billtaking care 
of these deficiencies and stringent pun~sh- 

, ment should be given to such defaulters. 

Next, I think this Consumer Protection 
Act must be given wide coverage and propa- 
ganda through the media. Right at the 
moment some daily newspapers are giving 
certain columns educating the consumers 
that such and such thing happeneo !ike this 
at so and so place and the consumer could 

! get some relief; his right was protected. Like 
that, some newspapers are giving columns. 
I congratulate some newspapers for that. 
Nowadays the TV isthe most powerful media. 
It goes straight into the heart of the persons 
and the people. My suggestion to the Gov- 
ernment is that it must allocate some consid- 
erable time in the electronic media, espe- 
cially the TV to educate the consumers. In a 

'(country like America one single person by 
name Ralph Nader could fight the Automo- 
bile giant General Motors. He felt that a 
particular model of the General Motors car , was not in the interest of the consumers and 
heme he got it examined with some engi- 

t neers. Then he fought the case in various 
forums. Ultimately he succeeded in his mis- 
sion. In this country, with so much illiteracy, 

poverty--even 75 per cent of our people are 
living in the villagers-4heGovernment must 
come to our rescue. The Government must 
come to the rescue of the consumers and 
unless the Government comes tothe rescue 
of the consumers, there will not be any relief 
and justice. Justice delayed will be justice 
denied. Already five years have elapsed. I 
request the Government to take all neces- 
sary steps immediately. 

Section 14 also needs amendment. 1 
hope, the Government willcertainlycome up 
to remove all these deficiencies. I hope the 
hon. Minister will come forward with a com- 
prehensive Bi!l, if not in this session, at least 
in the next session. I urge upon the Govern- 
ment to take all necessary steps. 

SHRl SRIBALLAV PANIGRAHI (Deog- 
arh): Mr. Chairman, Sir, I support this Bill- 
the Consumer Protection (Amendment) Bill, 
1991-whicn is to amend the Consumer 
Protection Act of 1986. As you know, this Bill 
is intended to replace an ordinance. While 
participating in the discussion on this Bill, I 
recollect that it was our late beloved leader 
Rajivji whose anxiety for protection of the 
consumer's interest was responsible for this 
enactment. He was very keen to see that the 
consumers' interest are well protected and 
they are not subjected to all sorts of exploi- 
tation, cheat~ng etc. In an economy, it is not 
the manufacturer or the producer who mat- 
ters, rather it is the consumer who matters. 
The consumer matters much more than the 
producer or the manufacturer. In our coun- 
try, unfortunately, the consumer-because 
of ignorance, illiteracy and also the type of 
situation that is obtaining-is often exploited 
and cheated. It was definitely a good begin- 
ning made. But five year's time has elapsed 
meanwhile and not much satisfactory prog- 
ress has been achieved in this direction. 

Frankly speaking, the intention underly- 
ing this Bill is very very laudable. It is a 
Central Act. The Central Government are 
giving instructions, guidelines to the State 
Governments and it is for the State Govern- 
mentsto implement it inthe field by constitut- 
ing committees or commissions or any other 
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forum at the at the district level, at the State 
level. It is their duty to constitute this forum. 
But more important than that is the choice of 
right type of persons to serve as members in 
these committees or forums. Otherwise. 
sometimes, the members sochosen to serve 
these committees do not take any interest. 
They do not attend any sittings; they are not 
available even for signatures. That is why, 
one learned judge made some observations 
about this and the ordinance and this Bill IS 

the outcome of those observations. 

But so far, the implementation has been 
very very tardy. If there is much delay in the 
implementation, it defeats the purpose. 

Therefore. the sense of urgency is also 
getting lost. I would like the hon. Minister to 
note that their duty is just not over or is not 
limited to the passing of such a Bill by making 
such enactments as this level. In India. we 
are not in dearth of any progressive legisla- 
tions. We have so many legislations which 
are quite progressive in nature. With regard 
to implementatign, there remains a lot of 
scopeforimprovement. Ithink, this Actcomes 
underthatcategory. It is a good and progres- 
sive Act with a very laudable objective of 
sewing the consumers-the poorer and illit- 
erate consumers-but the implementation 
of it is such that the very purpose is getting 
defeated. 

Therefore, the hon. Minister and also 
the Senior Officers of Government of India 
should go round the States and should re- 
view the working of different provisions of 
this Act in State Headquarters; not only State 
headquarters, they should also go upto 
D i t r i i  level. In the field. they should see for 
themselves as to how it works. Some of the 
sittings of these Forums can be attended to 
by them to get a first hand knowledge. This 
could be done. It should be properly moni- 
tored from the Centre and by such eflorts 
they woukl be able to send the message of 
urgency giving the true purpose underlying 
this Ad. 

I would like to come to another point. If 
I have understood correctly, and if my infor- 
mation is correct, very limited commodities 
numbering around 6 are being dealt with 
under this Act. 

According to the provision of the Act, it 
should normally take three months time for 
the disposal of any complaint and three to 
five months if any chemical or laboratorytest 
is involved. Our experience shows that inor- 
dinate delay was taking place in the field for 
disposal of the complaints. Naturally, when 
there is inordinate delay, the necessity is 
more for giving some interim grant or relief. 
In all cases, if it can be completed within the 
time frame or within the time schedule of six 
or five or three months, we can do away with 
this grant of interim relief etc. Otherwise, the 
Government should seriously considerabout 
making a provision to grant interim relief. 

The Public Distribution System, in fact 
plays a pivotal role in this. If we cannot have 
an active and efficient Public Distribution 
System in our country, in different States. 
then, naturally, whatever we may feel here 
will only be a wishful thinking. Therefore, I 
quite agree with the hon. Member from the 
other side who has expressed his view that 
the Public Distribution System should be 
kept above politics. 

In Orissa, I am pained to bring it to your 
notice that it is the MLAs who are associated 
with the Public Distribution System. There is 
a good side and there is a bad side also, 
because of associating the political repre- 
sentatives. Sometimes. it works properly in 
some areas but in large areas the system is 
getting politicised. With people chosen by 
them, belonging to their party-they arebeing 
selected as dealers--enjoying the support, 
of the MLA, when the MLA stands behind 
them, they do not care for anybody and 
instead indulge in black marketing, hoarding 
and all that. Thus the PDS has gone astray. 
Therefore, the functioning of the Public Dis- 
tribution System in aproper way, in a healthy 
way has got to be ensured. 

Gram Panchayats and cooperatives 
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should be encouraged and the bank financ- 
ing or their own funds should be allowed to 
be invested in this process. When I was the 
Minister of Civil Supplies in Orissa during 
mid 70s, we had in fact experimented this 
and this was proved to be successful. That 
was in a very very bad time, when a near . famine situation was prevailing. We ignored 
the individual businessman, we entrusted 
the Gram Panchayats and cooperatives this 
work and they did a splendid work, an excel- 
lent job in this field. 

In this regard mass education is very 
very important. This is a new provision. Many 
do not know abu t  it although five years of 
precious time has elapsed. It was Rajivji's 
dream; it was his idea. He was very much 
associated with this and we have to see that 
this is achieved in its letter and spirit. His 
anxiety as I told in the beginning was for the 
poorconsumers and this particular Bill is the 
outcome and the result of that. 

A strong consumer movement we have 
to build. Without aconsumer movement, we . 'cannot bring consciousness in the relevant 
quarters. Therefore, the media has a role to 
play. The electronic media, the newspapers 
and the social and political workers, all of 
them together, should make a sincere en- 
deavour to create a strong public opinion 
and build astrongconsumer movement which 
will go a long way in achieving the purpose , underlying this Bill. 

[Translation] 

SHRl SYED MASUDAL HOSSAIN 
(Murshidabad): Mr. Chairman. Sir, the Gov- 
ernment comes with a Bill here in the House 
when it either does not want to do any work 
or when it wants to spoil the work already 
done. As far example there is no offence in 6 the world which is not covered by the I.P.C, 
yet we have enacted Act like TADA, Anti- 
profiteering Act, Anti-Hoarding Act, Food- 
Adulteration Act and now we are making this 
' COnsumer Protection Act. You will not arrest 

hoarders and adulterators but add another 
act i.e. consumer protection act inthe statute 

a book. 

Mr. Chairman, Sir, this Bill will benefit to 
some extent to the middle class people only 
but not to the poor section. Today, in the 
country there are 25 crores persons who are 
living below poverty line in the jhuggis, and in 
the remote villages. What benefit would they 
get from this bill. Even today these people 
purchase mustard oil of 4 annas, haldi of 2 
annas, chilli powder of 10 paise, then how 
can this consumer protection a d  protect 
their interests. (Interruptions) 

There are many persons today also, 
who can not purchase match box even 
. . . ...( Interruptions) 

See the provisions of this Bill. One is 
required to submit as sample 500 gms. milk, 
250 gms. edible oil, 300 gms. spices, 1 kg. 
vegetable ghee in case o2e has to lodge a 
complain agahst substandard of any item. 
How can a man who purchases an item of 4 
annas only manage to purchase and submit 
as sample 1 kg. vegetableoil forcomplaining 
in the consumer redressal cell? What have 
Government thought about these sorts of 
men? No doubt, this bill provides some relief 
to the middle class. They will get certain 
facilities. But so far as the businessmen are 
concerned they have a soft corner for them. 
No panel provision has been made in this 
Bill. There is a provision regarding the com- 
pensation in this bill according to which 
customer will be refunded the price of the 
good or his good will be replaced. But there 
is no penal provision for detaining them in 
jail. They are very much syrrpathetic to- 
wards them. Transport also has been cov- 
ered in this Bill. Take the example of D.T.C. 
The number of commuters in a DTC bus is 
two-times more than its capacity causing 
great suffocation. Train fares are being raised 
every year. This year also it has been raised. 
400 passengers are travelling in a compart- 
ment which is meant for only 40. People 
travel on the train roofs also. What does the 
Government think about the redressal of 
their grievance? Trains and flights are run- 
ning late. That is right, that only the very big 
persons travel by air. Kesri ji, you also have 
become a Minister from an M.P. So you also 
as well as we travel by air. Leave the matte: 
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of plane. But what about the redressal of the 
complaints regarding trains which are run- 
ning late? No provision has been made for 
these things. What about the telephones 
which lie dead for the months together but 
the bill is Rs. 4 to 6 thousands. Bill has to be 
paibPrior to making any complaint. There is 
no other option. So a comprehensive bill is 
required to be brought, which may provide 
relief to the poor sections. Our party has 
been demanding constantly for supplying 14 
items through the Public Distribution system 
at one rate all over India in order to provide 
relief to the poor. The existing Public Distri- 
bution System has completely failed. It is as 
good as dead. Rice and wheat do not reach 
the States in time. The state Governments 
are not able to supply ration items. States do 
not receive their quota in time. What is the 
redressal of it? Rice, wheat, sugar and ed- 
ible oil being supplied to people through 
ration shops are substandard what is the 
redressal? 

AN HON. MEMBER: Please, address 
the chair. 

SHRI SYED MASUDAL HOSSAIN: Hon. 
Minister is sitting. He is supposed to take 
notes He is requested to bring a compre- 
hensive bill soon in order to do something for 
the people living below the poverty line. 
From all sides of this House I am being asked 
to address the chair. So, sir, through you I 
would like to say to the hon. Minister that 
many Acts have been enacted. So mere 
Acts he will not do any thing, some concrete 
thinking is required for the poor. There are 
already 12-14 acts about the consumers but 
these are not implemented. There is too 
much poverty in our country, poor do not 
know about these acts. Even if they come to 
know about these acts, it is beyond their 
reach to submit samples as per the require- 
ments of this bill. So I woukl like to suggest 
them to implement the old Acts. There are a 
few amendments in this bill and these have 
a very limited scope. So better he should try 
!n bring a comprehensive Bill. With these 
,Joras I condude. 

[English] 

SHRI S. MALLIKAIUUNAIAH (Tumkur): 
Mr. Chairman, Sir, I would like to place afew 
facts about the Consumer Protection Bill. 
(Interruptions) The purpose of participating 
in this debate is that the consumer move- 
ment shall have to be more effective in this 
country. Though a number of Acts are being 
passed, though the existing Acts are in-a 
position to meet the demands of the con- 
sumers, yet they are not properly utilise. For 
this purpose, the intensive consumer protec- 
tion movement shall have to be sponsored. 

In Karnataka, there is one Mrs. Man- 
dana. She happens to be an ex-MLC and a 
very very active Congress social worker. 
She has taken it very seriously. She wantsto 
have land from the Government to construct 
a hostel to accommodate people to provide 
them training. Though she isworking so hard 
for the past three to four years. She is not in 
a position to even get the smallest of the 
small site. Very recently also, she was in 
Delhi. She wanted to contact a number of 
authorities here. Probably, she must have 
returned with an empty hand. Here also, she 
has got an idea to start a training school for 
consumers. The consumers should be in a 
positian to know what are his rights,to whom 
he should make acomplaint and which isthe 
authority. The authority also should have the 
service-minded attitude. 

At present, some of our friends have 
expressed about distributors, producers and 
the manufacturers. They care more for be- 
coming wealthierto become more rich. They 
are not looking at the interests of the con- 
sumer. This is a very very unfortunate state 
of affairs. 

I havegot an experience. When I was iq. 
the Legislative Council, I put a question to 
the Minister for Agriculture. Thecottonseeds 
provided from the registered shops were not 
germinating properly. I raised this issue on 
the floor of the House for which the Minister ' 
said: For m e  acre of land, you have to sow 
one kg of seeds. Instead of sowing one kg of 
seeds, you purchase another kg and sow it. 
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At least 50 per cent will have the germina- 
tion. 

This is the reply I received from a very 
responsible Minister d Agriculture. Actually, 
at that time the whole crop was spoiled and 
agriculturists were left with no relief. We also 
raised this issue because a shop is a certi- 
fied one. He is a registered dealer. Your 
authorities have directed our people to pur- 
chase from there. And we have purchased it. 
And according to your direction, we have 
sown it. The result is that not evsn 50 per 
cent germination has taken place. As a 
result of that, we have been put to a lot of 
loss. But the Government did not give any 
ear at all. Therefore, my humble request is 
that theconsumer movement should be more 
effective. Proper education shall have to be 
given to the people. 

Secondly, such of the people who have 
got service-minded attitude, who have got 
love towards the consumers should be prop- 
erly encouraged.Theconsumers movement 
should be kept away from politics. Some of 
our friends have expressed their fearthat the 
bulk manufacturers havegot their own agen- 
cies. And their attachment of any of the 
political bosses may not be an assurance to 
the interest of the consumers. Consumers 
must be in a position to complain to the 
authority very freely and take the samples, 
get them tested and submit them to the court 
for prosecution. It will be effective if every- 
body will be in a position to movethe machin- 
ery and only then it will be successful. In the 
absence of such a measure, any kind of Acts 
getting passed will not serve the purpose. 
Therefore, my humble submission to you, 
Sir, is that the consumer movement must be 
taken up very seriously and voluntary or- 
ganisations which have got interest in this 
regard should be encouraged so that people 
can be educated and can derive benefits out 
of it. 

SHRl P.C. THOMAS (Mavanupuzha): 
Sir, in fact passing of the original Act 1986 
was a real landmark and wherever it has 
been implemented, the fruits are seen to be 
very effective. It many States, district forums 

are yet to be started. It has been started in 
Kerala and it is working very effectively. 
The,e may be some loopholes and there 
may be difficulties for the district forums to 
work but in the limited capacities and with 
the powers that have been given, they are 
working very well and producing very good 
results. 

Now,duringthedebatesthat were made 
in 1986, when the Bill was taken up for 
consideration, many of the Members who 
took part in the discussion, actually wel- 
comed the Bill. But an apprehension was 
also made known that it may not be brought 
to practice and many Members at that time 
said that the things were very good on paper 
only and that it may not be brought into 
prac!ice. So, I think that this is a very good 
legislation which should be brought forth 
without any delay and the implemented in all 
States. 

I have a suggestion to make in this 
regard. We have got district forums. It is 
necessary to have more forums becausethe 
complaints that are coming to such forums 
are so great in number that one forum in one 
district will not be able to handle the com- 
plaints which are coming. I am sure that if 
more forums ar formed at the taluk level and 
even at the block level, then ordinary people 
for whom this legislation has been brought 
forward will be able to make use of this Act 
and will be able to get the real fruits of this 
Act. 

When I was going through the present 
Bill, as has been stated in the objects itself. 
I find that it has been brought forthe purpose 
of regularising an ordinance. But I have a 
feeling that the ordinance which was brought 
earlier had some kind of insufficiency be- 
cause that ordinance was promulgated or 
was brought in pursuance of the decision of 
the national forum where some kind of deci- 
sion was taken with regard to the manner in 
which the decisions were to be taken by the 
District Councils. If a district redressal forum 
is to be represented by three persons, and if 
there are only two persons representing it, 
then how can ti decision be taken? That is 
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exactly what is deah with in this present 
Amendment Bin. But, with regard to state 
torums also, there is a similar section. There 
is absolutely nodifference. lnthe State Forum 
also, there are three persons-ne otficiat- 
ing chairman in the rank of a High Court 
judge and two non-offiiial members. But, for 
that also as per Section 10 of theoriginal Act, 
Section 14 has also been made applicable. 
Therefore, the same anomaly exists in the 
case of state forum also. I think this aspect 
should have been taken into consideration 
when the ordinance itself was brought and 
instead of bringing a further amendment, in 
this amendment Bill itself, this could have 
been given effect to. 

I am in agreement with many of the 
suggestions which have been made with 
regard to voluntary organisations, consumer 
movement, etc. I have a feeling that any 
amount of legislation and any amount of 
laws will not be able to bring results in this 
regard, unless there is public awareness. As 
has been stated by many hon. members, 
concrete results can be achieved through 
the electronic media as well as the other 
media. This is very necessary. There are a 
number of consumer protection organisa- 
tions in the voluntary sector. At least in 
Kerala, 1 know there are some organisations 
which are working very well. ? They are 
educating the people on this aspect. I sug- 
gest that the Ministry should take care of 
these voluntary organisations which have 
already come up. The president of one of 
thoseorganisadionsfrom Kerala has actually 
come to this place to meet some officials and 
the concerned Ministers with regard to the 
action which should betaken and to suggest 
certain amendments to the original Act. I 
think the Government should show some 
interest in the working of these voluntary 
organisations that have come up in the 
W r y .  The Government should arrange a 
conference d all these existing organisa- 
h m  at the nsltional level. These organisa- 
h a  have made very many practical sug- 
g o d m  and some of these suggestfons, if 
impkmented, will give vety good results. 

The action taken by some of the forums 
in Kerala has given somegood results. For 
example, there was a case with regard to 
telephones and one of the forums has given 
a judgement. I do not know whether that 
forum has gotjhe actual jurisdiction or not 
but its judgement has produced real results. 
After the judgement, suddenly there was 
action from the side of the officials. I think if 
the forums areallowed to work in the manner 
they are required to, if they are biven the 
required financial help, and if they are given 
the required officials, they will be able to do 
very good work in this respect. 

Before concluding, I may just add one 
point. This is with regard to my State. I have 
a complaint from my State. This complaint 
was made even during the time of the previ- 
ous Government also. Rice and other food 
stuff sent from here to Kerala was destroyed 
because of leaky wagons and the Kerala 
Government complained to the Central Au- 
thorities in this regard. In this case, this is a 
complaint from the State itsell against the 
Centre. Therefore, this Act should also pro- 
vide for some remedy for States to complain 
even against the Central Bodies, so that 
some action is taken and some decisions are 
arrived at. I am specifically giving the ex- 
ample of leaking wagons. The f w d  sent in 
those wagons is getting destroyed. Some 
kind of action may be taken in this regard by 
the authorities concerned. Thank you. 

18.00 hrs. 

THE MINISTER OF STATE IN THE 
MINISTRY OFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS- 
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Mr. Chairman, Sir, 
at the meeting of the Leaders of all the 
parties, it was decided that we would pass all 
the three Bills even il we have to sit late. But 
I am not asking for that. That is not my 
request. But at least this Bill which is in 
progress, if we can take it up and finish it 
today that would be better. So, I think we 
would be able to do it il we all reduce the 
number of speakers. # the House agrees, I 
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propose that the time of the House be ex- 
tended by half an hour. 

[ Translation] 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman, Sir, it is all right 
that allotted time can be extended if all of us 
mutually agree to that, but one thing that I 
want to tell Shri Kumaramangalam is that if 
we skip the lunch hour, we shall not sit late in 
the evening. Therefore, when we take such 
a decision, we should invariably keep it in 
mind that if the lunch hour is to be skipped, 
late sitting after 6 should not be there. 

[English] 

SHRl RANGARAJAN KUMARAMAN- 
GALAM: Mr. Chairman, I am also totally in 
sympathy with him. 

[ Translation] 

DR. LAXMINARAYANPANDEYA: It 
does not matter if you extend it for 10-20 

, minutes, today, but it should not ba a perma- 
nent feature. 

MR. CHAIRMAN: It appears that there 
are four-five speaker and for that the sitting 
will have to be extended for hour an hour at 
least. 

[English] 

Is it the pleasure of the House to extend 
the time by half an hour? 

SEVERAL HON. MEMBERS: Yes. 

MR. CHAIRMAN: The time of the House 
be extended by half an hour. Shri Tejnar- 
ayan Singh. 

T 
[ Translation) 

SHRl TEJ NARAYAN SlNGH (Buxar): 
Mr. Chairman, Sir, we have passed a num- 
ber of legislations in the past and have 
subsequently amended them also. The leg- 
islation which we are discussing right now 

was enacted in 1986 and now it is amended 
by saying that the amendment will result in 
greater benefit tothe people. My view is that 
had this Act been implemented properly the 
people could have been benefited. But it has 
not been so. The result is that a number of 
difficulties are faced by the people and the 
Government pays no attention to them. 

Just now, some hon. colleagues have 
said that committee has been formed in their 
state, but other States have not followed suit. 
You can say that committees were notformed 
in those states because the respective State 
Governments did not want to do so. But the 
Congress Party was in power in most of the 
States from 1986 to 1989. Who prevented 
you from forming these committees then? 
Therefore. I want to say that you do want to 
amend the law, but you do not want to 
implement it. There isa wide network of fair 
price shops in the country, but there is hardly 
any state where all items are available at 
these ration shops. The poor in the village 
does not get kerosene at the ration shop with 
the result that he has to buy it in the open 
market at a very high rate. The rural poor and 
jhuggi dwellers do not get kerosene under 
the public distribution system. Then how 
does they benefit from it? You have not been 
able to benefit him even atler passing this 
legislation. I say with certainty that though 
the Congress Government was in power till 
1989, young have not been able to supply 
kerosene at the officially fixed rates to the 
people living below poverty line. Not only 
kerosene, they did not get any item including 
wheat, rice, cloth. According to my esti- 
mates, out of 70 crore people of this country, 
you have not been able to supply these 
commodities to half of them. There has no 
improvement in the functioning of the Public 
Distribution System so far. That is why I say 
that whatever legislations you pass in the 
House must be properly implemented. The 
Government must not hesitate in taking action 
against the officers found guilty of non-im- 

.xplementation of these laws. 

Take the case of trains now. The rail- 
ways run trains for the benefit of the people 
but so far as I know there is hardly any train 
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which runs on time. I travel by train from 
Bihar. The train by which we travel is known 
by the name of Magadh Express. Now even 
once in a year this train runs on time. Even if 
it whistles off from Patna on time, it rexhos 
Delhi late by one hour. Th same is ttmr when 
we twvel from Delhi to Patna. Throiighout 
the year, you will find this train runni~g late. 
Not only this train, I suppose, Assam Ex- 
press ando!hertrains running between Delhi 
and Patna or Delhi and Madras run late most 
of the time. This has been going on for quite 
a long time, but no improvement seems to be 
in sight. In all spheres the performance of the 
Government has been dismal. Take for in- 
stance medicines. There are two types of 
companies-number one companies and 
number two companies. Number two com- 
panies indulge in the sale of spurious medi- 
cines worth billions of rupees. There is no 
control over them. It appears, there is no law 
worth the name for them. Spurious medi- 
cines cause immense harm to the patients. 
Instead of giving relief, such medicines cause 
permanent disability to the patients,. No 
preventive measures have been provided in 
this law to check such malpractices. 

A number of hon. Members have com- 
plained about the functioning of telephone 
service. Telephone services are functioning 
properly in Delhi but the condition of tele- 
phones in rural areas is pitiable. There are 
no lines. If at all, there are lines, the tele- 
phones do not work. I belong to district 
Bhojpur. The branch telephone lines beyond 
Arrah and Buxar do not function, whether it 
is Jagdishpur, Itahi, Dhansohi or Rajpur 
branch line. This situation is nothing new. 
Such a situation has been prevailing there 
since 1980. All our efforts bear no fruits. We 
try to highlight the problem through Parlia- 
mentary Questions, but that too does not 
help. Therefore, I would like to say that 
through the objective of the bill is to provide 
benefits to the people, it needs further 
amendments in order to provide more bene- 
fits to the people. The improvement sought 
to be made in the bill by the hon. Minister is 
very meagre. It is not going to benefit tha 

common man to thedesirable extent. There- 
fore, I want that the hon. Minister should 
bring forward a comprehensive bill so that 
the people could be benefited to the maxi- 
mum extent. 

So far as the question of constituting 
consumer for a under this bill'is concerned, 
it should not be confined to Panchayat level. 
Suchfora should be constituted at thevillage 
level. It is not enough to merely bring one or 
two subjects under the purview of this bill 
and hence the scope of the bill should be 
further enlarged. 

In the end, I would like to put forward a 
demand regarding supply of electricity. Elec- 
tricity is meant for the benefit of the people. 
In Delhi, the supply of electricity is quite 
satisfactory, but if you happen to go to Bihar 
and Uttar Pradesh, you will find that the 
farmers in these States pine for electricity. In 
metropolitan cities like Delhi, supply of elec- 
tricity is satisfactory, but the farmer is rural 
areas who totally depend on agriculture do 
not get electricity for irrigation purpose. If 
arrangement could be made to supply more 
electricity for irrigation, our foodgrains pro- 
duction can go up. At the same time, our 
farmers will become prosperous and the 
economiccondition of the poor will improve. 
Therefore. I would urge the hon. Minister to 
bring a comprehensive bill after incorporat- 
ing the suggested amendments so that the 
people of this country could be benefited to 
the maximum extent. With these words, I 
partially support this Bill and conclude my 
submission. 

[English] 

SHRl RAM KAPSE (Thane): The Bill 
seeks to replace an Ordinance which was 
promulgated on the 15th of June. 1991. Was 
it a right day? Actually, when it was promul- 
gated, we were going through the election 
process. Was it very necessary that on the 
15th of June this Ordinance needed to be 
promulgated? I think the Minister owes an 
explanation to this House. 

Actually, the whole law is on paper. I 
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would like to know from the Minister whether 
the district forums have been formed every- 
where. At least, he should give thefiguks as 
to how many district forurns are really in 
existewe and are working? 

The Minister is proposing a presiding 
judge and one more judge instead of three 
judges for signing a judgement. You can 
exclude one judge, but that would not suf- 
fice. If one judge ison leaveortwo judges are 
on leave, then the work will be held up. 
Today, the same situation is everywhere. 
So, my suggestion is that a panel should be 
formed consisting of two more judges so that 
if a judge goes on leave, then another judge 
from the panel can be appointed to do his 
work. As on today, the position in the courts 
is very bad. I! a panel is formed, at least you 
will be able to do some work with the help of 
the judge appointed from the panel. 

Then, one more right should be given by 
way of this Bill and for that the Hon. Minister 
should exert. The courts should have the 
right to issue a stay order in caseof damaged 
articles. If someone dies then somebody on 
his behalf can go to the court. But if there is 
a damaged article, nobody can go to the 
court and no stay order is given. This is a 
lacuna and I think that when you bring a 
comprehensive Bill you should do some- 
thing for the damaged articles so that the 
people can be saved. For that you should do 
something. That is my suggestion. 

You have mentioned in the Bill that a 
District Consumers Forum will be formed by 
the State Government. The word 'a' has 
created a problem. Today in Delhi there is 
one district forum. For one crore of people 
are we justified in having only one? We 
indicate thatwithin 90days adecision should 
be given. Is it feasible? As on today in Delhi 
there are 4000 cases before the consumer 
forum, which are undecided. 

Because of all these difficulties, there 
should be a new amendment that at least for 
all the seven police districts there should be 
seven courts. Then only they can work to the 
satisfaction of the consumers and whatever 

you wish you will get the results. As on today 
even for two years the case are pending. 
There are pot enough number of Judges. 
There are leavevacancies. There is no panel. 
Even for one crore of people, if there is one 
district forum, then the word a hascreated lot 
of problems. 

So, I suggest that a comprehensive Bill 
taking into consideration all these sugges- 
tions may be brought. Then only we can 
support it. As on today, I feel that there was 
no necessity cn the 15th of June to promul- 
gate that Drdinance which was done hur- 
riedly. 

MR. CHAIRMAN: Shri Manoranjan 
Bhakta. 

[ Translation] 

SHRl MANORANJAN BHAKTA (And- 
man and Nicobar Islands): Mr. Chairman. 
Sir, Congress Government has done many 
constructive works and enacted many laws 
for the benefit of the people of the country. 
The object of the legislation being enacted 
fortheconsumers isvery good. The object of 
the bill is also good in the sense that. it 
provides facilities and Creates awareness 
among the people particularly poor people 
and farmers living in different states of the 
country about their rights. Although this bill 
seeksto amendtheconstitution yet thereare 
not sufficient provision in it to meet the situ- 
ation. This ordinance was promulgated to 
make some provisions. At that time Lok 
Sabha and Rajya Sabha were not in Ses- 
sion. Now this bill has been brought forward 
to replace the ordinance. 

As'far as objects of the Bill are con- 
cerned, there are no two opmions that these 
are very good, that is why I support it. But, 
Mr. Chairman, Sir, I would like to point out 
onething thatthe maximum diff iculty isfaced 
by Consumers because of the allocation of 
subjects between State Governments and 
CentralGovernment. For example, mnsum- 
ers face difficulties in respect of electricity, 
telephones, gas connection and cooking gas 
etc. There is no such provision to get rid the 
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consumers ol these problems and benefit 
them. I would like to point out that despite our 
two three visits to Liaison Officer, Parliament 
House Annexe to sort out our telephone 
problems. we have failed to sort out our 
telephone problems. I would like to submit 
that District Forums without any infrastruc- 
ture, without any authority to initiate penal 
action and without any proper publicity would 
not benefit the consumers in any way. No 
purpose is served even after paying visit ten 
times by an M. P. to Liaison Officer, Tele- 
phones. Telephones are lying out of order 
but telephone bills are received for Rs. 40001 
- 5000/.. No action i? hken even after mak- 
ing a complain. You k id ly tell me how it will 
be solved. Therefore, I would like to tell the 
hon. Minister that a comprehensive bill will 
have to be brought with the consensus of the 
House so that the neglected consumers, 
who are living in the villages are benefited 
because there is nobody from top to bottom 
to listen to them. Energy Minister is sitting 
here. He is fully aware of the treatment 
meted out to villagers by the people in elec- 
tricity department although it is not his sub- 
ject as State Government Electricity Board 
supply electricity to the consumers. I would 
like to say, as Shri Panigrahi ji has already 
suggested. that right persons should be 
included in the Consumer Forum so that 
correct measures are taken. There should 
be a provision of penal action in the Compre- 
hensive Bill to be brought by the Govern- 
ment so that there is some element of fear to 
check the people from indulging in malprac- 
tices. 

I would like to know whether Govern- 
ment has ever bothered to find out whether 
Consumer Forums have been formed in 
Andaman and Laksdweep islands which are 
small islands and how work is being done 
there. The people of far flung islands have to 
pay Rs. 80/- for goods worth Rs. 401-. There- 
tore, we shall have to see how these people 
can be helped. With these words I support 
the Bill and request the Government to bring 
forward a comprehensive Bill at the earliest 
so that the purpose of bringing this Bill could 
be achieved. 

'SHRIGOVINDACHANDRA MUNDHA 
(Keonjhar): Mr. Chairman Sir, the Bill seeks 
to amend the Consumer Protection Bill. The 
Hon'ble Minister has moved this Bill in this 
House. I appreciate the intention of the 
Hon'ble Minister. In fact most of the legisla- 
tions intend to protect the interest of the 
people. Those are passed on the Floor of the 
House. But a group of vested interest, 
whether they are Govt. officials politicians or 
general public, they do not implement those 
good legislations. They create some hurdels 
at every stage. As a result, the poor people 
who are supposed to be benefitted by the 
Central Acts do not derive any benefit. There 
is nobodyto see as to whetherthose Acts are 
actually being implemented or not. How- 
ever, I am glad that an amending Bill has 
been brought before the House to remove 
the lacuane in the original Bill. As the Minis- 
ter stated, the present Bill after the amend- 
ment will go a long way in protecting the 
interests of the consumers. 

Sir, many Hon. Members have made 
their valuable suggestions while speaking 
on the Bill. Some Hon'ble Members com- 
plained that the Public Distribution system is 
not functioning effectively. One Hon'ble 
Minister from Orissa. Shri Sriballav Pani- 
grahi even went to the extent of saying that 
the MLA's In Orissa have spoiled the Public 
Distribution System in that State. I would like 
to know from him as to who is responsible for 
this? Who taught corruption to the MIAs? In 
Orissa, it is Congress Party and its admini- 
stration, who was in power for many years. R 
is the Congress Party who taught its MLAsor 
workers to indulge in corrupt practice. They 
are responsible for the failure of public Dis- 
tribution System in that State. The Congress 
Party brought corruption in the matter of the 
appointment of retailers. in the appointment 
of storage agents, appointment in Govt. 
services, in getting bus licences and in the 
supply of sugar and kerosene oil to the 
retailers and consumers. In, the situation in 
the tribal areas in Orissa is very much de- 
plorable. More than 50•‹/oof the total SC & ST 
in Orissa are poor and more than 75% of the 
total population in the State are living below 

'Translation of the speech originaly delivered in Oriya. 
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poverty line. That is why Sir, I demand that 
the public Distribution System should not be 
controlled by Central Govt. Full autonomy 
should be given to the States. If it isdone the 
State Governments will make the Public 
Distribution System very effective. They will 
draw schemes at the village level. They will 
adopt strateies at the district level. The 
schemes will be prepared keeping in view 
the interests of the poor people of the vil- 
lages. The schemes will be implemented 
with great sincerity. Every subject should not 
be controlled by the Central Government. If 
the State Govt. will implement the schemes, 
the people will gets benefit. I do not say that 
the Legislations are bad. They are always 
good. So far as the present Bill is concerned 
I should have been a lucky person to support 
it. But I cannot support it now. I know from the 
beginning of the independent India. Our 
Officers, our Ministers, our Govt. at different 
times are not interested for the welfare of the 
people. Even some Hon'ble Member nar- 
rated his plight before me. Why I should cite 
the example of some Members? 

You come to my quarter? You will see 
how there is inadeq~ate water supply and 
frequent failures of electricity. Telephone is 
not always working. When the Govt. says 
that telephones are installed at the Pan- 
chayat Head Quarters, the telephones pro- 
vided to the Members of Parliament are not 
working. Take the caseof the villagees. I am 
citing some examplesfrom my constituency. 
Sir, you have provided electric connection to 
the villages. But it is regrettable that there 
have been frequent break down of power, 
load shedding is always there. Light will be 
goneout when the mothers, the House wives 
do the cooking. So, you can well imagine 
how the rural electrification has helped the 
rural people. When electricity Bill is sent, you 
will find that the charges have increased like 
anything. In fact due to wrong Billing the 
consumers are paying more amount and 
thus facing a lot of difficulties. Similar is the 
case of Telephone. Nobody bothers to see 
whether the Telephones installed at the 
P.C.Os are workivgor not. But the telephone 
tariff rate is being enhanced every year. The 

telephone Bill is sent to the consumers regu- 
larly. 

Sir, take the case of Bus Service. Now 
more people are using Buses for going from 
one place to another. You are increasing 
Bus fares every year. Are you also looking to 
the comfort of every Bus users. Buses are 
not reaching at the destinations in time. 
There have been frequent break downs of 
buses on the say. The condition of the Buses 
are miserable. It is the users or the consum- 
ers who are facing problems on account of 
all these disorders. You are making laws. 
But the people for whom you are making the 
Acts are not being consulted. Therefore you 
should consult the people at the root. I mean 
the people at the village levels. You should 
convene the meetings at the Panchayat 
levels, block levels, and District levels. You 
should take into account the real problemsof 
the people. Then it should be brought before 
Parliament for making Act. In the process 
you will be able to deliver the goods to the 
people. The only all acts will produce good 
result. 

Take the attitude of our people. Our 
approach to the various welfare schemes; 
public services and particularly essential 
services should be changed. Our Ministers 
should change their attitude towards the 
people. The Representatives of people 
should also see that injustice is not done to 
the consumers and the Consumers Protec- 
tion Act is effectively implemented. If they do 
so, the adulteration in kerosene. rice. salt 
and other commodities will stop to a great 
extent and the consumers will lead happy 
and healthy lives. I challenge my congress 
friends, they taughtthemicers totake bribes. 
The Congress Minsters made the Officials 
and administration corrupt. Hence we find 
dirty people ir, ewe-y walk of iife. So if you 
want to clean the public life a great sinceriiy 
is very necessary in ewry sphere. Then only 
there will be some development in our coun- 
try. Lastly I request to the Hon. Minster to 
give autonomy to the States. A Bill seeking 
autonomy to the States should be brought 
immediately which wil! only go a long way in 
protecting the interests of the consumers. 
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[Sh. Manoranjan Bhakta] 

With these words I thank you very much for 
giving me the opportunity to speak and 
conclude my speech. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): Sir, I submit, at the very out- 
set, that this is a procedural Bill and this is 
only to replace the Ordinance. First of all. the 
question is why this Ordinance was ~ssued 
on 15th of June. I can only say that this 
Ordinance was issued on 15th of June. I can 
only say that this Ordinance was necessi- 
tated because of the judgement passed by 
hon. Justice Eradi, the President of the 
National Redressal Commission by which 
he had pointed out that under Section 14, it 
is necessary that all the Members of the 
Forum have to sign the judgement. If one 
Memberof the Forum does not sign, the very 
decision and the judgement becomes null 
and void. So, on that point and on a case 
about Mauruti Udyog, the judgement was 
passed and if that Oromance had not been 
brought, I may submit that about 1579 cases 
decided by Delhi District Forum and 125 
cases decided by the Maharashtra State 
Commission and 1622 cases decided by 
four District Forums In Maharashtra would 
have become null and void. It is only to save 
!hat situation, the Government was forced to 
bring the Ordinance. 

As the hon. Members know that we 
came in the power only on 21 st. So. the then 
Government had brought thisordinance Only 
to save that situation and in the right earnest- 
ness we are trying to replace that Ordinance. 

Now, coming to the Bill, though it was a 
very procedural sort of Bill, but the number of 
hon. Members who have participated in the 
Debate that shows their cocern for the 
Consumers interest and I am really grateful 
to them for their participation and for their 
valuable suggestions. 

The points that have emerged are about 
the formation of the District Forums. I do 
admit that all the District Forums have not 
been formed. The Government of India have 
been time and again. addressing the State 
Governments to form the District Forums in 
their States. In many states they have formed 
the Forums. But, in a number of States a very 
few districts could form the District Forums. 
I can only say that again we will address 
them, we witi try and persuade them to have 
the ~orums as soon as possible. 

SHRI MANORANJAN BHAKTA: An- 
daman and Nicobar Union Territory that is 
under you. You can do all in respect of Union 
Territories. 

SHRI KAMALUDDIN AHMED: I will look 
into it. I think there is a Forum in Andaman- 
Nicobar. Anyway, 325 District Forums are 
now existing, many more have to come and 
we will try to see that ... 

MR. CHAIRMAN: You said about An- 
daman-Kicobar, what about Lakshadweep? 

SHRI KAMALUDDIN AHMED: Yes 
Lakshadweep also. Now, there is a!so a 
genuine grievance about the way the Mem- 
bers have been selected by the State Gov- 
ernments to serve on these Forums. I may 
submit that under the very Act-The Con- 
sumer Protection Act- the criteria or the 
qualification has been mentioned in the Act 
itself whocan be nominated, whom thestate 
Government have to nominate on the Dis- 
trict Forum and the State Forums. People 
having knowledge of Economics, Law, So- 
cial Service, are supposed to be nominated 
by the State Government. 

[ Translation] 

SHRIMATI SAROJ DUBEY (Allahabad): 
Consumer committees constituted in Uttar 
Pradesh include District Judge and Princi- 
pals of G.I.C. and G.G.I.C. as members. As 
you are aware that these officials are always 
over-burdened, and the Princi$als of G.I.C. 
and G.G.I.C. are also always over burdened. 
With the result, these officials are unable to 
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find time to devote to the Forum regularly 
and they have no time to listen to the prob- 
lems of consumers. No employees is ap- 
pointed separately. As a result, no decision 
is taken. There is no use of constituting 
Consumers Forum with these over-busy 
officials. Those officials should be nomi- 
nated to the District Consumer Forum who 
are fully aware of law and the problems of 
people. They may be able to spare time to 
listen to the grievances of consumers and 
take decision accordingly. Consumer Forum 
should listen to the problems of consumers 
and give decision at the earliest. Consumer 
can not be benefited by merely constituting 
Consumer Forums. 

SHRl KAMALUDDIN AHMED: I was 
also saying the same fhing. State Govorn- 
ments are responsible for ttie'functionfng of 
District Forum. If they make appomtments 
and take follow up action as per the provision 
of the Act then no difficulty would be experi- 
enced. As regards providing staff and proper 
facilities, it is the responsibility of State 
Government. the State Government should 
take steps as has been provided in the act. 
There is also provision in the act regarding 
staff strength for the forom. But, if they have 
failed do so then their attention can be draw 
to this provision. If there is any lacuna, any 
defect and any insufficiency in it, efforts can 
be made remove them. 

[English] 

DR. ASlM BALA: Even more than forty 
years after Independence, you could not 
realise as to where is the defect and where 
is the lacuna to implement this. 

SHRl KAMALUDDIN AHMED: Sir, as I 
submitted at the very outset, this is an enact- 
ment of 1986. 

[ Translation] 

Only five years have passed, it is a 
recent legislation. The problems being faced 
in its implementation and execution are being 
looked into. 

SHRlMATl SAROJ DUBEY: Mr. Chair- 
man. Sir, in this regard a rule has been made 
in Uttar Pradesh. District Judges and Princi- 
pals of Government Boys and Girls colleges 
wili be nominated to the Forums. But there 
are a number of places where such schools 
do not exist. That is why these committees 
have not be constituted there. As you have 
said that State Governments have been 
directed to take all necessary actions in this 
regard. It is the duty of Central Government 
to see as to what State Governments are 
doing in this regard. Therefore, it is our 
suggestion that all thedefects be removed at 
the earliest and consumers should not be 
misguided. I want to tell you that the District 
Judge is very busy person and he can not 
spare time for consumers despite his willing- 
ness to devote. You look into it so that 
something is done in this regard. 

SHRl KAMALUDDIN AHME3: Sir, I will 
write to Uttar Pradesh Government. Chief 
Minister and the concerned Minister ...... 

[English] 

DR. ASlM BALA: Whatever sugges- 
tionswe havegiven, you may kindly look itito 
them. 

SHRl KAMALUDDIN AHMED: 1 will do 
that. Sir, anotherthing which hascomeduring 
the discussion is that this Act has to be 
exhaustive enough and it should 
cover.. . (Interruptions) 

[ Translation] 

SHRl GlRDHARl LAI- BHARGAVA 
(Jaipur): Mr. Chairman, Sir, You have ex- 
tended the House upto half past six. It is an 
important Bill and I have also to answer the 
points raised by you. 

AS HON. MEMBER :Answer, why have 
you to answer? 

SHRl GlRDHARl LAL BHARGAVA: 
Why should I not reply ? 
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MR. CHAIRMAN: The Business Advi- 
sory Committee has scheduled a lot of busi- 
ness for tomorrow. That is why we have 
extended the tinie of the House for half an 
hour. 

[English] 

SHRl RANGARAJAN KUMARAMAN- 
GALAM : Sir, I think you will have to extend 
the time by ten minutes so that the hon. 
Minister is able to complete. 

MR. CHAIRMAN: Is it the pleasure of 
the House to extend the time by ten min- 
utes? 

SEVERAL HON. MEMBERS : Yes. 

MR. CHAIRMAN: Minister may please 
continue. 

SHRl KAMALUDDIN AHMED : Sir. I 
hope, after I finish my speech, hon. Mem- 
bers will not have much to say about it. 

MR. CHAIRMAN: Hon. Minister, you 
kindly answer the points that have been 
raised here. ll there is question-hour starting 
here, then you will not be in a position to 
finish your speech. 

SHRl KAMALUDDIN AHMED: Sir, one 
more thing that I want to submit is that this 
Act covers not only the commodities but it 
covers the services also and there is no 
exemption at all. It covers the telephone 
services, it covers the railway services, It 
covers the transport services. This Act can 
deal with the matters of defective services 
anddefective commodities both. So, there is 
no lacuna in that to that extent. 

Another thing is that the law itself is 
compensatory in nature. I mean. it cannot 

" give punishment. For punishment for vari- 
ous violations, various Acts are there-Es- 
sential Commodities Act is there. Black- 
merketing AU is there. Adulteration Acl is 
there, even the Penal Code is there and 
various other provisions are there. So, those 
are theenactments underwhich punishment 

can be given. This is only a sort of compen- 
satory provision. I do share the feeling of a 
number of hon. Members to have a provision 
for some interim relief. This is a very good 
suggestion and I am grateful to them. We will 
look into that and we will try to provide that. 

As many of the hon. Members have 
said, this amendment is not enough. We 
must come with a comprehensive amend- 
ment to the whole Act. In this connedion, I 
may submit that the Ministry has already 
comprised a Working Group under the 
Presidentship of the West Bengal Minister 
for Civil Supplies who is the Minister con- 
cerned of the Consumer Affairs. They are 
looking into the matter. I want to submit one 
more thing. Next month, a meeting of the 
Consumer Protection Council is going to be 
held. I invite suggestions. In addition to the 
suggestions that have beengiven now, more 
suggestions can be sent to me. We will 
definitely try to make this Act fully effective 
and operative and all the defects that have 
been noticed so far in the working during the 
past five years will be corrected, we will try to 
correct them and we will aome with aH the 
necessary amendments that are necessary 
for the better working of this Act. I can assure 
you that the very best intentions with which 
Rajivji had brought this legislation will be 
followed and we will try to achieve them and 
we will try to fulfil his and the people's aspi- 
rations. 

In the end I request Shri Bhargavaji that 
now that I have agreed to bring a compre- 
hensive legislation with the amendment and 
all the experience that we have hadso far, he 
may now withdraw his Resolution. 

SHRl NIRMAL KANTl CHAlTERJEE : 
A vast number of our population are really 
very poor. They are also illiterate. The poor ' 
and the illiterate are almost co-terminus in 
our society. How can we mobilie them in 
order that they also become an inventionist 
force? A question was raised as to what 
should be done about this kind of a problem. 
Can you respond to that now? (Intenup- 
tions) I am getting a response. ( I n t e n q  
tions) 
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SHRl A. CHARLES (Trivandrum) : I am 
equally a Member. I have a ight. (Intenup- 
tibns) You are not the Speaker. (Interrup- 
tions) 

MR. CHAIRMAN: You may kindly res- 
ume your seat. He has asked a question. 

, The Minister will be clarifying the position. 

( Interruptbns) 

SHRl KAMALUDDIN AHMED : Any 
successful implementation of any legal pro- 
vision will mostly depend upon the public 
awareness. And particularly this legislation 
where crores and crores of the consumers 
are concerned with this. A very real aware- 
ness has to be brought in our society and for 
that thevoluntary agencies, theGovernment 
and the State Governments, the Panchayat 
Raj bodies, the non-official organisations-all 
the organisations have to make efforts to 
bring awareness in the society so that the full 
effects of this Act can be obtained. Coming 
to the points that the hon. Member has 
raised, this is a different matter because it 
concerns Public Distribution System. The 
question of how many commodities have to 
be brought under the Public Distribution 
System is a different subject. Now that only 
six commodities are in the Public Distribu- 
tion System, we have requested the State 
Governments to add many more commodi- 
ties according to the local requirements. If 
the State Governments want to add many 
other commodities in the Public Distribution 
System, then it is well and good. We wel- 
come it. Now, whether the Central Govern- 
ment should add any more commodities in 
that or not is the question and for that also, I 
think, very soon we arecoming with afull and 
comprehensive Public Distribution System 
scheme that will becoming before the House 
,soon. Thank you. 

[ Translation] 

SHRl GlRDHARl LAL BHARGAVA: Mr. 
Chairman, Sir, I wouM like to put forth some 
points which have not been answered by the 
Hon. Minister. 

First, the State Governments are not 
capable of bearing the expenses of these 
courts. Hence, I request to establish a fund 
by the Central Government, which may help 
to run the expenses of these courts. It would 
not cost more than Rs. 10 million. When we 
pass a budget of crores of rupees then we 
can also make provision of rupees 1 crore for 
consumer protection councils forthe welfare 
of consumers. 

Secondly, 1 wouM like to submit that it 
should also be determined that how many 
times the councils would meet. It should be 
fixed whetherthe Councils would meet once 
in a month or in three months. Similarly the 
allowances to be given to the members of 
the Council who come to attend the meet- 
ings, should also be fixed and mentioned in 
it. The Council do have the powerto pass the 
resolutions, but it does not have the powers 
to execute the same. If the Powers are not 
conferred, mere passing the proposal would 
not bear any fruit. It is for this reason that I 
would like to request you to get its structure 
changed and the condition of three months 
should be removed. It must possess the 
powers to implement the proposals whatso- 
ever resolved in its monthly or quarterly 
meetings. 

In this way, there should be a proper 
way to get all the provisions rwiewed. This 
should be done by the National Commis- 
sion. 

I too, stress on the same thing as the 
former was pointing out that it should be well 
publicised. This is being done for the welfare 
on the common people, and they should be 
well aware of it. Even many Members of the 
Parliament are not aware of it. If you would 
not have brought this Legislation even many 
Membersof Parliament could not have known 
that the Government has introduced any 
such thing. It is very essential to dessemi- 
nate this information to all those people who 
are living in rural areas or whether in urban 
areas. 

I would like to point out one more thing 
that a headquarter has been made compris- 
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[Sh. Girdharilal Bhargava] 

ing 5-6 districts. I do not think it would be 
helpful. Hthe Hon. Minister honestly wants to 
makethis benefii availabletothe poor people, 
he would have to take this system to the 
Panchayat level. The rich people are not 
affected by it, they can spend Rupees ten 
instead of Rupee one. But we have to think 
about the people who are living in slums and 
villages, the same thing has been declared 
by Congress Party in its manifesto. On paper 
of course all political parties express their 
intentions to help the poor. But in practice 
they act differently. Therefore, there should 
be similariiy between speech and adion. 
Such a system must be operated at the 
Panchayat at level. 

There should be co-ordination at the 
national, State, District, town and village 
level. This type of arrangemept should be 
done. 

There is one more request that the 
vacancies in the national council should be 
filled and a time limit should be fixed for it. 

These type of cases should be settled 
immediately. One more thing I would like to 
say that there is a limited scope for it. They 
have mentioned about railway and transport 
in it but the conditions of Hospitals and 
private hospitals is very bad. Today you go to 
any hospital. You can not get any bed and 
medicines without paying money. Similarly, 
people are fed up from Housing Board, Tele- 
phone Department, Electricity Department. 
There is fluctuation in thesupply of electricity 
at the residence of hon. Minister also. He will 
realise it, h e n  the transformer of his fridge 
willgo out of order. It is very easy to introduce 
a bill. but its resultant effects on the masses 
must be considered beforehand. People feel 
harassed by the Department of Electricity, 
Telephone Department, Housing Board, 
Railways Air-lines. Sometimes it so happens 
that Riht scheduled st 4'0' dock take off of 
2'0' clock in the night. Person reaches the 
airport and then thinks that taking a bus 
rather than going by air would have been a 
quicker way to reach his destination. So I 

request that its scope may be increased. 

Finally I request the Hon. Minister to 
consider my suggestions. We should not 
treat whatever has been said by a BJP 
member as incorrect and give blanket impor- 
tance to everything said by the members of 
his party. So. I would request the hon. Min- rr 

ister to consider my suggestions. I hope my 
creative suggestions will not meet the same 
fate as is the shape of this Parliament House. 
The result should not come to naught. I 
request that you should not trouble h e  hon. 
President for issuing an ordinanpe. There- 
fore, I moved this resolution to nullify the 
ordinance. You could have introduced this 
bill yourself. The hon. President said as 
much while issuing ordinance. With the 
permission of the House I will &ladly with- 
draw this resolution of mine. I co~clude with 
the hope that the hon. Minister will consider 
my constructive suggestions and n6t let them 
come to naught. Many thanks. 

SHRIKAMALUDDIN AHMED: lwilltake 
$I your suggestions into consideration. 

MR. CHAIRMAN: Is it the pleasure of 
the House that the resolution moved by Shri 
Girdhari Lal Bhargava be withdrawn? 

SERVEL HON. MEMBERS: Yes, The 
resolution was, by lease, withdrawn. 

MR. CHAIRMAN: The question is: 

'That the Bill to amend the Consumer 
Protection Act. 1986, as passed by Rajya 
Sabha, be taken into consideration.' 

The motion was adopted.' 

MR. CHAIRMAN: The House will now 
take up Clause-by-Clause consideration of 
the Bill. 

The question is: 

"That Clauses 2 to 6 stand part of the 
Bill: 

The mothfi was bdopred. 

Clauses 2 to 6 were added to the Bill 
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MR. CHAIRMAN: The question is: 

"That clause 1, the Enacting Formula 
and the Long Title stand part of the Bill." 

The motion was adopted 

Clause 1. the Enacting Formula and the 
Title were added to the Bill. 

SHRl KAMALUDDIN AHMED: I beg to 
move: 

"That the Bill be passed." 

MR. CHAIRMAN: Motion moved: 
"That the Bill be passed." 

SHRl SUDHIR GIRI (Contaf) : Mr. Chair- 
man. Sir, I do not want to aonsurne the 
valuable time of the House. I only would like 
to point out that the provisionsolthe Bill have 
not been properly worked out. M e  consum- 
ers are being deprived of their various rights 
in various ways. There is a machinery to 
redress the complaints of the consumers. 
But the malpractices in the social system are 
so deep-rooted that the redreskl measures 
are very rare to become successful. For this 
reason. 1 want the relations between the 
Centre and the States to be cordal, but the 
Centre, in its wisdom, has not beeh following 
the suggestions as pointed out by the Sar- 
karia Commission to bridge the relations 
between the States and the Centre. 

So, I want that at the last stage of 
passing the Bill, the Government should 
take into consideration to establish good 
relations between the State and the Centre. 

There should be a machinery to review 
the  achievement.^ at regular intervals. With- 
out review, the proper steps cannotbe taken 
in future. As the Government has already 
promised to bring forward a comprehensive 
legislative measure. I do not put forward any 
suggestions in this regard. 

DR. ASlM BALA (Nabadwip) : Mr. 
Chairman, Sir, 1 would like to say something 

regarding this Bill. Consumers are not pro- 
tected at the variation of p r i i s  which hap- 
pens every time, The poor people in the 
villages could not get the information. They 
do not know what price the Government has 
fixed for a particular commodity. 

One hon. Member has mentioned about 
the nomination of members to the Consum- 
ers Protection Forum, which is already func- 
tioning in some States. The members to be 
nominated to the Forum should not be of 
high status who are very busy and could not 
spare time for the meeting. He should be at 
the grassroot level, at the village level. That 
is why. I am suggesting that the Chairmanbf 
President of each Panchayat should be a 
member of the Consumers Protection Fo- 
rum. 

The Sarkaria Commission has referred 
tothe 14 essentialcommodities which should 
be distributed through public distribution 
system. If the relation between the Centre 
and the State is not very congenial, then it 
will be very difficult for the PDS to function 
effectively. Every time. we should try to keep 
avery good relation between the Centre and 
the State. The media information centre also 
should play a very vital role. 

These are the simple suggestions which 
I have submitted for consideration. 

SHRl KAMALUDDIN AHMED: I have 
already submitted about the points. 

MR. CHAIRYAN: The question is: 
"That the Bill be passed". 

The mothn was adopted 

MR. CHAIRMAN: The House now stand 
adjourned to meet again tomorrow. 

18.53 hrs. 

m e  Lok Sabha then adjkwrned till Eleven 
of the Clock on Tuesday, August 13, 1991/ 

Sravana 22, 1 9 13 (Saka) 


